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LOK SABHA DEBATES 
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LOK SABRA 

TUljday, August 6, 19&5/Sravana 
15, 1907 (Saka) 

The Lok Sabha met at Eleven 
of the Clock. 

[MR. SPBAKER In tlte CIJair) 

[English] 

PROF. MADHU DANDAVATE : Sir, 
today is the 40th Anniversary of the 
bombing of Hicoshima. 

MR. SPEAKER: Yes, we are dOing 
it. But first thing, I have to make an 
announcement. 

WELCOME TO THE SPEAKER 
OF THE CITIZBNS' MAJLIS OF 

MALDIVES 

[English] 
MR. SPEAKER: Hon' ble Members, 

r.t the outset, I have to make an announ-
cement. 

On my own behalf and on behalf I.If 
the Hon'ble Members of the House, I 
have great pleasure in extending our 
warm welcome to His Excellency Mr. 
Ibrahim Shihab, Speaker of Citizens' 
Majlis of Maldives who is on a visit to 
India as our honoured guest. 

He arrived here last eveninl. He is 
DOW seated in the Special Box. We wish 
him a happy and fruitful stay io our 
country. We also convey our warm 
afeetings and very best wishes through 
him to His Bxcellency the Presidont, tbe 
Parliament, the Government and the 
friendly poople of the Republic of 
MaldiY~$. 

RBFBRENCB BY SPEA.KBR TO 
FORTIETH ANNIVERSARY OF 

BOMBINO OF HIROSHIMA 

[English] 

2 

MR. SPEAKER : Hon. Members' 
from all sections of the Houso I b:1VO 
been asked to say a few words about 
what happened forty years back. It was 
a black: day in the history or mankind. 
the blackest I should say, when the 
jinnee was let out of tbe bottle-it has 
created a mOlt horrifyioa picturo, which 
may materialise some day and that may 
be the end of us aU,-atomic bomb 
explosion. the first of its kind OJ) the 
city of Hiroshilna. We arc very much 
concern~d that the future of mankind is 
at stake. if this madness goes on. That 
day, innocent peopJe in hundreds and 
thousands were butchered and if some-
thing takes place like that, anywhere else, 
nothing will be left. So, we have all the 
concern about those who perished and we 
are much more concerned about furture 
generations and ourselves and the plan~t 
of earth itseJl for tbat. 

We pay our homage to those people 
and we pray that sanity will prevail and 
complete, total disarmament and a ban 
on nuc~ea.r weapons what'oever on the 
face of this earth that is what we wish 
for and pray for and we urge all the 
sane thinkIng people of this planet to 
rise to this occasion; aU the peace lovina 
poop1 e thou ld exert themselves to the 
utmost possible extent so that uothin, of 
this kind takes place a.ain and devas-
tates the beautiful planet or ours. 

We shall now stand in si1ence for a 
short while in memory of these people. 

(THE MEMBERS THBN STOOD IN 
SILBNCE FOR A SHORT WHILS) 

-.... --
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ORAL ANSWERS TO QUESTIONS 

[Translation] 
Illue of posta.;e stamp in tbe memory of 

Dr. Bhlm Rao AlDbedkar. 

*203. SHRI BANWARl LAL 
DAIR WA : Will the Minister of 
COMMUNICATIONS be pleased' to 
state: 

(a) whether Government issue fr('m 
time to time p~)8tage stamps in the 
m~mory of &reat personalities; 

(b) if so, the number of such postage 
stamps is~ued so far; 

(c) whether Government propose to 
have a fresh issue of postage stamp in 
the memory of Dr. Bhim Rao, Ambedkar 
u such stamps were issued long ago. 
in 1966 and in 1973; and 

(d) if so, the time by which it will 
be issued? 

[English} 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
Yes, Sir. 

(b) Since independence about 277 
Commemorative/SpeciaJ postage stamps 

. have been issued on personalities. 

(c) No, Sir. 

(d) Does not arise. 

[ franslation] 

SHRI BANW ARI LAL BAIRWA: 
Mr. Speak cr, Sir, I want to know the 
year since when these stamps are b~inl 
issued and wh;:\.t is the criterion for 
issuiol such stamps. Will the hon. 
Minister kindly place this information 
in the Tl\ble of the HOU8~ indicating the 
nSllles of personalities in whose meMory 
these Commemoativc Postaae Stamps 
have been issued so 'far ? 

SHRI RAM NIWAS MIRDHA: The 
list indicating the.: names of presonaHties 
in whose memory these stamps have 
J:,een issued will b.} laid on the Table of 

the House. A copy indicating tho 
cirterion for issuing such stamps will also 
be laid on the Table of the House. 

Dr. Ambedkar has been one of the 
eminent personaUties of our country and 
we have issued commemonitive stamp in 
his memory twice, first time on the 14th 
April, 1966 on the occasion of his 
75th birth anniversary and the second 
time on the 14th April, 1973 OD the 
occasion of his 82rid birth anniversary. 
The special reason for issuing postage 
stamp the second time was that we had 
issued special postage stamps on the 
occasion of the 25th anniversary of 
indepen~ence and a postage stamp in 
memory of Dr. Ambedkar was also issued 
in that series. Commemorative Postage 
stamps more tbem twice have been issued 
on1y in respect of JawabarlaJ Nehru and 
Mahatma Gandhi arid such stamps have 
becm issued twice in respect of prominent 
personalities. We shall consider issuinl 
postage stamps in memory of great 
personalities when an occasion arises in 
future. 

SHRI BANWARI LAL BAIRWA: 
Mr. Speaker, Sir, I am very grateful 
that the Government had issued 
commemorat ive postag e stamps on Dr. 
Ambcdkar twice. Still, as you have 
said, the Government will consider 
issuing of another postage stamp • 

Hon. Speaker, Sir, whet" Dr. 
Ambedkar was born, the social structure 
in our country was in disarray. It was 
during that phase that he raised his 
voice fot' the oppressed and the exploited 
in the country. He was not only 
the Messiah for the oppresse4 
and the H1rijaos but was also 
one of the founding fathers ()f tho 
Constitution of the country and a 
thinker. He led the movement for 
social upliftment in the country. 1 
shall be extremely grateful if, deference 
to the wishes 01 the people of this 
countrY, you could issue another 
commemorative postage stamp in the 
memory of Dr. Ambedkar on aD~ 
next occasilJQ. 

SHRI RAM 'NIWAS MfRDHA 
All I have already said, we shall find a: 
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lui tab! e occasion when another 
Commemorative Postage 'Stamp on Dr. 
Ambedkar could be issued within our 
policy lramework. 

[ English} 
DR. V. VENKATESH: It is well 

known that Dr. Ambedkar was a great 
leader patriot. Whereas Muslims asked 
for a separate na tion, this great man 
fought for the integrity of the nation. 
At the time of declaration of India's in-
dependence he stood wi,th US. He bad 
organised the oppressed and depressed 
people of the country from Kanyakumari 
to Kashmir. My humble submission to 
the hone Minister through you is that 
a portrait of such a great patriot and 
It-ader must be placed in the Central 
Hall. 

MR. SPEAKER: He cannot do that. 
SHRI JAGANNATtl RAO : Cancella-

tion of envdopes j) also d~nc in tho 
me mory of leaders. What is the criteria 
of issuing the stamps and cancellation of 
envelopes in the memory of leaders? 

SHRI RAM NIWAS MIRDHA: We 
have certain guidelines which I have 
promised to place on the Tabl e of 
the House. Then we have a Committee .• 

MR. SPEAKER: That is enough. 

[ T~Qnslation] 
Increase in cement production 

*204, SHRI R. P. SUMAN: Will 
the Minister of INDUSTRY AND 

COMPANY AFFAlRS be pleased to 
state : 

(a) the estimated quantity of cement 
required for private and pUblic sector 
works in the country and the number of 
Government and private establishmenti 
engaged in cement production indicating 
the produc tion capacity of each plant; 
and 

(b) whether in view of the problems 
being faced by the people, Government 
pr""osc to increase the production 
capacity and if so. by what time and 
how? 

[English] 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL) : (a) ar,d (b). 
Overall demand for cement in t he country 
is estimated to be of the order of 49 
million tonnes by the end of the Seventh 
Five Year Plan period. A statement 
indicating the capacity install cd 311 on 
1.7.1985 is given belo\V.Th~ present 
installed capacity of 43.42 million 
tonnes is expected to be stepped up to 
63.27 million tonnes by the ~nd of the 
Seventh Plan period. With the likely 
materialisation of additional installed. 
capacity and higher utilisation of 
installed capacity.. availability position 
of cement is expected to ease sub..lt1ntially 
by the end of the Seventh Plan period. 

Statement 

Sl. No. Name of the Company 

1 2 

ANDHRA PRADESH 

1. *CCI, V erragun t \a 

2. ·CCI, Adilabad 

3. Raasi Cements, Vcdapalli 

4.A.C.C. 

S. A. C. C. MaDcherial 
6. lCeaoram Cement 

Location 

3 

Guddapab 

Adilabad 

Nallonda 

Kia,pa 

Adilabad 

Ptddapalli 

Capacity 
Clakh tonnes) 

4 

4.00 

4.PO 

3.00 

2.1-. 

3.35 

9.00 
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1 2 3 4 
7. Panyam Cement and Minoral BUDlinapatli 

Industries Kurnool Dt. 5.31 
,8. Ramakrishna Cemont (Kep) Macherla 

Ountur Dt. 2.54 

9. Andhra Cement Vijayawada 2.40 

10. Andhra Cement Visakhapatnam 2.50 

It. Andhra Cement Nadikudi 2.50 

12. Orient Paper Mills Asifabad (Phase I) 4.50 

13. Coromandel Fertilisers • Kalamalla 10.00 

14. Texmaco Ltd. Yerraguntla 5.00 ----.----
Total 60.24 

..._.__.. ------
ASSAM 

15. *CCI, Bokajan Karbi Anglong 2.00 --------......_ 
Total 2.00 

-----
BIHAR 

16. ACe., Chaib~sa Singhbhum 7.82 

17. Ace, Khaluri Khalari 1.09 

18. Ace, Sindri Sindri 3.05 

19. Rohtas Ashoka D?lmianagar, 
Rohtas 6.20 

20. Kalyanpur Lime and Cement Banjar i, Roh t as 4.80 

21. Sone Valley Portland Cement Jap]a, Palamau Dt. 2.54 
..... - ........ -

Total 25.50 
--------

GUJARAT 

22. A. C. C. Dwarka 2.77 

23. A.C. C. Porbandar 
Junagarh ' 2.00 

24. A. C. C. Sevalia 2.15 

25. Saurashtra Cement and Chern. Ranavav 
Jamnaaar 8.63 

26. Shree Di,vijay Cement Sikka Jamnagar 10.25 

'J.7. -do- Ahmedabad 1.00 

28. Narmada Cements Ltd. Ma,dalla Surat 8.00 ------
Total 34.80 ---
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1 2 3 4 

HAR.YA.NA 

29. .C. C. I. Charklli padri 
Bhiwani 2.39 

30. A. C. C. Bbupendra Surajput Ambala 4.0,6 
--........ _---

Total 6.45 
....... _---..... 

HIMACHAL PRADESH 
31. *C.C.1. Rajban Sirmur 2.00 

32. A. C. C. Gagal. Bilaspur 5.60 ....._,-----
Total 7.60 ------

JAMMU AND KASHMIR 

33. *J and K Minerals Ltd. Khrew 2.00 

KARNATAKA 

34. ·C. C. I. Kurkunta Gulbarga 2.00 

35. A.C.C. Wadi, Oulbarga 16.00 

36. Bagalkot Udy~g 'Ltd. Bagalkot 
Bijapur Dt. 3.30 

37. Mysore Cements Ammasandra 5.10 

38. "Visvesv8raya Iron and Steel Bhadravati 
Shimoga Ot. 1.00 

39. Indian Rayon Corpn. Ltd. Chitapur 5.40 

40. Kesoram Cements Sedam, Oulbarga 5.00 

41. A.C.C. Shahabad Gutbarga 5.45 
---- ...... 

Total, 43.25 _ ........ _-
KERALA 

42. -Malabar Cements Ltd.' Pa1ahat Dt. 4.l0 
MADHY A PRADESH 

43. ·C.'C. I Mandhar 
Raipur Dt. 3.80 

44. .. C. C. 1. Neemuch 
Mandsaur Dt. 4.00 

45. ·c. C. I. Akattara 
Bilaspur Dt. 4.GO 

46. A.C.C. Jamul, Durl Dt. 15:80 
47. A,. c. C. Kymore 

Jabalpur Dt. 7.82 
48. ktna Cemoat Works 

(Bitla Jute and. lod.) SatAa Dt. 13.81 
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1 2 3 4 

49. Cootu ry Cement Maihar Satna Dt. 8.00 

50. Raymond W ooUen Mille Janjlir (Ph l) 
Bilaspur Dt. 4.00' 

st. Mysorc Cement Ltd. Damoh 5.!' 
52. ·Owalior Rayon Silk Mfg. J awad (Ph. I) 

and WVI. Co. Ltd. Mandseur Dt. 5.00 

53' Maihar Cements Tilda Ra~pur Dt. 8.00 ___ ..__...._ 

Total 79.48 -_--
MBOHALAYA 

54. .·Mawmulah Cherra Cement Ltd. Cherrapunji 2.84 ----
Total 2.84 

----
MAHARASHTRA 

55. A. C.C. Cbanda 5.60 
56. Shrec Digvijay Cement Sewree 2.00 
57. Narmada Cement Rat[1agiri 2.00 
58. L~rsen and Tourbo Ltd. Chandrapur 11.09 -----

Total 20.69 ---- ...... _-
ORISSA 

59. *Hira Cements Ltd. Bargarh 4.00 
60. Orissa Cement Ltd. Rajpngpur 

Sundargarh 4.01 
------

Total 8.01 ----
RAJASTHAN 

61. A.C. C. Lakheri, . Bqndi 3.22 
62. Birla Cem~nt Works Cbittorsafh 4.00 

63. Jaipur Udyol Ltd. Sawaimadbopur 1o",,00 . 

64. J. K. Cement Works Nimbahera 
Cbittorprh 11.40 

65. Udaipur Cement Works Mavli, Udaipur 4.00 
66. Maollam Cemeat Ltd. Morak, Kotab Dt. 4.00 
67. Straw Products Ltd. Baoas, Sirobi S.OO 

(Lakshmi Cement) 

68. Shroc Cements Be.war 6.'00 --_ ...... 
Total 47~62 

~~-
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----------~------------------------------------------ ~ ,_ 

TAMIL NADU 

69. • Tamil Nadu Cemenf Co:' Ltd. 

70. • -do-

71. A. C. C. 

72. Cbettinad Cement Corpn. Ltd. 

73. Dalmia Cement Dharat Ltd. 

74. India Cement Ltd. 

75. --do--

76. Madras Cements Ltd. 

Total 

UTTAR PRADESH 

71. *U. P. Sta te Cement Corpn. 

78. • -do-

79. * -do-

Total 

WBST BB.t'lOAL 

80. Durgapur Cement Works 
(Birla Jute Mrg. Co. Ltd.) 

Total 

No. 

Larse 80 

Mini Cement plants 27 

White Cement Plaate 4 

-ruhllc. Scot or U0.4 ortaki. 

A lanp"m , 
Ramaaathaparam 4.00 

Ariyalur, Tric~y nt. 5.0'0 

Madhvkarai 
Coiaabatore 3.77 

Pllliyur Trichy Dt. 4.00 

Kallakudi Tricby Dt. S.95 

Sankaridurl, 
Salem 6.00 

Talayuthu, 
Sankarnagar 
Tirunelveli Dt. 5).13 

Tulokkapatti 
Ramanatbapuram Dt. 5.25 

Churk, Mirzapur 

Dalla, Mirzapur 

Cbunar II Mirupur 

Durppur 
Burdwan 

--..,_,_ 
43.10 ------

4.75 

4.32 

16.80 

25.87 

6.00 

6.00 

Capacity 

419.65 

1.61 

Total 434.23 



SHill R.P. SUMAN: Hon. Speaker. 
Sir, tbe question asked by me was about 
tbe estimated quantity of cement 
required for private and publjc· .ector 
works and the reply I,ven indicateS the 
quaDtum or cement required by the end 
of the Sevonth Five Year Plan. Sir, 
before I put a supplementary, I want to 
tell the hon. Minister that 1 had 
asked for tllc information about the 
prescnt position whereas he has given 
the information relating to the ond of 
the Seventh Pive Year Plan. 

MR. SPEAKBR: He thought l hat 
-.. __ -.-

you would be asking for this informa· 
tioD later on. 

SHRI R.P. SUMAN: Sir' let it be 
clar.fied first. 

MR. SPEAKER: I shall just ,et it 
clarified. 

[EI.,llsh] 
SHRI VEBRENDRA PATIL: Sir, if 

the hon. Member whats to know the 
in stalled capacity, actual production. 
demand and the gap, I have ,ot the 
figures from 1981. I can read out the 
figures 

Year Installed Avaiiability Demand Gap 
Capacity 

(Ill million tonnes) -- ........ _-_.--_._--. 

1980-81 26.98 20.S3 27.98 (-) 7.46 

1984·85 42.80 30.17 37.17 (-) 6.63 

(This is a rough estimate that has been prepared by the 
Workins Group) 

1985·86 
(Estimated) 

[Trans fatlon] 

46.56 

SHRI a, P. SUMAN: Mr. Speaker, 
Sir, the hOD. Minister has stated that 
the present cement production capacity 
is 434.2 lakh tonnes and it is also a fact 
that the demand for cement is far more 
than this, which has Jed to st eep 
increase in the price of oement . .in the 
market and it is not reachiOl the 
common man, as a result of which 
the people are facing a lot of difficulty. 
Therefore, I would 1 ike to know from 
tbe bon. Minister what is the cost of 
production of cem"nt alld what is the 
price _ fixed for the sale of lovy and 
Don-levy cement, separately? 

MR. SPBAK.BR : What is there worth 
knowinl about..it ? 

SHRI R.. P. SUMAN : Mr. Speaker. 
Sir, I waDt to know through you. 

( S",UshJ 

SHRI VBBIlBNDRA PATIL: The 
boo. Member wanted to know the 

33.50 39.37 (-) 5.37 

cost of production. I feel that it is not 
possible for me to give the cost of 
producti_on, but I can give the levy-
price and the non-levy price. So far as 
the levy price is concerned, the price 
with effect from 1.7.1985 at OPG, PSG 
is 52.23 per bag and PPC RI. 51.40 
per bag. So far as non-I cvy price is 
conc~rned, in the month of June it had 
gone up to some extent, particularly in 
North region and in Eastern region. 
In Western region and in Southern region 
I think it was more or less constant. 
But again in' the month of July t the 
prices have com e down. So far as the 
nOTl-levy cement is concerned, there is no 
price control. 

(/1I~erriJptions) 

SHRI V. SOBHANADREESWARA 
RAO : Why does not the Minister tell 
the 'cost of production? 

[ Translation) 
SURI a.p.SUMAN. Mr. Spe,aker, 

Sir, tbe hat1.· 'Minister haa' ~Ufiliow 



11 0,.1 A",w" SRAVANA 15. tH1(8JtK~) Onl blwtW' 1'-
said cleverly that the price reaistcted 
some rail in July. But the .prices or 
cement have cODsjderab~y increased 
during the lalt three to four months. 
This is c:lusi~g heavy barden 00 the 
rural common man. The poor mao is 
running from piHar to post for Oem cnt. 
If at all cement is available, the price 
is very high. I want to know by bow 
much the prices of cement have increa-
sed during the last three months? 

[English] 
sHat VEERBNDRA PATIL : r have 

said that in the Northern and in the 
Eastern region there has been 
some spurt in the price 
of cement. For instance, in the month 
of April, the cement price in Delhi, 
Ludhiana and in other areas in Northern 
region was round about Rs. 64 to 
Rs. 66; and in the month of June, it was 
Rs. 82 to Rs. 8 3 . 

(Interruptions) 

And nga!o in the month of July, it 
has come down to Rs. 76 to Rr.78. 

Similarly in the Eastern region, 
it was round about Rs. 67 to Rs. 70 
and from that price it has lone up to 
Rs. 76-Rs. 78. 

So far as southern and w~stern 
regions are conoerned, there may be a 
little difference of Rs. 4 or Rs. 3 per 
bag, not more. 

SHRt BHAGWAT JHA AZAD: Sir 
the Minister has aaid that there is DO 
priee control in the open market 
cement. Like cement, there are other 
commodities, 8 ucb as sugar, where the 
Government is having levy and 
non-levy sugar. They fixed levy price 
at R.a. 4.40, but for the non-levy sugar; 
the Government has said tho priCe 
should not 10 up beyond Rs. 5.70. 
Am I to understand in cement tbere is 
no such norm in respect of the open 
market price and 'tbey can chf'flO 
aQythiQ& that they like? Is that tho 
policy of the Government? Or is it 
that in cement the Government has DOW 
put in lOme Kasturi alia and «bat is 
why its prioe has lone up? What i. ta, poSition ? 

SHRI VBBItBND.R.A PAWL:- So 
far as the levY cement is COncetaedi 
there is control over the price and .1.0 
over tho distribution and the price i. 
fixed in consultation with tho BICP. 
So far as non·:evy cemont is oolloornecJ, 
there is no distribution control aod 
there is no price control If the 
Government (eela that the prices are 
loillg beyond a reasonable limit, ••• 

(Interruptions) 

. SHRI BHAGWAT JHA AZAD : 
What is that liruit? That is what we 
want to know. 

SHRI VEBRENDRA PATIL : Lot 
me complete the sentenCe. You are 
not allowing me to complete. 

MR. SPBAKER: Do not interrupt 
You can put a fur ther question. 

SHRI VEERBNDRA PATIL : I'V. 
saying, 80 far as non-levy cement is 
concerned, if tbe Government come. 
to the conclUSion tbat the prices are 
gOing beyond a particular reasonable 
limit ... 

(Interruptions) 

MR. SPEAKER.: Please order. 
Hon. Memberslike to know tho miud 
of the Government. 

SHRI VEBRBNDRA PATIL : lam 
explaining the mind of the Government. 
If prices go on increasing like thiJ, 
then we have lot so many other 
methods to control the prices. 

SHRT S. JAIPAL REDDY: When? 
(Interruptions) 

SHR.I VBBRENDRA PATIL : And 
if recenary we wi)) import to COntain 
tbe price. 

(Interruptions) 

SHRl S. JAIPAL REDDY : You 
cannot relulatc and you want to import. 

(Int,rrupt/om) 
MR • SPEAKER.: How ";u it 

belp if you raise this hullabaloo? 

Vnl•rruptloll8) 
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(SIlRt',Sa\(PUDDIN "CHOWDHARY: w. want ),our intervention, Sir. 

(Interruptions) ... . tel". SPBAI<BR: Please take your 
swtJ. 

( Interruptions) 

MR.. SPBARER: Look here, hone 
Members. How can all of you ask a 
questioD,-all at one time? One man 
to ~ut the question, one man to answer. 

SHRI BHAGWAT JHA AZAD: What 
is the tolerance limit beyond which the 
Go¥ernment will operate '1 That is what 
we want to know. 

MR. SPEAKER: That is what I 
asked him. Is there any optimum limit 
to which the- Government can go 7 If 
this is not decided, you can make up 
your ·mind and let us know. 

SHRI VEERENDRA PATIL : I have 
not completed. Let me complete. That 
il what I said. Government is also 
aware of the fact that there is certain 
limit for the increase ,of price of non-
1evy. We can tell the manufacturers 
that they should not increase the price 
~yoDd a particular limit. We say tbat it 
is voluntary because there is no statutory 
backing for that because it h a non-levy 
cement. St) far 8S cement requirement is 
concerned, there should not be any shor-
t •. '" of cement in the country. In order 
io easure that cement is made available 
to ",11 the consumers we are prepared to 
import cement .. 

(Interruptions) 

MR.. SPEAKER : Order: I have lot 
to get it answered; if you let ml~ do it. 

SHIU S. JAIPAL REDDY: Sir, yOU 
eaanot do it. . 

(Interruptions) 

MR. SPBAKER: I am calling you 
nne by one. I cannot call all at once. 
Can' 40 it ? Is it hum'l:lnly possible 7 I 
am only asking one thing. I am 
doing your job. I am trying to get 

this. What I want to know, Mr. Mini-
ster, is this . . 

SHRI VEBRBNDRA PATIL : Sir, my 
only appeal to you is this: I just wanted 
to explain because . .' 

MR. SPEAKER : I want to under •. 
stand one thing. We must under-
stand. There is a clear·cut question. 
If you are not prepared with that, if you 
have not calculated anything so fart yOU 
can say 'Sir, I will come beforo tbe 
House within such and such time and say 
what is the optimum limitt. But if you 
have not done it, you cannot say off-
hand. You can say you will take a 
decision. 

AN HON. MEMBER: There should 
be a Half-an-hour discussion on this. 

(Interruptions) 

MR. SPEAKER : All of you may 
please sit down. 

SHRI VEERBNDRA PATIL: About 
upper limit of non-levy cement, tbe 
C.M.A. fixes the upper limit of non-levy 
price; but this is purely voluntary. 
Today the upper limit for cement is Rs.6 5 
exclusive of taxes other than Jammu 
and Kashmir, Maharashtra, and North 
Eastern states. It is Rs. 69 in the case of 
Jammu and Kashmir, Maharashtra and 
North Eastern States. This is tbe 
position. I was explaining that whatever 
limit has been fixed, it bas no statutory 
backing. It is only voluntary. 

SHRI S. JAIPAL REDDY: What is 
voluntary, Sir ? 

SHRt SAIFUDDIN CHOWDHARY: 
Are you satisfied, Sir ? 

MR. SPEAKER: I am askins. That 
is why I said" let me handle it. You 
keep your calm please; don-t get excited. 

SHRI VEBRBNDRA PATIL : Sir I I 
appreciate the . concern of the hone 
Member that tbere should not be allY 
shortage of cement and cement should be 
made available to consumers at a 
reasonable price. That is what I Was 
explaining. In order to ensure cement 
at reasonable price, what we are doi~ 
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fa this. Prom tho existing manufacturers 
60 per cent levy wo are taking. 
We arc taking 40 per cent 
from old and sick units and from new 
units. Thi. comes to 21 million toones. 
We ate distributing it to the States. 
We are loiDI it to Public Distribution 
System. We are giving it to Public 
Works Department. We are giving it to 
Irrigation and Power Ministry. 

(Interruptions) 

I am telling tbcsr. things because the 
genuine consumer is not affected because 
we have got sufficient quota with us 
which we can distribute to the States 
and the genuine nODsumer •.• 

MR. SPEAKER ~ Mr . Minister, the 
problem still remains the same. 
We have to find out, and that 
is what I told you. 

(Interruptions) 

MR. SPEAKER: Why dontt you let me 
finish? You are interjecting unnecess· 
arily. I wanted only to know If you have 
made up your mind and if you have not 
considered what is the optimum price, 
then you can tell the House accordingly 
and you can CJme after wards to tell what 
is the optimum price you would have. 

SHRI VEERBNDRA PATIL: Sir, I 
have said just now that the upper limit 
of the price ... 

MR. SPEAKER: No, no. It cannot 
be compulsory, but they happen to say 
that this is the highest price that they 
can go as in the case of sUgar. 

(Interruptions) 

SHRIBHAGAWAT JHA AZAD: If 
Rs. 64 is the highest as the Minister 
said, he also said that the price is Rs 72. 
What has been done ? 

MR.. SPEAKER: We cannot force 
them. But W~ can also put up aD opti. 
murn limit as we have done in the case 
of sugar. That is something right and 
that is w,hllt I want him 'to answer. I 
am not lOin. to .,y that be should put 
it as 70 or 80. 

(Interruptions) . 

SHRI INDRAJIT GUPTA: If t~ it' 
left to the voluntary action of the prod a" 
cer, then the price of Rs. 5.10 f~r 
sugar is also uneJess. You cannot' let it 
anywhere. 

(Interruptions) . 

PROF. N. O. RANOA: That is the 
national figure. If they go on giving'·tbem 
the limit, tomO(fOW the sugar manufact-
urers may bring their prices right up to 
that limit. then, we will have to scold 
them. Therefore, they C lnnot reveal it 
h~re and now. 

MR. SPEAKER: No, no. He is Dot 
revealing. We are not revealing anything 
here. We are just trying to know 
certain things, that is a 11. And we do 
not want to Minister to make a falle 
commitment on the flvor of the House 
and no falso information. Tha t is what 
I said: If you are not prepared, then 
don't give them the information. You 
can take your time. We can h·lve later 
on a Half·an Hour discussion on this. 

PROP;MADHU DANDAVATE: ODe 
more thing. 

MR. SPEAKER: No, we can havo a 
discussion on tbat later. 

PROF. MADHU DANDAVATB : Sir, 
three Members have spoken from the 
ruling Party. At least allow one from 
the Opposition. 

MR. SPEAKER: Professor Slbib, I 
can do it, but then there will bo DO 
stoppaae to it. 

PROF.MADHU DANDAVATB:I 
am sorry, I wanted to say 'misculina'. 
No mistake~ I tell you •.• 

(Interruptions) 

MR. SPEAKER: Then there will 'be • 
no end to it. 

PROF. MADHU DANDAVATB 
We will be meeting Sottle time aftetw~rd. 
on this. One specific question I want to 
ask, Sir. 
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MIl. SPBAKER : Professor Sahib, 
with due respects to you, I asked Mr. "aAa' Reddy. If I am loiog to allow 
..., qaestion. I am loing to allow Mr. 
".dbav R.eddy first. If you want to 10 

op like this, then J am not going to 
aUow Half-an-Hour discussion. 

SHRI C. MADHAV REODI: That 
decisioD will be taken later. 

MIl, SPBAKBR ! You cannot ha.ve 
this and that, both. 

(Interrup.ions) 

PROF. MADHU DANDAVATE; I 
wanted to point out you that there is a 
very significant question which is not 
covered so far at all-regarding distri-
bution. I want to know from the hon. 
Millister. 

MR. SPEAKER: If you want to 
take the whole of the time of the 
House ... 

(lr,tel'rupliom') 

SHRI C. MADHAV REDDI : Sir, we 
have been told that there is a gap bet-
ween the demand and the supply and tho 
demand is morc than the suppJy even in 
I 984-SS, and then we have been a]so 
told that the prices are going up in 
certain Stat es. May I know the reasons, 
in spite of all this, foJ' putting restric-
tioos on further licensing of the cement 
fa the country, and may] also know the 
rea SOIlS for the lOBI and other financial 
institutions Dot sancHoning the loans 
for dis.tribution on the ground that 
excess capacity has been created in the 
country ., 

SHRI VBERENDRA PATIL: Sir, it 
is not correct to say that we are 
flot licensing the new units, but the 
position is that the installed capacity at 
,the end of the Sixth Plan was 43,4 
million toones, and the additional capa. 
city that is allowed 80 far is 46.37 
million tannel. The total approved 
capacity today is 89.79 million tonnes 
aa4 the rough 08timate is that the 

, demand towards ,the end of the Seventh 
pb.Q will be 50.77 million taROet. Even 
"" roipect of the 50 per cent of the 

additional capacity that we have allowed~ 
if it materialises, theo tbe position will' 
become very comfortable. 

Sir, I can tell the hon. Members by 
taking them into confiden~e ~bat this 
shortage is a tempocdry phase, Tho 
shortage is a marginal shor~ge, it wUl 
remain for another two years. Accordiaa 
to our estimate, by 1981·88 not on I)" we 
will become self·sufficient in cement 
production, but we will be having surplus 
in cement in 1987-88. 

PROF. M!\DHU DANDAVATE : Sir, 
I would like to know from thc hon. 
Minister whether it is a fact that in 
States like Karnataka and Maharashtra, 
on the basis of Public Accounts Comm· 
ittee as well as the COJrt judgements. it 
has been, cstablished that though the 
Centre had allotted definite quota of 
cement to the States only for publi~ 
works, it was diverted to the private 
builders at enormously large price there· 
by getting more money for different 
purposes. In view of this particular fact. 
whii!h has been established in court and 
through the Public Accounts Committee, 
will you frame well-defined norms when 
you send the quota to the Stat es and 
insist that much of allotted cement must 
be utilised specifically for the public 
work purposes for which it has been 
given and that they cannot make money 
out of that particular quota which is 
given public works ? 

SHRI VEBRENDRA PATIL: As I 
said, out of levy quota, certain percen-
tage is allotted to different States. 
Different States give a requirement for 
what purpose they want this quota. 
According to th~t, We make allotmcnt 
and in turn. they allot or utilise that 
cement for different purposes. If tb ere 
is any misuse of cement, I would like to 
enlighten the hon. Member •• 

PROF. MADHU DANDAVATB: It 
is a specific question about Karnataka 
and Maharashtra. 

SHlU VBBRENDRA PA TIL : Tho 
proper forum to discuss tbis is tho Stat c 
Assembly ••• 



PROP. MADHU DANDAVATB: 
Pi_so protect ·me. I bave to14 about 
the d,rection of the Central Government. 
The quota of cement given by tho 
Central Government for public works is 
beiDa diverted to private builders to mop 
up money. Whether it is a fact that ••• 

(lnterruptiolls) 

MR. SPEAKER: Professor, Sir, we 
discussed this so much at lena~h before 
also in the last Lok Sabha. 

PROF. MADHU DANDAVATE: 
That is what I have said. I say tbat 
inadvertently he is mish .. ading the House, 
not deliberately. 

MR. SPBAKER: You did it last 
time. 

PROF. MADHU DANDAVATE 
He has the first hand information 
about Karn.~taka and I bave the first 
hand information about Mahar8shtra. 

MR. SPEAKER: We did it last time. 
We discussed it last time •.. 

(Illter ruptions) 

SHRI S. JAJPAL REDDY: The 
axiom of economics is, whenever produc-
tion gJes up, the prices come down. 
According to the statement of the 
Minister, the production has gone up but 
the prices are also going up. Therefore, 

. the Minister must explain the economics 
of cement 

MR. SPEAKER: It is only for the 
farmers, when they produce more, they 
set less 

SHRI S. JAIPAL REDDY: Tbough 
the upf,er limit which bas to be volunt.-
arily abso[b~d by the mill owners is 
Ra. 64, according to tho statement of the 
Miotater. the pric~ have gone up as hiBh 
as 78 and 80. Wbat bappened to the 
tolerance threshold of the Minister? 

. The 'endurance limit of tho people has 
been exbausted ' When will that be 
.bilJste4 ia tJao· case of the Minister? 

MR.. S.PBAKBR.: That is aU now. 

[ Translation] 

SHRI OIRDHARI LAL VYAS: Mr. 
Speaker, Sir,t f.' 

MR. SPEAKER: Rajasthan produces 
more cern ent. 

SHRI GIRDHARI LAL VYAS: Tho 
hone Minister has the information about 
the cost of production. Will he please 
tell us how he proposes to control the 
price? As at prescnt, there is a big 
gap between the demand and production. 
The Central Government are layinl a 
railway line between Kota and Chittor-
garh simply because a cement factory is 
to be set up there. I had asked earlier 
also whether a cement fact J ry of the 
Cement Corporation of India would also 
be set up at Bundi. 4 or 5 other faoto-
ries are also likely to be set up. there 
which may raise the cement produotion 
tremendously. 

In this connection, will the hon. 
Minjster state what the Government are 
doing ill respect of the 5 cement 
factones located along the railway 
line whose production is more than 10 
Iakh tonnes and where vast scope of 
increasing production exists? 

MR.. SPEAKER: We shall think 
over it. 

SHRI VBERENDRA PATIL: A 
number of cement factories have already 
been set up in Rajasthan. Accordioa to 
the information available with me, their 
number at present is of having a total 
capacity of 1.62 lakh tonnes. There is 
still scope for more factories to be set 
up there. It is difficult to say at the 
moment if a factory of the Cement 
Corporation of India could be set up 
there al 'asked by the hon. Member. 

MR. SPEAKER : For how long shall 
we continue witb this question. Then 
you will say that the remaininS questioD8 
have Dot becD tak~n up. 

(English] 

How many supplementario. can I 
allow Oil one Q'lostioQ? There . is • 
limit. I think, it is tbo height of it. 
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SHal S. JAIPAL REDDY : Ho has 
Dot answered my question. 

MR.. SPEAKER : What is thero to 
answer your question ? 

{Translat ion] 
Your question bas alroady been rep-

lied to. When you put such questions, 
I cannot help. 

(English] 
Telecommunication services in N .E. Region 

.205. SHRI AJOY BISWAS: Will 
tho Minister of COMMUNICATIONS 
bo pleased to state : 

(a) whether Oovernm ent are aware 
tbat the telecommunication services in 

. 'bo North Bastern Rogion are not 
aatiafactory ; 

(b) if so, the reasons thereof; 

(c) whether there is any proposal to 
improve the situation, and 

(d) if 10, the details thereof and the 
prolress made so far? 

THE MINISTER OF STATE OF 
THB MINISTRY OF COMMUNI-
CATIONS (SHRI RAM NIWA.S 
MtRDHA): (a) Yes, Sir. 

(b) A statement is .given below. 

,(c) Yes, Sir. 

(d) Statements a re placed on the 
Table of the House. 

Statement 

(b) (0 Most of the circuits are 
workin. 011 overhead lines which let 
intorrupted due to frequent thefts of 
Wires and natural calamities viz. heavy 
riSins, floods etc; 

(it) Many big cities are still served 
by manual exchanges which are not able 
to handle the traffic satisfactorily; 

(iii) or latc there bave been damages 
to tbe Microwave sUJtion of Sikari tora . 

on Silchar-Agartala route and Dolia 
un Silcbar-Shiltong route by mis-
creants. 

Silchar-Agartala Microwave route 
has been repaired and put through on 
31-7.1985 after 5.1 days. The Silchar-
Shillong route is still interrupted. 

(d) The following steps arc being 
taken to improve the performance of 
tclecommul1ications services in North 
E~lstern Region: 

(1) The 'overhead open wire lines are 
being replaced by reliable UHF and 
Microwave radio relay systems and 
Satellite communicdtions 

UHF Systems 

0) Gauhati-Joggi Road 

(ii) Jorhat - Nazira 

(iii) Silchar-Karimganj 

(iv) Tezpur - BomdiJa 

Microwave Systems 

0) J orhat-Dibrugarh-
Tinsukia 

(ii) Gaubati-Solpara-
Bongailaon 

Satellite earth stations 

Gauhati, HJfiong, Oipbu, Noolatoin .. 
(Witliamnagar, Tura. Ukhrul t Karong 
(SenapJti), Chura Ch'lnderpur, Tamonl 
Long. Chande\, Bomdil1a. Passighat, 
Tezu, Alang I Khonsa, Lunlleh. Saiha. 
Mon, Wokha, Zuneb·oto Mokomchunl, 
Tuensang, Kailashahar, R,K. Pur, 
Dharamnagur . 

(2) Luae manual excbanaes are 
being replaced by automatic 
exchanges. 

(i) 2000 Hnes electronic 
excbange at Jorhat 

(ii) 2000 li~es electronic ox-
cbanlo,at Tinsukia 

(Hi) 600 Jines 'automatio (MAX 
II typo) at BonaaigaOQ 



(,3) SuSectibers· trunk dialling is 
beiol introduced 

(i) Tura-Shillong 

(ij) Dhubr'i-Shilloog 

(iii) Jowai-Shi,l1ong 

(iv) Bongaigaon-Shillong 

(v) Naharlagaon-Shillong 

(vi) Borjhar-Shillong 

(vii) Sibsagar-Shillong 

(viii) Imphal-Shillong 

(ix) Tinsukia-ShiiJong 

(x) Jorhat-Shillong 

(xi) Agartala-Calcutta (S,PC) 

(4) Expansion programme of the 
existing exchanges 

(i) Shillong Trunk Automatic 
Exchange (TAX) is. being 
expanded from 800 lines to 
1500 lines 

(ii) Agartata Automa tic Ex-
change is being expanded 
from 2400 lines to 3000 
lines. 

(iii) Shillong Automatic exchange 
is being expanded from 

4000 lines to 5000 lines. 

(iv) Gauhati Automatic exchange 
is being expanded from 
7800 lines to 8400 lines. 

(v) A new Telex exchan~e of 20 
lines is planned at Kohima. 

(5) Maintenance and construction 
practices are b(~ing improved : 

(a) Maintenance routines a.re 
being '(igorously enforced; 

(b) Heavy overhead allignrnents 
are boing reptac:-d by under-
grou'1d cables; 

(c) Alumini.um hous e wirings 
are being replaced by 
copper wires prolrossively; 

(d) Drop wires are beina used 
in placo ·of open wire lor 
providing telephone coonce-
tiQns. 

(6) To avoid damages, to installa-
tions, p<?lice protection is 
being arranged. 

(7) The fo Howing d~velopmeftt 
programmes for Telecommuni-
cations system in North Bastern 
Region have been completed. 
Progress already made (replace-
ment of existing exchanges) 

(i) A new automatic exchanlc 
of 2400 lines has beeD 
commissioned at Agartala. 

(ii) A nt'W electronic exchange 
of 2000 linel ha s been 
commissioned at Dibru,arh. 

(iii) A Dew electronic exchango 
of 2000 lines has beeD 
commissioned at Imphal. 

UHP Systems 

(i) Silchar-Hafiong 

(ii) Dhulia-Cooch Bihar 

SHRI AI0Y BISW AS: I would like 
to point out to the hon. Mini.t er tbat 
the telephan e system in Tripura has 
totally collapsed. Agartala is a State 
Capital" but the telephone system there 
is in doldrums. The telephone of the 
officials, newspapers and other VIPs arc 
not functioning. The hnk between tbe 
State Capital and the sub-divisional town 
has becn disrupted. The link between 
Agartala and the rest of the country is 
also disrupted. This is the position. I am 
giving an instance. The telephone of 
the Chairman, Agartala Municipality, is a 
very important telephone. That was out 
of order for the last three months. Tho 
ChairmHD of the Agartala Municipality 
wrote to the concerned authorities, but 
they did not pay any heed to that letter. 
Then I wrote to them. Only a few 
days back, tbe telephone was rectified. 
This is the state of aWairs. My requ~t. 

is this. Will the hon. Minister lend a 
high-powered team to Tripura to study 
the situation, and after settlnl hjs report, 
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wiD ~ the hone Minister take cnoctive 
steps 'I 

SHRJ RAM NIW AS MIRDHA: If 
tho bon. Member had asked me speci. 
ficany about Tripura and Agartala, r 
would have given him a reply in greater 
detail. But even in the answer that I 
bave Jiven. there are two items whi:h 
would be of interest to the bon. 
Member. Large manual exchanges are 
being replaced by automatic exchanges. 
Then Subscriber Trunk Dialling is b"ing 
introduced between Agartala and 
Calcutt~. This is one of the important 
thinp which we want to implement. 
Then under heading 'Explnsion pro-
aramme of the existing exchanges', it 
baa been stated that the Agartala Auto-
matic Exchaf"IC is beina expanded from 
240 lines to 3,000 lines. What I mean 
to say is tbat we are making all efforts 
to improve the tele-communication 
• ),stem in the north·et\stern region. 

As regards sending a Special Team, 
it is not necessary because we know the 
problems there and we are making all 
eft'orts to rectify the faults. A Special Task 
Force bas been created for the north-
eastern region-which has not been 
done for any other part and its head 
quarters are in Gauhati. The General 
Manager of the Task Force and his staff 
hive been specially assigned the task 
of pushing through the various schemes 
in tho north·eastern region. 

The hon. Member has brought to 
the notice of the House through you, 
Sir, the special probl ems of Agartala. 
I can assore him that we will look into 
them fn detail and try to see how we can 
improve tho position there. 

SHRI AJOY BLSWAS: The bon. 
Minister says that a Task Force is 
already tbere. What is tbe report of the 
Task Force ? My secoJid supplementary 
is 'this. Tbis State Capital shOUld have 
links with New Delhi by STD. I must la, that no such .ystem is there in 
Aaartala or in other p .. \rts of the North 
Baltern Region. In his recent reply 
Minilter said that will be done at the 
ene! of the 7th Plan. , Sir, what is this, 
at l~t tbe St.te C&\,ital sbould be 

(, . 

Drll' .4",.",,, 
linked with New Delhi by STD' 'anted!-
ate!),. He can take up other thinp 
later OD. 

MR. SPEAKER : Ho ,said that it il 
going to be linked. 

SHRI RAM NIWAS MIRDHA: We 
are giving top priority for conn ect in, 
the important towns including tho 
capitals of the North Eastern Reaion 
with Delhi and other pJaces on the nat-
ional STD. That is one of our important 
endeavours under the 7th Plan? In do 
not want to enter into debate as to how 
big is the 7th Plan, how much money 
we wi) 1 get, that is all a dift'erent point. 

SHRI AJOY BISWAS: What you 
are going to do ? N. E. Region is a sen-
sitive area. 

SHRI RAM NIWAS MIRDHA : We 
cannot say anything . 

MR. SPEAKBR: E~en if you are in 
a hurry, it takes time. They say that 
they are trying to do it. They will do 
it. 

SHRI RAM NIWAS MIRDHA: I 
cannot give a specific time frame. Every 
thing depends on the plan allocation 
that we get. 

[ Translation] 
SHRIMATI USHA THAKKAR : 

Kutch Bujh is a major city in Gujarat. 
Tclec:ommunication system there is manu-
ally operated. An automatic exchange has 
now been sanctioned for that place, but 
tenders for the building have not been 
invited as yet. As a result, the equip· 
ment bying there is getting rusted. 
Therefor e" I want to ask what he is doing 
in this regard ? 

SHRI RAM NIWAS MIR.OHA: 
Exchanse will be sct up where the 
equipment has reaChed. I will start 
functioning also. 

[English] , 
Sbert 8uppl, or Bombay bigh glS to 
industrial CODHIDers In Maharasbtra 

*206~ SHRI D. B. PATIL : Will the 
Minister of PBTROLEUM be pleased to 
state: 
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l (a) whether it is a (act that Oil and 
Natural Oas Commi.sion has cut dOWD 
the supply ot Bombay High Associated 
Gas to all industrial consumers io 
Mabarashtra, in particular to Rashtriya 

., Ch"mic.lls al'ld Fertilizers' ThaJ plant 
project and gas turbines of Maharashtra 
S tate Electricity Board at Ural; 

f (b) if so, wha.t are the reasons for 
'cutt ing down the gas supply; and 

I 

(c) what is the quantum of Bas that 
has been cut down ? 

THE MINISTBR OF STATE OF THB 
MJNISTRY OF PETROLEUM <SHRI 
NAWAL KISHORB SHARMA) : (a) to 
(c). A statement is given below. 

.' StatemeDt 

(a) and (b). Oil and Natural Gas 
Commission has b~en supply'lng associa. 
ted gas from Bmnbay High to Rashtr iya 
Chemicals and FertiJizers (RCF) Trom'" 

,,-

Maximum 
Consumers Requirement 

bay, R.eF Th~l and Deepak Fertilizer and 
Petrochemiclls Corporation Limited 
(DPpeL) Taloja OIl regular basis to the 
extent of (heir requirement from timo 
to time: and to Maharashtra State 
Electricity Board (MSBB), Tata Blectric 
Company (TEe) Hindustan Petroleum 
Corporation Limited (HPCL) and Bharat 
Petroleum Corporation Limited CBPeL) 
on fa 11-back basis, subject to availability 
of surplus las after meeting the gas 
requirements of priority lIsers on regular 
basis. With the increase in offtake by 
ReF. ThaI and DFPCL, Taloja, availa-
bility of surplus associated gas for supply 
to faU-back u~ers bas come down. ONOC 
b::\s been advised to give priority to 
MSEB over all other fa \I-back U3ers. 

(c) The information for the period 
from April 1985 t, June 1985, for whicb 
figures are availabt e~ is furl1ished below. 
monthwise. (Figures in Million Cubic 
Metres Per Day of Gas). 

Supply in the month of 

April May June 
----- -------------

(i) Regular Users 

ReF Trombay 

RCF ThaI 

DPPCL Taloja 

(H) Pall back User' 
MSBB 

. TEC 

HPeL 

1.80 

3.00 

0.30 

2.40 

3.50 

O.tO 

0.10 

1.30 

1.97 

0.28 

0.61 

0.82 

0.04 

1.45 

2.45 

0.21 

'.38 
41.94 

O.OS 

],00 

2.19 

0.30 

0.89 

1.40 

BPCL _ _._;_---------- ------- .. --~-.---.-- .. --.----.-------
SHltI D. B. PATIL: Sir, there aro 

many cnntradictions in the reply. I 
would like to draw the attention of the 
Hon'ble Minister to those contradictions. 
It has been stated that with tbe inorease 
in offtako by RCF, Thai and DFPeL. 
Talda, availability of ~'urpJus associated 
... ror IUl)ply to filII-back users has 
coMe down. If we 1'00 the statemcut. 
tb.e maximum requirement of ReF 
Trombay. whioh is a reau1ar user, was 

1.80 mi Hion cubic metres per day. But 
the supply in June was only one million 
cubic metres per day. For ReF ThaI, 
the requirement is 3 million cub:c 
metres whertas the supply is only '.19 
mUlion cubic metres per day. III so far 
a. MSEB is concerned, which is a fall-
back user. the demand i. 2.40 million 
cubic metres per day .and tho supply is 
on\)' O· 89 million cubic metros per day. 
Here, it is apparent that even tbou.b ·it 
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il atated that bee, use of the demands of 
the reaular user blVC increased, the 
supply to the fall-back UlO'S has bc~n 
cut, down. f( om the statement it is clear 
that supply to the reqular u~crs is also 
not quit c sufficient. Then, bow is 
it that,it b.13 been stated thllt supp:y to 
the relular userS is O. K. 1 I would like 
to know from the Hon'ble Minister wha t 
is (he total production of gas in ,these 
particular three months and what quan-
tity was m:tde ~,vailable, to Maharashtra ? 

SHRl NA W AL KISHORB SHARMA : 
Sir, apparently there is nl) contradiction 
in tbe statement. Wh,ltever hrls been 
said is that ther~ are two types of inst it-
utions and industries which arc getting 
this gas. The first type is, those who 
are getting the g!lS on regular basis. They 
are ReF Tromb:lY. RCF ThaI and 
DFPCL Taloja. The second type is. 
those who are getting \m fnll-back basis. 
They ure MSEB, TEC, HPCL and BPCL. 
The ONGC is committed to supply on 
regular b:lsis to these three units which 
I have mentioned earlier, \,SZ" RCF, 
Trombay. ReF, ThaI and De~tuk 
Fertilizers according to their rcquir" 
ments. The important point is 
'according to their requin,ments'. 
Whatever is left, that is being 
supplied to these fall"b:lck new industries 
and it is done accordil1g to the priority 
b~sis. 

SHRI D B. PATIL: So far as the 
Maharashlra State Electricity Board 
is concerned, the Minister has stated that 
if there i, something remaining there, 
the \{aharashtra Stato Electricity Board 
which is a fall-back user is supplied the 
gas. The Government of Maharashtra 
bas all the while been demanding that 
so far as the Maharashtra State Electri-
city Board is concerned, the supply 
should be on the basis of firm commit-
ments. So far as this particular demand 
is concerned, I would like to bring to 
the notice of the hon Min'ister that f",r-
morly the gas at ONGCt Unm was 
being burnt because there was no proper 
machinery and proper uS~lge tbore. Lakhs 
of rupe.!~ worth of gas Was being burnt. 
Then the gas turbine at Urnn hag made 
8 particular investment there and with 
tllat investment oame the gas pipeline 

from ONGC installation at Uran to the 
MSEB turbine section whicb WAS Cons-
tructed by the ONGC only after the 
MSBB depo~ited the cost of Ihe pipeline, 
As a result of that the gas whicb would 
have been otberwise lIar, d could be used 
in the last three years. Before this invest ... 
ment was made by the MSBB on behalf 
of ONGC and the pipeline was Jaid, the 
las was being burnt and because of tbls 
investment tbe gas c;u]le to be used ... 

MR. SPEAKER : Please hurry up. 

SHRI D. B. PATIL : An investment 
of nearly Rs. 200 crores has been 
made. Taking into conFideration all 
these factors, will the UnioQ Govern-
ment make a firm commitment for the 
suppJy of gas to the Uran plant? 

SHRI NA WAL KISHORE SHARMA: 
It is true that the Bombay liigh gas is 
being flured. But it is not b(C8USe 
that we do not want to supply gas to 
the Ma harashtra State Electricity 
Board but it is because of the fact that 
there is no cHpacity at Uran and 
compression facilities have yet to be 
established at the Bombay High. As 
soan as the compression facilities are 
established and a pipeline is cons tructed 
to take this gas to Hazira and suppJy 
to KRIBHCO which is likely to 
materialise by the end of November, 
1985 th s flaring of gas will be reduced 
to the minimum. 

With regard to tbe commitment for the 
supply of gas to Maharashtra, the 
commi tment is only on fan-back basil. 
We wouJd certainly be supplying gas to 
the Maharashtra State Electricity Board 
and we had a meeting with th.: Minister 
of Power on 5.7.85 O. After this 
meeting, it has been decided that tbe 
Mabarashtra State Electricity Board 
would be given priority for the fall.back 
las available with us. 

SHRI D. B. PA TIL : Out of tho total 
produotion what is t1)o percentage that 
is loin8 to Mabarashtra? 

SHR! MURLI DEORA : Tbe liquid 
natural au has two main use.. 011. is 
for feedstocl( and i.e used tor fertiliser 



, () ral Answers SRAVANA 15, 1901 (SAXA) Oral Allswers 38 

manufacture and the other is for fuel 
which is needed fo: power generation 
by tbe Tatas a.1d the Electricity Board. 

I would like tc ask the Minister. The 
State Electricity Board and the Tatas 
have already installed power generators 
and if you do not give the gus to them, 
Wh:H will hlppen to them? The second 
point is that in tbe city of BJ,nbay 
where the textile mills are using oil-firtd 
devices, it was agreed by ONGC earlier 
to give glS for domestic fuel of Bombay 
city, Now, if this gas is given for 
domestic use in the city of Bombay the 
pollution will whither away. I would 
like to know whether that. commitment 
of OL'lOC for the liquid gas supply for 
domestic use in Bombay will stand ? 

SHRI NAWAL KISHORE SHARMA: 
With regard to t he commitment and 
the question of supply of gas to Tatas 
and Maharashtra State Electricity BJard, 
as I have stated earlier the commit-
ment is to the extent of gas available 
after meeting the req'uirements of the 
pi ori ty se~tor, n ,\lU ~Iy, tb~ fertIliser 
units. Whatever gas is available on fall-
back basis that is being supplied to tho 
Stat e Electricity Board and the Tata 
Electricity Company and that commit-
ment of ours still holds good. With regard 
to the supply of gas to Bombay city, if 
the hon. Member means the LPG then 
that is being supplied on the quantum 
which is mado available to us. 

SHRI MURLI DB ORA : Sir .. I am not 
ta'lking of the cylinder' gas supply. I am 
talking of the domestic pipe gas and that 
too especially for textile mills. 

SHRI NAWAL KISHORB SHARMA: 
That question has not been considered as 
yet. 

lacrease In sick industrial units 

*208. SaRI CHINTAMANI JENA: 
SHRIK.RAMAMURTHY: 

Will th~ Minister of INDUSTRY 
AND COMPANY AFFAIRS be pleased 
to 6tate ,: 

(a) wh.:"the-r it is a fact tbat the 
Dumber orlick: illdustrial units is increa· 

sing year after year and if 10, what i' 
the number of such industrial units in 
the coun t ry as on 3 J st March, 1985 and 
the number of such units in Orissa; and 

(b) the action being taken to revive 
the existing sick units 1 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFl-'AIRS (SHRI 
VEERENDRA PATIL) : (a) and (b). 
A statemrnt is given below. 

Statement 

(a) and (b). D,lta on sick industrial 
units are collcctcd by the Reserve Bank 
of India as per the dcfipiti on of sickness 
adopted by it. The number of sick units 
fl)rthcpcriod 1981--Junc 1984is indi-
cated below: 

Year eliding 

December, 1981 

December, 1982 

December, 1 a 83 

June, 19 ~4 

No. 01 sick unitl 

26,758 

00,173 

The ~barp increase in the year ending 
1982 is due to the fact that the State 
Bank of India has included Small Scale 
Units in protested bills/recalled accounts 
in its list of sick units" which were not 
inCluded in the ddta furnished earlier. 
Although the number of sick industrial 
units bas been increasing from year to 
year" in real terms, the incidenco of 
sickness expressed as percentage of loans 
to outstanding credit nas been COQstant 
around 8% oyer last three years. 

There were only 4 large sick units in 
the State of Orissa as on 30th June. 
1984 and 2,1 3 5 sick small scale units 
as on December, 1983. The data in 
respect of small sc~ Ie units 
for the period el.ding 30th June, 1984 
are not u vailablc with the Reserve Bank 
of India. 

Government have issued certain policy 
guidelines for Bulda nce of CeDtral 
Ministries, State OovereJDent. aDd 
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Plnanclal Institutions in Octobor, 1981 
for the revival/rehabilitation of potenti-
any viable U'1its. The salient features 
of these guidelines were furnished 
in reply to L'"lk Sab~,a Unstarred Ques· 
t10n No. 204. on 23.1.1985. In cases 
where sick u1its arc t uken over a~ a 
part of rehabilitation schemes prepared 
by banks and financ'a) institutions, 
various reliefs and forms of assistance 
Ftuch as jeconstruc'inn cf capital, funding 
of intercst liabilities, Ci pital and wvrkiag 
capital loans on softer t'~rms, relief or 
rcschl"dulir.g of dlbt scrvic::e li:,bilitics, etc. 
are provided for in such rehabilitation 
schemes. The Centra) Government and 
State G:1vcrnmcnts a:s) prov:dl! 
vari()u~ fiscal and 01 her reliefs 
as a rart of rehabilitation packages 
formulated by banks and financial 
iflstitution'), for individual bick 
uni!s. In addition, healthy units are 
cncourHgcd through Income Tax relief 
to t~' ke over sick units by W'IY of amalga-
mation. 

SHRI CHINTAMANI JENA : Sir, 1 
wanted to know the number of sick 
ir,dustrial units upto 31st March, 1985. 
The bon. Minister has given the figure 
upto June 1984. From the statement it 
is seen that in December 1983 the number 
of sick units was 80,1 10 and in June 
1984 the figure went up to 83,597. So 
in these six months the n,...ure has gone 
up by 3".00 units. Similarly, during the 
period December, 1982 and December, 
1983 the number of suc~ sick uqits has 
increased by 20,000. M"y I also know 
whether it is n fact that the rale of 
interest on It,nns provided to these indu-
strial units in our country is 17% 
whereas in fOll ign countries it is only 6 
to 10%. If 80, whether that is one of 
the main reason for the increase in the 
number of sick units in cur country? 
What steps have the Government taken 
to overCome these difficulties? 

SHRI VBERBNDRA PATIL: Sir, the 
bon Member wanted to know why the 
latest fiaures upto 3 Ist March, 1985 have 
not ,been given. The Jatest fitures that are 
available with us have been furnished 
to the ,House. When we get the latest 
figure upto 3ht March, 1985 we will 
supply the same to the hop. Member 
aDd the House. 

Tho hon. Member want~d to know 
what steps are b~inl taken to rehabili. 
tate the sick indu8tri 11 units. It is true 
that the numb~r of sick indulStrial unill 
is going up. As I have already made 
it clear in the statement itself the 
Reserve Bank and different banks 
have taken several steps ira 
ord er to s.:e that illdustria 1 units do 
not become sick.' They h:we got a coH. 
Sir, I have got the inf Jrmalion. Govern-
ment is thirlking of c0nstiluting a Beard 
for the industrIal ar.d financia 1 reconstru-
ction. The hon. Finance Minister has 
already nnncU'1ccd about this. This 
B)ard is going to be set up f,)r industrial 
and finanCial rcconstructioa ar.d to a 
great extent, it would help in reviving, in 
rchabiHtating the sick units. In addition 
to that, a Cell has been cfeattd in the 
Reserve Bank of India in order to 
monilor and also similar such committees 
have becn constituted in the regional 
offices. Such committees have also been 
constituted in different banks to 
monitor the functioning of the units 
and take correelive steps in order to see 
that the units do not become sick. 
S~v\!ral concessions have als:-, been given 
to these ~ick industries in order to reha-
bilitate them. wherever the Governm~nt 
feel that the sick units which have 
become very sick, can be revived. efforts 
will be made to revive them. In fact, 
steps have already been taken and further 
efforts arc b~ing taken. 

SHRI CHINTAMANI JENA: Mr. 
Speaker, Sir, I put my supplementary 
regaraing the rate of interest on loan 
given to the industrial units in our 
country. It is 17% whereas in foreign 
countries, it is 6 to 10~~. May I know 
from the hon. Minister what steps have 
been taken by the Oovernment to bring 
down the fatc of interest to these 
industrial units. May I know whether 
the Government is implementing the 
recommendations of Mathai Committee 
as tllso the recommcr,dations of the 
Tandon Committee and if so, bow many 
of those recommendations havo been 
implemented and the result tbereof'1 

SHRI VEERENDRA PATI,L: I have 
aiven the fi&ures for sick units and the 
hOD. Member wanted to know the 
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amount outstanding. The amount out .. 
Itandilll as on June 1984, was Rs. 327.5 
crores. The hon. Member .also wanted 
to know particulars regarding the indivi-
dual sick unit a' d what steps are taken 
by the Government to rehabilitate them. 
When the number is runDlng into 
80,000, I am not in a position to explain 
about the individual cases, Let him put 
individual question. I will answer it. 

DR. KRUPASINDHU BHOI: Sir, 
be has a~ked pat t iculars for Orissa 2nd 
W(S~ Bet gal. 

MR. SPEAKER: It is j rnpossiblc for 
him to give spcc.ific· answers. But for 
any specific question you put, you will 
get specific at~swcr. But don't put ques· 
t ions like this. 

SHRI K. RAMAMURTHY ~ Mr. 
Speaker, Sir, this is a very importunt 
question. AU sections of this House are 
int erested to put supph:mer.tariLs on this. 
qu(stion. Therefore, I w(Juld like to 
suggest that this can be considered for 
h.\lf.hour discuc;sion. Further, Sir, it 
has been stated in the Statement that 
the Government Invc issued certain 
poi icy &uidelines for guidance of Central 
Ministries, State Govrrnmeots and 
Financbl Institutions in October, 1981 
for the revival/rehabilitation of potentially 
viable units. Sir, if you see the 
statistics, you will find that year aflel 
year it has increased. So, the guidelines 
have become useless. I would therefore 
like to know from the hon. Minister 
whether the Government is going to 
take effective action against these units 
because 99% of these sick units are 
man-made sickness. In this regard, the 
hone Finance Minister bas also pointed 
out that bad employer is bad currency. 
Therefore, 1 would likt~ to know what 
action the Gov..!rnment proposes to take 
in th;", conl1~cti()n, especially reviving 
tbo really sick units, Thousands. of 
employees are put out of job on account 
of closure of sick units. I would request 
for halr-an .. bour discussion orl this. 

SHal Vl:!ERENDRA PATIL : I have 
already said that guidclir:es have been 
isst..:ed to different financial institul ions 
and the banks, and the banks bave 
takon several steps, u.IlU the Government 

of India is very aotively considednl 
C01lstitut-ioD of the B~ard of Industrial 
and Financial R.ecGnltrdction and the 
amendment of the Iocllme rax Act ie 
order to enable the healthy units t'? take 
over the sick UDitS. Several fiscaJ 
con~essjons have alao been aiven. 

If the hon. M;:mb'!r wants to discuss 
it in detail, I have no obj ~ction to half-
an-hour discussion. 

WRITTEN ANSWBRS TO QUESTION 

[English] 

Foreign Exchange allocation under 
technical development fund scbeme 

*207. SHRI B. V. DESAI: Will the 
Minister of INDUSTRY AND COM-
PANY AFFAII<'S be plclScd to state: 

(a) whcth\!r U "ion Government have 
raised ceiling for foreign exchange alloc-
ution under the Technical Development 
Fund scheme for m~Jdernisation of 
industry from Rs. SO lakhs to 
Rs. 1 cror(.; 

(b) whether Government h~ve 1'180 
modified the scheme to some extent 
whereby the ir.dustry will be in a posi-
tion to enter into foreign c~llaborations 
or imports of drawings and deSigns as 
a Iso capi tal goods imports beyond the 
ceiling of Rs. 1 crore; and 

(c) to what ('xtent this decision of 
Government will belp in the toJderni-
saUon of industry? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHR.I 
VEERBNDRA PATIL): (a) Yes, Sir. 
The ceiling limit has b~en raised from 
US $ 5 lakhs to Rs. 1 crore per annum 
per un it. 

(b) No" Sir. The orilin.l scheme it-
self provides that in case the outgo of 
foreigD excbange marginally exceeds tbe 
ceiling limit, excess amount is adjusted 
aga.inst the entdernent ()f the eompany in 
tbe subsequent year. 
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(0)· The modified scheme will enablo 
industries to avail aSlistl1nce OD a I.rler 
scale t,o implement their Icbemes for 
up~ra.atlon of tecbnology. 

[ rr"tlslatlon] 

'Allotment of Cookmg Gas ComteCtloas 

*209. SHRI NARSINH MAKWANA: 
PROF. RAMKRISHNA 
MORE: 

Will the Minister of PETROLE U M be 
pleased to s~ate : 

(a) the number of cooking gas con-
nections given in Gujarat indicating the 
population of cities where these were 
given; 

(b) the number of cities having po-
pulation of 20 thousand and above, where 
cooking gas connections are yet to be 
given and the time by which these are 
likely to be given; ar.d 

(c) whether there is a proposal to 

give cookin~ ea. conections in tbe cities 
having 10 tbousa"ld to 20 thousand pop-
ulation and the arrangements made to 
g;vo gas connections in the rural areas '1 

THB MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM (SHItE 
NAWAL KISHORE SHARMA): (a) 
About 9,20,000 LPG connections have 
been released in the State of Gujarat. 
The nam~s and popUlation of the cities 
where these conOlctions have been relea-
sed are given in the stltem2nt below. 

(b) LPG connections have not yet 
been given in Oujarat in 39 cities/towns 
which? according to the 1981 census, 
have a population of 20,000 and above. 
Thir ty seven locations 'out of the above 
39 have been included in the annual 
marketing plans 1984 .. 86 of the Oil 
Ir dustry, and LPG connections will be 
released in these towns as and when 
distributors are selcCled and the distri" 
butorships are commissioned. 

(c) No, Sir. 

Statement 

Name of Citi. '/Towns Population as per 
1981 Census 

1 2 3 
-- --------_-_._'--- -

1. Ahmedabad 27,34,400 

2. AnandfVallabvidya Nalar 1,02,100 

3. Ankkleshwar 41.000 

4. Baroda 7,33,700 

S. Bharuch 1,12/ 400 

6. Cam'baey 68,500 

7. Dohad 64,100 

t. Oandhinagar 62.,000 

9. Oodhra 85,600 

10. Jawabarf'agar 7~600 

11. Nadiad 1,42,300 

12. Navsari 1,0':,700 
"\ 

13. PataD ",100 
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1 2 3 

14. Surat 7,16,000 

1 S. AdipUr/Anjar 58,600 

1.6. Anneli 57,900 

17. Bhavnapr 3,06,700 

18. Mahuva 72,900 

19. Bbuj 69,700 

20. Gondal 66,000 

21. Mitbapur ~ 9,000 

22. Jamnagar 2,94,000 

23. Veraval 81,800 

24. Dboraji 77,700 

25. Jetpur 62,800 

26. Morvi 72,800 

27. Surendranagar 91,SOO 

28. Porbandar 1,15,400 

29. Savarkundla 51,400 

30. Rajkot 4,44,200 

31. DharaDladhra 51,300 

32. Botad 50,300 

33. Junagadh. 1,18,300 

34. PaoanpIlr 67,950 

3S. Viramlam 58,615 
36. Padra 30,702 

37. Dabhoi 44,357 

38. Jambusar 21,369 

39. Rajplpla 29,226 

40. Bulsar 42,697 

41. Umreth 28,299 

42. Petlad 47,020 

43. Borsad 28,684 

44. Kapadvanj 3S,718 

45. Mebsaoa 73,0%4 

46. 'BUli,lQora 43,755 

47. Bardoli 29,331 

48. Pimatqapr 36,959 
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[English] , 

Dispersal of Indu9trles to Backward Areas 

*210. SHRI JAOANNATH PATT· 
NAIK : Will the Mini~tcr of INDUSTR Y 
AND COMPANY AFFAIRS be pleased 
to state : 

(a) whether Government are aware 
that the scheme for dispersing industries 
to backward areas through the '.no 
b.dustry district' and the 'b9.ckward 
districts' classific.lti-ln has n~t yielded t:1C 

desired results; 

(b) . if so. whether Government pro-
pose to review the entire sch~me in th! 
liaht of experience s::> far; 

(c) the other steps Govornment pro-
pose to take in this regard? 

THE MIN[STER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDItA PATIL) : (a) to (c). Th,! 
present incentive policy to take industry 
to backward areas has had a mea.sure of 
luccess as may be seen from the number 
of Letters of Intent (LI)/Industrial 
Licences (IL) issued for setting up 
industri es in backward areas from 1982 
to 1985 (upt(\ June) given below: 

Year Letters 0·' Industrial 
Intent Licences ----------

1982 601 145 

,983 644 317 

1984 627 323 

1985 426 243 

(Upto 30·6.85) 

However, a number of suggestions 
have been received trom State Govern-
menta about the . incentives provided 
under this scheme and the Government 
have constituted an Inter-Ministerial 
Committee to review and revise the 
acbeme of incentives for ind'Jstrialisation 
of backward "ro~s ,,,4 'No Industry 
Districl',' 

[Tralls/ation) 
Setting up or Newspaper Factory in 

Nalnltal District, U.P. 

48 

·211. SHRI HARISH RAWAT: 
Will the l\{inister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether Hindustan Paper Cor· 
poration propose to set up a newsprint 
factory in Nainitnl district, U.P.; 

(b) if so, whether formalities in res· 
p:!ct of Jand acquisition ctc. have been 
completed; and 

(c) the total production capacity and 
the estimated. cost involved in this 
factory? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFA[RS (SHRI 
VEERBNDRA PATlL): (a) Hindustao 
Paper Corporation has a proposal to set 
up a baggase based newsprint factory in 
the State of Uttar Pradesh. The Cor. 
poration is working out the details of 
the proposal for submission to Govern-
ment for taking investment decision. 

(b) No, Sir. 

(c) The project envisages a produc-
tion capacity 0" 80,000 tonnes per 
annum of ne\vsprint and is estimated to 
cost about Rs. 280 crores. 

[English] 
Deterioration in tbe Standard of Education 

in Sainik ~bool 

*212. SHRI MOOL CHAND 
DAGA : Will the Minister of DEPENCE 
be pleased to state: 

(a) tb~ reasons for 0) gradua 1 fall in 
the number of candidates appearing for 
10+ 2 examination from Sainik Scbools; 
(ii) low percentage of students securing 
above 60 per cent marks in the said 
examination while tbey aro to compete 
with others in U.P.S.C. test for admis-
sion to N.D.A. for which the Sainilc 
Sch )ols nrc opened; (iii) fall in the 
number of students who let into N.D,A. 
frorn those sohools; alld 



('b) the' action Government contem-
plate to take to improve th e standard 0 f 
educatioll in these schools for more boys 
loins into N D A. and justirying the 
trainioa/education or the Sainik Schools? 

,THE MINISTER OP DBFENCE 
(SHRI P. V. NARASIMHA R.AO): 
(a) and (b). There has been DO fall in 
the number of candidatets from Sainik 
Schools appearing for the Class X 
examination. For Class XI and Class 
XII, Sainik Schools offer only the 
Science stream keeping jn vjew the 
requirements of the Nat ional Defence 
Academy examination. According to the 
Rules? only those boys are admitted to 
Class XI, who secure at least SS% 
marks in Science and Maths and at least 
~ o?1o marks in aggregate. As this Rule 
was introduced in 1982·83, the number 
of students appearing for Class XU is 
loss compued to those appearing for 
Class X. On an average the percentage 
of boys securing marks above 60% in 
the XII examination is over 40% and is 
c(JOsidercd reasonable. The figure of 
Sainik Schools students selected for the 
NDA ftuctuates from year to year al1d" 
on an average about 30% of the: NDA's 
intake is provided by the Sainik Schools. 

2, The Sainik Schools Society, which 
administers these schools, is conscious 
of the need for constant improvement 
in the schools. The terms and condi-
tions of the staff and the facilities 
provid ed by the schools a re kept under 
review. A Committee headed by the 
Adjutant General, Army Headquarters, 
is studying tho working of the Sainik 
Schools. 

Wage Settlement between IDPL aad its 
Unions 

*213. SHRI P. R. KUMARA-
MANOALAM: 
SHRI K. PRADHANI : 

Will the Minister of CHEMICALS AND 
FER.TILIZERS be pleased to state: 

(a) whether it is a fact tbat in tbe 
Indian Druilas and Pharmaceuticals Ltd. 
(lDPL) tbe wale settlement has not yet 
been signed by all the Unions; 

(b) whether the INTUC Unjons have 
been kept out from the final nelotia-' 
tio.· ~ 

$0 

(c) whether be iR a"pre that the 
approval that bas b,el'J liven to tho 
draft settlement, has been with reduc-
flon aDd that the IDPL workmen aro 
totally dissatisfied with the· same; aDd 

(d) the action bis Ministry is taking 
in tbis ~egard ? 

THE MCNISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERBNDRA PATIL) : (a) to (d). The 
I.D.P.L. has reported that all the regis-
tered unions functioning in its various 
units were associated with wage negoti-
ations. The wage revision proposals 
submitted by IDPL management were 
approved by the Government with mar-
ginal changes due to which there WtlS 
discontentment initially among the Wor-
kers in a few units. This has since been 
resolved and the wage agreement has 
already been signed in conciliation in 
some "r the units. It bas also been re-
ported that the agreement will be signed 
in ,the remaining Utllts shortly. 

New method for doubling output of 
Telepbone uolts 

*214. SHRI CHINTA MOHAN: Will 
the Minister of COMM'UNICATIONS 
be pleased to state: 

(a) whether Indian Telephone In-
dustries has invented a new methoj for 
doubling output of telephone units and 
if so, the details thereof and follow up 
action taken; and 

(b) whell this new il1v~ntioa is loiDI 
to be put to use ? 

THE MINISTER OF STATE OF 
THB MINISTRY OF COMMUNICA-
nONS (SHRI RAM NIW AS MIRDHA) : 
(a) and (b). Proposals have been mooted 
and arc UDder the consideration of tbe 
Board of Directors or the Indian Tele-
phone Industr~8 Limited for setting up 
manufacturing capacity ors lekb lines 
of Digital Electronics switchina Equip" 
ment each at their Ban,aJore and Pal. 
ahat Units. The os timated capital cost 
of tho projeot at Ban,alore is RI. C$ 7.45 
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crores aad that at Palghat is Rs. 65.61 
crores. ,Both these projects arc bas~ on technQlolY transfer from CIT-Alcatel 
of France. 

protection of depOsits made In companies 
by Public 

*215. SHRI O.M. BANATWA"LLA: 
Will the Mmister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
Itate : 

(a) Whether Government are aware 
of t be need to protect the small deposi-
tors who put their aavings in fixed de-
posit with companies, in terms of non-
payment and undue delay in payment by 
thole companies; 

(b) if SOo, the details of any measures 
under consider9tion; and 

(c) wh ether the La w Commission 
has suggested any measures in this re-
gard and if so, the details of the measu-
res suggested and reaction of Govern-
ment thereto? 

THB MINISTER OF CHEMICALS 
AND FERTILIZBRS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL) : (a) Yes, Sir. 

(b) nnd (c). In terms of Rule 3A of 
tho Companies (A~ceptance of Deposits) 
Rules, 1 y 7 S, all non-banking non-finan-
cial companies are required to invest 
'10% of the deposits maturina every year 
by 31st March following \0 ~pecified 
liquid assets and this amount can be uti· 
Used by the compani es only for the 
repayment of deposits and for no other 
purpose. The failure to repay deposits 
on maturity gives rise to a civil claim 
and the appropriate remedy in such a 
case for the depositor is to seek redress 
in a court of law. 

The Law Commission on 10.7.1985 
bas circula t cd a working paper on enfor-
cement of repayment of deposits by com-
panies and firms and bave solicited views 
on the followin, recommendations/sus-
ptioQI :-

(a) To make non-payment of dopo-
sits after two months in w,itinl 
to the company, prima facie evl-
dence that the Directors or 
other officers of the co_pany are 
guilty of breach of trust, within 
tbe meaning of Section 40 S, 
IPC, and liable to the punilb. 
ment prescribed in Section 406, 
IPC. 

(b) To amend Section 20, C .P.C., to 
enable the depositor to sue at the 
place whe{~ the depositor resi .. , 
des and not only at the place 
where the company carries OD its 
business. 

(c) To make the Deposi t Receipt a 
Negotiable Instrument within 
the meaning of Section 13, Ne-
gotiable Instrument Act. The 
advantaaes are the special rules 
of evidence in Sections 118-122" 
N egotiabl e Instruments Act, are 
available and the depositor can 
take advantage of the rules re-
ga.rding compensation in Section 
117. . 

Government's views on the aforesaid 
suggestions are yet to b~ formulated. 

ForeigD bran~ names for Cigarettes 

*216. SHRI S. JAIPAL REDDY: 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether Government are aware 
that several brands of ciaareUes bearing 
foreign brand names, such as Rothmans 
and Cpesterfield of Godfrey Phillips, aro 
beina sold in India; 

(b) Whether Rothmans bolds shares 
in Indian manufacture of that product as 
Chesterfield does in Godfrey Phillips: 
aod 

(c) if not, whether the permission for 
royalti ea has been grant ed for use 0' 
Rothmans' brand name in India ? 

THE MINISTER OF CHEMICALS 
AND FSllTIL.IZBRS AND INDUSUlV 
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AND COMPANY AFfAIRB (SRRI 
YBBRBNDRA PATIL):: (a) : Govern-
meat are aware of the sale of ciaarettrs 
with the'.oames "Rothmans" and "Ches-
t.fleld'" . 

(b) No Sir. 

(c) As per information furnished by 
MIs. Duncans Agro Industries Limited, 
no payment for the use of HRothmans" 
name is involved. 

Setting up of Caprolactum Plant In 
Kerala 

~217. SHRI K. MOHANDAS : Will 
the Minister of PETROLEUM: be pIe .. 
ased to state: 

(a) whether Government have cleared 
the setting up of the Caprolactum plant 
in Kcrala ; 

(b) whether work has started on this 
project ; and 

(c) by what time it will be comple" 
ted '1 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
(SHRI NAWAL KISHORB SHARMA): 
(a) and (b). Yes" Sir. 

(c) The mechanical completion of 
the project is expected by the eod of 
1987. 

(Trans (atlon] 
le,estmeDt Ia Okhla and NaiDI Industrial 

Estates 

.218. SRRI MOHD. MAHFOOZ 
ALl KHAN: Will the Minister of IN-
DUSTRY AND COMPANY AFFAIRS 
be pleased to state: 

(a) when the Industrial Estates in 
Okhla and Naini financed by the Central 
Government were set up ; 

(b) the total amount invested by the 
Government in these Indu.strial Bsta-
t. ; 

(0) the total numbor of indu8trj.l 
units in each astate liad the O"OltMr of 
i?dllstrial units functioni.1g there i[)dica· 
tl0, the dates thereof; 

Cd) the total amount inves'ed in the 
industrial units that are functioning .h!t'o 
and the annual production thereof; 
and 

(0) the steps beina taken by tbo 
Oovernmert to run the Nai[)i II~du.triat 

Estate as per its obj::ctivc/aiml3 1 

THE MINISTER OF CH.EM(CALS 
AND FERTILIZERS AND INDUSTR.Y 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL) : (a) The Indu'i-
trial Estates at Okhla and Naini were 
constructed in the year 1958. 

(b) The amount invested it. Okhla 
Industrial Estate is Rs. 2.72 c:ores, The 
Ioduo;t rial Estate at Naini was construe· 
ted at a cost of Rs. 26 70lakhs. 

(c) In respect of Industrial B'Itate at 
Okhla" the development was in three 
phases consisting of 122 sheds 
and 76 plots which have been comryleted. 
Development of Pha~e IV contairi'ng 23 
sheds and 38 plots is in hbnd. The 
numtfer of' working units is 220. The 
allottees of Phast) I statted functbnin.g 
in 1958 and allottees of subsequent 
phases after their respective allotments. 

As regards Industrial Estate, Naini, 
the total number of sheds are 34. The 
sheds have been occupied by the s'1ull 
sca1e units during tbe period from 1958 
to 1983. 

(d) As regards the Industrial Estate 
at Okhla, tbe amount invested in tbe 
industrial units is Rs. 19 crore& approxi .. 
mately production is Rs. 1 10 

_ annum approximately. and the annual 
In respect of Industrial Estate, crores per 
Naini, the inform ltionis not readily 
available. 

(e) AU tho shods at Industrial Estate 
at Naini have been allotted to the ontre-
preoour •• 
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fEnglish] 
Pelley regarding Import of Chemkals 

• 219. SHRI SATYAOOPAL MISRA: 
SHRI R.P. DAS : 

Will the Miniiter of CHEMICALS 
AND FERTILIZERS' be pleased to 
state : 

(a) whether the present policy \1985-
88) of laboratory chemicals and reagents 
,.ermits import only by the actual users 
for their own requirements; 

(b) if 1\0, whether the big and small 
laboratories, quality controllaboratoriesl 

research ar.d development units, scienti-
fic and research laboratories ~lUd insti-
tutiO(,S of higher learning, which require 
these items only in sma\} Quantities. are 
facing difficult ies due to this policy; 
and 

(c) if so, whether Government are 
thinking to give them some relief? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS 
(SHRI VEERENDRA PATIL): 
(n) to (c). Import of the laboratory and 
reagent chemicals, as specified under S. 
No. 1 88 of part I of List 8 of Appendix 
6 of the Import Policy, 1985.88, is allo· 
wed under 0.0 L. by Actual Users 
(Industrial) only, subject to actual user 
condition. 

Ac'ual Uscrs (Industrial) may also avail 
of the provisions contained in Paras 
148( 2) &1'1d (3), for importing their 
requirements through Public Sector 
Allcncies. 

Any Research and Development .unit, 
other scientific or research laboratory, 
any institution of higher education or· • 
hospital, recognised by the Central or a 
State Government;' is eligible to im"rt 
its requirements of raw materials,otc. 
under Open Oenera1 Licence (s.ubject to 
the Actual User condition) in terms of 
para 96. 

Working of Delhi TelepiloDes durJag . 
monsoon 

*220. SHRI KALI PRASAD 
PANDEY: 

SHRI CHINTAMANI PANI· 
CRAHI: 

Will the Minister of COMMUNI· 
CATIONS be pleased to state: 

(a) the number of telephones in Delhi 
Which becume out of order because of 
the rains in the recent past; 

(b) for how long the telephones re-
mained out of order in a particular 
arca; 

(c) the reasons for which the tele-
phones go out of order each year during 
rainy season; and 

(d) w"hat efforts have been made to 
ensure faultless functioning of telephones 
in the capital '1 

THE MINISTER OF STATE OF THE 
MJNISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) 
to (d). A statemeatt is given below: 

Statement 
(a) No. of Telephones in Delhi which became out of order because ot rains in 

the recent past. 

Date No. ot Telephones 
Affected due to Cable 
damage as a result of rain. 

-. --... -.~~-•• - •.• --- -_ .... - _ .• _- -----_. __ ---10--

28·6·8 S 
29-6-85 

2 

3629 

1685 

Cleared 

3 

536 
1195 



S1 ... 11" ..... ", SUYAMA 15, 1901 (.tAKA) Writt,,, ".rJ ;8 

1 2 3 

30-6-85 192 1689 

1·'-85 208S 

2·7·8~ " 12S . 1696 

3·7·85 209 520 

4-7-8' 618 265 

5.'·85 lS4 521 

6-7-85 338 30S 

7-'-85 '18 22 

8-7-85 2465 440 

9-7-85 33 2 1462 

10-7·85 1488 2913 

11-7-85 4646 1612 

12-7-85 1222 13')3 

13·7·85 1053 3000 

14·"1·85 2293 1539 

t s· 7-85 1278 654 

16-7.8 S 2046 2322 

17·7-85 3833· 2756 

18-7-85 2222 2322 

19-7·85 396 4117 

'1J)-'·8 S 1384 1'56 
':r 

2.1-'-85 1230 1325 

22·1-85 1229 1827 

23·'-8 , 2542 841 

24·7·85 200 1295 

25·7·85 1217 1441 

2~1.'5 775 856 

27·'.8" 53. 1173 , 



i, "''*i",· .A_tN;, AUaUST 6, 19'~ w,;Jtwf: M,._ &() 

1 2 3 

28-7-85 4000 414 

29-7·85 699 604 

30-7·85 541 12.26 

31·7·85 471 2815 

(b) Duration for which tclc?hones remained out of order .. (28· 0-85 
24.7-85)-

to 

Area 

Central 

South 

North 

West 

Bast --------------------

Average duration 
in hours. 

34.63 

65.94 

125.16 

34.24 

59.34 

---.--... ----

Overall average duration of faults: 63.84 hours. 

(0) Reas()n~ for which the telephones 
on out of order each year during 
monsoon. 

Despite the precautions taken, dama-
lOS do occur as a result of road dialing 
activities by various agencies in the 
cities. This is mainly because the cables 
are directly buried during th' dry sea-
son the damaaes remain undetected with 
the first shower of monsoon water entera 
through the damages and affects the 
electrical proi.>crties of the wires. This 
putl a large number of telephone lines 
and i'te:·:,c~a 'le circuits out of 
order. 

(d) Wbat efforts hive b~en m:ldc to 
ensure faultless functioning of 
telephonC8 io the capital? 

The important measures beinl taken 
to enlure faultless functionin. of the 
telephones include : 

(i) PressurisatiOQ of cables which 
eaablet immoc1iatc detection of 

cable damage and its rectifica-
tion preventing cable break-
downs. 

( ii) U se ~f jelly filled cables to pre-
vent mlress of moisture ; 

(iii) Patrolling of cable routes to 
monitor detection of road dil-
ging operations and immediate 
detection of cable damages. 

(iv) Flooding of trenches to detect 
damages before they are closed. 

(v) Laying of main cables in ducts to 
protlct them from external da· 
maaes. 

Encouragemeat to small scale UDi~ to 
produce bulk drugs 

*221. SHRI PRAKASH CHANDRA ! 
wm the Minister of CHBMICALS AN 1) 
PBRTILIZBRS be p~cased to st.t. : 



SJt.AV~. l~·:~.t.t~KA) 

(a) whether ifis a fact ·fhat the smaU 
scale bulk drul units are not able to 
manufaoHll'c ~bo bulk drugs beiil8 .iAJPOr· 
ted in the country at present "* to 
hilher custom. duty on the drul interme-
diates than that levied on the final drul 
itself; and 

(b) if so, the steps Government have 
taken in the matter to eneoura.e small 
scale sector units to produce tbe ~me 
for domestic market ? 

THB MINISTER OP CHEMICALS 
AND fERTILIZBRS .-\ND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEBRENDRA PAnL): (a) and (b). In 
general imports of bulk drugs carry a 
Basic Duty of 60% ad-volerm and Auxi-
liary Duty of 40% ad-volerm (total duty 
of 100% ad volerm). Similarly, import 
of Chemicals Including drug interme-
diates carry a Basic Duty of 70% ad .. 
volerm.. Auxiliary Duty or 40010 ad-
volerm and Counter-VamoS duty of 12% 
(total duty of 13 5.2% ad-volerm). How· 
ever·, several bulk drugs and drug inter-
mediates are levied conces~ional rates of 
cllstoms <.\lIty. Counter-vailin, duty in 
case of intermediates wbich are e"cJu· 
sively used for the prodl:lctioD of bulk 
druas has be.:n withdraw,o. Duty struc-
ture is constantly reviewed for raotifica", 
tion of anamolies coming to notice. 

2. SM'JlI scale sc·ctor units arc free 
to undertake the product ion of any bulk 
drug based on the intermediate, import 
of which is permissible under tbe 1m .. 
ports and Export Polic), for the years 
1985 to 1988. Such units also do not 
require the approval of the Central 
Government for undertakins the pro-
duction of any bulk drug. 

Non-resident firms, Companies etc. 

NOD·fosido.~ l1ldividuals 

Residor:a t fir~$ 

ResidoDt individuals 

Ifa14M FatJ .. ProjeCt 

·222. ·SHR.I BRAJA MOHAN 
M()HANTY: 
SHRI BHOLA.NATH SBN : 

Will the Minister· of CH8M·IeALS 
AND FERTILIZERS be p)~asod to 
state: 

(a) th~ total investment .requjr~ for 
completion of Haldia F'ertilizer Project 
of Hindus tan Lever Limited recently in-
auaurated by the Chief Minister of West 
Benga): . 

, f 

(b) who are the subscribers to tb. 
invostrn ent in the project and what wiU 
be its production capacity ; 

. (c) what is the foreigD exohango ro-
qurretll'!nt and whether any foreign col-
Jab:>ratjons arc beinl negotiated for par· 
ticipation in the venture; and 

, 
(d) th~ spurce of power supply to the 

projeot ~ 

THB MINISTBR OF CHBMICALS 
AND PBaTILlZBflS AND INDUSTR. Y 
AND COMPANY APf~IRS (SlU.l 
VSBRBNDRA PATIL): ('l-) The cost 
of the fertilizer project is Rs. 22 crQrci 
(approx,. Rupoes twenty Cwo crQ/es) as 
reported by the company. 

(b) Tho information furni shed by the 
company shows tbat tbe project it beina 
financed out of the internal accruals of 
Hindllstan Lever Liraited. The paid up 
capital of the company is 
Rs 46,66,23,040. These shares are held 
a I follows: 

51% 

Q.12S% 

13.456% 

35.415% 



~ii" 'val' 
, .. 

, 
The ,'produotioaJ cap~t, of tho cxpaaaioD project will be as follows :-

Sxistina 
ca-pacity 

Di-amlllooium 
Pbolphate 

Phosphoric Acid 

S.ulphuric ~cid 

19,500 

54,000 

(0) The cOIhp'\ny hal entered into a 
technical collaboration agreement with 
Davy Mckee of LondoD. for technic 11 
know-how and services.. The total fore-
ian exobanae requirement of the Pro-
ject is Rs. 1.866 crores. 

(d) The Weat Benla\ State Electricity 
Board baa agreed to supply the power 
requirements for tho project. 

[Tranlltlt Ion) 

Setting up of Army or Air Force Bases 
Ia Gbazlpur District In Uttar 

Pradesh 

2070. SHltI ZAINUL BASHER: 
wih tbe Minister of DEFENCE be 
pI eased to state : 

(I) ShtlhbazkuU A'rfi~/d : 
(a) Total area 
(b) Area covered 

by Runwayl 
Taxitracks 

(c) Area under 
unauthorised 
cultivation 

(II) GNu/pur Airfield: 
(a) Total area 
(b) Area under Runwayr,1 

Taxitracks 

(c) Unauthorised culti· 
vation 

(d) Area handed over 
to FCI 

(e) Area earmarked for Nee 

NkUUonal 
, capacity 

1,60,000 

22,3 SO 

54,000 

capacity 
after 

.. expauaion 

1,60,000 

41,850 

1,08,000 

(a) the place·wise area of D~foDce 
land in Ohazipur Distriot of Uttar Pra-
desb. 

(b) how this land is beiDI utilised at 
preseat ; 

(c) whether his Ministry has undor 
consideration any proposal to utilise 
this ]and for Def"nce production purpose 
or settin, up of army or air force bases ; 
and 

(d) if so, the detai Is ther eor and if 
not, the reasons therefor ? 

THE MINISTBR OF DEFENCE 
(SHIll P.V. NARSIMHA !tAO) : (a) 
and (b). The location of Defence lands 
in Ohazipur district and itl present uti. 
lisation is as under: 

=238.10 acres 
= 84.16 acres 

= 153.94 acros 

=272.25 acros 

= 1'17.717 acres 

= 132. SI acrea 

= 10.523 acres 

== 1.$) acres 
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ANp COMPANY AFF'AlRS (SHRI 
VEBB.BNDRA PATIL) : (a) Stato 
Government have intimated that tbe, 
teats conducted 00 the samples from the 
ba!c?es supplied to People·s Healtb 
CI1D1C Bhopal do not indicate that tho 
ampules were faulty or sub-standard. 

(0) and ,(d). There is no ,pre.eot 
scbeme, but this land, i, reservod for 
future Defence requirements. 

fEngllshl 

SuggestioD, from Tamil Nadu Government 
to Station Helicopters In Mandapam or 

R .... hwarm 

2071. SHRI N. DENN[S:: Will the 
Minister of DEFENCE be pleased to 
state : 

(a) whether the Tamilnadu Govern-
rncnt has sUlgested to Union Govern-
ment to station a few helicopters ot the 
Indian Coast Guard in Mandapam or 
Rameshwaram to patrol the seas oft' 
RamcshwRram Coast; and 

(b) if so, the reaction of Government 
in tbis regard? 

THE MINISTER OF DEFENCE 
(SHRI P. V. NARASIMHA RAO): (a) 
and (b). The Ministry ,of Deft!Dce do 
not appear to have received any sugges .. 
tion from the Tamil Nadu Government 
to statton Coast Gu.ard helicopters in 
Mandapam or Rameshwaram. 

An Islander aircraft of the Navy is 
however positioned at Tiruchirapalli for 
the BurVe illanee of the Palk Bay. 

Supply of Sodium Thiosulphate Ampules 

2072. SHRI HANNAN MOLLAH: 
Will the Minister of CHEMICALS AND 
FBR TILIZBRS be pi eased to state : 

(a) whether Governm ';nt are aware 
that the sodium thiosulphate ampules 
manufactured by the India,'\ Diugs and 
Pbarmftceutical& Ltd" Hyderabad and 
supplied to people's Health Clinic in tbe 
Union Carbide Factory at Bhopal by the 
Jai Prakash Hospital are faulty; 

(b) if so, tho reaction of Government 
thereto; and 

(c) the steps to be tak en by Govern-
ment ia thil reprel t 

TH~. .MINISTBR OF CHEMICALS 
AND PBanLlzBRS AND lNDtJSTR.Y 

(b) and (c). Do not arise. 

Licences for Electronic Typewriters 

2073. DR. G.S. RAJHANS : WiJl the 
Minister of INDUSTRY AND COM. 
PANY AFFAIRS bl: pleased to state 

(a) whether the applications of some 
firms for gran ting licence to manufac-
ture electronic typewriters are pendiDI 
witb Governmont ; 

(b) if so, the details thereor; and 

(c) the time by which these firms 
will get the licence ? 

THE MINISTER OF STATE IN mE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THB 
MINISTRY OF HOME AFFAIRS 
(SHRI ARIF MOHAMMED KHAN) : 
(a) to (c). Two industrial licence appli-
cations for the manufacture of electro-
nic typc-writers~ which are pencJinl were 
received in July, 198 S. The details 
of the pending applications are not di. 
vulged till Government have taken a 
decision thereon. Efforts al'e, however. 
made to disposo of such applications ex-

. peditL usly and to ensure this, proce. 
dures have been streamlined. 

Registration of small scale I ..... strles 

2074. SHRI HANNAN MOLLAH : 
Will the Mini~ter of INDUSTR.Y AND 
COMPANY AFFAIRS be pleased to 
state: 

(8) t he number of small iDdujtriol 
relistcl'cd in the differont States and 
Union Territoriel durin. the last threo 
years" years· wise, Slate-wise and Union 
Territory-wise; 

(b) whethor R.eserve Bank of India 
~ductod Cao enquiry as to how man), 
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of these uaits are running and bow many 
of thom have beeo sick during the above 
mentioned period; 

(0) if S"" wben and the details thereof, 
It ate-wise ancl Union Territory .. wise; 

(d) whether the Reserve Bank of 
India are in a position to live the names 
of those un·ts; 

(e) if so, the details thereof; 

(f) jf Dot, how Reserve B~nk of 
India is declaring that so m~ny units are 
sick; and 

<.) the basis of declaring the sick 
units when the Reserve Bank of India is 
not in a position to trace the names 
of tbose units ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI ARIF MOHAMMAD KHAN): 
(a) Statement I showing the small 
Icalc units Irant~d perm'loent r gistration 

by the States/Union Territories during the 
last three years is attached. 

(b) and (c). According to the infor-
mation collected by the RBI from the 
'scheduled commercial bank there were 
25,342,.58'49 and 78.363 slck small 
scalo units in the a8liatance portfolio of 
scheduJed commercial banks at the end 
of December 1981, De('em~r 1982 and 
Deccmber 1983 respecti,"ly. A State-
ment II showing Statc·wise distribution 
of sick small scale units is attached. 

(d) to (a). Information retating to 
sick industrial units is collected by the 
RBI periodically from the commercial 
banks. However, in cooformity with 
the practices and usa.ges CUi tOtijary 
among the banks aod in accordance with 
the provision of section 13 (1) of Bank-
ina Companies (Acquisition and Transfer 
of Undertakiol~) Act, 1970 Sectton 13 
(1) of the Banking 44 (1) of the State 
Bank of India Act, 1 95 S and section 
52 (1) of the State Bank of India 
(subsidiary Banks) Act" 1959 information 
(including names of sick units) rela ting 
to individual constituents of the banks 
cannot be disclosed. 

Statement I 

S1. Name of tbe State/ 
No. Union Territory 

1 2 

1. Andhra Pradesh 

2. ASIaI'D 

3. Bihar 

4. GuJarat 

S. Haryana 

6. Himachal Pradesh 

7. J 8mmu and Kashmir 

8. Karnataka 

9. K.crala 

As on December, 31st 
1982 1983 1984 

(pr,ovilional) 

3 4 S 

3372S 38S30 43574 

4230 4878 5713 

29694 333,33 37340 (E) 

35892 40004 44606 

30755 36474 37045 

5153 64()() 6883 

9825 11433 12013 

23158 28214 35050 

21145 ~3"8 
I." ~ 

~~,4f" 
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1 2 3 4 S 

10. Madhya Pradesh *54092 69501 80739 

11. Mahar~shtra 32657 35349 38456 

12. Manipur 3595 4140 2594@ 

13. Mashalaya 308 435 469 

14. Nalalaod 353 361 374 

15. Orissa 10761 11592 12474 

16. Punjab S061 Q 58724 ·*62236 

17. Rajasthan *36581 41144 43048 

18. Tamil Nadu 39873 43988 49138 

19. Tripura 1489 1715 1400@ 

20. Uttar Pradesh 49276 588/4 106000@ 

21- West Bengal 110526 113802 **117117 

22. Sikkim 42 45 50 (E) 

23. Andaman and Nicobar *157 189 .244 

24. Arunachal Pradesh 210 ··262 246@ 

25. Chandigarh *1581 1620 1782 

26. Dadra and Nagar Hav~1i *157 167 192 

21. Delhi ·17080 17981 18904 

28. Ooa. Daman and Diu *2628 2820 3100 

29. Lakshdweep 

30. Mizoram 423 539 628 

31. Pond ich erry 1064 1220 1389 

Total 601049 ' 687418 789328 

·aevised by State DIS ·*Provisional @Pigures uader clarification 
B: Estimated. 

aoll1Ct : Directorate of lndustrie. of respectivo State/UTa. 
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Statement II 

(Amount in crorea of Rs.) 

81. Namo of tho Statel 'Dcc. 81 Dec.82 Doc. 83 -_------_ _.- -_¥-__.- _,_..---
No. Union Territory No of Amount No. or Amount No. of. Amoun t 

Units Outsta- Units Outstan· Units outs tanding , 
anding ding 

,1 2 3 4 5 6 1 8 

1. Andhra Prade~h 1050 20.37 4595 38.70 5413 55.89 

2. Assam 1595 2.48 2565 4.61 4029 6.46 

3. Bihar 987 11.81 2504 23 OS 3540 29.00 

4. Oujlrat 881 18.65 2564 39.82 2600 52.78 

5. Haryana 204 4.77 1107 13.70 1172 15.91 

6. H. P. 74 1.10 ]93 2.16 216 2.31 

7. J and K 60 1.05 449 2.16 501 4.39 

8. Karnataka 2449 38.27 4094 46.55 4566 58,34 

9. Kcrala 692 16.92 1236 28.40 1243 42.49 

10. M. P. 495 9.77 1197 12.46 2329 19.45 

11. Maharashtra 2646 78.12 5910 110.36 7068 131.15 

12. OrisSl 838 401 1438 G.68 2135 9.67 

13. Punjab 699 9.52 108 S 12.39 898 14.44 

14. Rajast\~an 475 4.51 689 8.19 887 12.69 

15. Tamil Nadu 1686 34.65 8111 59.21 16955 71.13 

16. Uttar Pradesh 11 01 21.06 6771 42.36 7801 53.75 

17. West Bengal 7827 50.53 11201 71. 54 14165 90.04 

18. Ooa, Daman 
and Diu 69 1.75 133 l.86 221 4.30 

19. Andaman and 
Nicob:.u 22 Negligible 23 Negligible 

20. Chandiprh 30 1.27 77 2.38 117 3.25 

21. Delhi 826 27.46 J 326 38.96 1620 49.10 

22. Dadar nr.d Nalar 
Havoli 3 0.03 2 0.03 -
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1 2 3 4 S 6 7 8 

23. Manipur 284 0.C6 385 0.14 339 0.0' 

24. Meahalaya 26 0.02 176 0.05 189 0,03 

25. Mizoram 2 Negligible 1 N ellilibl e 

26. Nagaland 4 0.01 51 0.04 

27. Pondicherry 34 0.79 489 0.73 114 2.12 

28. Tripura 107 0.09 177 .0.01 219 0.12 

29. Arunachal Pradesh 2 Ncgligble --
Total 25342 359.07 58549 568.60 78363 728.99 

Note :-The large increase in the number of sick SSI units as at the end 
of December, 1982 is because till June, 1982, State Bank of 
India was not including the units in Protested Bills/Recalled 
debts accounts in their list of liick units as these units cannot be 
rch.abilitated and the only action left with the bank, as reported 
by tt, was recovery ('tf advances. Besides, Protested Bill/Recalled 
debts accounts contain a 100d numbet of DIR accounts with very 
smal1 outstandinls also. 

Source: R. B. I. 

Bee Nurseries of KVIC 

207 S. SHRI HARIHAR SOREN: 
Will the Minster of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether his Ministry has direc· 
ted Khadi and Village Industri es 
Commi~sion to ircreasc tbe number of 
bee nurseries in the country in the 
Seventh Plan; 

(b) if so, the number of bee nurSeries 
proposed to be increased by Kbadi and 
Villale Industries Commission in tbe 
Seventh Plan; and 

(0) the names of tbe States wbere 
the .. number of boe nurser.iea is proposed 
to be increased ? 

THB MINISTBR OF STATE IN THB 
MINISTR.Y OP INDUSTRY AND 
COMPANY AFfAIRS AND IN THB 
MINISTIlY·OP.MOME APPAlk~ (S'Slt.l 

ARIP MOHAMMAD KHAN): (a) and 
(b). KVle propose to add 320 bee 
nurser'es in the country duriog the 
Se~enth Plan period. 

(c) The names of the States in which 
bee nurseries are proposed to be set up 
during the Seventh Plan arc as 
follows :-

Andhra Pradesh, Assam. Bihar, 
Himachal Pradcjb .. Jammu and 
Kashmir, Karnataka, Kerala, 
Madhya Pradesh, Maharasbtra, 
Manipur, MClhalaya, Nasaland, 
Orissa, Punjab, Sikkim, Tripara, 
Tamilnadu, Uttar Pradesh, West 
Bcnlal and Arunachal Prad eab. 

Satellite StatlollS at Port Blair aDd 
Car Nkobar 

2076. SHRI MANORANJAN 
BHAKTA: Will the Minister of 
COMMUNICATIONS bo pleased to 

· stato: 



(a) whether the Satellite Communi-
cations at Dislipur May~bunswe; Camp· 
boll 9ay, Naocowrie and Middle 
Andaman have been sanctioned by 
Government long back but so f&r no 
pro.ress has been madl!; 

(b) if so, by what time Government 
contemplate to complete construction 
and operation of these station s; 

(c) whether the present 
stations at Port Blair and Car 
remain out of order; and 

satellite 
Nicobar 

(d) if so, the measures taken to set 
riaht the faults? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA.) :.(a) A 
Scheme for setting up Barth Stations at 
a number of locations including Diglipur, 
Mayabunder and Campbell B.lY was 
approved in 1983-84. Orders for the 
supply of equipment have been placed. 

(b) The compl wtion of above 
Barth Stations is expected during 
87. 

(c) No Sir. 

(d) Does not arise. 

~uction of Polypropylene 

t.hree 
1986· 

2077. SHRI PRIYA RANJAN DAS 
MUNSI : Will the Minister of 
PETROLEUM be pleased to state: 

(a) the total requirement of Poly· 
pro;.y'e1e in the country; 

(b) tho quantity produced by Indian 
Petrochemicals Corporation Limited 
units; 

(c) whether in private sector similar 
projects can b(' encouraged; aDd 

(d) if so, tbe details tbereof ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF PETRO,LBUM (SHRI 
NAWAL KISHORE SHARMA) : (a) 
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The present estimated requirement or 
polypropylene is around 5 O~OOO tonnea 
per annum. 

(b) During 1984-8 Sf In~ian Petro-
chemicals Corporation Limited (IPCL) 
produced about 27,500 MTA of poly· 
propylene. 

(c) and (d). Presently IPeL is 
setting up followiIlg addjtional capacities 
for the manufactu! e of polypropylene : 

0) expansion of capacity .of its existi-
ing plant at Baroda from 30,000 
to 55,000 MTA. 

(ii) 60,000 tonnes per annum as a 
part of Mahar.lshtra Gas Cr.lcker 
Complex. 

Th~ question of approving further 
capacity will arise only after issues such 
as assured availability of fe~dstock are 
resolved. 

Foreign Collaboration Agreements for 
Manufacturing Passenger Cars 

2078. DR. V. VENKATBSH: Will 
the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether it is fact that several 
European car mClnufacturing companiesl 
firms have or late been indicating their 
keen interest to enter ioto collaboration 
agreements witb Indian entrepreneurs for 
manufacturina passenger cars in India; 

(b) the total number of uni,ts that 
hav~ been liven licence or letters or 
intent for manufacturing cars alonl with 
names of Indian entrepreneur,s with or 
without foreign collaboration du~inl tbe 
last two yeprs; 

(c) what efforts are being made to 
allow healthy comp"tition by invitina 
such European car manufortcturina units 
too in India by way of sanCtioQinl 
Government approval amonlst the car 
manuf ... cturina uQits; and 

(d) what i. tbe total capa,it,Y availa-
ble witb ,aoh c,,;stia. unit in lrroia .1oD& 
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with yoarly turnover of passenger 
vechicles-car 1 

THB MINISTER OF STATE IN THB 
MINISTRY OF INDUSTRYAND COM· 
PANY AFFAIRS AND IN THE MINI-

STR.Y OF aO)4E AFFAIRS (SHRI ARIF 
MOHAMMAD I<HAN) ! (a) Yes, Sir. 

(b) No new unit has been given 
Licence/Letter of Intent .for manufacture 
of cars in the last two years. However. 
in terms of the broad-banding policy 

alUlo.uncod in January, 198~; motori.ed 
four wheelers have been cateaorisod· 
into one cornmi.)n catelory for the' pur-
poso of HcensillS. 

(c) Proposals for foreian c.)lIabora. 
tions are considered on aspects such al 
status of tochonlogy~ iDdig~ni.ation phlr, 
payment t:!rlUS, demand projection. 

(d) The approved capacity of major 
manuracturcrs of cars and thdr t uro-
over is as under: 

--"-~"-~-'----'---------------------

Name of Manufacturer 

Hindu.tan Moton Ltd. 

Premier Automobiles Ltd. 

Maruti Udyog Ltd. 

Standard Motors Products of India 
Ltd. (Four wheelers) 

Sipani Automobiles. 

GuldUnes for Import of Technology for 
Caustic Soda Production 

2079. SHRI SRIBALLAV PANMIO· 
RAHl: ·Wi\1 the Minister of CHEMI-
CALS AND FERTILIZERS be pi eased 
to state: 

(a) whet her it is a fact that Govern-
ment have finalised guidelines for the 
import of the latest technology for 
ca ustic soda production, and 

(b) if so, the details regarding the 
new policy of Government, to evolve 
action plan for modernisation ? 

THE MINISTER OF CHEMICALS 
AND FERTILlZERS AND INDUSTRY 
AND COMPANY AFFA[RS (SHRI 
VEERENDRA PATIL) : (:l) and (b). 
OO\fWftment is encoutaging use of Metal 
Anodes instead of traditionai Graphite 
Anodos us well as enerlY saviog devices 
in tho manufacture of Caustic Soda., 
Further, Government enoourales use of 
Mombrane CaU Technology for import 

Capacity Production 
1 984 (FiBs in '000) 

50,000 24 

28,600 26 

100,000 13 

27, sao Negligible. 

3,000 -do-

of which, tho following guidel ines have 
beon evolved : 

(0 The process licensor should 
identify and enter into an agree-
ment with an Indian Bnsineerina 
Consultancy Company for under-
taking basic and detailed enginee-
ring, in stages. 

(ii) Tbe process licensor shall identify 
and make arranaemcnts wi th an 
Indian manufacturing comp:lny 
for fabrication of hardware such 
as primary and secondary brioe 
purification equipm:nts, electro· 
Iysors, metal anodes etc. 

(iii) Directorate General Technioal 
Development (DOTD) in consul· 
tati;)Q with Tcchnica I Evaluation 
Committee (TBC) and ot her 
Governmental a,cncies will 
evolve the modalities fo'r import 
of capital loods for cb]or·cau~tic 
units baled on Membrane Cell 
TocbnoioaP' • 
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lavestaent In Public Sector Uadertaklngs 

2080. SHJtl AMAL'DATTA : 
SHRI SYED MASUDAL 
HOSSAIN: 

Will the Minister of INDUSTRY 
AND COMPANY AFFAIRS be pleased 
to atate : 

(a) amount of investm(mt m de in 
tbe various Public Sector .. Undertaki l&S 
under the Department of Heavy Industry 
during the 1980 .. 85 period, indicating 

the new investment, modernisation. 
replacement and renewal; and 

(b) State·wise break-up of invest-
ments made during the period 198 0.85 , 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS (SARI 
ARIF MOHAMMAD KHAN): (a) 
Statement I is given below. 

(b) Statement II is given below. 

Statement I 

Statement Showing Investments In Public Sector Undertakings During 1980·85 

(Rs. in lakhs) 
-----------------------~---.- ... ----. 
81 Name of the Public Sector 
No. Undertakings 

1 2 

1. Bharat Heavy Electricals 
Ltd. 

2. Bharat Heavy Plate and 
Vessels Ltd. 

3. Bharat Process and 
Mechanical Engineers 
Ltd. 

4. Braithwaite and Co. Ltd. 

5. Bum Standard Co. Ltd. 

6. Bharat Brakes and 
Valvoa Ltd. 

7. Bharat Walon and Engg. 
Co. Ltd. 

I. Dbarat Pumps nnd 
Comprcseors Ltd. 

9. Brginoerinl ProjeQtl ,~ 

India Ltd. 

New Investment 

3 

253,55 

4,34 

25 

6,31 

sO 

97 

9,03 

7,12 

Modernisation 
including Rene-
wals and 
Replacement 

4 

59,35 

t3,49 

1,38 

S, I S 

23,24 

1,63 

2,53 

1,78 

-

Total 
Investment 
(Incl. R 
and 0 Sche-
mes a,ad 

others 

S ---_ ... _-
353,62 

12,67 

1,63 

5,40 

30,8 S 

2,43 

4 .. 61 

10,81 

1,13 
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10. 

11. 

12. 

13. 

14. 

1 S. 

16. 

17. 

18. 

19. 

20. 
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2 3 4 5 

Heavy Engineering 
Corpn. Ltd. 11,3S 4,47 16,82 

HMf Limited 67,06 54,66 130,64 

Jessop and Co. Ltd. 1,38 5,59 1,94 

Mining and Allied Mcy. 
Co. Ltd. 3,30 79 6,56 

Maruti Udyog Ltd. 75,10 7S,10 

Richardson and Cruddas 
Ltd. 5,00 1,67 7,09 

Scooters India Ltd. 7,79 7,79 

Triveni Structurals Ltd. 2,00 2,00 

Tungabhadra Steel Pro· 
dudts Ltd. SO 1,06 1,64 

The Lag~n Jute Mcy. 
Corpn. Ltd. 1,59 1,69 

Hooghly Dock and Port 
Engineers Ltd. 43 43 

Total 446,49- 181,17 686,84 

Note :-Tbesc are unaudited provisiona\ data. 

Statemeat II 

Statement Showing State·wlse Break-up of Inve.ftmenls by J'",.lous PubUc 
Sector Undertakings un.r the D,partment of Heavy Industry Daring 1980-85 

(Ra. iD lakhs) 

51. Name of the State/Union Territory Investmonts 
No. 

t 2 3 4 

1. And'bra Pradosh 88,33 

1- Assam' 1,90 

3. Bihar 

4. Delhi . . 
5. Hafy_na . . 
6. Jammu and Ka&bmlr . , 2,77 

a~ 
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1 2 _. _______ ." .... M._ .. __ ... _ 

7. Kerala 

8. Karantaka 

9. Madhya Pradesh 

10. Maharashtra 

1,1. Orissa 

12. Punjab 

13. Rajasthan 

14. Tamil Nadu 

IS. Uttar Pradesh 

16. West Bengal 

Total 

3 4 

3,02 

84,44 

S 5,91 

9,09 

40 

3,28 

3,43 

109,35 

14 b,8 5 

44,96 

686,84 
---------------------,~-

Note: These are unaudited provisional dats. 

Exploration of on in the Canning 
Area in W cst Bengal 

2081. SHRI SANAT KUMAR MAN· 
DAL ~ Will the Minister of PETRO-
LEUM be pleased to state: 

(a) the latest rc~ults achieved from 
exploratiofl al1d oil drilling in the Can-
ning Ar ea in West Bengal ; 

(b) how 10Dg the operations are 
llkely to continue; aDd 

(c) whether any prospecls of oil-find 
which could be commercially exploited 
are in silbt ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
(SHRI NA W AL KISHORE SHARMA : 
(a) The exploratory woll at Bodra, 
near Port Canning is still under ddt-
liD I. 

(b) Drilling operation in this well is 
expected to continue during the current 
financial year. 

(c) No commercial disCovery has so 
far been made in West Bengal. 

I. .. osses in Bharat Leather Corporation 

2082. SHRI MURLIDHAR MANE: 
Will the Minister of INDUSTRY AND 
COMPANY AFF AIRS be pleased to 
state ~ 

(a) whelher it is a fact that BharM 
L ra I her Corporation, a public sector 
enterprise, hus been running into hea vy 
losses for the last few years; . 

(b) if so, the reasons therefor 
and 

(c) what measures have been taken 
by 1 he Government to overcomo the 
heavy losses 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI ARIF MOHAMMAD KHAN: 
(a) and (b). The Bharat Leather Corpo-
r~tion was initially set up as a promotio-
nal organisation and started commercial 
operation only in 1979. It also acqui. 
red, on 1·1-80, the Pr(cision Shoe Last 
Fac ory. Agra, a loss makin.g unit, which 
is being mo~ernised. Although the Cor-



W, il1eiJ A.nswers SAAVANA 15, 1907 (SAKA) 

.. pr)ratioll has been incurring losses, it41 
p ~rformancc is showing a steady impro-

, vcmcnt and there was only a marginal 
loss of Rs. 2.56 lakhs (provisional) ill 
1984 .. 85. 

(c) O\.)vernmellt has bcen keeping a 
careful watch over the functioning of 
the Bharat Leather Corporation in order 
to improve its operating performance. 

[Trallslatlon] 

Opening of LPG Agencies 

2083. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of PETRO-
LEUM be pleased to statc : 

(a) the tolal nu'nb~r of such D lstrict 
headquarters in the country where there 
is no LPG agency; 

(b) the reasons for delay in opening 
LPG agencies there; and 

(c) the time by which LPG agencies 
will be opened at these places? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM {SHR( 
NAWAL KISHORE SHARMA : (a) 
There are 31 district headquarters which 
ue yet to be provided with LPG faci-
lity. 

(b) and (c). LPG distributorships are 
established on th~ basis of economic vi~­
bility. O:nributorships at these 31 
district headquarters have not been set 
up so far b~C:lUse tho available potential 
docs not make for a viable distributur-
ship. Tnes~ will be s..,t up as and when 
the dcm:md potential provides justifica-
tion, keeping in vi ew also LPG availabi-
lity, bottling caplcity and infrastruct.ur c 
f~cilities. 

[E"gli.'ih] 

Purchase of Residential Accommodation 
for Officers of DHEL in Asian Games 

Village 

2084. DR. A.K. PATBL: Will tb. 
Minister of INDUSTRY AND COM-
PANY AFFA'tRS, be pleased to state: 

(a) the amOUtlt spent by BHEL for 
purcblsing rcsidentia 1 accommodation in 
Asian Gam.!s ViUale, Delhi, and also 

the amount spent in furois)).h\g and de-
corating each of the purcAased uaits ; 

(b) I he number of flats so purchuS'"d, 
cost 'Of each flit and th e number of offi-
cers occupying these ftats; and 

(c) for how much am )unt th" offlce 
accomm )dation at Asian Oam:}s Village 
has b~en purchasej anj at what rat; per 
square foot? 

THE MINISTER OF STATE OP THB 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS 
(SHR[ ARfP MOHAMMAD KHA.N· (a) 
BHBL hal) spent R-:. 257 bkh-; on pur-
ch lsing residelltial acc~)mmodation in 
Asian G.!mcs Village, New Delhi. No 
amount has b'';:cn spent on furnifllhina and 
decorating those flats. 

(b) BJ IEL h:.:s purchased 24 Ib.ts, out 
of which 20 arc presently occupied by 
officers. The co;t I,_)f c'lch fit! is given 
in the sbtement below. 

(c) At Asian G-lOlCS Village, BHBL 
have purchased office accornmJdation i.e 
Reception Ctlntrc and Administrative 
Block, for Rs 10, 30 cr~)r~s approxima-
tely. Tile rat::! per square lU!tre for 
Ib(.)r spJ.ce is Rs. 4549/ .. and f.)r tand, 
Rs, 4,000/ ... 

Statement 

Cost of Resident/c./ Flats Purcbase,d by 
BHEL In Asian Games Village. --------.--------------
Flat No. Cost of each flat 

(Rs. lakhs) 
-_._,- ~--~--

273 i4.9S 
274 15.02 
27'1 IS.SS 
278 15.65 
269 1 L 14 
270 11. 1 S 
271 11.15 
272 11.18 
692, 693, u98, 
699, 734, 735 9.62 
680, 686, 704 
711,729 9.69 
681,687. 705, 
710,728 9.02 
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Experimental Branch Post Offices In 
HIaIachal Pradesh 

2085. PROF. NARAIN CHAND 
PARASHAR : Will tho Minister of 
COMMUNICATIONS be pleased to 
state ; 

(a) the norms for making experi-
mental Branch Post Offices permanent; 

(b) wbether any of the experimental 
Branch Post Offices ia Himacbal Pra .. 
desh which are functioning for over five 
ycarl, have still not bl!cn made perma-
Dent; 

(c) if so, the names of experimental 
Branch Post Offices which hav~ been 
made perm'lllent during the past. five 
years, district-wise; and 

(d) the likely dat e by which these 
expeTimen\al 8r~nch Po~t Offices which 
have completed (i) over five years, (ii) 
over ten Years, will be made perma-
nently? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA-

TIONS (SHal RAM NIWAS MIRDHA): 
(a) Experimental Post Offices in Tural 
areas are eligible to be made permanent 
provided such post offices arc found to 
work as a result of two annual conaecu-
ti ve reviews at a loss not exceeding Rs. 
240 per annum per post office. Ex-
perimental poc;t offic"s can also be made 
permanent even (tn higber permissible 
limit of loss of Rs. 350 per annum pro-
vided no p,)st office (xist within a dis-
tance of 5 km, and Rs. 500 if no post 
office exists within a distance of 8 kms. 
Such experimental post offices which 
have completed a pel iod of 3 years can 
be Dl3de p~rmanent on tb! basis of a 
single annual ·review. 

(b) 6 t 5 experimental branch post 
offices arc existing over five y"ars in 
Himachal Region. 

(c) District-wise experimental branch 
past offices made permanent during the 
last five years arc given in the statement 
below. 

(d) No target d.\tc for making ex-
perimental branch post offices as per-
manent can be fixed unless they con-
form to the nO! ms. 

Statement 

Sl No. Name of District Name of Experimental Post 
Office 

1 2 

1. Mandi 1. Narola 
2. Bilaspur 1. Kallar 
3. Hamirpur 1. Dakheura 

2. Kitpal 

4. Kanara 1. Glora 

2. Sidhpur 

3. Geeda 

4. Peetb 

s. Bhurri 

6. Adhwani 

7. Ubaggi 

8. Dbar 
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1 2 

9. Dhaneti Bburian 

10. Dulakhuryana 
11. Gharna 

12. Dehan 

13. Gurnwar 

14. Gurldhar Koti Qurial 

1 S. Qurial 

16. Gheen 

17. Arnota 

18. Hatora 

19. Kuril 

20. Kachhiara 

21. Larhoon 

22. Manyala 

23. Makrahan 

24. Mahernn 

25. Naganpat 

26. N()ushcra 

27. Nandroo 

28. Rounkhar 

29. Sudhangal 

30. Sidbpurght8 

31. Thana Barlran 
32. Tripal -------------_._--- .--_._--_ .. -'-~"- .,,---_._---_._-- -----

Exploitation of Untapped Gas Resources 
in N.E. Region 

2086. SHRJ BAJU BAN RIYAN : 
Will the Minister of PETROLEUM be 
pleased to stlte : 

(a) whether Government are aware 
that the North Eastern region has consi-
derable amount of untapped gas rosour-
ces ; 

(b) if so, whether Government pro· 
pose to exploit these resources for the 
development of that region; 

(c) if, so .. when and the details there-
of; and 

(d) the steps so far taken by Go-
vernment to exploit these resources 1 

THE MINISTER OF STATE OF THE 
MINISTR Y OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA) : (a) 
Yes, Sir. 

. (b) to (d). Associated gas produced in 
tbe North Eastern Region is beina sup .. 
plied to fc:rtiHzer industries, power 
lencration facilities, ten lardens and 
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other consumers. ONOC and OIL have 
been asked to meet future growth in 
demand by supptyirtg ps tv more consu· 
mers, wherev ~r feasible. 

Increase in Price of Soda Asb 

2087. STIRI R.M. BHOYB : 

SHRI LAKSHMAN MALLICK: Will 
the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether GJvernml.!nt are aware 
of the instancC5 of ind genous manufac-
turers of soda ash raising their pric~s 
without justifica.tion for doing so ; 

"b) if so, whether Government have 
urged the mlnufacturers to keep th" 
price of soda a,h at ·the minimum pOisi-
ble in the interest of llsers who are 
mainly in the small sector: and 

(c) what other steps Govcrnmen t 
have taken in this regard? 

THE MINIS fER OF CHEMICALS 
AND FERTILISERS AND INDUSTRY 
AND COMPANY AFFAIRS (SH.RI 
VEERENDRA PATIL) : (a) to (c). There 
is no statutory control on the price of 
soda ash, However, G:wcrnmcnt has 
received representations regarding un-
justified increase in the price of Soda 
Ash by indigenous manufacturers. A 
HiSh Puwcred CJmmitte~ bas b~en CvllS 

tituted to gO into various problems in-
cluding the price aspect of the soda ash 
industry. Fllrther, duty on import of 
soda ash, which is under Open General 
LiC~'1ce (OGL) has been reduced. 

Bifurcation of Jcypore (k) Postal Di\'islon 
to Orissa 

2088. SHill GIRIDHAR GOMANGO: 
Will the Minister of COMMUNICA· 
TIONS be pleased to state: 

. (a) whether the Orissa Circle has 
proposed to bifurcate the Jcypore (K) 
Postal Division and have a Junior Pos-
tal Division nt Rayasada ; 

. (b) if 80, the details thereof; and 

(c) whether the decision will be 
taken to op" n t he new Junior P.:>stal 
Division at Rayagad-l duril,g the year 
1985"8 f) 1 

THE MINISTER OF STATE OF THE 
MINIS1RY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDH:\) : (a) 
No, Sir. 

(b) and (e). Th; qu\:st on dl)cS not 
arise. 

Diversification Programme taken up by 
Bharat Brakes and Valves Ltd 

2089. SHRl ANIL BASU : Will the 
Minister of INDUSTRY AND COM. 
PANY AFFAIRS be ple.lsed to state: 

(a) whether the workers' union of 
MIs nharnt Brakes alld Valves Ltd. had 
suggc"tcd diversIfication by starting 
manufact ure of brakes for Railways, 
Valv9 Actuators, LPG cylinders, etc. 

(b) wh( ther any diversification 
programme was at all taken up by MIs 
B. B. V. L. tlf~el" nationalisation and, if 
so, the fate of sudl programme with 
analysis of the reasons; and 

(c) whether there are any plans to 
take up any programme of d:versification 
in MIs. B. B. V. L. and if so, the detai:s 
thereof? 

THE MINISfER OF STATE IN 
THE MINiSTRY OF INDUSTRY 
AND COMPANY AFFAIRS AND 
IN THE MINISTR Y OF 
HOME AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN) : (a) In order to 
reduce d pendl.ncc on a single ('ustomer 
viz. Railways, MIs. Bbarat Brakes and 
Valves Ltd, has entered into diversified 
product lines as a corp_Hate policy. 
However, sualJcstions for diversification 
into certain lines were also received 
from Bhuut Brakes and Valves Mazdoor 
Union • 

(b) Bharat Brakes ul'.d Valves Ltd. 
has diversified into new product lines 
such as Turn Key proj\~ct for Fluid 
Handling System, Vertical Turbine 
Pump, LPG CYlidder, Indul\trial Valves 
and Air Brakes since nationalisation. 
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(c) Certain new product lines such 
ns Slack Adjustors, Valve Actuators, Turn 
Key Project for c );weuioll of FUJI 
Oil Handling System to Low Sulph}r 
Heavy Stock System are presently in thl 
process of develi>pment/productton. The 
Company is also exploring the possibility 
of diversify!ng into the manuracture <)f 
Air COmprtBSors. Higher Ran~'.! V. T. 
Pumps and other types of sOJ)b isticated 
Pumps. 

Opening of Post of Offices and Telegraph 
Offiees duriftg Seveath Plan 

2090. DR. T. KALPANA DBVI 
Will the Minister of COMMUNICAT-
IONS be pleased to state: 

(a) the total number of post offices 
to be opened in the country during 
Seventh P\an; 

(b) the total flumber of Telegraph 
Offices planned to be opened during the 
period; 

(c) the details about places/States 
where these post offices/Telegraph 
offices are likely to be opened; and 

(d) whether Government are also 
planning to start mobile post offices for 
the benefit of people living in far off 
places where such facilities do not 
exist? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
Number of post offices proposed to be 
t'pened during the Seventh Five Y car 
Plan period has Dot yet been finalisec. 

(b) P(oposals of 1 he Telecom. Deparf'. 
ment for the Seventh Five Year Plan are 
under discussion with tbe Ph'nning 
Commission and arc no! y~t approved, 
About 26,000 telcg"aph offices are still 
to be provided in thc country in accor-
dance with the S KM Hexagonal policy 
objective. This will depend upon the 
availability of financial uod material 
r'csources. 

(' ~) ., Postal targets are sct each year 
after approval 'of each annual pJan by 

the Planning Commilsion. Th. nume. 
where these post offices will be oepncd 
are known only after the proposals ate 
examined r.nd found fustified eae'b 
ytar by the Heads of the 
Circles. The details about places aro 
finalised on yearly basis. Places for 
1985·86 are being finali;;ed by respective 
Telecom Circles dependinl on tho tele-
graph traffic just ificaHo n • 

(d) Schemo to provide counter 
sen, ice for a limited specified number of 
villages through mobile branch post 
offices already exi&ts and villages are 
covered by mobile post offices where it 
is f.:asible and depending upon the cutlay 
available. 

[ Translation] 
Telephone Sef\'ke in Patu 

209 1. SHRI VlJOY KUMAR 
Y ADAV Will the Minister of 
COMMUNICATIONS be pleased to 
state: 

(a) whether most of the telephones' 
in Patna gcnrraJ1y remain out of order; 
and 

(b) if so, the causes thereof and the 
action taken by Government to remove 
them'1 ' 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MJRDHA) : (a) 
No Sir, telephone services of Patna are 
generally satisfnc,tory. 

(b) Question docs not arise in view 
of (a) above. However to improve the 
telephone servicts of Patna further, (he 
equipment of Patna muin ('xch~nge which 
has outlived its 11f:, has been phnned to 
be replr.c:!d by digital electronic 
exchanle. 

Settlag up or Iatfustries Ja Public Sector at 
Allahabad 

2092. SHRI AMIr ADH BACH-
CHAN: Will the Minister of 
INDUSTRY AND COMPANY APPAIRS 
boP leased to state: . 
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(.) the names of .the industries 
d-eoidcd to be set up in the public scctor 
in Al1abnb:'d durin. the Sil'b Five Year 
Plar.; 

(b) the prOiress made so far in 
letting up those industries; 

(c) whether it is a fact that several 
proposed industries have been transrc-:-red 
to other areas; and 

Cd) if 10, the names of such industrfes 
and the reasons for their transfer? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF. HOME AFFAIRS 
(SHRI ARIF MOHAMMAD KHAN): 
(a) and (b). The followilll Central 
public sector projects were ir.c~uded in 
the a.til Five Year Plan :-

(1) Bharat Pumps and Compressor Ltd. 
Nalni, Allahabad. 
This is an cxistmg project for 
which an outh,y of Rs. 10.35 
crores was allocated during the 
Sixth Plan against which likely 
expenditure during the Sixth Pian 
is RI. 12.20 crorc.s. 

(2) Trlvenl Structurals Ltd., Nalnl, 
AlIah"bad • 

This is an existing unit for which 
an outlay of RI. 5 crores was 
allocated during the Sixth Plan 
aaainst which anticipated expendi-
tu re is RI. 2 croreJs. 

Durin, the period 1980-81 to 
1984-85, seven Letters of Intent al~d 
five Industrial Licences were issued under 
the IDR Act in favour of various State 
Public Sector Undertakinas including 
SIDC and Central Public sector Under-
takingS for setting up industries in 
Allahabad District. Details such as 
name and address of the Undertaking, 
item of manufacture, capacity and l~cat· 
wn, ira respect of all Letters of luteD'! 
IDcNlttial Licences issued arc boiag 
published re,Q1arly by tne 1,,4iaQ Inv,,~ 

ment Centre in their Monthly Nows 
Letter. Copies of this publication are 
regularly beina sent to the Parliament 
Library. These Letters of Intentl 
Industrial Licences aro at various sta,os 
of implementation. 

(c) No,. Sir. 

(d) Does not arise. 

[ English} 

Allotment or Maruti Car Ageneles 

2093. SHRI MOHANBHAI PATBL : 
WiLl the Minister of INDUSTRY 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) the number of Maruti cars maou-
factured eVdry month by the Maruti 
Udyol Limited; 

(b) the number of persons who hrve 
got their registration by the end of 
December, 1984 and tbe number of 
cars sold by the end of 1984; 

(c) the particulars of firms in the 
country with their location, which have 
been allotted agencies of Maruti cars; 

(d) the term~ and conditions thereof; 
and 

(e) whether Government are consi-
dering to allot mare agencies in the 
country in near future; if so, tho d ;,tails 
thereof and what are the norm adopted 
for anoting a Maruti car agency '1 

THB MINISTER OF STATE IN THB 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
ARIF MOHAMMAD KHAN): (a) The 
company has been manufac~uriDg cars 
at the rate of over 3000 per month 
durin. the first 7 months of 1985. 

(b) From the ori,inal bookings for 
12 t th'lusar,d cars, c'ancellatioDI and 
c lnversions till Dec. 1984 were about 
1800. The com.pany deUvered dver 

.10. S tbo~ (far. till Doe. 19, 4. 
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(c) Thirtyfour de.alers have so far 
been appointed in State Capitals and 
other cities. 

(d) The' dealers are required to 
provide show-room and servicing facilities 
as per standards laid down by Maruti 
Udyog Ltd. Comm ission is paid to 
dealers on car sales to cover expenses 
involved in providing free services, 
wr rranty attention etc. 

(e) Dealers are appointed by Maruti 
Udyog Ltd. on evaluation of applica-
Hons received against open advertise-
ments. The company is likely to appoint 
more dealers in future in a similar • manner. 

Marketing soft drinks by liquor 
companies 

2094. DR. G. VIJAYA RAMA 
RAO : Will the Minister of INDUSTRY 
AND COMPANY AFFAIRS be pleased 
to slate whether Government are aware 
that many top private companies in 
liquor business have taken up marketing 
of soft drink with some brand names 
and advertising of their liquor drinks 
indirectly but quite apparently 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI ARIF MOHAMMAD KHAN) : . 
MIs. McDowcl and Co. and MIs. 
Mohan Mcakins, manufact urers of potable 
liquor, have also b>!en marketing soft 
drinks. 

Pending subsidY claims under drug price 
Equalisation amount 

2095. SHRI MANVENDRA SINOH : 
Will the Mini8t~r of CHEMICALS AND 
FEIlTILIZBRS be pleased to state: 

(a) the amount that is available with 
the Government and STC under Drug 
Price Equalisation Amount for distr ibu· 
HOD of subsidy ; 

(b) t. claims for subsidy that ar.e 
1yin, pending w.th Government for more 
than one monthi an4 . 

(c) the like)y date when Government 
win be in a pbsition to dispose 
of these subsidy claims? 

THB MINISTER OF CHBMICALS 
AND FERTILIZBRS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL) : (a) to (c). In-
formltiOtl to the extent available would 
be collected and laid on the Table of 
Lok Sabha. 

Reduction in prices of tyres due to 
excise duty concessions 

2C96. SHRI BIMALKANTr GHOSH: 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) the extent to which the excise 
duty burd~n on tyres bas come down 
due to the tax C(),1cessiO.1S recently an-
nounced by Government; 

(b) whether in view of the reduction 
of excise duty on tyres, the tyre manufac. 
turers have reduced the prices of their 
products; and 

(c) if not, the steps taken/proposed 
by Government to ensure thlt the con-
sumers of tyres get the benefit of reduc-
tion in excise duty on tyres ? 

THE MINISTER OF STATE IN THE 
MINiSTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTR Y OF HOME AFFAIRS (SHRI 
ARTF MOHAMMAD KHAN) : (a) to 
(b). Reduction in Bxcise duty aOl1oun-
ced in M·.Y 1985 is available only to 
those small tyee, tubes and flap manu· 
facturers whose aggregate value of pro-
duction does not exceed Rs. 50 laths 
in any fi,lancial year. According to 
these manufaclurClrs, the excise relief 
could not be passed on to the consumers 
as the increase in the costs of inputs bal 
more than neurraJised the decrea'Je in 
excise duty. However, discussions bave 
been beld with tbe smalJ·scaie tyrosl 
lubes/flaps manufacturors to impross 
upon them to pass on the benefit of ex-
cise relief to consumers. Tho indu.try 
has also beeD asked to roll back tbe 
prices aad also to fumilh full justUlca. 
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don. for both not passing on the excise 
relief to consumers and increasinl the 
pricet. 

This duty relief is not available to 
larlc-scal e tyre unitt. 

Relilvalof sick industries in West 
Bengal 

2097. SHRI PIYUS TIRAKY: Will 
the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether an Assembly delegation 
(rom West Bengal bas submitted a pro· 
posal for the revival of sick industries in 
West Bengal ; 

(b) if so, the details ther eof and 
Government's ree-ction thereto; 

(0) whether Government have direc-
ted the Industrial ReconstIuction Bank 
of India to give adequate aU eotion to 
the proposal and to cooperat with the 
West Bengal Government in this regard; 

(d) if so, the reaction of IRBI there· 
on; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM" 
PANY AFFAIRS AND IN THE MI-
N1STRY OF HOMB AFFAIRS (SARI 
ARIP MOHAMMAD KHAN): (a) to 
(e). Yes, Sir. The Memorandum sub-
mitted a delegation of the West Bengal 
Assembly refors to the role to be played 
by IRBI, banks and financial institutions 
in revival of sick and cloted units, re-
view of policy on protection of dues in 
the case of natiunalisation of an indus-
trial unit, reconsideration of freight equ-
alisation polley, crisis in railway wagon 
industry. nationaUsation of jute industry 
and rovival of textile unitt, re-openina 
of closed toa aarden in Darjeelinl, mo-
dernisation and e'(pansion of Durlapur-
Steel Plant, parti.cipation of lucccaaful 
publio sector undertakinp in sick unita, 
etc. 

Points raised in the memorandum con. 
cern various MiD1stries/organisatiOIl~ and 
they are receiving their attention. 

Telephone cORneetions In JaJpur Sub 
Division (Cuttack) 

2098. SHRI ANADI CHARAN DAS : 
Will the Minister of COMMUNICA-
TION'S be pleased to state: 

(a) thc number of telephone connec-
tions provided so far and waitlistcd upto 
3 ()"6-8 S in the Jajpur Sub·Division in 
Cuttack District of Orissa; 

(b) whether Government are a,*are 
that non-provision of Automatic tele-
phone system has brought down the 
demand for telephone connections in 
the area; 

(c) bow soon the automatic dialling 
telephone system and the exchange will 
be provided f01 the Jajpur Sub .. Division; 
and 

(d) whether any exchange building is 
proposed to be constructed and modern 
telephone exchange ~et up at Jajpur '1 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA .. 
TIONS (SHRI RAM NIWAS MIRDHA): 
(a) In Jajpur Sub-Division in Cuttack 
district of Orissa as upto 30-6-198S, 
578 telephone connections have been 
provided and 12 applicants are on the 
waiting list. 

(b) No, Sir. 

(0) Jajpur Road telephone e1tchange 
has been planned for automatization 
durina 7th plan. The other two ex-
changes Dh~n Mandai and Jajpur town 
are not proposed for automatization at 
present. 

(d) The telepbone exchanlc buildina 
is proposed to be constructed on tho 
available land at JaJpur a.~aa subject to 
availability of rosoutCea. 
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Unit or Bharat ElectroDI~ Ltd. at Caa-
Mnore In Kerala 

2099. SHRI M. R AM'ACHANDRAN: 
Will the Minister of DEFENCE be 
pleased to state: -. 

(a) whether there is a unit of Bha.rat 
Electronics Ltd. located in Kerala; and 

(b) whether Govern-nent propose to 
consider starting a unit of Bharat Elec-
tronics Ltd. at Cannanore in vie,w of 
the f,tet that ,cKELTRON COMPLEX", 
the largest electronic unit in Kerala is 
also situated at Cannanore ? 

THE MlNISTER OF DEFENCE 
(SHRI P.V. NARASIMHA RAO) : (a) 
No, Sir. 

(b) There is no Govl.!rnment proposal 
under consideratio'l to start a unit of 
MIs. Bharat Electronics Ltd., at Canna-
nore. 

Annual demand of chemical inter-
mediate Titanium Dioxide 

2100. SHRI SURBSH KURUP Will : 
the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) what is th" estimated annual de-
mand for the chemical intermediate tita-
nium dioxide by Indian Industries; 

(b) whether it is a fact that this 
material is sold at exorbitan t prices in 
black me:.rket; and 

(c) whether Government have any 
control on the pr.ces of this important 
chemical intermediate '1 

THB MINISTSR OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHR( 
VBERBNDRA PATIL) : (a) The de-
mand of Titanium Dioxide for the year 
198 S·~ 6 has beon estimated at 23,300 
ton008. 

(b) and (c). At present, there is no 
statutory control on the pdoa of Tita-
nium DIoxide. 

Prodaetloaor6APA , 
2101. SHRI MANPHOOL SINGH 

CHAUDHARY : Will the Ministor of 
CHEMICALS AND FERTILIZERS be 
pI eased to state : 

(a) the circum,tances under which the 
import du!y 0,1 6 APA for the manufac. 
ture of Semi· Synthetic Penicillin was 
suddenly increased several times causin, 
serious disruption to local maoufactu-
rers; 

(b) the reasons why the duty ratc 
was changed when Government are com-
mitted to reducing the price of druas; 
and 

(c) the number of local producers or 
6 APA and what has been their prcduc. 
tion during the last three years? 

THE MINISTER OF CHEMICALS 
AND FERTILIZBRS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL) : (a) and (b). 
Import duty on 6 .. APA was revised only 
onCe after March 1979. It was revi-
sed in August, 1984 in order to ensure 
tbat unregulated imports do not affect 
domestic production of 6-APA. There 
was no disruption to local manufactu-
rers. 

(c) Presently, IDPL, HAL, Alembic 
and Max India are major producers of 
6wAPA. IDPL, HAL and Alembic 
have reported the following production 
of 6-APA : 

IDPL 

HAL 

Alembic 

1983·84 
(tonnes) 

17.10 

1.48 

2.36 

1984-85 
(tonnes) 

17.44 

15.61 

1. 70 

Max Indb have started the commercial 
pro.ductioo of 6 .. APA in 1985 onl)'. 
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Higb prices of Khadl Cloth 

2102. SHRI N. TOMBI SINGH: win 
the Minis'ter of INDUSTR Y AND 
COM.PANY AFFAIRS be pleased to 
state: 

(a) whether Government are consi-
dering an increase in the rebate on Khudi 
Cloth in view of the common man's 
difficulty in paying high prices for the 
Khadi cloth; 

(b) if so, the details thereof; and 

(c) if not, whether Govefllnlcnt pro-
pose to spell out their policy for protec-
tion of Khadi cloth a~ainst t he cheaper 
milt ploduets ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI ARIF MOl fAMMAD KHAN): 
(a) to (c). A dialoque is currently going 
on between the Government and the 
KVIC on revision of the exi<;ting rebate 
scheme for Khadi. 

S.T.D. facility in Chirala Town of 
Prakasam District of Andhra 

Pradesh 

2103. SHRI C. SAMBU: Will the 
Minister of COMMUNICATIONS be 
pleased to state : 

(a) whcth~ r there js any proposal 
to establish STD facility in Chirala town 
of Prakasam district of Andhra Pradesh ; 

(b) whether the Telccommunic.1.tions 
Dep...rlment acquired the land allotted 
by Chirala M.unic;paHty for construction 
of buildinas to establish SID facility; 
and 

(0.) if so" the details thereof '] 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
Yes, Sir. 

(b) ar.d (c). Municipal Land is to be 
aivcn by Municipality as agned but ap· 
prov~l from Secretariat, Govornment of 

Andhra Pradt:sh is still awaited and th e-
Director Town Planning of Chirala is 
pursuing with the State Government for 
approval for making over land to the 
Departme~. 

Misuse of telephones in the public booths 

2104. SHRI C. MADHAV REDDI: 
Wi 1 the Minister of COMMUNICA-
TIONS be pleased to state; 

(a) whether his attention has been 
drawn to a news item in the "Indian 
'Express'dated 4 June, 1985, that out 
of about 4000 and odd public telephone's, 
abl)ut 3000 huve b.;en allotted on 
pr:or ity basis to private subscribers in 
return for a monthly payment of 
Rs. 200 to the Telephone Department 
with promise to BIlow the public to lise 
the telephon(.'; 

(b) whether Government are aware 
that for all these 3000 410U odd tele-
phonl's, the private allottces of tele-
phone have an illegal extensioll installed 
in their houses and an.~ misusing the 
telephones; and 

(c) if so, the action proposed by 
Govcrnmtnt to prevent misuse of tele-
phOlll!S in the public booths and prevent 
thefts? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS M[RDHA) : (a) 
Yes, Sir. Approximately 3050 Private 
Guaranteed Public Telephones have 
been provided and functioning in Delhi 
as per the rules framed for the purpose. 

(b) aed (c): No, Sir. Action is taken 
under the Indian Telegraph Rules agaipst 
the hIrer whenever such a case comes to 
notic~. 

Public Call OBites in Baftgalore 

2105. SHRI V.S. KRISHNA IYBR : 
Will the Minister of COMMUNICA. 
TIONS be pleased to state: 

(a) the number of public telepbone 
booths located in Baoaalorc city. 
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(b) whotber it is a fact that there are 
DO pllblic telephone booths in Dew 
extensions io Bangalore city like 
Banashankar II stage, Vijlyansgar, 
J.P. Nagar" etc. and if so, whether there 
is a proposal to provide some publio 
tolephones at suitable places; 

(c) whether 'it has come to the notice 
of Government that the shops whtch are 
having telephones are charging abnor-
mally from the public f0f making calls; 
ar.d 

(d) whether Government propose to 
fix a prescribed rate for each call that 
the shop-keepers have to charge from 
the public? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUmCA-
TIONS (SHRI RAM NIWAS 
MIRnHA): (a) Thcr~ arc 885 public 
telephones 111 Bangalorc Telepbone 
system as on 30.6.85. Some of these 
telephones have been provid\!d in booths 
while others arc without them. 

(b) No, Sir. A number of public 
telephones are working ill these areas of 
Bp,ngalorc city. 

(c) No such complaints have come 
to notice or Government. 

(d) A ch:lfge of 50 paise per cail has 
been prescribed for calls made from a 
public telephone. 

Acquisition of Vanaspati Bu~iness of 
Hindustan Lever Limited by 

Lipton India Limited 

2106. SHRI INDRAJIT GUPTA 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIR.S be pJelsed to 
refer to the reply given to Unstarred 
Question No. 4120 on 16.12.1980 
regardinl merllcr of MIs. Hindustan 
Lever and Lipton and state: 

(a) whether the recent acquisition 
of vanaspati business of Hindustan 
Lever Ltd. worth R~. 120 crorClJ per 
annum by Lipton India Ltd. is a Clse of 
indi'tect meracr whicb is specifically 
probibited undor tbe MitTP Act ; 
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. ~b) if 80, whether Government pro· 
pose to re-examine the contentions ot 
the concerned oompanies thlt it was 
merely a case 'of tran~fer of certain 
undertakiogs between two companiOi 
already intorconnected by their relation 
with MIs Unilever of London; and 

(c) whether Government propose to 
take any steps to saCdguard tbe freedom 
of the employees from being arbitrarily 
transferred from one company tJ 
another 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MrNISTRY OF HOME AFFAIRS 
(SHRI ARIF MOHAMMAD KHAN): 
(a) The acquisition of, inter"olia, the 
Vanasplti business by MIs. Lipton Ind\a 
Ltd. from Hindustan Lever Ltd. was not 
a case of merger within the meaning 
of Seclion 23 of the MRTP Act l 1969. 

(b) No, Sir. 

(c) There nre no specific prOVISions 
under th e Industrial Disput es Act 
f('garding trunsfer of employees from 
onc master to ~\RolbJr. However, .f 
there is any victimisation or transfer 
which is unjustified or in case the service 
condition~ etc. arc violated by tbe 
management, it is open to the union 
and workm!n to raise disputes under 
the Industrial Disputes Act. So far as 
Indu5trial Disputes Act is concerned, 
thert:: is no such pro,osal to amend the 
Act. 

Proposal for setting up Salt Model aDd 
Research Station in Andhra Pradesh 

2107. SHRI V. SOBHANADREES· 
WARA RAO : Will the Minister of 
INDUSTllY AND COMPANY AFFAIRS 
be pleased to state: 

(a) whether there is a proposal 
before Goveroment to set up a "Sal t 
Model and Research Station" at 
Naupada in Sreckakulam District or at 
Machilipatnam in Krishua district in 
Andhra Pradesh; 
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(b) if 80, the detail .. of the scheme 
and when a decision will be taken; 
and 

(c) if not, whether Gvvernment 
would now consider !luch a proposal ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THB 
MINISTRY OF HOME AFFAIRS 
(SHRI ARIF MOHAMMAD KHAN) : 
(a) Yes, Sir. 

(b) The proposed project for 
dovelopment of s:! It industry and 
research on salt and marine chemicals 
is tentatively estimated to cost Rs. 46.22 
lakbs and is pwposcd to be jointly spon-
sored by the Central Salt and M·trinc 
Chemicals Research Ins\itute, Bhavnngar 
the Commissioner of Industries, Ar,dhra 
Pradesh and the Sal,t Department, 
Govornment of India. Government 
will ta ke a decision on receipt of a 
detai' ed project report from tbe 
execu~ing agencies. 

(c) Does not arise. 

Industrial Production 

2108. SHRI RAMASHRAY PRASAD 
SINGH: Wifl the Minister of 
INDUSTRY AND COMPANY 
AFFAIRS be pleased to state : 

<9,} the industrial p:'oductivo ror the 
last five years, year .. wise figures; and 

(b) th", s:eps .taken to boost industrial 
production in the country in the Seventh 
Plan period ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
ARIF MOHAMMAD KHAN): (a) 
According tJ the Central Statistical 
Oraaniaation, the average monthly index 
of industrial product ion (Base: 1 970. 
lOr.) dUrio, the last five years was as 
under: 

Years Index 

-.---~---,~ ....... ------
19~0·81 1 S4.08 

1981-82 167.35 

1982-83 173.94 

1983- 84 183.44 

1984-85 19~.6 6 

Percentage 
growth over 
precedins 
year 

+ .0 

+8.6 

+3.9 

+5.5 

+5.6 

(b) The industrial situation is 
const:1ntly und-:r review. The Govern--
ment have been tilking several measures 
to stimulate industrhl production 
tl1 T()ugh appr...,priate changes in industrial 
licensing and import policies as well as 
through monetary and fiscal measures. 
The approach Paper to the Seventh Plan 
( \ 985-90) lays cmphas·s on adequate 
infrastructural development to tackle 
infrastructural constraints. Th~ focus 
of the industrial development in the 
Seventh Plan will also be OJ) upgrndation 
of technology, ml)dernisation, bett er 
utilisation of assets and promotion of 
efficiency so 3S to further accelerate the 
rate of Industrial growth. 

Supply of faulty turbo-generators 
by BHEL 

2109. SHRI AJIT KUMAR SAHA : 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state : 

(a) whether Government are aware 
that the National Thermal Power Cor-
poration bas accused the Bharat Heavy 
Electricals Ltd. of supplying faulty 
turbo-generators at some of its power 
projects; 

(b) if so, the reaction of the Govern-
ment thereto; and 

(c) the remedial measures to be 
taken in this regard so that faulty turbo-
generators are not au pplied to any pow,:r 
station ill the country ? 



109 WrlltCfIl AllltNra . SR.AVANA 16, :1907 (SAKA) Wrll.f~." Answer! 110 

'_fHB MINISTER OF STATE IN THE 
MINlSTRY OF INDUSTR.Y AND 
COMPANY AFPAIRS AND IN THE· 

. MINISTRY OF HOMB AJ?FAIRS 
(SHRI ARIF MOHAMMAD KHAN): 
(a) Although a news item was published 
in a local dailY alleging complaint by 
NTPC for ~upply of faulty turbo. 
aenerators by BHEL, this aCCl"SatioD 
was denied by NTPC and the denial 
was published in Indian Express of 
13·6 .. 1985. NTPC had denied that it 
had accused BHEL for supply of faulty 
turbo.gererators. They had further poin-
ted ('ut that BHEL and NTPC had been 
working in close coordinatil)Q in erecting 
and commissioning different power units. 

(b) and (c). Do not arise. 

Improvement of Light Combat Aircraft 

2110. SHRT V. TULSIRAM: Will 
the Minister of DEFBNCE be pleuscd 
to state: 

(a) whether Government of India 
(HAL) are seeking necessal y technical 
assistance for the improvement of Light 
Combat Aircraft in the country; 

(b) if SOt the ilame of the country 
from where the necessary technical aid 
will be sougbt; 

(c) the progress made so far between 
the two countries in this regard and the 
time by with necessary aid is expected 
to be given to India; and 

(d) the ex.tent to which Indian Air 
Force wou14 be strebgtheoed to meet 
any challenge ? 

THB MINISTER OF DBFENCB 
(SRRI P. V. NARASIMHA RAO): (8) 
and (b). Yes, Sir. Consultancy from 
abroad in some areas of advanced 
technologies is being considered. No 
decision in this has yet been taken. 

(c) Question does not arise. 

(d) The )"ilbt Combat 
would be an important clement 
air power. 

Aircraft 
of our 

CreatlOil of Distrld Industry Centres 
in Orissa 

211 t. .SHRIMATI JAYANfr PAT-
NArK : WiIJ tho Minister. Qf 
INDUSTRY AND COMPANY AFP-
AIRS be pleased to state: 

(a) whether Government blVO a 
proposal for creation of more Di.trict 
Indu~try Centres in tbe country; 

(b) if so, whether Government 
propose to create two more District 
Industry Centres, one at Rourkela and 
al',other at Bhubaneshwal' in Orissa; and 

(c) whether this proposal will be 
impl~mented in 1985-8 6 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THB 
MINISTRY OF HOMB AFFAIRS 
(SHRI ARIF MOHAMMAD KHAN): 
(a) Many State Governments have 
c~ea~cd new districts out of the existing 
distrIcts and have been representing to 
the Central Government for opening 
new DIes. Their requests are beina 
examined. 

(b) No Sir. 

(c) Does not arise. 

[Translation] 

Employment opportunities in rural areas 
th rough Developments or Kbadi and 

Village Industries 

2112. SHRI KRISHNA PRATAP 
SINGH: Will the Minister of INDUS· 
TRY AND COMPANY AFFAIRS be 
pleased to state : 

(a) the achievement of the Kbadi 
and Oramodyog Commission in terms 
of providing emploYment opportunities 
in rural areas through the development 
of khadi and village industries, State-
wise; and 

(b) tho tarlet flxed for providio" 
(mployment opportunities to rural 
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areas durin. Seventh Five Year 
Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 

, COMPANY AFFAIRS AND IN THB 
MINISTRY OF HOME AFFAIRS 
(SHRI ARIF MOHAMMAD KHAN): 
(8) At the clQse of 1983-84, the 
Khadi Gramodyog Commission had 
provided employment opportunities to 

35. S 1 lakh ,persona in rural .re~. 
through·tbe devolopment of Khadi and 
Village Industries. A statement show-
ina State-wise figures of employment is 
liven below: 

(b) The target of employment for the 
terminal year of the Seventh Five Year 
Plan (1989 .. 90) has been proposed at 
SO lakhs (Khadi: 20 lukhs" Village 
Industries: 30 lakhs). 

Statement 

Statement showing Employment opportunities in Khadl and Village Industriea 
"pto 1983-84 

S. No, States 

1 2 

(Lakb persons) 

Total employment in 
Khadi and Village 

Industries 

3 
--------------------------------------------------------------

t. 

2. 

3. 

4. 

S. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

Andhra Pradesh 

Assam 

Bihar 

Gujar~ tV 

Haryana 

Himachal Pradesh 

Jammu and Kashmi r 

Karnataka 

Kerala 

Madhya Pradesh 

Mahdrashtra 

Manipur 

MegbaJaya 

Nagaland 

Orissa 

Punjab 

Rajasthan 

2.92 

0.83 

2.81 

1.08 

0.63 

0.48 

0.52 

1.19 

1.69 

0.49 

3.14 

0.16 

0.02 

0.03 

1.04 

1.15 

2.43 
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S. 
No. 

1 

Statos 

2 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 

22. West Bengal 

TOTAL I: 

II. Union Territories 

1. Andaman and Nicobar Islands 

2. Arunachal Pradesh 

3. Chandigarh 

4. Dadra and Nagar Haveli 

S. Delhi 

6. Goa, Daman and Diu 

7.. Mizoram 

8:- Pondicherry 

TOTAL II: 

Ill. Miscellaneous 

1. Departmental 

2. Other Schemea 

TOTAL III: 

TOTAL 1+11+111 : 

*Less than 500. 

[En,Ush] 
Availability of Caprolaet_ 

2113. SHRIMATI KISHORI SINHA: 
Will the Minist.r of PBTaOLBUM be 
pJeasod to state : 

,. 

Total employment iQ Khadi 
and Village Industries 

3 

* 
6.37 

0.21 

6.82 

1.40 

35.41 

• 
0.01 

0.07 

0.02 

* 
0.10 

* 

35.51 

(a) whether there is a cnl's in 
rClard to caprolactum avallabili ty; 

(b) ,whether many nylon units are 
facir. closuro because of this crj$jf;~ 
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(c) whether Oujarat Slate Fertilizl!rS 
C()mpany Ltd. are opposed to capro-
lac;tum import; 

(d) the caprolactum requirement ~f 
aylon industry and what is the domeshc 
supply; and 

(e) if there is a gap, how it is going 
to be made up? 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) .. 
(b) and (c). At present the indigenous 
production of caprolactum is not ade-
quate to meet the requirements of nylon 
industry. The deficit is being met 
through imports. The import of capro-
l~ctum is included in the list of "limited 
permissibl e items" in the Import and 
Bxport Policy 1985·88. 

(0) Gujarat State Fertilizers Co~­
pany Ltd. is opposed only to excessive 
import of caprolactum. 

(d) The requirement and domestic 
availability of caprolactum in 1985·86 
are estimated as 65,000 to 70,000 
tonne. and 18,000 tonnes respectively. 

Progress regarding setting up of Petro-
Chemicals Complex at Hajlra 

2114. SHRI RANJIT SINOH 
OABKW AD: Will the Minister of 
PETROLEUM be pleased to state: 

(a) tbe prolress made in set ting up 
the proposed Petro·chemica \s Complex 
at Hajira near SUrat iN Gujarat; 

(b) whether Government of Gujarat 
had asked for Central assistance in 
this regard; 

(c) whetber Government have given 
any assistance so far; and 

(d) if not, the reasons thereof? 

THB MINISTER OF STATB OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA: (a) 
'There is no proposal to ~et up another 

petrochemicals complex in Gujarat in 
the central public sector •. 

(b) to (d). It bad been sUlgested that 
the Central Government might plutici-
pate in the equity shart! capital of the 
proposed p-etrocbemicals complex of 
the State Government. This could not 
be agreed to mainly due to constrain t of 
resources. 

Improvement in the performance of 
Talcber FertiUzer Plant 

2115. SHRI RADHAKANTA 
DJOAL Will the Minister of 
CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) the reasons why Talcher Fertili-
zer Plant in Orissa is not able to achieve 
its rated capacity; 

(b) whether the above fertilizer 
plant has been facing serious equipment 
problem; 

(c) whether any end to end survey 
of the plant hus been undertaken to 
identify various problems of the plant; 
and 

(d) what other steps have been 
taken to rectify the defects in Talcher 
Fertilizer Plant to enable it to achieve 
rated capacity utilisation and to improve 
its performance? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS <SHaI 
VEERENDRA PATIL) : (n) to (d). 
The Talcher Fertilizer Plant bas not 
been able to achieve its rated capacity 
due to equipment imbalances/defec ts 
and chronic power shortage. A High 
Level Technical Committee had recom-
merded certain long-term and short-
term measures to improve the perfor. 
mance of the Unit. While most of the 
short.term. measures have already been 
completed, a decision on implementa-
tion of the long-term measures will be 
taken after the end·to-end survey, be. 
in" undertaken presently, is completed. 
A 30 MW captive power plant has 
also been installed at Talcher to. meet 
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the power needs of the plant'to a areat 
extent. 

Reconstitution of Law Commission 

2116. SHRY SHARAD DIGHE 
Will the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) whether Government have 
rec:>nstituted the Law Commission 
afte r the expiry or their ext ended term . 
on 30th April, 1985. 

(b) jf so, the names of the members 
of the Commission; and 

(c) if not" the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF LAW AND JUS fICE 
(SHRI H.R, BHARA.DWAJ): (a). (b) 
and (0). The term of the present Law 
Commission has been extended upto 
31st August, 1985. The question of 
reconstitution of the Commission is 
under consideration of the Government. 

[Trans latlo,'] 

Construction of Buildings for Post Offices 
in the district of Shajapur aud Dewas in 

Madbya Pradesh 

*2117. SHRI BAPULAL MALVIYA: 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) the number of post offices in 
Shaja pur and Dewas districts of Madhya 
Pradesh which do not have their own 
buildings and are housed in ronted 
buildings; 

(b) whether O\)vernment have eny 
scheme to construct buildings for hous-
ing these post offices; and 

(c) if SOt by what tim~ these build-
ings are likely to be constructed ? 

THE MINISTBR OP STATE OF THE 
MINISTRY OF COMMUNICArIONS 
(SRRI RAM NIW AS MIRDHA) ': (a) 
There aro 30 Post Offices in Sbajapur 
and Dow •• districts of M.dhya :Pradeab 

which do Dot ba ve their own bulldinll 
and are housed in rented buUdial'. 

(b) and (c). Currently, there is no 
proposal for oonst-ruction of departmental 
buildings for theso Post OtBces l except 
that thc Post Offices, except that the 
Post ,Office building at Akodia ia 
Sbajapur district is proposed to be cona. 
tructed durin" the 7th Plan period, 
~ubject to availa bilit)' of funds. 

[English] 

Opening of Post and Telegraphs Civil 
Division in Kerala 

2118.' PROF. K. V. THOMAS 
Will the Minister of COMMUNICA. 
TIONS be pleased to state whether 
Government propose to open a new Posts 
and Telegrapbs Civil Division ill 
KemJa? 

THE MINISTER OF STATB OF 
THE MINISTRY OF COMMUNI· 
CATIONS (SHRI RAM NIWAS 
MIRDHA): No, Sir. 

Electronic Telephone System 10 
the Country 

2119. SHRI V. S. VUAYARA· 
OHAVAN: Will the Minister of 
COMMUNICATIONS be pleased to 
state: 

(a) whether there is any pbased 
programme of switching over to electro· 
nic telephone system in the wholo 
country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OP THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
Yes, Sir. 

(b) The first analogue electronic local 
exchange was commissioned in 
November, 1983 in Bombay. Theroafter 
leveral 'Clectron ic exchanges have been. 
commissioned in BombaYI Delhi, calcutta 
and Madras. 

2 lakhs lines of digital electroqic 
exchange equipment bat been imported 
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a~ the first elchanae of tbis type have 
been commissioned in Bombay and 
Kanpur. 

A Centre for De1clopment of Tele-
maUcs (COOT) has been set up to 
develop an indcgenous design for digital 
electronic switcniag system in the 
Country. 

A factory for manufacture of S lakh 
lines per annum of digital electronic 
exchange equipment is being set up at 
Manakapur in District Gonda, Uttar 
Pradesh. 

Setting up of a soutbern terminal of 
O. N. G. C. at Bombay offshore 

2120. SHRI PRATAPRAO - B. 
BHOSALE: Will the Minister of 
PETROLEUM be pleased to stale: 

(a) whether there is any prop:>sal to 
to set up a Southern Terminal of the Oil 
ard Natural Gas Commis'Iion at Bombay 
offshore; 

(b) whether ONGC surveyed the site 
of the sa id project; 

(0) whether Government of 
Maharasbtra offered any land for the 
laid project; and 

(d) if so, tbe details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) tl) 
(d). ONOC had prepared a schem~ for 
integrated development of Western 
offshore oilfield; which envisaged 
a,moDI other t hioas scttiua up of a 
second oil and gas terminal South of 
Uran. At the request of ONGe, 
Maharashtra Government has surveyed 
a number of sites and suggested a site 
at Usar in District Raigarh. Further 
action would be tflken when adequate 
funds bcco~e available for the project: 

Suppl), of Alcohol to West Bengal 

2121. DR. SUDHIR ROY: 
SHRI I.. P. DAS ~ 

wifl tbe Minister of 
AND FERTILTZERS 
state: 

CHEMICALS 
be pleased to 

(a) whether the State Governments 
of BIhar. Uttar Pradesh and 
Maharashtra had been asked to send 
necessary alcohol to West Bengal a8 per 
allocation made by the Union Govern-
ment but non-implementation of the 
instructions in this regard has caused 
a severe crisis in the drug tlnd pharma-
ceutica 1 industries cf West Bengal; and 

(h) if so, the details thereof 1 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL): (a) and (b). 
During the current alcohol year 
1984-85 (December, J984 November, 
1985) allocations of alcohol to 
West Bengal have been made 
from U. P. ~Lnd Bihar only. The 
Governments of both the States have 
been asked to release th ~ allocated 
quantity of alcohol. The releases 
actually made by the States are, 
however, less than allocations madt', due 
to inadequaie surplus quantities with 
them. The demand of indu!ltrial alcohol 
(dtmaturcd) of indus trial units in West 
Bengal is, however, also being met 
through duty free imports allowed to 
actual users. 

Setting up of Lube Plant by Madras 
Refineries 

2122. SHRI Y ASHW ANTRAO 
GADKH PATIL: Will' the Minister of 
PETROLEUM be pleased to state: 

(a) whether it is a fact that Madras 
Refineries have decided to set up a new 
lube plant and have asked for clearance; 
and 

(b) if, so the details thereof and 
Government', reaction thereto? 

THE MINISTBR OF STATE OF 
THB MINISTRY OF PETROLBUM 
<SHRI NAWAL KISHORE SHARMA) : 
(,,) and (b). Madras R.efineries Limited 
bavo submitted a Feasibility Report for 
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Expansion of their Lube Plant capacity 
from 1,74,500 "toones per annum to 
2,70.000 tonnes pet annum. The facili-
ticI proposed are a new Propane 
Deaaphalting u"it, 8 new Extraction 
Unit, D~bottlcnecking of the Dewaxillg 
and Hydro-finishing Units. The estimated 
cast is Rs. 93.94 crorc~. This is under 
consideration. 

Performance of Fertilizer PJant in 
Ea.,tem Region 

2122. SHRt NARA VAN CHOUBEY : 
Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state ~ 

(a) whether it is a fact that most of 
the fertilizer plants in the eastern region 
und~r the Hindustan Fertilizers Corpor-
ation are sick; 

(b) if so, the details of th\! pelforrna-
nee of the fertilizer plants in this region 
for the last three years; 

(c) whether Government have made 
a ny attempt to find out tile factors reli-
ponsible for tbe fertilizer plants in this 
region; and 

(u) if 80" the details and remedial 
measures being take" ? 

THE MlNISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL) : (a) The plants 
in the eastern region under the 
Hiodustan Fertilizer Corporation 
Limited are making lossts. 

(b) The capncity utilisation of the 
plaats in the lhst three years is given 
below:-

Units 1982·83 1983-84 1984-85 

Namrup-I 

Namrup·n 

Barauni 

Duraapur 

% 

62 

47 

26 

% 

45 

40 

39 

47 

% 

47.9 

44.2 

24.97 

38.1 

(c) End .. tc-end surveys were carried 
out in the plants for removina bottle-
necks to improve production. AmoDI 
the probl ems identified. lack of power, 
deficiency in othar utilities, deai.g!) and 
equipment h'1ve been found to be tho 
main f<lctors. 

(d) Some modific~tions/replacements 
have been made in the plants and are 
under implementation. A major step 
boing taken is the installation of captive 
power plants in all the plants. 

Evaluation of land for renewal of leases 
for petrol pumps sites 

2 t24. SHRI DIGVIJA Y SINH: Will 
the Minister of PETROLEUM be 
pleased to state: 

(a) whether for rcnew(~l of petrol 
pump sites leased to Bharat Petroleum 
Corporation, the Corporation normally 
give s an esculation of about 15 p~r cent; 

<b) whd.hcr market value of the 
land i'\ not taken inlo consideration 
while renewing; and 

(0) if the owner of the land has tbe 
value of his property to be renewed for 
lease evaluated by a Government appro-
ved valuer, whether the Bharat 
Petroleum Corporation considers such 
valuation 1 

THE MINISTER OF STATE OF 
THE MINISTR Y OF PETROLEUM 
(SHRI NAW AL KISHORE SHARMA) : 
(a) Unless thl.:re is an option .1 t pre-
determined rent..,1 fot' renewal period 
already built in to an existing lease or 
the Burmab·Shel) Acquisition Act 
becomes applicable (whereby a valid 
lease expiring on or after 26-10 .. 7 b can 
be renewed for one more equivalent 
term on the same rent) the Company 
negotiates renewal with the landlord 
for further period, where leases have 
expired and the escalation, if any, will 
depend entirely on the benefits accruinl 
to the Corporation. 

(b) The market value is taken into 
consideration. 

(c) The Corporation obtains its own 
valuation from an independent Govern-
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ment approved valuer, which is also 
taken into consideration while fixing tbe 
revised rental. 

Security for oil wells in Gujarat 

2125. SHRI VIJAY N. PATIL: 
Will the Minister of PETROLEUM be 
pleased to stale: 

(a) the number of theft cases of oil 
wells in Gujarat in tbe year 1983- 84 
and 1984-85; 

(b) the number of persnns arrested 
in these cases and acth n taken; and 

(c, the steps taken to tighten the 
'security ? 

THE MIN1STER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) 
11 cases in 1983-84 and 10 cases in 
1984-85. 

(b) III all 2 \ p~r80ns were arrested 
in these cases. Twonty cases are pre-
sently under investigation/trial and one 
has been closed. 

(c) S(lme of th" sh.ps taken are: 

(i) Intensifying patrolling by ONGe, 
BSF aed Police. 

Oi) Utilising services of village 
defence parties like Gram 
Raksbak D.l1s. 

(iii) Induction of CISF in ONOC 
area of operation. 

(iv) Patrolling by helicopters. 

(v) Killing of non-producing wells. 

Licence for Float-glass Industry in U. P. 

2.12.6. SHRI SHIVENDRA BAH A-
DUR SINGH: Will the Minister of 
INDUSTRY AND COMPANY 
AFFAIRS be plea~ed to state: 

(a) whether Government are contem-
platina iuuina a second licence for 

"Float-Glass' in the saDle State 1. e. 
U. P.; Rnd 

(b) if so, the reasons for alloWing 
concentration of highly capital intensive 
industry such as Float-Glass involving 
atleast 150 crOTes of t upees prf project 
in one single State 1 

THE MINISTER OF STATE IN THB 
MINISTR Y OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRJ ARIF MOHAMMAD KHAN) : 
(n) An application u'1der the Industries 
(Development and Regulation) Act, 
1951 for substantial expansion of 
capacity from 8 million sq. metres to 
10 million sq. metres considered 
economic tlly viable for sheet glass unit 
and upgradation of technology has been 
recci ,ed. No final decision has yet ·"een 
tak"n. 

(b) Industrial licence applications 
are approved/rejected after careful 
consideration of various techno-economic 
and location factors involved. 

Setting up of industries in 'No Industry· 
District of Idukki 

2127. PROP. P.l. KURIEN: Will 
the Minister of INDUSTRY AND COM· 
PANY AFFAIRS be pleased to state: 

(a) whether the Government of 
Kerala have sent any proposal to set up 
industries in the non-industry district of 
ldukki; 

(b) if SO, the details thereof; and 

(c) whether Union Government will 
consider releasing special financial assis· 
tance for this purpos e ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOMB AFFAIR.S 
(SHRI ARIF MOHAMMAD KHAN) 
(a) No, Sir. . 

(b) and (c). Do Dot arise. 
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Use of barmful pesticides 

2128. SHRIMA TI OBETA 
MUKHERJEB: 

SHRI IN DRAJIT GUPTA : 

Wit I--the Minister of CHEMICALS 
AND FERTILIZERS be pleased to 
state: 

(a) whether Government are aware 
of a study conducted by the National 
Institut~ of Science and Technology 
D~velopment Studies (NISTAD), a wins 
of Council of Sc ientjfic and Industrial 
Research (CSIR), regarding pesti-
cides; 

(b) whether according to this studj 
40,000 tonne! of hazardous pesticides 
which are either banned or highly 
restricted for use in developed 
countries are still used every year in 
India; 

I 

(c) if so, the weU·known pesticides 
included in this category; 

(d) whether Government arc con-
templating any step to stop the flow 
of such pesticides from the West; 
and 

(el whether the insecticide s Act, 
1968 and the Registration Committee 
set up by it, have proved ineffective in 
checking the import, production and use 
of harmful pesticides ? 

THE MINISTER Of' CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL): (,,) Yes, Sir. 
A study entitled 'Cc;ntrol of Pest Infes-
tation Policies fdr Pesticid'~s in India' 
was taken up by National Insti t ute of 
Science and ... Technology Development 
Studies (NISTADS). 

(b) While the NISTADS is yet to 
brinl out a report of this study, two 
articles have been published (i) Structure 
and Growth of the Pesticides Indu~try 

ill Ir,dia; and (ii) Pesticides Hazards: 
a Gr.owiBI Global Problem. The second 
arUt;;le refers to information/data on 

Production and Import of Pesticides in 
India published in Journals like 'Pesti-
cides Informatio;" and 'Commerce' indi-
cating use in India durina 1980-81 o( 
30,000-40,000 tonnes of pesticides, 
lome ot which are banned or hiah! y 
restricted in some developed countries 
while their use is permitted in others. 
The import of suc..h pesticide, "has codle 
down significantly. 

(c) The pestic-des referred to in 
the articlo are : B.H.C.. D.D.T., 
Lindane, Aldrin, Heptachlor. Chloro-
dane, 2, 4-0. 

(d) and (e). The quan tum of import 
of such pesticides has been deelining 
and the import of these are now quite 
small. Of the pest icides, of. such nature, 
used within India the bulk is accoun-
ted for by D.D.T. and B.H.C used 
in National Malaria Eradication Pro-
gramme. 

The import and manufacture of pes-
ticides in India. is regulated, inter-alia. 
under the Insecticides Act. 1968. Before 
allowing the import/manufacture of 
pesticides in the country, the Regisha· 
tion Committee, set up under the Act, 
takes into account all the relevant 
aspects like efficacy of the insecticide 
and its safety to human beings and 
animals with reference to Indian 
conditions. 

[Translation] 

Speed and manoeuvrability of 
Mlrage--lOOO 

2129. SHRI MOHAN LAL JHIM-
RAM: Will the Minister of DEFENCE 
be pl~ased to state: 

(a) whether the speed and manoeuv-
rability of Mirage-2000 is more as 
compared to F·16 fight er aircraft given 
to Paktstan by America; ~nd 

(b) the names of the aircrafts in tbe 
world that are more or equally mlllO-

euvrable as Mira.e.2000 and the name. 
of tbe countries which havo ,u~~ 
aii-crafts ? 
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THE MINISTER OF DFFENCE 
(SHkI P. V. NARASIMHA RAO): (a) 
and tb). The maximum speed of the 
Mirage·2000 is higher than that of the 
P.16 aircraft Authentic information on 
manoeuvrability of comparable aircraft 
is Dot available. According to published 
in,form~tior, however, a ircrafts mention 
therein as MIG .. 29 of USSR, the P-l5 
with USA, Saudi Arabia, Israel and 
Japan. and the F-16A with USA, Israel 
Egypt, Pakistan, Venezue!a, Belg"um, 
Denmark and Norway have performa-c'! 
characteristics that are comparable 
to the Mirage aircraft. 

[ EngUsh] 
Industrla1 Deve10pment of Backward 

areas of U.P. 

2130. SHRI GANGA RAM: Wilt 
tbe Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
atat e ! 

(8) whether Union Government 
have any proposal to declare tehsils 
ICheragarh, Bar and Fatehabad Kira-
waH, rural areas of Agr a tehsil of dis-
trict Agra and Shikohabad tehsil of 
district Mainpuri, as industrially back .. 
ward areas; 

(b) . if not, whether Gov..:rnment 
propose to get a detailed survey 
carried out with a view to draw up a 
plan for accelerated industrial deve-
lopment of these most backward 
areas; 

(c) whether Government have any 
policy to shift various industries of 
Alra to the above backward areas of 
district Agra from environmental 
pollution point of view; and 

(d) if so, what are the auidelines to 
Implement this policy 7 

THB MINISTER OF STATE IN THB 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI ARIF MOHAMMAD KHAN): 
(a) The entire district of Mainpuri has 
been declare" as a Cate,ory te· b"c~· 

ward district. There is no proposal to 
declare Agra district or any part there-
of as industrially baokward. 

(b) Sottin. up of industries in a 
specific district is primarily the rcspon. 
sibiJity of the State Government oon .. 
cerned and at the instance of the State 
Government the concerned District 
Industries Centres carry out industrial 
surveys from time to time. 

(c) and (d). A trapezium has been 
identified in Agra .. Mathura region with-
in which no polluting industry is 
allowed to b~ located. 

Industries have been classified into 
3 categories depending upon the pollu-
tion potent ial viz. industries which are 
completely prohibited, industries which 
con be allowed aft er their impact 
assessment and those allowed in tho 
prohibited zone. An expert Committee 
constituted by the Department of Envi-
ronment monitors the progress of poUu-
tion abatement measures in Agra 
Mathura region. 

[Translat/on] 
Distribution of JDPT and PP 

213 1. SHRI JITENDRA PRASADA : 
Will the Minister of PETROLEUM be 
pleased to state: 

(~) whether Indian Petro-Chemicals 
C,)rporation Ltd. produces Low Density 
Polyethylene (LDPT) and Polypropylene 
(PP) which are distributod to small 
scale units atd MR TP "units as ra w 
materials for polythene and if 10, the 
names of the firms in Delhi to which 
these raw mat~rjals were supplied durin& 
the year 1984.85 and the quantity sup-
plied to each of them; 

(b) whether it h a fact that thore 
is acute shortage of the above-mentioned 
raw materials prod uct by [peL throuah. 
out tbe country; 

(e) if 80, whethtr in view of tbo 
shor~ale of these raw materials, IPCL 
~ It ott :\1 tllo same to "U its diatrib\ltor, 
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equally and if so, the details in this 
roaard; and 

(d) if not, th e action taken by 
Government in this regard and the 
criterion laid down for the year 
1985-86 ? 

THE MINISTER OF ST ATE OF THB 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) 
During 1984·85 LDPE and PP pro-
du~ed by Indian Petrochemicals 
Corporation Limited opeL) was 
distributed to 334 and 213 customers 
respectively in Delhi. Due to long 
list of customers only the profile of such 
custome rs is given as under : 

LDPE PP 

upto 1 tonne/ 
month 178 96 

Between 1 and S 
tonnes/mo nih 124 104 

Between 5 and 1 0 
tonnes/month 25 13 

Above 10 tonnes! 
month 7 nil 

(b) As the demand of both LDPE 
and PP far exceeds the indigenous sup-
plies. the import of these material~ 
has been allowed under OGL for actual 
users. 

(c) The raw material is distributed 
based on past off-take for the last two 
years to actual user and not to dis-
tributors. The distributors act only 
as stockists to service th e customers. 

(d) No change in criteria for distri-
bution is contemplated at present for 
1985·86. 

[English] 
New Bombay Telebpone 

2132. SHRI S. o. OHOLAP: Will 
the Minister of COMMUNICATIONS be 
plc~sed to ,tate: 

(a) whether Thana is a part of 
~omba~ Exchanle but the new Bombay 
II not; If so, the reasoDs thereof; 

(b) whether it is a fact that New 
Bombay has no facility of STD or direct 
call to Bombay: 

(c) if so, when it is likelY to be 
available; and 

(d) the proposal to improve the 
exchange? 

THE MINISTER OF STATB OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA) : (a) 
New Bombay has not been included in 
Bombay Telephone System as it does not 
form part of Greater Bombay Mwaicipal 
Corporation. However, the area under 
Thana Municipality has been included 
in Bombay Telephono System due to 
geographical and historical reasons. 

(b) No Sir. Two out vf five existing 
exchanges in New Bombay are likely 
to be provided with STD racilities to 
Bombay and some other stations. 

(c) The remaining exchanges of New 
Bombay are likely to be provided with 
STD facilities to Bombay and some other 
stations during 7th Five Year Plan. 

(d) New crossbar and e1ectronic 
exchanges ha:ve been plaraned for this 
area at Turbhe, Belapur, Kalamboli and 
Panvel during the 7th Five Year Plan 
which win replace the existing exchanges. 
A trunk and special services centre at 
Turbhe has also been planned. 

Working of Telephones 

2133. SHRI MUKUL WASNIK: 
SHRI SOMNATH,,R.ATH: 

Will the Minister of COMMUNI-
CATIONS be pleased to state : 

(a) whether the seasonal rains 
disturb the telephone lines and tele-
phones in lar.e numbers go out of order 
io Olo~t of the? citiefj ancS tOWQs~ 
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(b) whether because of rains and 
storms, the turnk lines also go out . of 
order and this problem has been causmg 
inconvenience year after year; and 

(c) if so t the action Goverom.ent 
propose to take to overcome these diffi-
culties? ' 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
Yes, Sir. 

(b) Hcavy rains and storms do affect 
the open wire trunk lines. 

(c) Following steps are being taken 
to over-come the difficulties caused by 
rains and storms :-

(0 Preslurisation of cables which 
enable detection of faults even 
during dry season and its rectifi" 
cation. 

(ii) Use of jelly filled cables which 
are more tolerant to ingress of 
moisture. 

(iii) patrolling of cable routes to 
identify likely damages. 

(iv) Laying of main cables in ducts to 
protect them from external 
damage. 

(v) Provision of high grade inter-
exchange circui ts on Pulse Code 
Modulation, coaxial and micro· 
wave media to provide better 
quality and more dependable 
service. 

(vi) The open wire trunk lines are 
replaced by reliable media, e. g ... 
UHF, Microwave and coaxial 
systems wherever it is technically 
feasible and finanCially viable. 

Coasenation of Petroleum Products 

2134. KUMARI PUSHPA DEVI: 
Win the Minister of PETROLBUM be 
pleased to atate ; 

(a) whether special 
planned for conserving 
products; 

efforts are. 
petroleum 

(b) if so.. the value of petroleum 
products expected to be saved during 
the Sev('nth Five Year Plan period; 
and 

(c) tbe details thereof? 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA) : (a) 
Yes, Sir. 

(b) The quantum of petroleum pro-
ducts expected to be saved during the 
Seventh Five Y car Plan period is esti-
mated at about 2.18 miUion tonnes 
valued at around Rs. 650 crores, based 
on current prices. 

(c) Conservation activities proposed 
to be taken up during the Seventh Five 
Year Plan include intensification of 
education compaign to popularise fuel 
efficient cookinb appliances, and other 
equipment, setting up of model depots 
in the State Road Transport Corpora-
tions, organising Driver Training Clinics, 
advancing loans for conversion to fuel 
efficient systems, promoting use of 
re-refined lubricants, and long life lubri-
cants and greases etc. 

Stationing of Krishna .. Godavari field 
parties 

2135. SHRI VIJAYA KUMAR RAJU: 
Will the Minister of PETROLEUM be 
pleased to state: 

(a) whether it is a fact that the 
Krishna.Godavari field parties are not 
stationed near the exploration field; 

(b) if so, the reasons therefor; and 

(c) the necessary steps proposed to 
be taken in the matter? 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM (SH.RI 
NAWAL KISHORE SHARMA): (a) 
No, Sir. 

(b) and (c) Do not arise. 
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Compensation to cooking gas aeddent 
"Ictlms 

2136. SHRI ANANTA PRASAD 
SETHI: Will the Minister of PETRO· 
LEUM be pleased to state : 

(a) whether there is any proposal 
under consideration of Government to· 
provide compensation to cooking gas 
accident victims in case of leaking cook-
ing gas cylinders; and 

(b) if so, the details thereof 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) 
No, Sir. 

(b) Does not arise. 

Production of old popular products of 
Smith Stanistreet and Co. 

2137. SHRI S. M. GURADDI 
W1l1 the Minister of CHEMICALS 
AND FERTILIZERS be pleased to 
state : 

(a) whether it is a fact thut Smith 
Stanistreet and Co. Ltd., is presently 
engaged in only formulations activity; 

(b) whether there is any proposal 
to restart the production of old popular 
products of the company; 

(c) whether it is also a fact that the 
company failed to meet the target due 
to non-avaiJabiJity of Taw materials; 

(d) the role of I. D. P. L. in 
providing raw material to Smith 
Stanistreet and Company Limit cd; 

(e) whether they have been providing 
adequate supply of raw material to 
tbat company; and 

(f) jf not, reasons thereof '1 

THE MINISTER OF CHEMrCALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VBERENDRA PATIL): (a) Yes, 
Sir. 

(b) The company i, exploring the 
p()ssibility of re-starting production of 
som e of old popular products af.ter 
examination of aJ) the relevant factors. 

(c) Smith Stains treet Pharmaceuti-
cals Ltd. is the only public sector drul 
company which bas made a aet profi t 
during 1984 .. 85. The company have 
achieved 97% of their production tarlet 
during 1984-85. 

(d) This Company gets from IDPL 
some of the bulk drugs which are manu. 
factured by IDPL. 

(e) and (f). IDPL have been, by and 
large, regularly supplying bulk drugs to 
Smith Stanistreet Pharmaceuticals 
Limited. 

Languishing of sensitive and vital projects 
given to Electronics and Radar 

Developme.t Establishment 

2138. SHRI BASUDEB ACflARIA 
Will the Minister of DEFENCE be 
pleased to state: 

(a) the reason why three sensitive 
and vital projects given to the Elec-
tronics and Radar Development Esta-
blishment (ERDE) are languishing since 
Seventies; and 

(b) what has happened to the huge 
amount given in advance to the Amercan 
Companies which had been granted 
contracts to design end develop sOnJe 
key components? 

THE MINISTER OF DEFBNCE 
(SHRI P. V. NARASIMHA RAO): (a) 
The three sensitive and vital radar 
projects are not languishing but are 
making steady pro gross. One of those 
three projects was completed a year 
ago at'd was Rear evaluated recently. 
Another radar project is due for techni-
cal evaluation in next two to three 
months. The third project is also 
progressing satisfactorily. 

(b) Wberever advance of payments 
has been mada to American companies 
and the contract hal not been fulfilled, 
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10aal action hal been inittated to 
rocover the amount paid to the firm 
plus damages. 

Setting up of Public Sector Chemicals 
and Fertilizer units abroad 

2139. SHRI DHARAM PAL SINGH 
MALIK: 

SHRI M. RAGHUMA 
REDDY: 

Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased to 
state: 

(a) whether the Public Sector 
Rashtriya Chemicals and Fertilizers 
Ltd. has planned to set up units abroad 
where gas is cheap; 

(b) if so, the details of the pro-
posals; 

(c) the names of such countries 
where units are likely to be set up; 
and 

(d) the funds, if any, allocated for 
tb e purpose? 

THE MINISTER OF CHEMICAl.S 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL): (a) MIs 
Rashtriya Chemicals and Fertilizers 
(R.eF) has not drawn up any definite 
plans for setting up units abroad nor 
have any such plans of ReF been 
considered by Government. 

(b) to (d). Does not arise. 

Award of distr ibutorship agency for LPG 
"Indene" in Uttar Pradeeh 

2140 SHRI V. SREENIVASA 
PRASAO Will the Minister of 

.... PETROLEUM be pleased to state : 

(a) whether it is a fact that the 
Indian Oil Corpora tion Limited has 
drawn up a finaJ list under its marketing 
plan of 1985·86 for awardirg distri-
but9rship or agency for LPG 'lIndane It 
at various places in Uttar Pradesh; 

(b) if so, which are the towns and 
cities that have been covered under the 
sa.id plan of ]98S-8,f.; 

(c) the places which were covered 
by its marketing plans of 1983-84 
and 1984-85 for which the OSB (N) 
is yet to recommend or award 
the agency in Uttar Pradesb; and 

(d) further action being proposed to 
be taken to expedite the same 1 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 

(SHRI NAWAL KISHORE SHARMA): 

(a) Yes, Sir. 

(b) The requisite information is 
given in the a ttacbed statement ,I. 

(c) The requisite information is 
given in the attached statement II. 

(d) Oil Selection Board (North) is 
proceeding with the selections, giving 
due priority to old cases. 

Statement·1 

The names 0/ the towns and cities that have been covered under the LPG Marketing 
Plan of 1985 .. 86. 

SI. No. Locati )n District 

1 2 3 

1. Budaun Blildaun 

2. Kakrala BudauQ 
3. TaDda Rampur 
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2 3 

4. Nahtaur Bijnor 

5. Sherkot Bijnor 

6. Ayodhya Faizabad 

1. Bilaspur Rampur 

8. Jalalpur Faizabad 

9. Rudauli Bara Banki 

10. Mubarakpur Azamgarh 

11. Akbarpur Fajzabad 

12. Puranpur Pilibhit 

13. Orai Jatauo 

14. Gaura Barhaj Deoria 

IS. SandHa Hardoi 

16. Sikandra Rao Aligarh 

17. Padrauna Deoria 

18. Manglaur Saharanpur 

19. Bisalpur Pilibhit 

20. Gulaothi Bulandshahr 

21. Karwi/Chitrakut Dham Banda 

22. Kosi Kalan Mathura 

23. Ba&hpat Meerut 

24. Jabangirabad Bulandshahr 

25. Ayrauli Aligarh 

26. Shamli Muzaffarnasar 

27. Biodki Fatehpur 

28. Shikarpur Bulandshahr 

29. Varanasi Varanasi 

30. Laharpur Sitapur 

31. Debai Bul andahahr 

32. Roorkce Saharanpur 

33. Khekra Meerut 

34. Diswan Sitapur 
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Statement-ll 

Th. places covered in the LPG Marketing Plans 01 1983·84 tlnd 1984-85 
for which the DSB (N) fs yet to retommend or award agencies in U. P. 

As on 30.6.1985 

Mark,tlng Plan 1982 - 84 (Part·I) : 

1. Najibabad 

3. Kannatij 

Marketing Plans 1982- 84 (Part-II) : 

S. Kanpur-A 

7. Kanpur-B 

9, Lucknow-A 

11. Chandpur 

13. Auraiya 

15. Tiliar 

17. Kanpur-B 

19. Hapur 

Marketing Plan 1984-85 : 

1. Kiratpur 

3. Allababad-B 

S. Aligarh 

7. Kairana 

9. Aon1a 

11. Sh"hjahanpur 

13. Sahaswan 

Proposed combiaing of three organisations 
lato sinlle qu.,tty control organisation 

2141. SHRI M. ARUNACHALAM: 
Will the Minister of DEFENCE be 
pleased to state : 

(a) whither there arc three organi. 
sations for ensuring quality coutrol of 
tbe defence equipments; 

(b) whether it is possible to com- • 
bine all these three institutions into a 
.loale quality oontrol or,anisaticn to 

2. Shabahad 

4. Nagina 

6. Gola Gokaran Nath 

8. Sitapur 

10. Kanpur-C 

12. Kanpur-D 

14. Ja1aun 

16. Muzaffarnagar 

18. Mahosa 

2. Allahabad-A 

4. Atarra 

6. Ujhiani 

8. Baberi 

10. Etawah 

12. Seokara 

14. Gangob 

avoid dupHcation and to bring unifor-
mity. and 

(c) if 10, whether there is any pro-
posal for such an orpnisation and when 
it is likely to be implemented? 

THE MINISTBR OF DEFENCB 
(SHRl P. V. NARASIMHA RAO): (&\\) 
Yes, Sir. 

(b) and (0). It is not considered. 
advisable to combine all the threo Ins-
pection unit. into a slna1e quality oontrlo 
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organisation as the cquipments dea~t by 
each unit are specialis'!d and p~cultar to 
each of the three Services and the 
exp ertise required is different. 

However, a proposal has been received 
from the Chiefs of Staff Corom'Hee for 
Cjeation of a Defence Qua\;ty Assurance 
Board seeking to ensure cet tain unifor-
mity in inspection and personnel pOlicies. 
This proposal is under examination of 
the Government. 

Work allotted to 'Women workers 

2142. DR. PHULRENU GUHA: 
Will the Minister of DEFENCE be 
pleased to state: 

(a) whether there are any women 
workers in his Ministt y; 

(b) ifso, their number; and 

(c) the types of work allotted to 
them '1 

THE MINISTER OF DEFBNCE 
(SHRI P. V. NARASIMHA RAO): (a) 
Yes, Sir. 

(b) 197 in the Ministry of Defence 
Secretariat. 

(c) The work allotted to them, is 
according to the posts they hold. 

Shortage of Kerosene in Maharashtra 

2143. SHRt BANW ARI LAL 
PUROHIT : Wi 11 the Minister of 
PETROLBUM be pleased to state: 

(a) whether it bas come to the notice 
of Government that there is an acute 
shortage of kerosene in Maharashtra 
State, particularly in NalPur; 

S. No. Name of factpry 

1 2 

1. MIs. Fertilizers and Chemicals 
Travancore Limited (PACT) 

2. -do-

(b) whether it has also come to the 
notice of th.., Government that th~~ people 
of Mahara~htra have to wait for month, 
together to get kerosene; and 

(c) if so, the steps Government 
propose to take to improve the avana-
bility of kerosene in Maharashtra State? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHOR.E SHARMA): (a) to 
(c). The allocation of kerosene to 
Maharashtrn dU·'jng the last six months 
(January to June, ) 985) h~s been S% 
more than the allocation made for the 
same period last year. The actual 
supplies made to the State have been 
almost in line with the allocation, being 
99.5% of the allocation. No report of 
acute scarcity or of people waiting for 
months together to get kerosene in 
Maharashtra hal becn recoived. 

Fertilizer Factories with Naptha 

2144. SHRI ,M. RAGHUMA 
RBDDY : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased 
to state: 

(a) the names of the fertilizer 
factories in the country with Naptha as 
feed stock (State-wise); and 

(b) the progress made in respect of 
setting up of such a factory at Kakinada 
in Andhra Pradesh '1 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRJ 
VBERENDRA PATIL): (a) Exislinl 
Fertilizer Factories based on Naphtha 
aa feedstock are as under :-

Location and State in which 
situated 

3 

A'waye. Ktrala 
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3. M,s. B. I. D. Parry (India) 
Limited 

4. MIs Coromandel Fertilizer 
Limited. 

S. MIs Fertilizer Corporation of 
India Limited 

6. MIs. Shri Ram Fertilizers and 
Chemicals Limited. 

7. MIs Indian Explosives Limited. 

8. MIs. Mddras F erti 1 izers 
Limited. 

9. MIs. Zuati Agto Chemicals 
Limited 

10. Mis. Hindustan Fertilizer 
Corporation Ltd. 

11. --do--

12. MIs. Manga\ore Chemicals and 
Fertilizers Ltd. 

13. MIs. Southern Petiochemical 
Industries Corporation Ltd. 

14. MIs. Indian Farmers Fertili· 
zer Cooperative Limited. 

1S. MIs Hindustan Steel Limited. 

(b) There has been considerable 
delay in the setting up of the nitrogenous 
fertilizer p'ant at Kakinada mainly 
because the Government of Andbra 
Pradesh who were the promoters for the 
project had not been able to select a 
suitable co-promot c( for implementation 
of the project. The Government of 
Andhra Pradesh have, in December 
1984, selected MIs Nagarjuna Holdings 
Private Ltd. on behalf of the Nagarjuna 
Group of Companies as co-promoter. 
no Company bas reported that they 
have finalised a detailed project rep~rt 
and have submitted the applications for 
financial assistance to the financial 
institutions. The Company has reported 
that land for locatio&. the main plant has 
\)oep ~uire" and that tbe (iovOfDQ1eQt 

3 

Bnnore, Tamilnadu 

Visakhapatnam, Andhra 
Pradesh 

Oorakhpur, Uttar Pradesh 

KotA, Rajasthan 

Kanpur, Uttar Pradesh 

Manall, Tamllnadu 

Ooa, Goa 

Durgapur, West Bengal 

Barauni, Bihar 

Mangalore, Karnataka 

Tuticorin, Tamlilladu 

Phulpur, Uttar Pradesh 

Rourkela, Orissa 

of Andhra Pradesh have made arrange-
ments for meeting the infrastruetural 
requirements like water and power for 
the projQct. 

[Translation] 
Setting up of Heavy Industries. In tribal 

areas of Madhya Pradesh 

214 S. SHRI DILBBP SINGH DAURIA: 
Will tho Minister of INDUSTRY AND 
COMPAN Y AFFAIRS be pleased to 
state: 

(a) whether there is any regional 
imbC'lancc in the matter of hoavy 
industries set up in the public as well 
as privato ae(;~Qr in Madhya PracSesh; 
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(b) jf so, the number of heavY 
industries in the adivasi district in 
Madhya Pradesh; 

(cr whe ther Government propose to 
set up he,wy industries in the public as 
well as priva te sectors in the divisions 
which arc industrially backward; and 

(d) if so, the names of industries 
propo~ed to be set up in the tribal areas 
of Madhya Ptadesh 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI ARIF MoHAMMAD KHAN) : 
(a) and (b). 194 LIs and 75 ILs (inclu-
ding COB Licences) were issued in 
respect _ of industries in M. P. during 
1982-84, of which 168 Lis and 47 ILs 
were f()r the backward areas of Madhya 
Pradesh. 

Government do not maintain region-
wise data in regard to issue of all ILs 
and ILs. 

D .!t(lils such as name and address of 
the undertaking, item of manufacture, 
capacity and location (indicating Disttl 
State) in respect of each LI and IL 
issued, arc being published regularly by 
the Il")dia Investment Centre in their 
monthly News-Letter. Copies of these 
publications are being sent to the 
Parliament Library. 

(c) and (d). There is no . such pro· 
posal at present to set up heavy engi-
neering and capital goods industries in 
the public sector. If there is any 
proposal from the private sector, it will 
be considered on meri Is. 

Demand for Tetephone Connecti ODS In 
Azamgarh District 

2146. SHRI RAJ KUMAR RAI: 
Will the Minister of COMMUNI· 
CATIONS be p~cased to state : 

(a) wheth cr there is any proposal to 
eApand the' telepbon e exchange in 
Azam.arh district of Uttar Pradeahi 

(b) the present capacity of telopone 
exchange in this district and the demand 
iA regard to the telephone connections 
pending at present; and 

(c) the steps being taken to meet 
the outstanding demand of connections 
connections ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATJONS 
(SBRI RAM NIWAS MIRDHA)': (a) 
The . Exchange has fcc,cntly been 
expanded. 

(b) The capacity of the exchange is 
800 lines having 748 working con-
nections and 20 in the waiting list. 

(c) The waiting list is progressiveJy 
being cleared. 

[E"glish] 

Setting up ()f Election Commission on the 
Recommendations of a Committee 

:!147. PROF MADHU DANDA. 
VATE: Will the Minister of LAW AND 
JU~TICE be pleased to stale: 

(a) whether it is a fact that during 
the debates in the House on electoral 
reforms it has been sUggested that 
E'e.ction Commission should be set up on 
the recommendations of a three-man 
committee consisting of th~ Leader of 
the House in Lok Sabha, the Leader of 
Opposition or a representati v~ chosen 
by Opposition Parties in Lok Sabha and 
the Ch:cf Justice of India; 

(b) if so, the reaction of Government 
to thiS proposal; and 

(c) whether the necessary law will 
be enacted to introduce this cllange in 
the mode of appointment of the Election 
Commiss ion ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF LAW AND JUSTICB 
(SHRI H. R. BHARADWAJ) (a) Yes, 
Sir. The sUlaestion was given by Pror. 
Madhu Dandavate himself 00 the 20tb 
Auaust 1981 while moving a MotioQ 
rc,ardin, electoral reforms. 
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(b) and (c). Government have taken 
note of the suggestion. Su&&estions 
rolatinl to the composition of .the 
Elect:on Commhsion and the manner of 
appointment of the Chief Election 
Commissi'Oner have been made recently 

,too. AU these are in the context of the 
debate on electoral reforms. Government 
are keen to finali!le decisions on electoral 
reforms and would do so after holdit'g 
consultations with political parties and 
other representative bodies. 

[Trans 10t;on] 
Export of Gas 

21 48. SHRI VISHNU MODI: Will 
the Minister of PETROLEUM be p1eased 
to state: 

(8) the number of units (of each 
company) engaged in filling of L. P. O. 
cylinders functioning in the country, 
placcr'wisc; 

(b) whether it is a fact that the 
supply is not being made according to 
the demand in the country and there is 
a proposal to set up more units; 

(c) whether it is also a fact that 
there is bUBe production of L. P. G. in 
the country but due to lack of filling 
fa<:ilities a large quan tity of gas is 
waited; 

(d) if so, whether Government have 
'ecided or are considering to export this 
surplus gas; and 

(0) if so, the details in this regard 
and if not the reasons therefor? 

THB MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) 
There are 38 LPG bottling plants in 
the country as detailed in the statement 
below. 

(b) Demand of the existing LPG 
customers is fully met by the eXlsting 
LPG bottling plant. In order to meet 
the future growth in demand the oil 
industry has planned to set up ttlore 
1tottlina plants. 

(c) No, Sir. 

(d) and (e). Docs not arise. 

Statement 

Indian OJ) Corporation Limited 

1. Shakurbasti 

2. Kanpur 

3. Mathura 

4. JuUundar 

5. Allahabad 

n. Kalyani 

7. Bongaigaon 

8. Bangalore 

9. Salem 

10. Oauhati 

11. Barauni 

12. Haldia 

13. Koyali 

14. Madras 

15. Cochin 

16. Duliajan 

Bharat Petroleum Corporation 
Limited 

17. Bombay 

18. Delhi 

19. Coimbatore 

Hindustan Petroleum Corporation 
Ltd. 

20. Bombay, Mabul 

11. Bombay Refinery 

22. Visakb 

23. Naapur 

'4. Banplore 
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25. Hyderabad 

26. Delhi 

27. 'Indore 

28. Surat 

29. Miraj 

3 O. Vijayawada 

31. Calcutta 

32. Cuttack 

33. Raipur 

34. Pone 

35. Jodhpur 

3 6. Srinagar 

37. Jammu 

38. Ludhiana 

[English] 
Import of uptodate Technology 

from USSR 

2149. SHRI BA LASAHEB VIK HE 
PATIL : Will the Minister of 
INDUSTRY AND COMPANY AFF-
AIRS be pleased to state: 

(a) whether it is a fact that Indian 
industrial delegation visited Soviet UnLln 
recently; 

(b) whether as a result thereof, any 
breakthrough was m:lde for import of 
up-to-date technology to modernise the 
Indian industry; and 

(0) if so, the details thereof? 

THE MINISTBR OF STATE IN THf;! 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THB 
MINISTRY OF HOMB AFFAIRS 
(SHRI ARIP MOHAMMAD KHAN) 
(a) Yes, Sir. 

(b) and (0). This Mission is under-
stoocJ to have tentatively identified 
tochnolo&iea which could be impoJted 

from USSR in the fields of petro-chemi-
cal sector" metallurgical equipmoDt, 
electronics, automotive products, electro-
sla& refining and stainless steel hollows 
furnaces etc. 

Steps for upgrading the performance and 
. efficiency in Industry 

2150. SHRI SOMNATH RATH : 
Will the Minister of INDUSfRY AND 
COMPANY AFFAIRS be pleased to 
stat e : 

(a) that in order to provide tho 
minImum needs of the people, what 
steps are being taken for upgradioa 
t he performance of infrastructure, 
improved prouctivity and efficiency in 
it~dust ry; and 

(b) how Oovernm~nt Ulld the private 
sector would be working to~ether to 
defeat foreign compcti tion ? . 

THE MINISTER OF STATE IN THB 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
ARIF MOHAMMAD KHAN) : 

(a) The Gov~rnment have b~en lakio. 
several steps to stimulate industrial 
production through appropriate changes 
in industrial licensing and import policies 
as well as through monetary and fiscal 
measures. The App,'oach Paper to the 
Seventh Five Year Plan (1985·1990) 
lays emphasis on adequate infrastructural 
development to tackle infrastructural 
constraints. The focus of the industrial 
dcvelOpm'~nt in the Seventh Plan will 
also be on upgradation of t ecbnololY, 
modernisation, bettor utilisation of a:,scts 
and promotlOn of efflcionc t leading to 
higher production and productivity. 

(b) Through UbcralisatioJ1 of trade 
aad industrial p.)licies, OOvernm.mt is 
encoUraghll the process of modernisation 
and technolO1ical upgradation in tho 
industrial seetor. This is likelY to lead 
to increased competitiveness or Indian 
products throUlb reduction io the costs 
and improvemont in quality. 
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Proposed brln~ing or Gazetted Employees 
OR Pay Rolls of non-Gazetted Employees 

2151. SHRI HAFIZ MOHD. 
SIDDIQ : Will the Minister of 
DBFENCE be pleased to statl! : 

(a) whether there was any proposal 
under consideration of his Ministry to 
bring gazetted employees on the pay rolls 
of the non-gazetted employees to effect 
.aving in paper and manpower; 

(b) if so, whether the proposal has 
been considered; ~~nd 

(c) if so, tire details of th e uccisil)l1 
taken there:m ? 

THE MINISTER OF DEFENCE 
(SHRI P.V. NARASIMHA RAO) : (a) to 
(c). The Pay and Allowances of the 
gazetted employees in the. Ministry of 
Defence (Scctt.), including its Defence 
Accounts Department al'd Ordnance 
Factories, are·· being drawn by the 
drawing and disbursing officers on the 
establishmcnt pay bills as in the case of 
non-gazetted employees. Thus, the 
system of individual officers drawing their 
on bills had already been dispensed 
with. 

In so far as Arm cd Forces Head· 
quarters/IIlter Services Organisations arc 
concerned, the position is that in Air 
Headquarters accounts of Gazetted 
Officers ore being maintuined by the 
Controller of Defence Accounts (HQR) 
on individual Running Lcdvcr Accounu 
System and therefore Officers of Air 
Headquarters arc not required to prepar~ 
their own P~\y bills. In respect of officees 
servioa in Army HQrs, Naval HCtld .. 
quarters and Inter-Services Organisati(.)ns, 
the matter is stiH under considerntion. 
However, as a sample study, pay bills 
of a fow lazett~d officers cf Army Head· 
quarterl/IDter-Servicd Organisations 
whoso a.tJices are situated in one CJntj .. 
&\IOUS areas are being submitted in a 
consolidated form to the Controller of 
Defence Accounts (HQrs) but even in 
this case bills are c:>nsolidated separately 
for aazettcd and non-aszet ted employees. 

Proposal for settin~ up a Refinery at 
Mangalore 

2152. SHRIMATI BASA VA RAJES· 
W ARI : Will the Minister of PETRO· 
LEUM be pleased to state: 

(a) whether it is a fact th:.lt ESSAR 
group a ong with Hindustan Petroleum 
has applied for licence undcr Joint 
sector for issuing of licence to set up a 
refiner y at MangaJorc in Karnataka; and 

(b) if so, the details thereof 1 

THE MINISTER OF STATE OF 
THE MINISTR'V OF PETROLEUM 
(SHRI NA WAL KISHORE SHARMA) : 
(a) The ESSAR group has applied 
to the Ministry of Industrial Develop. 
rnent to Sf.:t up a refinery at Mangalore. 

(b) The applic<ltion is for a refinery 
of a cap.\city of 3 milHon tonnes per 
annum with assochted secondary 
processing Llc"lities, and a naphtha 
cracker to be sd up simultaneously. 

Kerosene dealers in Bombay 

2153 SHRI ANOOPCHANo SHAH: 
Will the Minister of PETROLEUM be 
pleased to state: 

(a) the number of Kerosene dealers 
in greater Bombay; 

(b) the qu,ota allot led to each of 
them per month; and 

(c) whether it is a fact that a number 
of applications for deal crship arc pendin g 
wiJh Oil Corporat io.} ? 

THE MINISTBR OF STATE OF THB 
M1NISTR Y OF PETROLEUM (SHat 
NAWAL KISHORE SHARMA) : (a) The 
Oil Companies have 99 kerosene oil 
dealers in Groater Bombay. 

(b) The effort ilJvolved in compilafon 
of tbe required details would not be 
commensurate with the purpose Soulht 
to be served. 
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(c) There are eight dealerships' 'of 
SKO/LDO for which selection's have yet 
to be finalised. 

• Modernisation of Telecommunication 
System 

2154. SHRIMATI USHA CHOU· 
DHAR Y : Will the Minister of COMM· 
UNICATIONS be pleased to state: 

(a) what are the projects for 
modernisCl tion of telecommunication 
system in the Seventh Plao period; and 

(b) the details in this regard? 

THE MJNISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
and (b). It is proposed to m..ldcrnisc the 
telecommunication system through: 

-inducation of latest technology uigital 
elcctronh.. switching systems as also 
digital microwave and fibre optic systems 
both in the local al~d long distance net-
works, an intensive ~xploitatioll of 
satellite' f:~ci1ities; 

- induction of store ,ind forward trle-
graph :,ystems for elimioatirlg excessive 
transit delays in telegraph working, a 
modern packet switched' network for 
improved data communication as also 
provision of several new non-voice 
services such as videotex teletcx etc.; 
ard 

-:-computcrisation of aUlo-manual 
services in severn} multi exchange areus. 
The extent of induction of these progra-
mmes will depend upon the availability 
of adequate funds for the telecommuni-
cation services during the 7th Five Year 
Plan. 

[Trans/afion} 

Etrorts to bring talented JurJsts as judges 

2155. SHIH JlTENDRA SINOH: 
Will the Minister of LAW AND JUS· 
nCB be pleased to state: 

(a) whether intelligent and talented 
jurists and advocates do not 'corne 

forward to take appointments in' the 
High Courts due to which the posts of 
judges are lying vacant in various High 
Courts and Govc(nment have been 
facing difficulty in filling them; and 

(b) what efforts arc being made by 
Government to attract talented jurists 
and advocates to accept appointment as 
High Court Judges ? 

THE MINIS TER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : (a) and 
(b). Appointments of Judges of the 
High Courts are made by the President 
in c::msultation with the Chief Justice 
and the G0vcrnor of the State and the 
Chief Ju<)ticc of India. The process of 
consultatinn does take ti me. Careful 
consideration is given to the views expre-
ssed by ,t he different const itutional autho-
ritits. GO~lernment makes every possible 
dTcct to fill the vancancies as expedit-
iously i.IS possib:e and to select the best 
availabl'c t:.llent among the eligible 
persons. 

The questIOn of appointing talented 
Advocates remains constantly in Govern-
ment's mbJ. However the qu~stion of 
making (he office a Judge more attractive 
in terms of service conditions if pro· 
posed to be considered in the forthcoming 
Conference of Chief Justices of High 
Courts, Chief Ministers ~nd l.aw 
Minis! ers of the States. 

[English] 

Use of Natural Gas 

2156. SHRIMATI PATEL RAMA-
BEN: 
RAMJIBHAI MAYANI: 

Will the Minister of PETROLBUM be 
p I eased to stat e : 

(a) whether hi') Ministry bc:lve recei-
ved tbe propos:ll on suggestion from the 
"Voice of India' President regarding use 
of "'Natural Oas" as tne substitute for 
1im~stone and coke in the process of 
manufacturing sugar; 

(b) whether USSR has d\!veloped 
this tc chnololY; 
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(0) whether this technology is appli-
cable to present day Indian sugar indust-
r iOl; if so, whether it is economical; and 

(d) whether his Department has made 
any prima facie investigation about use 
of ."Natural Gas? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SARI 
NAWAL KISHORE SHARMA) : (a) 
Yes, Sir. 

(b) This Ministry is not aware of 
this; 

(c) No, Sir; 

(d) Preliminary investigatiQns on the 
use of this technology in the sugar 
industry ind iCclte that it will be unecono· 
'mica1. 

Agreement Between Producers of 6 APA, 
HAL and IDPL for Supply of pen G. 

21S7. SHRI N. DENNIS: Will the 
Minister of CHEMICALS AND FERTI-
LIZERS be plcdsed to state: 

(a) whether thcre is any writt en 
agreement between producers of 6 APA 
in the organised sector and Hindustan 
Antibiotics Limited Dnd Indian Drugs 
and Pharmaceuticl.lls Ltd. for supply of 
Pen G 1st Crystals by them at Rs. S 00 
per BU; 

(b) if so.. when the agreement was 
entered into and its salient features;. 
and 

(c) the reasons prod:.lccrs of 6 APA 
in the sma!l sC.lle sector are excluded 
from the SCJPC " f (his a:;;·cemcnt ? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL) : (a) No, Sir. 

(b) and (c). Do not at ise. 

Conatraction of Gat Road from DigUpur 
to Mayabander by Border Roads 

Organisation 

21 58. SURl MANORANJAN 
BHAKTA: 'Vill the Minister of 
DEFBNCE be pleased to state: 

(a) whether the 80rder Roads 
Organisation' working in the Andamao 
and Nicobar Islands, is not havi.s; ade-
quate work; 

(b) whether the Afldaman and 
Nicobar Administration propo~es to 
take up GAT ,Road from Diglipur to 
Mayabundcr through the Bord.;r Roads 
Organisation; and 

(c) if so, the reaction of Government 
in the matter? 

THE MINISTER OF DEFENCE 
~SHRI P. V. NARASIMHA RAO): (a) 
No, Sir. 

(b) Yes, Sir. 

(c) It will be po.isiblc fllr the Border 
Roads Organis'ltion to undertake the 
work of road·Conslruction proposed by 
Andam1n and Nicobar Islan(1s Administr-
ation. However, matters relating to 
mobilisal ion of resources, provision of 
funds and o!her details will have to be 
worked out in consultation 
the Administration and the 
Roads Organisation. 

between 
Border 

Supply of LPG to Andaman and Nicobar 
Islands 

2 t 59. SHRI MANORANJAN 
BHAKTA: WiJI the M:inistcr of 
PETROLEUM be pleased to stale: . 

(a) whether it is a fact thal Govern-
ment have decided to provided LPG to':" 
all th~ districts in the conutry; 

(b) if so, whether the same has been 
cxterlded to' Andaman and Nicobar 
hlands; 

(c) if not, the reasons thereof; 

(d) wheter it. is a fact that tbe Indian 
Oil Corporation has made investiga-
tion ar.d the m.ltter was abGut to be deci-
ded but it is still lying per.ding; and 

(e) if so, action Government contem .. 
p\ntc to ensure LPG supply to the people 
of AmJamao and Nicobar Islands' 
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THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARM!): (a) 
LPG facilities are being cXknded in a 
phsased manner to towns with a popul-
ation above 20,000, keeping in view tbe 
cc)nom!c viability of a dealership and 
the availability of LPG, bottlio& capacify 
and necessary infrastructure. 

(b) No, Sir. 

(0) to (c). The feasibility and modali-
ties of transporting LPG in cy:indcrs to 
the Islands, together with the availability 
there of requisite infrastructure is being 
examined in consultation with the 10:al 
Admi nistration in the context of the 
investigatior. madQ by the Indian Oil 
Corporation. 

On-shore and off-shore drilling in 
Andaman and Nicobar Isands 

2160. SHRI MANORANJAN 
BHAKTA: Will the Minister of 
PETROLEUM be pleased to state: 

(a) the total investment already 
made for on-shore and off-shore drilljug 
in the Andaman and Nicobar Islands; 

(b) the total expenditure likely to be 
incur red therci n; 

(c) the detailed programme of drill ina 
on-shore and off'shore in Andaman and 
Nicobar Islands; and 

(d) the results achieved so far ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) 
The total expenditure incurred on 
drilling in Andaman Islands till 31st 
March, 1985 Wl<) Rs. 14.33 crore:L 

(b) and (e). The quantum of expen-
diture as also the details of drilling 
proaramme in Andaman would be known 
only after the finalisatioa of the Seventh 
Pian. 

(d) So far only one well in the off-
sbore has proved las bearinl; the com-

mcrcial viubility of the find is yet to be 
established. 

Assistance ror Balaaced Reglonl De\'elop.. 
ment in Orissa 

21 61. SHRI K. PRADHANI: Will 
the Minister of INDUS1RY AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) the assistance proposed to be 
rendered by Union Government to the 
State Government of Orissa, an 
industria lIy b"ckward Slate, duril"g 
1985·86 under the follo'\'ing schemes 
to ensure balanced regional development: 

(i) Central Investment Subsidy 
Scheme; and 

(ii) Ilfrastructural DJvclopment 
Su bsidy for no-lndus! ry District; 
and 

(b) whether he will identify back-
ward areas in Orissa State where 
nucleus plpnt Programme h?s been 
initiated 'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI ARIF MOHAMMAD KHAN): 
(a) Budget provisions in respect of 
incentive schemes implemented by this 
Ministry for the development of Back· 
ward areas (including Central Investment 
Subsidy Scheme and CCl'tral Assistanco 
for Djvclopm~nt of Iafrastrllcturc in No· 
Industry Districts) arc not made State· 
wise. Funds are released as and when 
the claims are received from various 
States/Union Territories. 

(b) The establishment of Nucleus 
Plants is primarily the responsibility Qf 
tbe State GovcrnanC!nts. Central Govern-
ment supplements their efforts by provide 
in, various incentives and concessi ODS. The 
criteria for certification of Nucleus 
Plants have been evolved and concessions 
have been announced in press Note 
No. 4/1/81-BAD·Vol. III dated 27-4-83 
(Copies &.v~ilable in Parliament Library). 



159 AUGUST 6. 1985 160 

Nucleus Plants can now be set up in any 
of the identific:.d backward areas. 

Quaatltyand value of oil purchased 

2162. SHRI K. PRADHANI 
.Win the Minister of PETROLEUM be 
pleased to state : 

(a) whether Government have 
availed themselves of the fi.lll in global 
oil p~ices due to dcp.'cssioo in oil 
demand, both OPEC anu non·OPEC, 
and made spot purchase of oil; 

(b) if 80, the qU:1nWy uld value of 
oil purchased and the cOll.ltrics from 
which purchased; and 

(c) if nl)t, the rea~ons for not 
availing of this fall in crude oil prices ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF 'PETROLEUM 
(SHRI NAW A.L KISHORE SHARMA) 
(a) Yes Sir. 

I 

(b) During 1984, 3.45 MT of crude 
oil valued at Rs. 796.68 crores was 
purchased in spot market. These 
transactio;ts are thrOUgh international 
trading companies and it is not plls')i ble 
to specify the countries of origin. 

(c) Does not 8ri se. 

Testing of Cement at Manufcturing 
stage 

2163. SHRI K. PRADfJANI : Will 
the Mjnister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state : 

(0) whether he is a ware that some 
cement units have started mlxtng 
excessive quantity of l'0zzolcne materials 
in utter disregard of the quality of the 
end product; 

(b) if so, whether there exists any 
system by which random samples are 
takt:n by bis Ministry or the Cement 
R.esearch Institute from the variou3 
c;ement, manufacturio8 units ~nd tested in 

order to see that not. more than the 
prescribed quantity of pozzolene or 
other outside materials are mixed with 
c linker; and 

(c) if SOl the names of cement 
manufactur jng units found violating the 
prescribed norms ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF, INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI ARIF MOHAMMAD KHAN) : 
(a) No such specific complaint 
regardiug mixing of excessive quantity of 
pozzo1ana material in cement has been 
received. 

(b) There exists a system under 
which random sample5 of cement from 
the plants are taken for testing its 
properties. National Coullcil for Cement 
and Building Materials (formerly 
Cement Research Institute of India) 
collects random samples on surprise 
checking jOintly with the representative 
of the Development Commissioner for 
Cement Industry. The tests of these 
samples are essentially to ensure the 
quantity of the end product. As per 
the relevant Indian Standard for 
Portland P07.zo1ana Cement, the 
percentage of pozzolanic materials 
permitted to be added for the 
manuf .. lcture of Portland Pozzolana 
Cement varies from 10-25% and the 
final product must confo rm to the lSI 
specification. 

(c) Names of factories in whose 
cases Portland Pozzolana Cement was 
not found to conform to lSI specification 
according to the tests referred to above 
from 1 st January 1984 till date are : 

1. Udaipur Ccmcrt 
Udaipur. 

2. MIs. Assoc;ated 
Comp:lOies Ltd. 
Unit. 

Works, 

Cement 
Po rb!'lndar 

3. MIs. Cement CorporatioD of 
India Ltd. Akaltd fa Unit. 

4. Hira Cement Works, Barprb 
(Oris~). 



16'• Wrlft." ~"IWI" SRAVANA 1 J, -190 7 (SAKA) 162 

5. MIs. Tamil Nadu Cement 
Corporation Alangulam Cement 
Works. 

6. Raymond Cement Works, 
Bilaspur (M.P.). 

7. MIs. India Cement Ltd. 
S9nkarnagar Unit. 

Lifting of ban on opening of New Post 
Offices 

2164. SHRI PRIYA RANJAN DAS 
MUNSI : Will the Minister of 
COMMUNICATIONS be pleased to 
state : 

(a) whet her the ban on op ening of 
fUf"} post offices has been lifted; 

(c) if so, whether Government 
propose to open fural post offices at 
Manikpore, Sankrail P. S. and 
Jagadispore under Domjur Block, 
Howrah; and 

(c) if not, the reasons thereof ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF· COMMUNI-
CATIONS (SHRI RAM NIW AS 
MIRDHA) : (a) No. Sir, 

Year 

1982-83 

1983-84 

1984-85 

Equity Share 

28.00 

30.00 

50.00 

(b) aDd (c). Does Dot arise. 

I.vestaaent 18 MIs NatlonallastnuMatl 
Ltd. 

2165. SHRI HANNAN MOLLAH : 
WiJl the Minister of INDUSTRY AND 
COMPAN Y AFFAIRS be pJeasod to 
state : 

(a) the investment made in the last 
three years in MIs National Instruments 
Ltd.; 

(b) the working results of this 
Company during the last three years. 
and 

(c) whether any further investment ia 
prot'Osed to be made; if so, with what 
object? 

THE MINISTER OF STATE IN THB 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
ARIF MOHAMMAD KHAN) : (.\) The 
investment made in National Instrumonts 
Ltd. during the last three years (or 
implementation of plan schemes are II 
under: 

Loan 

11.00 

35.00 

50.00 

(Rs. in lakhs) 

Totn] 

39.00 

65.00 

]00.00 

(b) The workina results of the company during the last three years are u under :-

(Ra. in lakba) 

Year Production Sales NdLou 
Gross 

1982·83 381.07 430.92 (-)l48.'~9 I. 

1983·84 481.01 569.87 (-)172..39 
1984-85 7,4'.67 82.0.00 (-)188.16 .. ''' ......... , .. _ ... ,' .... ,., .. _-,',,,./ .. _ ........ ' '" ...... , .. _" .. ' ... ,," .. , .,,,. 

, ... '-." .... 
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Cc) Yes. Sir. Investment is proposed 
to be made for implementation of 
diviraiAcation and modernisation 
schemes with the object of increasing the 
production and thereby making the 
company viable. 

Losses Incurred by Cycle Corporation 
of India 

2166. SHRI HANNAN MOLLAH: 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased 10 
state: 

(a) whether the losses incurred by 
Cycle Corporation of India Ltd., have 
been increasing; if so, what have been 
tlle losses since nationa lisation; 

(b) how much has been invested in 
modernisation, tcchpology upgradation 
etc; and 

(c) the pro8ramme Government want 
to take lIIp to reduce the losses "/ 

THB MINISTER OF STATE OF THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
ARIF MOHAMMAD KHAN) : (a) Yes, 
Sir. The Cycle Corporation of India 
Ltd. in the first fcur financial years viz: 
1981-82, 1982·83, 1983-84 and 
1984.85 after nationalisation has 
sutTcred,losses to the tunc of Rs. 224 
lakbs, Rs, 352 lakhs, Rs, 458 lakhs, and 
Rs. 479 lakhs respectively. 

(b) Till the end of financial year 
1984-85. Rs. 455.16 lakhs have been 
provided by way of plan fUt\d~ to the 
Corporation fo r modernisa tion. 

(0) The company have been advised 
to iocreas'c product ion, recover out .. 
Maoding duos and avoid unnecessary 
expenditure. 

Proposal to In".t In Cycle Corporation 
of lIMUa/Nat1oaat Bicycle Corporation 

of India 

2167. SHRI SArVAGOPAL MISRA: 
Will tho Minister of INDU 511lY AND 

COMPANY AFFAIRS be pleased to 
state : 

(a) whether Government have made 
any proposal to make any investment in 
the Cycle Corporation of India Ltd., or 
the National Bicycle Corporation of 
India Ltd; and 

(b) if so how much, in which units 
and with what objects? 

THE M[NISTER 0 F STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND I~ THE 
MINISTRY OF HOME AFFAIRS 
(SHRI ARIF MOHAMMAD KHAN): 
(a) Yes, Sir. 

(b) A budget prOViSion of Rs. two 
crores has been mad c for 1985- 86 both 
for the National Bicycle Corporation of 
India Ltd. and Cycle Corporation of 
India Ltd. for modernisation of pro-
duction facilities, upgradatioo of techno-
logy etc. 

Reorganisation or Ha1dia Fertilizer Plant 

2168. SHRI SANAT KUMAR 
MANDAL: Will the Minister of 
CHEMICALS AND FEJtTILIZERS be 
pleased to state: 

(:>.) whether Government have con-
t cmplat cd are-organisation plan for 
revamping the entire public sectvr 
fertilizer indu stry ; 

(b) if so, its broad outlines; 

(c) whether the fate of Haldia Unit 
of the Hindustan Perti lizer Corporation 
is also linked with the re-oraanisation 
plan and it is proposed to put it under 
the Rashtriya Chemical~ and Fertilizers 
(ReF); and 

(d) how far this will lead to the 
increased productivity and effiCient 
management of the Haldia Unit ? 

THE MINISTER OF CHEMICALS 
AND FBRTILIZERS AND.I~DUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEBRBNDl\A PAUL): <a> -' (b). 
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Yes, Sir. A proposal regarding the 
reorganisation of the f t:rtilizer com .. 
panies is at an advanced stage of 
consideration at the higher levels of 
Government. A final decision IS, expec· 
ted to be taken soon. The progress in 
this regard is already being monitored 
by a Parliamentary Committee. . 

(c) and (d) : Does not arise. 

Increase in Pipe Line Capacity to move 
various 011 Products in West Bengal 

2169. SHRI SANAT KUMAR 
MANDAL: Will the Minister of 
PETROLEUM be pleased to state: 

(a) whether the Haldia Unit of the 
Ipdian Oil Corporation has prepared a, 

'ten years scheme for augmenting the 
pipe line capacity to mJvc various oil 
products in West Bengal; 

(b) if so, its broad features and the 
capital outlay involved; and 

(c) tho decision taken by Government 
to implement this IOC plan to raise 
pipeline capacity? 

TJI"E MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA) : (a) No 
Sir. 

(b) and (c). Do not ari~e. 

Outstanding Telephone Dues 

2170. SHRI KALI PRASAD PAN-
DEY: Will the Minister of COMMU-
NICATIONS be pleased to state: 

(a) the total amount of telephone 
dues outstanding against (a) M(mbers 

of Parliament; (b) Members of 
Metropolitan Council of Delhi ; 
(c) Members of D~lhi Muoicipal Cor-
poration ; (dJ Industrialists;' (e) Pro-
fessionals such as Doctors, Advocates; 
(f) Magistrates and {g} ~ndividuals ill 
Delhi as on 31"3-1985; 31-3-1984 
and 31-3.1982; 

(b) the total amount recovered out 
of th e arrear.; from these categories 
during the above three years' ; 

(c) the reason for which the telephone 
dues were allowed to be accumulated; 
and 

(d) the steps proposed to be taken to 
rcalise the arrears in fun? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNI. 
CATIONS (SHRI RAM NIWAS 
MIRDHA) : (a) and (b). The telephone 
subscribers are grouped in the records 
of Department in the categories namely. 
Government (Central), Government 
(State), Government (Defence) and 
Private subscribers. No categories as 
(a) M.Ps. (b) Members of MetropJlitan 
Council of Delhi (c) M embers of Delhi 
Municipal Corporation (d) Il"dustrialists 
(e) ProfeSSIOnal such as Doctors, 
Adv(lcat(;s (f) Magistrates are available. 
The efforts arc, however, being made to 
obtain the outstandings in respect of 
Members of Parliament and the same 
will b·e placed at the tabJe of the house 
as early as possible. 

Total amount of telephone dues in 
respect of all the subscribers of Delhi 
Telephones District as on 31-3-82, 
31-3-84 and 31-3-85 and also recoveries 
made against these categories during the 
subsequent years are given below: 

--_ .. - --.' 

(Figures in crares of Rs.) 
OutstandIng as on Amount Recoveries Made during : OIS as 

1982·83 1983-84 1984-85 on 
31- 3-65 

1 2 3 4 5 

31-3-1982 12.98 6.'3 1.41 1.12 392 
OutllandiDI 



1 2 

31-3-84 12.21 

31-3·85 12.36 

(c) Since service is rendered first and 
recovery m'lde later some outstandil1gs 
arc inevitable. Inspite of best efforts, 
some pcrcent.tge of the amount bill cd 
remains un realised due to various 
factors such as : 

0) absconding of subscribels after 
availing the services; 

(ii) firms going under liquidation; 

(iii) death of the subscriber and the 
unwillingness of successors to 
p1y the dues; 

(iv) disputes in bills remaining 
unsettled and sometimes taken 
to courts ; ar.d 

(v) financial inability of the wb· 
scribers to pay the outstanding 
dues. 

Department has been ablo to 
reCOver more than 98% of the 
bills issued over the years and 
accumulated arrears indicated 
8 bove. form a sman percentaae 

.' of the total amount of bills 
issued. 

(ell 0) The tclophone/telcx of the dc· 
faulten workins in Delhi as well 

3 4 
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5 

Cumulative in 
respect of bills 

issued up~o 
31-3-82 

5.86 6.35 
Outstandina 

Cumulative in 
respect of 

bells issued 
upto 31"3·84 

12.36 ' 
Outstanding 
Cumulative 

in respect of 
bi lts issued. 

upto 31-3" 85 

as in the country are disconnec-
~ed to persuade th;, subscribers 
to seHle the dues. 

(ii) The defaulters are contacted 
personally by the Telephone 
Revenue Inspectors to request 
them to settle the dues even in 
instalments. 

(iii) Wherever the subscriber is found 
to be finanCially sound, lelal 
action is resort(d to for recovery 
of the dues 

Delbi Telephone Directory 

2171. SHRI KALI PRASAD PAN-
DEY : Will the Minister of COMMU-
NICATIONS be pleased to state: 

(a) whet he]' a large number of tele-
phone numb~rs have changed after the 
issue of Delhi Tdc:pbone Dir eelory ; 
1984 ; 

(b) if so, whether it is proposed to 
issue a compos it e supplement glVlng 
information of all tbe changed numbers ; 
clnd 

(c) if 10, when and if not, the reasoos 
therefor ., 
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THE MINISTER OF STATE OF 
THB MINISTRY OF COMMUNI-
CATIONS (SHRI RAM NIWAS 
MIRDHA) : (a) Yes, Sir. 

(b) and (c). The direr;tory supple-
ment incorporating corrections upto 
15-5.1985 is being printed and arrange-
ments are beil11 made for di~tribution to 
the subscribers from first week of 
September, 1985. 

Trunk Service in Himachal Pradesb 

2172. PROF. NARAIN CHAND 
PARASHAR : Will .. he Minister of 
COMMUNICATIONS be pl\ased to 
to state: 

(a) whether any direct Cilcuits 
additional channels or 11/111 Junctions 
have been dcmr..nded for improvt:ments in 
the trunk services in Himlchal Pn.d\!sh 
during last three years including th'; 
currc\\t finarcial year; 

(b) if 5.0, the details of these demands 
(i) between various SAXs and Trunk 
Exchanges (ii) between the trunk 
exchanges within District He~.dquarters 
from the outlying exchanges to those 
at the district headquarters ~iii) for the 
Direct circuits for the State capital at 
Shim\u from the exchanges at district 
Sub-Divisions, Block headquarters (iv) 
from the existiflg trunk exchanges in 
Himachal Prade~h to the trunk exchanges 
at Hoshiarpur, Pathankot and Jallandhar 
in Pur1jclb and Chandigarh; 

(c) the details of the demands accep .. 
ted in cach category and likely date by 
which the remaining demands would be 
accepted; and 

(d) the specific cases where such 
in'Sta\1ations have already been made and 
circuits/channels/junctions started funct-
ioning'l 

THE MINISTER OF STATE OF 
THE MINISTRY OF ,COMMUNICA-
TIONS (SHRI RAM NIW AS MIRDHA) : 
(a) Yes, Sir. 

(b) The details of the demands are 
as under. 

(i) between vade us SAXs and 
Trunk Exchang.cs. 

1. Jandutha BiJaspuf 

2. Naina Devi Bilaspur 

3. Barsar Hamirpur 

4. Jdwalamukhi-Dehra 

S. Bhoraoj-Hamirpur 

6. Amb-Una 

7. Amb-Gag,rct 

8. Jawalamukhi-Hamirpur. 

9. D(!hra-Pragpur 

10. Talai-Ohumarwin 

11. Chowari .. Nurpur 

12. Bakloh-Nurpur 

13. Bakloh-Dalhousie 

14. Kalraiil-Kullu 

15. Mchatpur .. Nangal 

16. Sihunta-Chamba 

17. Cbintpurni Gagret 

18. Kanggo-Hamirpur 

19. Gaggal-Kangra 

20. Deori Khaneti-Kotkhai 

21. Saraban-Nahan 

22. Marlog-Kothai 

23. Oumma-Kotkhai 

24. Sawra-Robru 

25. Kala Amb-Nahan 

26. Subhathu-Solaa 

27. Tikkar-R.obru 

28. Nandpur-Jubbal 

29. Sboai.Shimla 
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30. Chopal"Theog 

31. Junga-Shimla 

32. Chirgaon-Rohru 

(ii) between the trunk exchanges 
within District Headquarters 
from the outlying exchanges to 
those at the district headquarters. 

1. Mehatpur-Una 

2. Nadaun-Hamirpur 

3. Kumarsain-Shimla 

(iii) for the Direct circuits for the 

1. 

2. 

3. 

4. 

State Capital at Sbimla from the 
exchanges at district sub-
Divisions, Block headquarters. 

Karsog·Sbimla 

Nildaun-Shimla 

Gagret-Sh i m]a 

Ghumarwin-Shimla 

5. Dehra-Shimla 

(iv) from tbe existing trunk exchanges 
in Himachal Pradesh to the trunk 
exchanges at Hoshiarpur, Pathan-
kot and Jalandhar in Punj~lb and 
Chandigarh. 

J. Mehatpur-Chandigarh 

2. Mehatpur-J~landbar 

3. Una-lalandbar 

4 Nadaun·Hoshiarpur 

S. Una-Hoshiarpur 

(c) The following demands have been 
accepted in each of the cateSories men-
tioned above. 

(i) 

1. Barsar.Harnirpur 

2. Amb-Oaaret 

3. Debra-PralPur 

4. Tu)ai .. Ghumarwin 

S. Chowari .. Nurpur 

6. Bakloh·Dal housie 

7. Kalrain-Kullu 

8. Chintpurni ·Oagret 

9. Gagga 1.Kangra 

to. Deori.Khaneti-Kotkhai 

11. Sarhan-Nahan 

12. Marhog-Kotkhai 

13. Gumma .. Kothai 

14. Sawra-Rohru 

15. Kala Amb·Nahan 

16. Subathu.Solan 

17. Tikkar-Rohru 

18. Nandpur-Jubbal 

19. Shoai-Shimla 

20. Chopal-Theog 

21. Junga Shimla 

22. Chirgaon-Rohru 

(iD 

M chatpur· U aa 

(iii) Nil 

(iv) Una-Hoshirpur 

Demands wherever justified have 
already been accepted as indicated above. 
Rest of the demands could not be 
accepted a~ the traffic on the route does 
not justify the direct link between the 
two stations. 

(d) The details of circuits already 
provided are as under : 

1. Barsar-Hnmirpur 

2. Tikkar.Robru 
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3. Nandpur·Jubbal 

4. Shogi-Shimla 

5. Una·Hoshiarpur 

Ext_loll of PEXSEM in Hlmacbal Pradesb 

2173. PROF. NARAIN CHAND 
PARASHAR : WiJI the Minister of 
DEFENCE be pleased to stete : 

(a) whether the Government of 
India have accepted the plea for the 
extension of PEXSBM pr~paring Ex· 
Servicemen for self-employment to 
Hamirpur Distriot of Himachal Pradesh; 

(b) if so, when it has been dane; and 

(c) if not, the likely date by which 
the scheme would be extended to this 
District? 

THE MINISTER OF DEFENCB 
(SHRI P. V. NARASIMHA RAO): (a) 
to (c). The Scheme entitled ·'preparing 
Ex-Servicemen for self employment" 
(PBXSEM) i'\ op"rating 011 a pilot basis 
till September 1985 in one district elch 
of six States (including the Kangra 
District of Himachal Pradesh). A 
decision on the extension of the scheme 
to other States. and to other districts 
of States alreJdy cove rod, will be taken 
along with thc decision on its continu-
ance on a permlnent basis. 

production and Expor t of Tyres 
and Tubes 

2174. SHRI CHINTAMANI JBNA : 
Will the Minister of INDUSTRY 
AND COMPANY AFFAIRS be pleased 
to state: 

'(a) the number of industrial units 
whicb are manufacfuring tytes and tubes; 

(b) whether i~ is a fact that thero is 
a areat demand of Indian tyres and tubes 
in foreign countries, 

(0) if 90, tbe vl;\lue of tyres and tubes 
exported durin, tbc years 1983-84 nnd 
1984-85; 

(d) the names of the countries to 
whom exported; and 

(e) the steps beinl'taken to jncrea.e 
the production as well as to increale the 
export to tyre and tubes during the year 
1985-86 

THE MINISTER OF STATS IN 
THE MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
ARIF MOHAMMAD KHA.N) : (a) There 
are twenty-two \l,lits in the orgenised 
sector manufacturing tyres, tubes at 
present. 

(b) Indiall Tyres are gaining accept-
ance in the international market. 

(c) Tyres worth Rs. I S.8 crares and 
Rs. 48 crores have been exported during 
1983 .. 84 and 1984 .. 85 respeclively. 

(d) Indian Tyres are being exported 
to countries like USA, USSR, Afgbani-
stan aDd Bangladesh at prescnt. 

(e) Present utilisation {Jf capacjtyof 
the industry bei I1g about 7 S%. dependiq 
on demand, the indu;try i~ freo: to incr-
ease its production. 'In addition 10 Cash 
Compensatory Subsidy on exports, the 
indu$try is also entitled to duty free 
import uf raw materials required fol' 
export1 production. 

[Trans lotion] 

New Section under Indian Evidenee Act. 

2175. SHRI C. JANGA REDDY: 
DR. A K. PATEL: 

WiH the Mini!ter of LAW AND 
JUSTICB be pleased to state: 

(1\) whether Governmont's attention 
has been drawn to the recommendation 
of the Law Commission to the el'oot 
that ·an amendment be made in the 
Indian Evidence Act, 1812 to empower 
tho court. to reach tl)eir own conclUSion 
in cas'~ a J'01'tOD receives physical 'inJut'y 
in poltce custody and to plQVidc lopl 

. relief to Uto viot_ of ~co _t,,"ititl ; 
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(b) whether his attention has al'So 
been draw.n to the report aJ'l'caring in 
the Hindustan Times on 1st July, 1985 
tD the effect that Supreme Court has 
said that Government should consider 
that part of the E~idcnce Act which 
fixes the responsibility for proving the 
crime and if so, the action taken in this 
regard; and 

'(c) when was the report of the 
Law Commission reCeived by Govern-
ment and when the above statement of 
the Supreme Court came tQ their notice'? 

THE MINISTER OF STATE 
IN THE MINISTR Y OF LA W 
AND JUSTICE (S HRI H .R. 
BHARADWAJ):, ta) Yes, Sir. The 
Law Commission, in the 113- h Report 
ertitJ~d "Injuries in police custody: 
suggested Section 1148, Evidence Act", 
has recommended that in a prosecution 
of a police officer for an offence corstt-
tuted by an act alleged to have c:1Used 
bodily injury to a persJn who was in 
police custody. the court may presume 
that the injury was caused by the police 
officer having custody of that person 
during that period. 

,(b) and (c). The Law Commission 
submitted the above Report by taking 
note of th e observations of the Supreme 
Court in the case referred to in the 
report appeadng in the Hindustan Times. 
The Law Commission's Report has been 
roceived on 30th July, 1985. A decision 
re,ardiol the implementation of the 
recommendations or the Law Commis-
sion will be taken after consulting the 
Ministries/Departments concerned. 

{ English] 

Plan for DM'elopment of Tribal Areal 

2.176. SHal OlRIDHAR a OMAN .. 
00 ~ Win the Minister of COMMUNI-
CATIONS be pleased to state; 

... (,) the schemel aAd programmes 
prepare·" and at'pro\'ecI' for tho year 
191$5-86 for (jeveloPlllent of tele· 
ettmmunl_tions and postal aervioca in 
tbe Uibll ateas of Orlata ; au·" 

(b) whether funds have been ear. 
marked by his Ministry/Orissa Circle to 
avoid diversion of fUllds ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNI. 
CATIONS (SHKJ RAM NIWAS 
MIRDHA) : 

TELECOM. 

(a) On the Telecom side 9 telephone 
exchanges ~f 2S lines capacity each arc 
propos d to be commissioned and 625 
lines will be added to the existing 
exchanges in the tribal areas. SO Long 
Distance public Telephones are proposed 
dur ing 1985"86 in the tribal areas of 
Orissa. J cypre (Koraput) Munu;l,l 
Exc.:hange is to be automatised. 
Rourkcla plant Exchange is being 
expand cd from 2700 to 3000 lines. 

POSTAL. 

On the postal side the following 
development schemes are approved : 

(1) Opening of 50 Rura) Branch 
Post Offices subject to lifting 
of economy orders banninl crea-
tion of new Posts: 

(in Construction of office buildina 
at Rourke)a. 

(ii) Construction of 8 staff quarters at 
phulbani. 

(b) Funds required for the above 
works will be met from the .lump-sum 
grant allocated to the Postal ~nd 
Telecom Circles by Dir~ctorate for 
each year. 

Targets for on Production 

.1178. SaRI JAOANNATH PATT. 
NAIK : Will the Mini8ter of 
PETROLEUM be pleased to state : 

(a), the taraeta fix eel by 
Government for oil' productiop durinl 
tho Sixth Five Year Plan, 
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(b) to wbat extent there have been 

sati.ractory achievements; and 

(0) the Iteps Government have takeD 
regardlnl the possibilities of achievinl 
the targets for oil production during tbe 
Seventh Five Year Plan ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORB SHARMA): (a) 
and Cb). As against tbe target of 93.4 
million tonn es, the production was 
102.8 million tonnes during the Sixth 
Plan. 

(c) Targets of crude production for 
the VII Plan will be known only after 
finalization of the Plan. 

Drilling of new wells 

2179. r R.. T. KALPANA DEVI: 
Will the Minister of PETROLBUM be 
pleased to state: 

(a) the provIsIons made in the 
Seventh Five Year Plan for drillina new 
wells; 

(b) the details of su~h new wells 
and places where the drillinl work is 
proposed to be taken in band; ~nd 

(c) the quantity of oil estimated 
from these wells? 

THB MINISTBR OF STATB OFTHB 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORB SHARMA): (a) to 
(c). The outlays for drillinl new wells 
durinl Seventh PJan nnd other d~tails 
in this re,ard would be available only 
aftor the finalisation of the Seventh 
Pla~. 

Suppl, of faulty turbo-.... ton 
byBHEL 

2180. SHill SATYAOOPAL MISRA: 
Win the Minister of INDUSTRY AND 
COMPANY AFPAIRS be pleased to 
state: 

(a) wbat ate the reasons'or supply-
bl, faulty . t\Jl'bo-peraton b1 die 

Bharat Heavy Blectricall Ltd. to .... 
01 the poWer projects; and 

(b) the steps takeo by Government 
in this regard' 

THB MlNISTBR. OP STATB IN THB 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THB 
MINISTRY OF HOMB AFFAIRS (SHRI 
ARIP MOHAMMAD KHAN): <a) and 
(b). BHBL's capability in the manufacture 
of p()wer generatinl eqoipment is well 
established. In the process of indiaeoi-
sation, deficiencies, such as hydrOleo 
leakale in some of the turbo generatora 
of earlier design were reported The 
requ isite remedial measurel have been 
takeD. 

Failure In DMT production 011 aecouat 
of Import of Antiquated TeduIoJoay 

218t. DR. o. VI1A.YA R.AMA 
RAO: Will the Minister of PBTltO· 
LBUM be pleased to state: 

(a) whether there has b)en a failure 
in production or DMT, I eadin. to n. 
import; 

(b) whether the production of DMT 
is much below tho in~talled capacity 
due to purchase of looond-ilaa. 
dilapidated epuiprneot by Bombay 
Dyeiol; 

(c) whether Government propose to 
examine the ClSe of import of an old 
DMT p!ant with antiquated tochnolOIY: 
and 

(d) whether Oovernrn~nt prop"e to 
in,eltigate as to why foreil'" exc~. 
deal. were part of this purcbase ? 

THB MINISTER OF STATEOP TRB 
MINISTRY OF PETROLEUM (8HR.I 
NAWAL KISHORB SHARMA): (a) 
At prest.ot the indiaeftous production of 
DMT Is not adequate to meet .... 
requirement of polyester industry anet 
therefore the deficit il beina mot tbro_ 
import .. · ' 

(b) aad (0). B( mba, Dytht. 't DUT 
plant ., Itt. fato PJod~JoG or,l1 
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r'(R~p.lly; production at the rated capa-
city in such p)~n~8 is normally acbicled 
over a period of time. It is early yet 
to alle.s I),roduction capability of this 
plant on a sustained b::sis. Import of 
capital loodl including second hand 
.. ._chine ry for this plant was allowed 
in ,accordance with the import policy 
provaiUn, at that time. 

"\' 

(d) No, Sir. 

Coaapanies manufaduring electronic 
typewriters 

2.183. SHRJ VIJOY KUMAR 
YADAV: 

DR. O. S. RAJHA NS : 
Will the Minister of INDUSTRY 

AND COMPANY AFFAIRS be pleased 
to strate: 

'(a) whether Government have issued 
licences to vari( us typewriter manufac-
turing companies to produce eJectric 
aDd electror.ie typewr iter; 

(b) if SOt the names of such comp:mies 
and capacity; 

(c) the policy on issuing such 
licences to companies having foreian 
!QOlIaborations; and 

(d) the details of foreign exchange 
requirements for imports of components 
etc. ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS ttND IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI ARIF MOHAMMAD KHAN): 
(a) and (b). Y"8, Sir. The three exist .. 
ina manual typewrit er manufacturing 
companies which sought industria 1 
licences for the manufacture of electronic 
type writers wore granted licences, either 

, by way of frt:sh industrial licenc: or 
endorsement on their existing industrial 
licence or letter of intert. The details 
: avcb as, Dame a(~d caplcity arc being 
published by the Indinn Investment 
Centre in ,their "Monthly Newsletter'. 
Copie' of tbis publication are beiol scnt 
lo P.uliamcnu Library rcplarly. 

(c) No distinction, whether ,fhe 
applicant has an existing forejBo collabo· 
ration or ('ot, is .made while permitting 
the manufactur~ of electronic typewriters 
to th, existjn~ manufacturers of type-
writers . 

(d) The fureign exchange require-
ment for import of components etc. 
varies from unit to unit depending upon 
the phased manuf~cturing programme, 
depending upon the modolf nnd features, 
approved and prograrpme for manufac-
ture from year to ye:tr. 

Central assistance for NeC programmeS 
in school and colleges 

2185. SHRI C. MADHAV REDDI: 
Will the Minister of DEFENCE be 
ple(lsed to state whether any proposals 
have been rectiveci by the Centre from 
the Southern States for extending finan-
cial assistance from the Centre to the 
extent of 80 per cent for conducting 
NCe pr ogr ammes in schools and 
coJlcges? 

THE MINISTER OF DEFENCE 
(SHRI P. V. NARASIMHA RAO) : No, 
Sir. 

[ Translation] 

Capacity utllisaiton of Mini Cement 
Plants 

21 86. SHRI R. P. SUMAN: Will 
the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
s.tate : 

(a) the measures taken during the 
past three years to encourage the set-
ting up of mini cement plants in the 
country and the number of licences 
issued in various States, place·wise; , 

(b) whether all the mini cement 
plants for which licences were issu~d 
worked to their full capacity and if 
so, the quantity of cement produced 
by each of them and jf not, the reasons 
therefor; and 

(c) whether Government propo~ to 
olose (iowa miDi OClQcnt ,pJaats. ,ucl 
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whethor Government have stopped gi v· 
ina financial assistance to them and jf 
so, the reason:» therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOMB AFFAIRS 
(SHRI ARIF MOHAMM \0 KHAN): 
(a) With a view to encouraginll esta-
blishment of mini cement plants, 
Government have exempted these 
plants from the opel'ation of price and 
distribution cont rols. The National 
Council fD r Cemt:nt and Building M,lte-
rials (formerly Ceme:,t Research Insti· 
tute) provides requisite t echnol Dgical 
support in the establishment of these 
plants. Reliefs to a certain extent in 
the payment of Central Excise Duty 
was also available to mini cement 
plants till 31st March, 1984. 
Details of industrial lkt;rccs issued for 
setting up mini cement plants arc given 
in the statement-I attached. 

(b) Of tho 34 mini cement plants 
which hl)ld indu'itrial llcenc~s, 14 uaits 
hlVC Si!lCC' come OIl production. Pro· 
duction performance of thes, units is 
itldic,\ted iil tho statement-II attached. 
P0wor shortag~ is repo:ted to b.: the 
main reason for shortfall in productioQ 
in a number of these plants. 

(0) There is no proposal to clole 
down mini cement plants. 

Mini cement plants receive financial 
assistanc: frllm public financial institu· 
tions like lOBI and not directly from 
Government. Pending a det aiJed review 
of the trends in the cement industry and 
functioning of the milli cement plants 
already financed by them, lOBI sus· 
pended grant of financial assistance to 
the mini cement plants in January, 
1985. lOBI have, however, since 
resumed this facility subject to certain 
condi tions. 

S tatement-I 
--"--., .-~-~-- _._--. __ ..... -- ._--------

Sr. No. State 

1 2 
----

I. Andhra Pradesh 

2, -do-

3. -do-

4. -do-

5. -do-

6. Gujarat 

7. -do-

8. -do-

9. -do-

10. Himachal Pradesh 

11. Karnataka 

12. -do-

District 

3 

Nalgonda 

Guntur 

Kurnool 

Krishna 

Adilabad 

Junagath 

Amreli 

Banaskantha 

Panch:naha\ 

Sirmur 

Chitradurla 

BoI.auDl 

No. of Industrial 
Licences granted 

4 

6 

1 

1 

1 

2 

3 

1 

1 

4 

1 
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1 2 3 4 

13. Karoataka Bijapur 1 

14. -do- Oulbarga 1 

1 S. Mahar.abtra Cbandrapur 'I 

16. Madbya Pradesh Damoh 1 

17. -do- Sidbi 1 

18. -do- Dhar 1 

19. Orissa Sundergarh 1 

20. Rajasthan Jaipur 1 

21. -do- Banswara 1 

22. -do- Sikar 1 

2.3. Uttar Pradesh Debradun 1 

TOTAL: 34 
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Waiting lists of telephone connections in 

Delhi ud Uttar Pradesh 

2187. SHRI R. P. SUMAN: Will 
the Minist·;!r of COMMUNICATIONS 
be pleased to state: 

(a) the number of applications pend-
ing for telephone connections in the 
whole of Delhi and in Uttar Pradesh 
and since when; 

(b) the rules/conditions laid down 
for 'living telephone connections and the 
reasons for delay in giving telephone 
connections under the rules; 

(d whether the Department has 
issued any instructions to the concerned 
officials for expedi t iOllS d isp.->sal of 
application pending for the last many 
years and if so, the details thereof; 
and 

(d) the time by which telephone 
connections are likely to be provided to 
the p~rsons who are on the waiting 
lists 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATONS 
(SHRI RAM NI WAS MIR DHA) : (a) 
The number of applications pending for 
telephone connections io the whole of 
Delhi and in U.P. is 1,40,029 and 
22,99 4 respectively, as on 31.5. 1985. 
The earliest application on the waiting 
list inD~\hi and in U.P. is 19.1.65 and 
19.11.77 rcsp ectively . 

(b) New Telephones arc released 
in dlii\)i~nt calcgorie& as per following 
% ages. 

(a) OYT 0 eneral 
and Special 40% 

(b) Non OYT O¢ncral 40% 

(c) Non OYT Spccia 1 20~~ 

The main reasons for delay nre 
Resource Constraint, inadequato pro-
duction crpacity of switching equipment 
and cable •. 

(c) From time to time instructions· 
arc issued to wip.! out the waiting 
list &8 early as pos~jb:c depending on 
spare capacity available & new capa-
city created which depends on availabi-
lity of reSOurces. 

(d) Every effort is being mclde to 
provide telephone connections to the 
persons on the exist ing waiting lists al 
early as possible. Rather in the 7th 
Plan it is proposed to provide telephone 
connrctions substantially on demand if 
sufficient rec:;ources are m::de available to 
the Dl'partment. 

Construction of building for telephone 
exchange in Faizabad (U.P.) 

2188. SHRI R P. SUMAN: Will 
the Minister of COMMUNICATIONS 
be pleased to state : 

(a) the area of land available for 
the construction of building for tele-
phone exchange of Akbarpur in Faizjbad 
district of Uttar Pradesh and since when 
it is availab1e an.\ haw the land 
is being utilised by the Department; 
and 

(b) whether Governmei1t will get the 
construction of the building started on 
this land soon and if so, by what time 

and if not the reasons therefor '1 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNI· 
CATIONS (SHRl RAM NIWt\S 
MIRDHA) : (a) About 3237 sq.yds. 
of land was acquired for construction 
of telephone exchange building, in July, 
1980. The land is acquir ed in advance 
as pet policy of the Department for 
meeting the requirements of 1 S years. 
At present this land is beiDi utilised 
for keeping the stores. 

(b) The construction of a buildinl 
will be processed at the at'1)ropriate 
time subject to tbe availability of 
reIOU,·COI. 
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[ English] . 
Public sector fertilizer units in eastern 
. region 

2190. SHRI B.V. DESAI: 
SHRI NARAYAN CHOUBEY : 

Will the Minister of CHEMICALS 
AND FERTILJZERS be pleased to 
state: 

(a) whethor the p:lblic se~tor fertili zer 
Utlits in the eastern region as compared 
to those in other regions arc in dire 
straits despite a phenomenal growth 
in fertilizer use and production in 
the pas! two yearS of the Sixth 'Plan 
period; 

(b) if so, the main reasons for the 
same;. aJ1d 

(c) what efforts are being made by 
the Government to help the fertilizer 
uni ts in the east to eome (.tut of this 
situation? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPA~Y AFFAIRS (SHRI 
VEER EN ORA PATIL): (a) The plants 
jn the Eastern region in the public sector 
are making losses. 

(b) Th~ main reasons are low pro-
ductivity due to lack of power, VOltage 
fiuctua tions and mechoical problems. In 
the case of the Talcher plant the prob-
lems are inadequate power: equipment 
problems nnd imbalances. 

(c) End-to-cnd surveys were carried 
. out in the HFC plants for removing 
bottlenecks and improving production. 
Some modificatior.s/replacements have 
been made in the plants and somo are 
under implementation A major step 
being taken is the installation of clptive 
power plants in all the plants. 

For the Talcher Fertilizer Plant of 
fertilizer COfpn. or India a 30 MW 
aas turbine aenerator set has been ins-
talled to overcome the shortaaes of 
power from the arid. Certain 10DI-
torm measures havo been identified for 

removing the equipment problems and 
the imbalances in the plant. Further 
an end-to-cnd survey of the plant 
bas been taken up with World Bank 
assistance. 

Clearance to fisheries project for Orissa 
sea coast 

219 I. SHRI CHINTAMANI JENA: 
Will the Minister of DEFENCE be 
pleased to state: 

(a) whether a Fisherios Project for 
Orissa sea coast to be executed near 
Kasafal Mouth of BalHsore district in 
tbe State of Orissa with the collabora-
tion of Norway Government is pending 
clearance in his Ministry since long; 
and 

(b) if so, since how long it is pending 
and the r-:asons therefor and tbe time 
by which it will be cleared 1 

THB MINISTER OF DEFENCE 
(SHRI P.V. NARASIMHA RAO) : (8) 
The Ministry of AgricuJture referred 
the matter regarding security clearance 
to the Kasafal Project to the Minjstry of 
Defence on 22.5.1985. Secunty clea-
rance was communicated 10 the Ministry 
of Agriculture on 10.7.1985. 

(b) Not applicable. 

Telecommunication outlay for the 
Seventh Five Year Plan 

2J 92. SHRJ JAOANNA r H PATT. 
NAIK Will tbe Minist~r of 
COMMUNICA TrONS be pleased to 
state : 

(a) whether it is a fact that Plannin. 
Commission hlS approved the 
telecommunication plan and fixed the 
outlay for the Seventh Plan; 

(b) if so, the details regarding' ~'he 
amount sanctioned in favour of Oraaaa 
alonlwith tbe schemes and ne:wor~ to 
be expanded considerinl maan hnel, 
raisinl the Dumb':f of workin, Qlain 
telephones; 
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(c;) whether any consideration ha; 
bee~ liven to the backward areas of the 
State; and 

(d) if so, the details thereof? 

TI-1B MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHIll RAM NIWAS MIRDHA): (a) 
This is under discussion with the P~ •. nn· 
ins Commission. 

(b) to (d). Allocations for various 
States as also details of schemes for 
network expansion for the individual 
uDitS would be finalised only after tile 
p'lan outlay for telecommunication 
sector is finally approved by the Plann-
ing Commission. 

{ Translation] 
Cement Plant in Chauna1a In Pithoragarh 

District, U.P. 

2193. SHRI HAR.ISH RAWAT : 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether he is aware that large 
deposits of lime stone for manufactur· 
ina cement are available near Ch,\llOala 
in Pithoragarh district of Uttar 
Pradesh; 

(b) if so, the quantity of these depo-
sits in tonne!; 

(0) whether Hindustan Cement 
Corporation propose to set up a large 
cement plant there and if so, the details 
thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF ST ATE IN THE 
MINISTR.Y OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THB 
MINISTRY OF HOME AFFAIRS 
(SHRI ARIF MOHAMMAD KHAN): 
(a) and (b). According to t he assessment 
made by the Department of Geology 
aDd Min,nl, GoverDm~nt or Uttar 
Pradesh, about 92 million tonr.cs reserves 
of cement arleSo Jime,tOQo diposits (in. 

dicated and inferred). may be available 
in the vicinity of Chaunala (Ganl >Jihat) 
in Pithoragarh District of U .P.,' requir. 
ina detailed investigation for settin, up 
cement plant. 

(c) and (d). Presumably reference 
is to tho Cement Corporation of India 
who have no proposal at present u.1dcr 
consideration to set. up a cemCl1t plant 
based Ot1 these deposits, mainly due to 
resources constraints. 

S.T.D. facility for Deihl and Luckaow 
from Ranikhet 

2194, SHRI HARISH RAWAT : 
Will the Minister of COMMUNICA-
TIONS be pleased to state ~ 

(a) whether STD facilities for Delhi 
and Lucknow were previously available 
in the Ranikhet telephone exchaoge in 
Uttar Pradesh; 

(b) if so, whether these facilities 
have been withdrawn; 

(c) if 80 I the reasons therefor; and 

(d) whether in view of difficulties 
being faced by the local users Govern-
ment propose to restore this facility 1 

THE MINISTER OF STATE OP THB 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA): (a) 
No, Sir. 

(b) to (d). Do not arise. 

Upgradatlon of and improvelDent In the 
Cbampawat-Plthoragarh teleplaoDe 

uchanae 

2195. SHRt HARISH RAWAT : 
W'i\I the Minister of COMMUNICA. 
TIONS be pleased to state: 

(a) whether his Ministry bas roceived 
any rcport/reprclOntation from lome 
public representatives reprdina upara· 
dation of and improvemon. In tho 
Champawat .. Pitbor.,arh telepfloqe ex. 
ellanp (Uttar PeadeJh);'.ruJ . 
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(b) it so, the action pr~1posed 
to be taken by his Ministry in this 
regard? 

THE MINISTBR OF STATB OF THB 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIROHA) : (a) 
Yes, Sir. 

(b) The information is given in the 
statement below. 

Statement 

Proposals for upgradatlon and Improve-
ment in Champawat-Plthoragarh 

Telephone Exchange 

PITHORAGARH 

1. The existing 300 line mannual 
exchange is proposed to be 
replaced by Electronic ex-
change during 1986-87 .. 

2. A proposal to provide 60 channels 
UHF link between Pithorag" rh-
Pata-Barelli bas been approved. 

3. MARR Scheme planned for Dis-
trict Pithor~garh with Saurikh 
as base Station. 

4. Out of 74 LDPT/COs proposed 
to be opened during 7th Plan 
21 LDPT/Cos are proposed 
to be opened under MARR 
Scheme. 

As regards Champawat Exchange 
(25 line small Automatic Ex-
chana:) there is no expansion 
programme under consideration 
at present. There are 17 work-
ins connections. 

Laacl for electronics exchange building 
at Ranlkbet (U.P.) 

2196. SHRI HARISH RAW AT : 
Will the Minister of DEfBNCE be 
pleasod to state: 

(a) whether the Ministry of Commu· · 
n icatioQs h.s made a requoI' for provi-

ding land for constructing electronics 
exchange building and (or houses etc. 
for its employees at Rllnikhet (U.P.); 
and 

(b) if 80, the total area of laRd 
demanded by the Ministry of Communi. 
cations and the time by whioh it will be 
transferred to thom 1 

THE MINISTER OF DBFENCe 
(SHRI P.V. NARASIMHA RAO): (a) 
Yes, Sir. 

(b) The area demanded is 11.849 
square yards. The mattr.r is beinl 
looked into. 

{ English] 

Expenditure Incurred on foreign travel 
allowances etc. on Officers/Ministers 

visiting America 

2197. SHRI MOOL CHAND 
DAGA: Will the Minister of CHEMI. 
CA LS AND FER TILIZBRS be pleased 
to state the total expenditure incurred so 
far on foreign travel, allowances, h()tel 
charges etc. on the Officers, Ministers 
and Attorney General visiting America 
for Bhopal G~lS case ? 

THE MINISTER OF CHEM[CALS 
AND FERTILIZERS AND INDUSTR. Y 
AND COMPANY AFFAIRS (SHill 
VEERENDRA PATIL): Information i, 
beiog collected and will bo laid on the 
Table of the "abha. 

Guidelines for purchases from Small 
Scale Industries 

2198. SHRI MOOL CHAND DAOA: 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether it is a fact that Govern-
ment have issued the following suide-
lines in respect of Small Scale Industries 
to other Government Departmental 
Und.ertakinIS; 

(1) Purchase preference to be POll 
to Small Scale units; 
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(2) Price prefetcnce upto a max imum 
15 per cent to be given for 
tenders in domestic competitive 
bidding; 

( 3) Exemption from Earnest Money 
deposit against the tenders; 

{4) Waiver or security deposit and 
contract performance guarantee; 

(S) Supply of tender documents free 
of cost; 

(6) Prompt payments to small scale 
units as per agreed payments 
terms; 

(b) if so, whether these guidelines 
are being foU owed by all concerned; 
and 

(c) whether Government wou ld ensure 
that the guidelines are followed by the 
National Thermal Power Corporation 
slnoe there are complaints of non-
observance on the past of the NTPC 
Obe of the larscst single purchaser of 
the power equipment in the country? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
AND COMPANY AFFAIRS AND 
IN THE MINISTRY OF 
HOMB AFFAIRS (SRRI ARIF 
MOHAMMAD KHAN): (a) Yes, Sir. 
It may however be amplified that as per 
GOvernment instructions, earnest money 
security deposit need not be taken from 
sman scale units registered with tbe 
Public Seotor Enterprises or wIth Natio· 
nal Small Industries Corporation 
Limited. Similarly, tender documents 
may be liven free of cost to small 
.oale units registered with public scctor 
.. "torprises or with National Small In-
dustries Corporation Limit ed in respect 
of items needed. 

(b) Thcae are in the nature of 
l'lideUnes. However, when a complaint 
ia received from the small scale units, 
alainst any Government Department/ 
Undertakin~ about Don-adhereoce to 
the guidelines is&ued by the Govern-

. JDcnt, the matter is taken up with the 

concerned authorities and they aro 
requested to foUow the luidelinea. 

(c) Information is being collected 
and will be laid on tbe TabJe of tbe 
House. 

Delivery or telegrames 

2199. SHRI MOOL CHAND DAGA : 
Will the Minister of COMMUNICATIONS 
be pleased to refer to the repJy given to 
Starred Question No. S on 1 Sth Novem-
ber, 1983 regarding disposal of telegrams 
and sUte : 

(a) the number of telegrams trans-
ferred by hand to toea I telegraph offices 
at New Delhi, Bombay, Calcutta and 
Madras during 1984·85 giving month-
wise and office-wise figures with reasons 
to resort to by hand transfer instead 
of transmitting direct on telegraph cir-
CUit, and the average delay to such 
telearams in each office in the evening 
hours; and 

(b) the mode of disposal or tele-
grams from local telegraph offices to 
respective CTOs and the normal average 
delay as above? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) 
The statistical information on the num-
ber of telegrams transferred by hand to 
local telegraph offices at New DelhI, 
Bombay, Calcutta and Madras (month-
wise and office-wise) is furnished in the 
Statement below. The reasons for resor-
ting to by-hand transrer of telegrams 
are generally: 

1. Since express/ordinary telegrams 
are not normally delivered 
between 22.00 and 0600 bours, 
transmission of t elearams received 
durin. this period on wires to 
local offices is not as advantage-
ous as deployina the limited 
staff available on other maio loog-
distance circuits. 

2. Interruptions to local circuits 
on account or linel machine 
faults. 
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3. Frequent/prolonged power fai-
lures. 

4. Heavy congestion of traffic, 
particularly on marriage/festive 
days when disposal by-hand is 
far more expeditious than by 
transmission of telegrams Oll 

wires one·by·one. 

S. Paucity of staff due to absenteeism 
including on medical grounds 
and the need to deploy the 

,., available staff on long-distance 
circuits. 

The average delays to such telegrams 
in each office in the evening hours is as 
follows: 

New Delhi Three to Four 
hours. 

Bombay Two hours. 

Calcutta Two to three 
hours. 

Madras Two hours. 

(b) The mode of disposal c,f tele-
grams from local telegraph offices to 
the respective eTOs is normally by 
teleprinter. The normal average delays 
are: 

New Delhi 

Bombay 

Calcutra 

Madras 

One hour 

One hour 

One hour 

About an hour. 
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Impro, .. t of early wandag capability 
of IncUan Air Foree • 

2200. SHRI CHINTA MOHAN : 
Will the Min'ster of DEFENCE be 
pleased to state : 

(a) whether Government have evol-
ved d~finite firm and clear early warn-
ina capability of the Indian Air Force 
and if so, details thereof; and 

(b) whether Government propose to 
energise defence network and keep it 
in total readir.ess in view of danger of 
nuclear and ot her attacks from across 
the borders '? 

THE MINISTER OF DEFENCE 
(SHRI P. V. NARASIMHA RAO): (a) 
Government has taken necessary steps to 
acquire early warning capabiiities at the 
earliest. Indigenous efforts are being 
undertaken to this effect. 

(b) Government keep a dose watch 
on all developments affecting our secu-
rity with a view to take necessary 
measures for full preparedness. 

Review of Policy regarding Sick Units 

2201. SHRI CHINTA MOHAN: 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether Planning Commission 
have suggested review of policy regard-
ina sick units; 

(b) if so, the details thereof and 
Government's decisiof. thereon; and 

(c) whether before a final decision 
is taken by Government in this regard, 
it is proposed to invite opinions and 
views of concerned quarters and also 
throw ot)en the subject for public 
debate? 

THE MINISTER OF STATE IN THB 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN' THE 
MINISTRY OF HOMB AFFAIllS 

(SHRI ARIF MOHAMMAD KHAN): 
(a) No, Sir. 

(b) and (c). Do not arise. 

Fluctuation in retail prices of 
Maruti Car 

2202. SHRI CHINTA MOHAN : 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state : 

(a) whether it is a fact that the 
retail prices of Maruti Car and it s 
models are being frequently changed 
depending on price of Dollar and 
Yen; 

(b) whether any other country 
follows such thcal and priCing poliCies 
on consumer gllOds; 

(e) when is Maruti Car going to be 
100 per cent Illdianised; and 

(d) whether petr.)1 efficient engines 
cannot be introduced in Fiat or Hindus-
tan cars? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THB 

-MINISTRY OF HOMB AFFAIRS (SHRI 
ARIF MOHAMMAD KHAN): (a) No, 
Sir. 

(b) D()es not arise. 

(c) Maruti car is expected to achieve 
95% illdigenisation by 1989. 

(d) The propJsals of MIs. Hindus tan 
Motors and Premier Automobiles for 
manufacture of fuel efficient cars have 
been approved. 

Licence to Manufacture Pepsi Cola 

2.203. SHRI S. JAIPAL REDDY: 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether an appl ication has bocn 
made lor srant or licence to manulactur e 
'Pepsi Cola'; and 
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(b) if so, tbe stage at which the 
matter stands ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOMS AFFAIRS 
(SHRI ARIF MOHAMMAD KHAN: (a) 
and (b). An application submitted by 
MIs. AgTo Products Exports India 
Private Limited for approval to the 
manufacture of fruit juice and Processed 
Agro .. base Products in collabJration 
with MIs PepsiCol Incorporated of 
USA and inter .. alia involving sale of 
Pepsi Cola Soft Drinks in India has 
been rdected as 1 he proposals made 
therein are not in line with Government 
Policies. 

S.T.D. facilities in aU districts of Kerala 

2204. SHRI K. MOHANDAS : 
Will the Minister of COMMUNICAT-
IONS be pleased to state: 

(a) whether there is any perspective 
plan to provide S.T.D. facilities in all 
tbe districts of Kerala during the Seventh 
Plan; and 

(b) if so, the details thereof '! 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA) : (a) 
Yes, Sir. It is Planned to provide 
STD facilities from all the District . 
Headquarters of Kerala t\.) the State 
Capital Trivandrum during the 7th 
plan period. 

(b) Out of 14 district Headquarters 
in K~rala Circle 12 district head-
quarters have already been provided 
with STD facilities. The {emalOtng 
two district headquarters namely PaUa-
namthitta and Kasargod afe proposed 
to be provided with srD facility durina 
the Seventh Plan p'criod subject to 
availability of funds and switching and 
transmission equipmont. 

Demand for Cookhtg Gas In Ketala 

2205. SHRI K. MOHANDAS: Will 
the Minister of PETROLEUM be plea-
led to state: 

(a) the total demand for cooking gas 
in Kerala ; 

(b) whether it is being met fully at 
prescnt ; 

(c) if not, when it will be met fully; 

(d) whether it is a fact that replenish· 
ment is very mach delayed in Kerala; 
and 

(e) if so, the steps being taken to 
remedy the situation? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
(SHRI NAVAL K[SHORE SHARMA) ! 

(a) and (b). The total demand of 
LPG for existing consumers in Kerala is 
29 .. 900 MTPA which is being fully met. 

(c) Docs not arise. 

(d) No, Sir. 

(e) Owing to strike at Cochin 
Refinery and disruption in trans· 
port following heavy rains there was 
some dislocation in supply of LPG. Tho 
Oil Industry is taking steps to restore 
normalcy. 

Ker'lla Government Scheme for investment 
by non-resident Indians 

2206. SHRr K. MOHANDAS : 
PROF. P.J. KURIEN : 

Will the Minister of INDUSTRY 
AND COMPANY AFFAIRS be p\oased 
to state: 

(a) whether Government of Kerala 
have formulated any new scheme for 
attracting investment from tbe noo. 
resident Indians in the industrial sector; . 

(b) if so, the details thereof: 

(c) whother the Union Oovernment 
bave approved this scheme ; and . 

(d) if not, the reasons thereof? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THB 
MINISTRY OF HOME AFFAIRS 
(SURI ARIF MOHAMMAD KHAN) : 
(a) No such proposal has been received 
from the State Government of Kora1a. 

(b) to (d). Do not arise. 

Optical Fibre Cable Factory in W. Bengal 

2207. SHRI SATYAGOPAL MISRA: 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to' 
state: 

(a) the details of the progress made 
in building a factory for manufacturing 
optical fibre cable in West Bengal; 

(b) by what time the said factory is 
I ikely to start production ; 

(c) 'the maximum manufacturing 
capacity of the said factory; and 

(d) . the details of the technology to 
be adopted in the proposed factory? 

THE MINISTER OF STATE IN THB 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI ARIF MOHAMMAD KHAN): 
(a) to (d). Mis. Hindustan Cables 
Limited have submitted ..l project report 
for setting up a plant with a capacity 
of 40,000 fibre Kilometers of optic fibre 
cables and 610 optical line systems per 
year. It is proposed to implement the 
scheme in three phues, the third phase 
to be realised in 27 months from the 
date of sanction. Foreign col1aboration 
with a reputed manufacturer abroad is 
envisaged. 

No final decision has been tpken, so 
far, on the Project Report submitted by 
tbe company. 

Offer from non-resident IDdustrlaUst to 
set up gas based Fertilizer Plant at 

Sbahjabanpur 

2208. SHRI KALI PRASAD PAN-
DSY: Will the Minister of CHEMI· 

CALS AND FERTILIZERS to be 
pleased to state : 

(a) whether it is a fact that the 
London-based industrialist, Mr, Swraj 
Paul, of Caparo group, has offered to 
set up a gas-based fertilizer plant at 
Shahj,\hrnpur with 75 per cent non-
resident investment in the equity share; 

(b) if so, the saH ent f~aturcs of the 
said offer : and 

(c) the decision of t he Government 
in the matter '1 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHR.[ 
VEERBNDRA PA TIL): (a) and (b). 
Mis. Caparo Group, London, is one of 
the several parties which have offered 
to set up a gas-based fertilizer project at 
Shahjahanpur ill U.P., at an estimated 
cost of Rs. 620 crores, with 50% of the 
total equity as non-resident Indian 
investment. 

(c) The matter regarding selection of 
the party, that would implement the 
project, is in the finaJ stages of 
processing. 

Defective Turbo-Generators supply by BHEL 

2209. SHRI KALI PRASAD PAN-
DEY: Will the Minister of INDU. 
STRY AND COMPANY AFFAIRS be 
pleased to state: 

(a) Whether there have been nume. 
rous con1plaint<; against Bharat HC:lvy 
Electricals Limited for supplying defec-
tive turbo-generators ; 

(b) if so, the number of such com-
plain ta received dUring the last three 
years upto 31 July. I 985 ; and 

(c) the measures taken to streamline 
the working of Bharat Heavy Electricals 
Limited so as to minimise such com. 
plaints 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY AND 
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COMPANY AFFAIRS AND IN THB 
MINISTR V OF HOME AFFAIRS 
(SHRI ARIF MOHAMMAD KHAN): 
(a) to (c). BHEL's capability in the 
manufacture of power generating equip· 
ment is wen cstablish'!d. Out of 52 
sets of 200/210 MW rating commis· 
sioned so far, problem of hydrogen 
leakage was noticed in 6 sets jn the last 
three years up to Ju'ly, 1985. The 
requisite remedial measures havl! been 
taken in consultation with Russian 
experts. 

Use of Sub-Standard Telepbone Cables 

2210. DR. 0 S. RAJHANS : 

DR. C.S. VERMA: Will the Minister 
of COMMUNICATIONS be p! eased to 
state: 

(a) whether Government are aware 
that one of the major reasons of brenk· 
down of telephone system particularly 
curing rainy 8('8son in the country is 
due to Ufe of sub-standard cables; 

(b) if so, whether Government's 
attention has been drawn to a press 
news item captioned "Improved tele-
phone cables on way" appearing in the 
'Hindusta" TimeR' datrd 1 S July, 1985 ; 

(c) if S0" the details thereof: and 

(d) when the new improved tele-
phone cables will be brought in 
operation in the country? 

THE MINISTER OF STATE OF 
THB MINISTRY OF COMMUNI· 
CATIONS (SBRI RAM NIWAS 
MIRDHA): (a) No, Sir. The main 
reason for the breakdown of telephone 
.ystem is the damage to telephone 
cables duriol road digging by different 
agencies fot various development works. 

(b) The Government is owarc of the 
news item published in the newspaper. 

(c) To minimise the adverse effects 
of damages to underground cables in 
diSlinl operations, a jelly filled cables 
lla. been developed ;lnd ~epartQleJ)t has 

standardized its use initially for smaller 
cables which cannot be prcsurir.ed. Mil 
HeL arc setting up new machineries in 
the existing manufacturinl units at 
Rupnarainpur, West Bengal, and 
Hyderabad, Andhra Pradesh to produce 
such jelly fi11ed oables. Further a neW 
Unit to manufacture higber sizes jelly 
filled cables is being set up at Hyderabad, 
Andhra Pradesh. MIS HCL are also 
proposing to set up to manufacture 
optical fibre cables. 

(d) Tbe Department of Telecommuni-
cations has already started using jelly 
filled c'lblcs since 1975 in small size 
Cables of higher sizes are likely to be 
available in the coming years. There is 
also pr('gramme to use optical fibre 
cable initially by import nnd sub-
sequently from the indigenous sources. 

Cost of accessories of Marutf Car 

2211. DR. G.S. RAJHANS : Will 
the Minister of INDUSTR Y AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether Government's attention 
bas been drawn to a news item cap" 
tioned "Maruti providing to be a white 
elephant" appeared in 'Indian Express' 
dated 1 5th July, 1 985; 

(b) if so, whether Government are 
aware that the owners of Maruti Cars 
arc very much depressed over the cost 
of accessories and other parts of Maruti 
Cars; and 

(c) if so, what efforts his Ministry 
propose to take to make available 
accessories and other parts at a reason-
able price? 

THE MINISTER OF STATE IN mB 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THB 
MINISTRY OF HOME AFFAIRS 
(SHRI ARIF MOHAMMAD KHAN): 
(a) Yes. Sir. 

(b) Government are aware of com-
plain ts of hiah cost of some importe4 
spares of Maruti vehicJq, 
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(0) The COlt of maintenance spares 
will considerably come down on indi-
genisati'>n. Government have also 
impre8t11ed upon Maruti UdyoS Ltd. to 
make concerted eft'orts for accelerated 
indigenisation of mainten'lDce spares 
and tnepnwhile make arrangement for 
required quantity of imported spares. 

Supply of gas through pipelines fa capital 

2212. DR. G. S. RAJHANS: Will 
the Minister of PETROLEUM be 
pleased to state: 

(a) whether in some parts of the 
capital, the system of providing gas 
througb pipelines is presently unaer can-
sideratiou; 

(b) if so, the locations where pipe-
lines have been installed in Delhi; 
and 

(c) by when the pipelines will be 
installed in the Safdarjung Enclave 
area? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) 
There is no proposal under considera-
tion at present for providing natural gas 
through pipelines in Delhi. 

(b) and (c). Do not arise. 

Recommendations discussed In a Semfaar 
organised by leMA 

2213. SHRI AlIT KUMAR SAHA: 

SHRI SAIFUDDIN CHOW· 
DHARY: 

Will the Minister of CHEMICALS 
AND FER flLIZBRS be pleased to 
I'tate : 

(a) whether OoVCfft.ment bay, rece,ived 
copies of the recommendations which 
wero discussed in a Seminar organised 
by the Indian Chemical Manllhctun:r. 
ASSOCiation on J 1 April, 1985; 

(b) if 110, .tb~ 40tails tbcl'oof, 

(c) the reaction of the Oo"emmont 
thereon; and 

(d) the steps so far taken by tbe 
Government in this reaard ? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY APFAtRS (SHRI 
VEERENDRA PATIL) : (a) to (d). 
The Indian Chemical Manufacturers Asso-
ciation has informed that it organised 
a "National Seminar on Coal Chemicals 
Industry-Prospects and Challenges" at 
Calcutta on 1 J .4.8 S and certain reco· 
mmendations (as indicated in the state-
ment below) were adopted in that 
Seminar. 

The Government is already seized of 
the matter and had appointed a"Commi-
ttee with a view to studying the opti. 
mal utili~ation of Coal Tar 'for the 
manufacture of Chemicals and for sug-
gesting improvements in the methods 
being fol1owed by t he Steel plants for 
tbe recovery and marketing of chemical 
by-products. The Committee has made 
certain recommendation. A view would 
be taken on the recommendations of 
the Committee after its examination in 
consultation with all t~ concerned 
Departments. 

Statement 

1. Coal Tar should be recognised 
by Government and all other 
Authorities as a chemical feed-
stock rather than a fuel and 
~uitl.bk: rc:.st .. ic.tivc mt.asures 
SbClUld be (nfOl'C{'d to prevent 
the burnio8 of Coa'i Tar and its 
distillates as fuel. 

2. Ad(Squate raw materials for coal 
Chemicals should be avaiL hIe 
from the Steel Mills and Coal 
Carbonisation plants. The pre-
sent shortage is due to fact that 
Steel plants are burning ~bout 
90% of coal-tar distillates as fuel 
as against the Workl usage of 
less tban 2,-0/0 . To prevent this 
wrstagc of vast national resour-
CC'. a structural, chanle in tho 
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existing set-up is called for. 
In particular, a separat e Coal 
Carboolsation Bye-Products 
Corporation· should be set up 
in India for exclusive develop-
ment of coal chemicals. This 
Corporation can by coal tar and 
It, distillates from the Coke 
Oven. and sell back stripped gas 
to the Steel Plants. Such a Cor· 
poration would be able to induct 
latest technology in pr<.'duction, 
optimise product-mix and impro{e 
recovery of chemicals, coal tar 
and tar acids and above all tone 
up the operational efficiency of 
the eqtire production process. 

3. Stoel Plants should be encouraged 
to switch over Iradually to petro-
leum products such as LSHS in 
order to release coal tar and itl 
distillates for recovery of Chemi-
cals. A study should be under-
taken to evaluate the aains made 
on a National scale from sucb 
substitution of coal tar and its 
distillates by petroleum products 
as fuel. 

4. Suitable mea~ures should be in-
troduced immediatly to step up 
plant capacity for recovery of 
tar, benzole and other by .. pro-
ducts in the existing coke 
oven plants where inadequacy 
prevails. 

5. The coke for the Steel Plants 
should be produced in a num-
ber of liTC and LTC types of 
coal carbonisation plants and not 
in 'Beehive Coke Ovens' or 
'Bbattis' as at present, so that 
plenty of coal aas would be avai-
lable as a source of Ammonia 
and recovery of coal chemicals 
could be optimised. 

.;. At least one full-seal e plant 
should be sot up for production 
of Pitch Coke to cater to the 
needs of expanding Aluminium 
Industry, Such a measure will 
lead to savings of valuable 
foreign cAL-hange by replacing 
tb e i Illport of Petrol('Um coke. 

7. At least four additioaal LTC 
Plants should be set up in 
different parts of the country 
with all facilities for recovery of 
coal chemicals. 

8. For Fertilizer production, coal 
should be given prerere-nce to 
petroleum products, wherever 
possible. 

9, A High·Powered Monitoring Cell 
for Coal Chemicals should be 
constituted by drawing represen-
tatives from Steel Plants, Natio-
nal Research Institutes, Chemi-
cal Manufacturers and other 
concerned Organisations. This 
Cell should provide guidance and 
ensure prompt implementation 
of policies with regard to coal 
chemicals. 

New Technology aad Telepboae 
equIpment 

22 14. SHRI AJIT KUMAR SAHA : 
Will the Minister of COMMUNICA. 
TIONS be pleased to state: 

(a) whether it is a fact that the 
main reasons for telephone breakdown 
is old and obsolete machinery of the 
department and not the telephone per" 
sonnel; 

(b) if so, Whether Oovernment have 
any plan to arranle for new technoJolY 
and telephone equipments for tho-
country; 

(c) if so, details thoreof; and 

(d) if there is no plan for roplacing 
old machines, the reasons thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA· 
TIONS (SHill RAM NIWAS MIRDHA)! 
(a) NOt Sir, Tho breakdown of tele-
phone service i8 mainly due to cablo 
failures during monsoon. 

(b) TIle Dfpartment however. bas 
planned' to induct modorn technololY 
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and equipments to improve tho telephone 
service. 

(c) Following steps are being takeD 
to modernise the telephone network : 

(1) Introduction of sophisticated 
electronic telephone exchanges 
to avoid problem" inherent with 
the electro magnetic switching 
equipment. 

(2) Provision of high grade inter .. 
exchange circuits on digital 
microwave system and optical 
fibre system and to provide 
better quality and more depen-
dable service. 

(3) Computerisation of special ser-
vices, cabl e records, fault 
rep:.1ir service, billing and admi-
nistration for efficiency and 
accuracy. 

4. Laying of main cables in ducts 
to protect them from external 
damage. 

(d) Old machines which have out-
lived their llormallives will be replaced 
progressively depending upon the 
resources. 

ConstructioD of Phosphatic Fertilizer 
Plant at Paradeep fD Orissa 

2215. SHRIMATI JAY ANTI PAT· 
NAIK: Will the Minister of CHBMI-
CALS AND fERTILIZBRS be pleased 
to state: 

(a) the progress of construction of 
Phosphatic Fertilizer Plant at Paradcep 
in Orissa and when it will be commis· 
sioned; 

(b) what is the expansion prolrammc 
of this project and when wi U this pro-
Iramme be taken up; 

(c) whether all ancillary industry 
programme baa been drawn up around 
this major projeot; and 

. (d) if so" the details thereof? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VBBRENDRA PAnL): (a) The pro-
Iress of construction of the phosphatic 
fertilizer plant at Paradeep is satisfactory. 
The DAP plant is expected to be coor 
missioned in March, 1986, and tho 
Ph Jspboric ACId/Sulphuric Acid plant. 
are scheduled to be completed by May, 
1988. 

(b) The Company has approached the 
Government wit h an expansion pro-
gramme.. which includes an ammonia 
and a soda asb plant. A decision on this 
can be taken ol'lly after the 7th Plan ia 
finalised. 

(c) and (d), A programme for deve-
lopment of ancilliary industry, cover-
ing HOPE bags and aluminium fluo· 
ride, has been drawn up by the 
Company. 

Progress or onshore and ofFshore drflUag 
ror oil and natural gas In Orissa Coast 

2216. SHRIMATI JAY ANTI PAT-
NAIK: 

SHRI ANADI CHARAN DAS : 

Will the Minister of PBTROLBUM be 
pleased to state: 

(a) the progress of onshore and 
offshore drilling for oil and natural PI 
in the Orissa Coast; aDd 

(b) the findings so Car? 

THE MINISTER OF STATB OP THB 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORB SHARMA): (a) 
and (b). Biabt wells bave been drill .. 
in the offshore Mabanadi balinfNortb 
East coast of the Bay of Henaal. The 
Jast well is under productiOD t_tinl_ 
No commercial discovery bas been mad. 
so far. 

Based on tbe results of the onshore 
surveys, OQe exploratory well i. proposed 
to be drilled in .1985-86.: ' 
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S.T.D. facilities In districts of Orissa 

2217. SHRIMATI JAYANTI PAT. 
NA.IIC: Will the Minister of COMMu-
NICA nONS pleased to state: 

(a) whether the Union Govennment 
have any time bound pro,ramme to 
provide STD facilities in all tbo dis-
trie t headquarters of Orissa as ba.1 been 
done in many other States like Kerala; 
aacl 

(b) when will all district head .. 
quarters in Orissa be given such 
facilities? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : 
(a) Yes. Sir. Provision of sro 
facilities from all district headquarters 
of Orissa to the State Capital is inclu-
ded in the 7th plan. 

(b) There are 13 district headquar-
ters in Orissa Slate out of which two 
district headqu:Ht .:TS namely Puri and 
Cuttack arc already having SID, faci-
lities. The remaining 11 district 
headquarters arc propoSL'd to be pro-
vided with STD facilities during Seventh 
Plan period subject to availability of 
funds and 8witchir.g and transmissioi1 
~pmcmt. 

ProcIuctlOB of anti-cancer dru~'S 

2218. SHRIMATI JAYANTI PAT .. 
NAIK: Will the Minister of CHEMI. 
CALS AND FERTILIZERS JJe pleased 
to state: 

(a) whether Government have taken 
steps for the production of anti-cancer 
drugs in the, country; 

(b) if so.. the namoa of the publici 
private lector ofaanisati()tls/drug manu-
fac'urinl \anita wbieb hav.! been entrus" 
~ with the task of manufacturing such 
dr~ and 

(c) the year by which such anti. 
cancer dtUI! a re expect ed to be pro. 
duced in tbe country 1 

TAB MINISTER OF CHBMICA LS 
AND PERTILlZf5RS AND INDUSTK\' 

AND COMPANY AFFAIKS (SHRI 
VEERENDRA PATIL): (a) Yes, Sir. 
10 order to encourage production, 
all anti-cancer drugs have been included 
in the scheme of de-licensing for non-
FEaA/non MRTP company. 

(b) and (c). To the extent details 
are available' Mis. CIPLA and MJs. 
Tamil Nadu Dadba Pharmaceuticals 
Limited are engaged in the manufac-
ture of various anti"c(lQcer drugs. 

Talcher Fertilizer Plant nuuaing in loss 

221 9. SHRI RADHAKANT A 
DIGAL: Will the Minster of CHEMI-
CALS AND FERTILIZBRS be pleased 
to state: 

(a) whother the Talcher Fertiliz ,r 
Plant h~ Orissa has been running in 
loss; 

(b) if so, since when; 

(c) the reasons of tbe loss; and 

(d) the steps taken to implove the 
performance of Taleher Plant ? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL): (l) to (d). 
The Talcher fertilizer plant is incurring 
losses, since the time it was commis-
sioned in November, 1980, as it has 
not been ahle to operate at optimum 
levels due to equipment imbalancel 
defects and Chronic power shortage. 
While certain short-term measures have 
been taken to improv~ the performance 
of the unit, a decision on implementa-
tion of long-term measures will be 
taken on completion of the oompre-
hensive study of th~ plant, whil;h is 
under· way, to identify the constraints 
in production. A 30 MW power plant 
bas also been installed to meet 
the requirements of pow~r to il areat 
extent. 

Rationalisation of Court fees. 

2220. SHRI SHARD DIOHE 
Will th\') Minjster of LAW AND 
JUSTICS be pleased to atate : 
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(do)' the recommendations of the 
Committee of Law Ministers of Oujarat 
Haryana, Tamilnadu, Uttar Pradesh 
and West Bangal set up to go into the 
question of rationalisation of court 
fees; and _ 

(b) what is the further progress in 
this matter ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE: 
(SHRI H. R. BHARADW AJ) : (a) 
and (b). The recommendations of the 
Committee of Law Ministers of five 
States on Rationalisation of (ourt fees 
is proposed to be discussed in the Joint 
Conference of Chief Justices, Chief 
Ministers and Law Ministers to bl) held 
shortly. 

Storing capacity of public sector 011 
companies 

2221. SHR[ C. MADHAV REDDI : 
W II the Minister of PETROLEUM be 
pleased to state : 

(a) the details about the storage. 
capacity of public seetol' oil companies 
in the country for storing furnace ('i1, 
diesel, petrol etc; 

(b) whether it is a fact that storage 
capacity of public sector oil companies 
for storing these petroleum products is 
inadequate; and 

(c) if so, the steps being taken by 
Government to make available adequate 
storing capacity for thcc;c petroleum 
products? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
(SHRI NAWAL KISHORB SHARMA) : 
(a) to (c). The adequacy of storage 
capacity for petroleum products in the 
country is continually reviewed aad_ 
auamen ta tion done wherever necessary. 
It would not be in the public interest 
to live any details. 

EspaasiOll Projects or Mattras 
Rellaerlel 

2.Zl2. saRI YABHWANTRAO 
GADAKH PATIL : W,jlt, the Minister of 
NTROLEUY- 'be ptleased to at.to 

(a) whether it is a fact that the 
Madras Refineries have initiated vario ... 
expansion projeots to augment v~rieus 
petroleum products; and 

(b) if so" the details thereof ? 

THE MINISTER OF STATS OF THB 
MJNISTR Y OF PETROLEUM (SHaI 
NAWAL KISHORE SHARMA): (a) 
and (b). Madras Refineries Limited 
ha.d ta ken up a project for expansion 
of their refining capacity from 2.8 
MTPA to 5.6 MTPA. This included a 
crude distillation unit and secondary 
processing facilities. This Project bas 
been completed in March, 198 S. 

Recruitment or local people 1ft ref.iaerles 
in Assam 

2223. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister 
of PETROLEUM be pleased to state: 

(a) whet her it is a fact that only 
local people are being recruited in the 
refineries in Assam; and 

(b) if so, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA) : (a) 
Recruitment to posts carrying pay-scales, 
the maximum of which does not exceed 
Rs. 1 2 SO/- per month are made out of 
the candidates sponsored by the local 
employment exchanges, For other posts, 
recruitment is done through open adver-
tisements. 

(b) ThiS is because of the Employ-
ment Exchanges Compulsory Notifica-
tions Act and the guidelines of the 
Bureau of Public Enterprises. 

Indigeei.- of auto .. IMaries aaits 

2.224. SHRI YASHWANTaAO 
GADAKH PATIL : 
SHRI V. TULSIRAM : 

Will the Minister of INDUSTR Y 
AND COMPANY AFFAW be pleased 
to state: 



(a) whether ft is a fact tbat Govern-
ment have drawn up a p\an· for the 
rapid indilcnisat:on of auto 2Dcillaries 
uoits; and 

(b) if 80, the details ther eor 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THB 
MINISTRY OF HOMB AFFAIRS (SHRI 
ARIF MOHAMMAD KHAN): (a) and 
(b). The O:lVcrnment has been review-
ing the development and indigenisation 
of auto ancillary industry in the country 
ftom t iDle to time. With a view to 
bridging the g lp between the demand 
and production of auto components the 
Government has in tbe recent past 
approved a larg., numb~r of new units 
and also prop)sa\s for modernisation 
of existing tech1ology as well as induc-
tion of new technologies. Government 
bas also delicensed the auto ancillary 
industry. It is expected that with the 
above measures the industry would be 
able to increase the production and 
also indigenise the components with 
latest technology. 

Raising limit of assets for small units 

2125. SHRI YASHWANTRAO 
OADAKH PATIL: Will the l\(inister 
of INDUSTRY AND COMPANY 
AFFAIRS be pleased to sta t e : 

(a.) whether it is a fact that work ins 
aroup on • uPlradJtioIl of technololY in 
selected areas in the small sector' has 
IUBlested the raising of the limit of 
assets for small unit; and 

(b) if so, Government·s reaction 
thereto 1 

THE MINISTBR OF STATS IN THB 
MINISTRY OF INDUSTR Y AND 
COMPANY AFFAIRS AND IN THB 
MINISTRY OF HOME AFFAIRS 
(SHRI AlUF MOHAMMAD KHAN) : 
(a) Y cs, Sir. 

(b) The Report of the Committee 
is bcina examined in a!l .its aspects. 

." ) , 
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National network to iDaprove tile 
teleoommualeatlon system of Nortlt 

Eastern Region 

2226. SHRI BAJU BAN RIYAN 
Will the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) whether there is any proposal 
to connect all the district headquarters 
of the North Eastern Region with the 
rest of the country with the national 
network of satellite to improve the 
telecommunication system of that 
region; 

(b) jf so, tht details thereof; 

(c) the time by which work on this 
rrogramrne would start; and 

(d) "the names of the d,strict 
headquarters proposed to be connected 
with the national network system ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHR.I RAM NIWAS MIRDHA): (a) 
The VII Five Y car Plan proposal of 
the Department of Telecommunications 
envisa8es provision of reliable trans· 
mission media such as terrestrial, UHF, 
.Microwave and Satellite Communications 
systems to cover all the district head-
quarters of the North Estern Region. 
Satellite is one of the several media 
available to provide reliable communi-
cations to aay part of the country. 
These schem;s will be undertaken sub-
ject to adequate outlay being made 
available to the TelecollltllunicatioD 
sector. On completion of these schemes 
the district headquarters will be con-
nected with reliable telecommunication 
media to their Slate CapitalS and as 
a!so to the National Telecommunication 
Network. 

(b) Of the various reliable transmis-
sion media planned to cover all dis. 
trict beadquartera of North BastoTn 
RelioD, Satellite Barth Stations ato 
already workiDI at Aprtala. Aizwal. 
ImpbaJ. Itanalar, Kohima and have 
been approved for provision in the VII 
Five Yoar Plan at followiq places: 
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Qauhati, Ha,lftong, Dipbu in Assam 
Non8stoin, William Nagar and Tura in , 
Meahalaya. 

Karona in Man ipur 

Zero, Daporezo, Seppa, Anini, 
Along, Bomdilla in Arunachal Pradesh. 

Lungleb. Saina in Mizoram 

Mon, Junebeto, Tueosang in Naaa-
land 

Kailashahar, Radhakishorepur in 
Tripura. 

(c) Work has already started at 
number (if these stations mentioned in 
(b) above. 

(d) As mentioned in (a) above arid 
subject to the availability of adequate 
outlays all district headquarters wi 11 
have access to National Telecommuni· 
cation Network. 

Direct international telecommuolcation 
link witb ~apltals of foreign countries 

2227. SHRI V. TULSlRAM: Will 
the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether four metropolitan cities 
viz. Delhi, Bombay, Calcutta and 
Madras have a direct international tele-
communication link with various capitals 
of foreign countries; 

(b) if BOt whether there is any propo-
sal under the consideration of Govern-
ment to include Hydcrabad in the list 
of internationally linked cities with other 
foreign capitals; 

(c) if 80, the details thereof.. and if 
not, reasons therefor; and 

(d) the cxt~nt to which Bombay and 
Madras will be relieved of tbe inter-
national comntWlication pressure as a 
result of inclusion of Hyderabad on tbe 
line? 

THB MINIS,TEI. OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
<SMRI R.AM NIW AS MIRDHA): 
(a) Yes, Sir. Subscriber dialled tele-
phone service is available from thela 
cities to 6 countries viz. Australia. 
France, HongkonS' Japan, Sinlapore 
and U.K. 

(b) and (c). Hyderabad is already 
baving direct international telepholle 
and telex facilities. The incoming intep 
national telephone calls are directly 
routed to a 11 subscribers in Hyderabad 
on the STD network. For tbe outloin. 
caUs the international trunk operator 
at Hyderabad has the facilities to 
directly didl any number in 134 coun-
tries. As regards international telex 
facilities, both incoming and outBoing 
calls are on fully automatic basis. For 
technical reasons, at present it is not 
feasible to extend direct subscribers dial-
ling facility for outg0ing telephone calla 
from Hyderabad. 

(d) Does not arise. 

[Translation] 

Settlement of disputes of employees of 
Kbadl Gramodyog Bha,an, New Delhi 

2228. SHRIMATI VIDYAWATI 
CHATURVEDI: Will the Minister of 
INDUSTRY AND COMPANY 
AFFAIRS be pleased to refer to the 
replies given to Unstarred Questions 
No, 8930 on 27th April, 1981 and 
961 on 14th July, 1982 regarding settle-
ment of disputes of employees of Khadi 
Gramodyog Bhavan, New Delhi and 
state! 

(a) whether disputes of employees 
or Kbadi Bhavan, New Delhi, which 
are pending with the Khadi Gramodyog 
Ayol for about the last 8-10 years bave 
been settled in a jusl Hied manner, 
and 

(b) if not, the time by which these 
disputes are Ii kely to be settled 
tinally ? 

THE MINISTER OF STATE IN THE 
MINISTRY OP INDUSTRY AND 
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COMPANY AFFAIRS AND IN THB 
MtNrSTI.Y ,OF HOME AFFAIRS 
(SHRI ARIP MOHAMMAD ,kHAN) : 
(a') There is no dispute of the 
em"toyeea of the Khadi Gramodyol 
Bhavan, New Delhi pending for the last 
8-10 years, with the Khadi Gramodyog 
AyoS. However, a case relatinl to 
seniority, of an employee covered jn 
tile reply to Question No. 961 of 1981, 
could Dot be finaUy lett led, in view of 
representations from other aff" cted 
employees. 

(b) Thilt case will be settled as 
early as possible. 

I English] 

Shelving of iadustrles based on HQJ 
pipe Jine 

2229. SHRI SHIVENDRA BAHA-
DUR SINOH: Will the Minister of 
PETROLEUM be pleased to state: 

(a) whether those industries which 
were licensed on the basis of the HBJ 
pipeline from Bombay High to JaSdish-
pur (U.P.) are ljke]y to b.: shelved due 
to the delay in commissionina of the 
pipeline; 

(b) whether th ere are any such in-
duatries who have started implement· 
Ina their project but cannot 80 into 
production on account of this delay; 
and 

(0) if so, what assistance would 
Government offer with regard to 
interest on loans taken by such indus-
tries? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRJ 
NAWAL KISHORE SHARMA): (a) 
According to the information available 
with thi, Ministry, six fertilizer projects 
are proposed to be set up b"lsed 011 the 
HBJ gas pipeline. The schedule or gas 
requlrcmen t for the bt)ilers of the first 
fertilizer plant at Gunn in March 1987 
is expected to be mtt; 

i (b) and (c). Do' not arise. 

Import of ~t to meet 'price rise 

223 O. PROF. P. 1. KURIaN: 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state: 

Cd) whether the price of It. vy free 
cement has sone up very high in the 
market; 

(b) if so, reasons thereof; 

(c) whether Government propose to 
import cement to me¢t the price rise; 
and 

(d) if so, the 4etails thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAlRS 
(SHRI ARIF MOHAMMAD KHAN) : 
(a) and (b). Non levy cement is free 
from price and distributioll control. 
There has however J been recently 
an jrcr~ase in the demand for non 
levy oement due to increase in the tempo 
of construction activity particularly in 
important urban centres which could 
have resulted in a temporary ~purt of 
prices of non levy cement. 

(c) and (d). Against import autho-
rised in 1 984-8 5, CQotratts have been 
entered into by State Tradins Corpo· 
ration of India for 3 lakh tODne& of 
Cement. There is no proposal, at present, 
under consideration for issue of any 
fresh authorisation for import of 
cement ~ 

AUocatioaln the fteld of Fertilizer 
Jn4lustry 

2231. SHRIMATt OBETA 
MUKHERJE'E: Will the Minister of 
CHEMICALS AND FBRTILIZERS be 
pi eased to stat (:. ~ 

(a) the proposed allocation in tbe 
field of . fertilizer industry in the 
Scvtnth ~tan in the country as a whole; 
and 
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(b) the percentage of propo cd 
allocation of the st\Qle in the eastern 
States , 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VBERBNDRA PATIL) : (a) and {b). 
Allocation of funds for the fertilizer 
plants can be d,~cided only after the 
Seventh Plan has been finalised by the 
Planning Commission. It is, therefore, 
difficult to indic~te, at present, either 
the overall allocation for fertililer plants 
or the specific percentage allocation for 
plants in eastern States, during the 
Seventh Plan period. 

Mis Beugal Pqtterles Limited 

2232. SHRIMATI GBETA 
MUKHERJEE: 

SHRI INDRAIIT GUPTA: 

Will the Minister of INDUSTRY 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether Union Government 
call cd a meeting of various Government 
Departments/representatives, West Bl!n-
gal State Government representatives, 
representatives of all the unions and the 
management of Bengal Potteries and 
representatives of Industrial Reconstruc-
Uon Corporation of India and M.Ps of 
WOIt Benlal for discussina the affairs of 
the Bengal Potteries soon after the 
bst budget session of Parliament; 

(b) if so, the proposals of the Govern-
ment and the consensus of the 11on· 
official persons invited to the .meetina; 
end 

(0) the steps taken by Government 
since this meet ing for resolviol the 
crisis of the company ? 

THE MINISTBR. OP STATE IN THB 
MINISTRY OF INDUSTR.Y AND 
OOM'PANY AFFAIR.S AND IN THB 

',MINISTRY OF HOMS AFFAIRS 
(SHRI ARtF MOHAMMAD KHAN) : 
(a) Yos, Sir t 

(b) The prospects of rcvival ot tb., 
undertaking through a viability plan' 
involving modernisation of the Crockrn 
Unit and closure of the Insulator and 
Pla,ter of Paris Units was disCu.ged~' 
The consensus of opinion or thc non .. 
officials who participated in the meeting 
was that rc.vival or the ul1dertakinl on 
the basis of viability plan considered by 
Government was not ac::eptable~ 

. (c) A view as to tho future disposi. 
hon of the undcrtakina would be taken 
in the light of tbe findiogs or the vluioUI 
studies carried out for revivaJ of the 
und eeta king. 

Drilling for gas or off reserve In 
West Bengal 

2233. SHRI PRIYA RANJAN 
DAS MUNSI: 

SHRT R.P. DAS : 

Will the Minister of PETROLEUM 
be pleased to state: 

(a) whether international ~ 
have further found in their survey, the 
possibility of gas and oil reserve in 
GangetiC basin of Wcst Bcnsal and Bav 
of Benga1 area includina the Calcutts 
hinterland and H?.ldia; 

(b) if so, which are those area. and 
the pr<lgress made by Oil and Natural 
Gas Commission to begin the driltinl 
in th")~e areas; and 

(c) the ptace~ where Oil and Natural 
Gas Commission have enlapd for dril. 
ling to find either las or oil resorvc In 
West Bengal? 

THE MINISTER OF STATB OF THE 
MINISTRY OF PETROLBUM (SHIU 
NAWAL KlSHO.RB SHARMA) : (,) 
and (b). An assesamcnt mado io J 91'S 
by a Sovict team indicated tho deltaic 
plains of West Benpl as prospective 
fat hydro car bollS. 

ONOC have so far drilled "ell io 
Welt Bengal at Bodra. Bakultala,Oalal, 
Diamond fIll bour, aadha, Abba,. 
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Biahnupur, Jaauli, Naldab, Maju and . 
Dhananjaypar . 

(0) At present, ONOC is . drinin8 a 
won Bodra-2 at Bodra. Tbe wells Maju-
%' and Dbananjaypur-l are under 
~tiol' 

CODItrUetIoll of Head Post Otflce 
BuIlding at Rourke'a 

2134. SHRI CHINTAMANI PANI-
GItAHI : Will the Minister of 
COMMUNlCA nONS be pleased to 
Itate : 

<a> whether the Rourkela St eel Plant 
bas given lard to the Orissa postal cir-
cle for constru ct iOD of a Head Post 
Office there; 

(b) if so, the reasons for not cons-
tructina the said post office; and 

(c) whether Government are cansi-
.fiD~ to make Rourkela a separate 
poltal circle ? 

THE MINISTBR OF STATE OF THE 
MINISTR.Y OF COMMUNICATIONS 
(SHRI R.AM NIW AS MIRDHA): (a) 
Yel, Sir. 

(b) Depar tmental formaliti es for 
construction of this Post Office buildina 
have commenced. Preliminary draw-
inas are unde,' preparation. 

(c) No, Sir. 

JobI for ... uracturlng shells awarded 
to PrIvate Secton 

2235. DR.. V. VENKATBSH: Will 
'the Minister of DEFENCE be pleased to 
state: 

<a) whether lome of the importunt 
.lobi Of items which have so 1001 beeD 
manuracturtd in various Ordnance 
Factories are now beiDI steadily away to 
.ttain private sectors for manufactures; 

(b) whether it is a fact that a firm in 
private sector in Ludhiana has been 
awarded a job for mar,"facturina sbells; 
aad 

(c) if so, the facts thereof and reasoo. 
thereuf? 

THE MINISTER OF DEFENCE 
(SHRI P. V. NARASIMHA RAO): (a) 
Orders for Defence stores are placed on 
the Civil Sector Industry (both Public 
and Private Sector) when the inhouse 
capacities in Ordnance Factories for the 
product of ary particular item is not 

adequate to meet tbe project requirements 
of the Services. 

(b) and (c). Orders on several firms, 
both in the public sector and the private 
sector. located in different places 
including a firm in the private sector 
in Ludhiana, have been placed for 
supply of various Ddence stores inclu-
ding shells. Orders are placed in accor-
dance with the prescribed procedure. 

Agreement between TELCO and Honda 
of Japan to manufacture passenger car 

'2236. SHRI MUKUL W ASNIK : 
Will the Minister of INDUS fRY AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) Whether the TELCO of Tatas 
have entered into an a,rcement with the 
Honda Company of Japan for collabora. 
tion to manufacture passenaer cars in 
India by the year 1987: 

(b) whether the said company hu 
approach ed tbe Government of India for 
the approval of the said a,reementi and 

(c) if so, the result thereof? 

THB MINISTER OF STATB IN THB 
MINISTRY OF INDUSTR.Y AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
ARIF MOHAMMAD KHAN) : (tt) to 
(c). No such proposal has been received 
by tbe Government. 

Laylag of gas PipellDe for Boat., Hlp 
crude to Nortla IDtUa 

2.2 37. SHRI MUKUL W ASMDC : 
Will the Minister of PBTROLEUM be 
plealed to Itato : 



(a) whetber it is a fact that State 
Government of Maharaabtra has appro· 
abed the Union Government to lay 'he 
188 pipeline to carry Bombay High crude 
to North India by the Central Railway 
line route instead of the proposed 
Western Railway line; 

(b) if so, Whether Government have 
considered an the aspects of the matter; 
and 

(c) if so, the results thereof? 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) 
Yes, Sir. Government of Maharashtra 
bad suggested that the gas pipeline be 
taken along the Central Railway route, 
i. e., SUrat, Bhusawal. Itarsi, Bhopal 
and then to Jagdishpur. 

(b) and (c). This was considered by 
the Government and found to be more 
expensive than the alternative alignment 
of routing the pipeline through Madhya 
Pradesh to Rajasthan and Utter Pradesh. 

Tenders for Onshore drilling Contracts 

22.38. SHRI MUKUL WASNIK: 
Will the Minister of PETROLEUM bo 
pleased to state : 

(a) whether the Oil and Natural Gas 
Commission has recently invited tenders 
for the award of deep onshoro drilling 
contracts; 

(b) jf so .. the response thereto; and 

(c) whether tho bids have been 
finalised? 

THE MINISTER OF ST ATB OF THB 
MINISTRY OF PBTROLEUM (SHRI 
NAWAL KISHORB SHARMA): (a) 
Yes Sir. The Oil and Natural Gas 
Commission has invited two tenders, one 
(or the charter hire of four 6000 ints. 
drilling rias and the second for tbe 
charter hire of two 3500 mts drilling 
rill from Indlan entrepreneur •• 

lJI 

(b) Quotation were' rccoived from 
15 firms in th e first tender and 13 fireal 
in the second tender. 

(0) No Sir. 

S. T. D. fadUty to Bulclaoa Dlstrlet III 
Mabarasbtra 

2239. SHRI MUKUL WASNIIC : 
Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether Government have decided 
to connect all the districts in the country 
by S. T. D.; 

(b) if so, whether Government are 
considering to provide S. T. D. facility 
to the felr flung and blckward areas on 
priority; 

(c) if so, whether Buldana district in 
Maharashtra is included in such a 
scheme; and 

(d) if SJ, t he time by which tbis 
facility will materialise there 1 

THE MINISTER OF STATS OF THB 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): <a) 
and (b). Yes, Sir. Linking all District 
Headquarters to respective State Capital. 
in the country is a plan priority. 

(c) aDd (d). Yes, Sir. For Buldana 
district in Maharashtra the District 
Headquarter of BuJdana is propoled to 
be linked to Bombay by SrD duriog tho 
7th pla" period. 

Integrated Telecommunication Network 
Proanuame 

2241. SHRt VIRDAI CHAMDBR 
JAIN: Will the Minister of COMMUNI-
CATIONS be pleas::d to refer to the 
reply liven to Unstarred 'Qu.tioa NO. 
1888 on 20th July, 1982 r'larciina 
Intcarated Telecommunication Network 
Programme and atat, : 

(41.) the prolCCIS made 10 far.. in 
tho eXpanlion and devolopmea& of ,be 
iDte.rated pro.raauaei aDd 
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... , (b) tbo time by wbicb this work will 
b..'n in :BL\r mor (R~j~sthan), Matbura 
(U. P.) tlnd Kohima and is likely to be 
completed fully' 

THE MINSTER OF STATE OF THE 
MINSTRY OF COMMUNICATIONS 
(sfttt ·llAM NJWAS MIRDHA): (a) 
Network p~ans h.lve been prepared, 
projects are showina 101' and are under 
cODiideration for san"tion in respect of 
J(ohima~ Barmer. Nainital and Mathura. 
BuUdinl work is in progress in Kohima 
and Bstimates are under preparation for 
.afmer. Nainital al1d Matbura. 

(b) The work in respect of equip-
ment installation is expected to start by 
the end of 1 98 5 in Kohhna. Equipment 
for Darmer and Malhura is expected 
duriq 1986. The whole proj~ct is 
planned to be completed by the end of 
1988. 

0pen'1II of Petrol Pumps In Rajasthan 

2.242. SHRI VIRDHI CHANDER 
JAIN ~ Wi11 be Minister of PETRO· 
LEUM be pleased to state: 

(a) whether it is a fact that the 
people of such places as Mohangarh, 
Na~hDa and Ram.arb in district Jaisal-
mer whicb bave become important 
places due to Rajasthan canal reaching 
thero, arc facing great difficulty in the 
absence of petrol pumps; 

(b) whether the re-assessment of the 
potential has been undertaken; and 

\c) if 10, the results thereof 1 

THE MINISTER OF STATB OF 
THE MINISTRY OF PETROLEUM 
(SHIU NAWAL KlSHORB SHARMA): 
(a) to (c). Based 011 market surveys .. 
Mohar. garb, Nachna and Ramgarh in 
Jaiaalmcr D iSl tiet of R»jastban hn ve 
ben iacluded for do~elopment of Low 
Coat Petrol/Diesel outlets in tho Marke-
tift. Piau -of the oil industry for 
~98J.8t; 

. J.weuragement to DlIlufattur~s of LPG 
eyltnders 

2243. SHltI VlJAY A KUMAR 
IlAJU :. WUI the Minister of PETRO" 
LEUM be pleated to atate : 

(a) the number of units for manu· 
facturirg of LPQ cylinders which have 
been encouraged over the past threo 
years; 

(b) whether there is at.y proposal to 
encourag e some more units tc ptanu· 
facture some more units to mlnuf~cture 
LPG cylinders in the country to cater to 
tbe demand of the consumers; and 

(c) if so, h ow many applic"t\ons 
from the intetiding entrepreneurs ar" 
pending with the Government 1 

THE MINISTER OF STATE OF THE 
MINISIR Y OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA) (a) More 
than 600 units for manufacture of LPG 
cylinders have been registered by DOTD. 
Oil Industry bad placed order for three 
years in 1983 with 21 cylinder manu-
facturing units. 

(b) No, Sir. 

(c) No applicatioll are pcnJing with 
the Government. 

Setting up of National Test Range in 
Ba)asore, Orissa 

2244. SHRI HARIHAR SOREN: 
Will the Minister of DEFENCE be 
pleased to state : 

(a) whether O"vernment h:\Ve a 
proposal to set up a Nation,ll Test 
Range in Balasore district, Oriss:l; 

(b) if so, the sites selected for 
that purpose; 

(c) the amount estimated for the 
above project; and 

(d) the steps taken ill this r .:gard 1 

TIlE MINISTER. OF DBFBNCE 
(SHRI P. V. NARASIMHA RAO): (a) 
Yes, Sir . 

(b) The site selected is at the coastal 
area of Balasore District in Orissa State~ 

(c) The cost estimates are .beiQI 
worked out. . 
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(d) Detl'ited ,roposal is beina liRa H. 
led. Action i8 on hand to obtain 
n_s.ary sanctions and progress the 
Pl'oJect. 

Import of Electronic Exchanges 
from France 

2245. SHRI ANANT A PRASAD 
SETHI: 

SHRI SRIBALLA V PANIO· 
RAHI : 

Will tbe Minister of COMMUNI-
CATIONS be plea4led to state: 

(a) whether Governments attention 
has heen drawn to the Telegraph dated 
11th July, 1985 that three 10,000 line 
electronic Exchanges imparted from 
France and damaged in the rains at a 
Calcutta port last year are still awaiting 
the arrival of French experts to assess 
the damage; and 

(b) if so, the details in this regard '1 

THE MINISTER OF STATE OF THE 
MJNISTRY OF CUMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): I a) 
Yes, Sir. 

(b) Some of the electronic exchange 
equipment. imported from France was 
subjected to flood waters due to unpre-
cedented rains ~nd flooding in Calcutta, 
in June, 1984, while stored in a 
covered Warehouse and not at Calcutta 
Port in August, 1984 as mentioned in 
the news report. The examination of 
the affected 1cases is already in progress 
two-third cases have already been ex'tmi-
ned, in association with the French 
experts and Insurance Surveyors. The 
examination of remaining cases is likely 
to be completed shortly. 

Shortage of L.P.G. cylinders 

2246. SHRI S.M. GURADOl: 
Will ,the Minister of PETROLBUM be 
pteased"t& state: 

(a) Whether it is a fact thut there is 
a .hortaie of L.P.G, cylinders in tbe 
fountl'1; 

(b) whether Governmen t bave planned 
suit.able programme for tb e supply of 
L.P.O. cylinders to meet the Itowinl 
demand of consumers; 

(c) whether it is a faot that the 
Association of M:lnufdcturers of L.P.G. 
Cylinders has c.)mplained that several 
of the manufactu;ing units arc unable to 
complete the orders due to non-supply 
of valves for L.P.G. cylinders; and 

Cd) whether it is a fact that cylinders 
valuing crores of rupees are piled up in 
)uch factories ? 

THE MINISTER OF STATE OFTHB 
MINISTRY OF PETROLEUM (SHRI 
NA WAL KISHORE SHARMA): (a) 
No, Sir. 

(b) Yes, Sir. 

(c) Yes, Sir. 

((\) The total production of LPG 
cylinders during 19ts4-8 S huving been 
in excess of the requirement of the oil 
companies, some ~yiinder invcndoxdes 
developed with some manufacturers. 
The quantity and value of sucb stocks 
has not been reported to the oil industry 
by the units. 

Complaints regarding fUDctioning of 
telepbone system In the Capital 

2247. SHRI DHARAM PAL 
SINOH MALIK: 

SHRI M. RAGHUMA 
REDDY: 

Will tho Minister of COMMUNICA· 
TIONS be ploased to state: 

(a) Whether there have beeD a num-
ber of complaints from tbe subscribers 
relatiol to ioefficient telephone services, 
wrona and intlated billiol and poor 
special facilities; 

{b) if so, the number of such com-
plaints received during 1St January, 
1985 to 30th June, 1985; and 

(c) the actiOl\ t,.kon thereon ? 



Written Answer, 

THE MINISTER OF STATB POR 
COMMUNICATIONS (SHlU R.AM 
NIW AS MIRDHA): (a) Yes, Sir. 

(b) The number of complaints relard-
ing telephone service and special facilities 
were 9,5 S, 946 and for wrona and in-
fiated billing 757 O. 

(c) The complaints received in "Fault 
Repair Serviced" in the exchange are 
made over to the line staff or switch 
room to clear the fault. Written com-
plaints 8re acknowledged immediately 
on receipt and fOIwarded to the con· 
cerned officer for attention at the car-
liCit and a final reply is sent to tbe 
subscriber. 

SimiLlrly, eXCeSS billing complaint is 
processed in tbe area Mantlger office 
and after investigation the case is 
decided and subscriber is informed 
accordingly. 

S.T.D. service from Port Blair 

2248. SHRI MANORANJAN 
BHAKTA: Will the Minister of COM. 
MUNICA TIONS be pleased to state : 

(8) whether it is a fact tbat there is 
continuous demand for STO service 
from Port Bta ir to Mainland, which was 
to be augmented by 1984 but nothing 
bas been done; and 

(b) whether Government prop-'>se 
to augment STO service from Port 
Blair? 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
(SURI R.AM NIWAS MIRDHA): (a) 
Yes, Sir. S.T D. service from Port 
Blair to Mainland was programme:! for 
1984· 85 by auamenting the number of 
circuits to mainland. Action to aUlment 
the circuits ia under way. 

(b) Yes, Sir. It is proposed to pro-
vide SrD facilities from Port Blair by 
aUlmentina tbe number of circUits. 

Criteria for tlecltriag teaure 8t8t1Olls 

22SQ. SHRI M. AR.UNACHALAM: 
Will the Minister of COMMUNICIt-
TIONS be pleas ed to state: 

(a) whether a number of stations 
are dec1ared as tenure stations; 

(b) if so, the ccit eria for dec\ariDI 
a station a ter.ure station; 

(c) whether the persons posted in 
tenure stations 8fe rotated immediately 
on completion of their tenure; and 

(d) how many persons havo conti-
nued beyond their tcnure in the past 
one year and t he reasons thereof '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIROHA): (a) 
Yes, Sir. 

(b) The edt eria for declaring a sta-
tion as tenure station is decided on the 
basis of clim~tic conditions and availa-
bility of other essential se; vices like 
housing, education, Law and Order. 

(c) Yes Sir, as far as possiblo. 

(d) Information is being collected 
and the same will be placed on the 
table of the House after collect jon. 

Completion or pipelllle Cor supplyiDll8I 
to Hazira fertilizer project 

225 I. SHRI HANNAN MOLLAH : 
SHRIMATI KISHORI SINHA : 

Will tbe Minister or PETROLBUM be 
pleased to stat e : 

(a) whether it is a fact that the Oil 
and N4tural Oa8 ComrnilsiOD wu to 
compI et e 24 S kill. of pipeline for .&qppl,., 
inS gas to Hazira fertilizer pl., by 
January, 1985; 

(b) whether it is a fact that the 
ONGC Could complete only 30 kID,· ,01 
pipoline till January, 1985; 
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(0) , if 10, tho reasons fOI sucb 
shortfall in the larpt by the ONGC; 
and 

(d) the latest position reprdinl 
completion of this pipeline projeot by 
tbe ONOC 1 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM (SHRl 
NAWAL KISHORE SHARMA): (a) 
Yes, Sir. 

(b) No, Sir. About 
pipeline was completed 
1985. 

226 kms. of 
by January, 

(c) The slippage occured mainly due 
to delay in supply of coated pipes and 
due to difference between foreign and 
Indian contractors. 

(d) The laying of pipeline is com-
pleto except a small portion of Mindola 
rivor crossing for which work is in 
proiresi. The present plan for comple-
tion of work requires pulling of the 
pipeline by Mis. McDermott's barge 
with the "ti e-in tt (welding) of pipes at 
four location in the middle of River 
Mindola. Both these operations are 
critically dependent on weather and 
tidal conditions. Simultaneously an 
Cllternative contingency plan involving 
laying of 2 S km. land lin e pipe to bye 
pass Mindola river has also been drawn 
up. 

Opening of Salulk Schools in 
Maharubtra 

2252. SHRI BANWARI LAL 
PUR.OHIT : WiIJ the Minister of 
DBPSNCB be pleased to state : 

(a) whether Union Government have 
received representation from Maha-
rasbtra Government to open "Sainik 
School.' t In .. aharaabtra State; 

(b) the number and locatiolU wbero 
Sainik Schools are presently ronnina in 
'fabarasbtra State; 

'(c) whether a proposal to open 
"Sataik Schoo'" at K.a.mptoc iu Ha.,lll' 

District (Mabarashtra) 1& also under 
consideration of the Union Qovernment 
since Ions; 

(d) if so, the time by which the 
Sainik School at Kamptee will start 
fUDeti onins; and 

(e) the number of new Sainik School. 
proposed to be started in Maharashtra 
State during tbe Seventh Five Year Plan 
period? 

THE MINISTER OF DEFENCE 
(SHRI P. V. NARASIMHA RAO): (a) 
and (0). A Sainik School is established 
on the specifiic request of a State 
Govornment as the entire capital expen-
diture and a major portion of the recur-
tiDK expenditure of tbe School has to 
be borne by the State Government. 
No request has been received from the 
Government of Maharashtra for opoo-
jnB a second Sainik School in the 
State. 

(b) In Maharasbtra, one Sainik School 
is functioning at Satara. 

(c) No, Sir. 

(d) Does not arise. 

Setting up of Gas based Fertilizer Plant 
In Vlclarbba Region of Mabarasbtra 

22S3. SHRI BANWARI LAL 
PUROHIT : Will the Minister of 
CHBMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether the Union Government 
bas received requests from Mabaraahtra 
Government and from people of Maha-
rashtra to let up las based fertilizer 
unit and Petto-Chemical Complex in 
the Vidarbha region of Maharashtra 
State; 

(b) if so, whether Union O('vernment 
have taken any decision on the request 
of the Slate Government; and 

(c) if so, the details thereof and 
wben tho proposed unit and comple" will 
be set up 1 
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THB MINISTER OF CHEMICALS 
AN!) FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PA TIL) : (a) Such 
demands were made from some States, 
inoJudin. Maharashtra, for setting up 
ps.based fertilizer projects. 

(bl and (c). Locations of rertiliz~r 
~ \ants are baled on techno-l,conomic 
factors which, intec·aliJ include dern..lnd 
of fertilizers, availability of feed-stock .. 
. lnfrastructure fac:lities and other rde-
vant considorations like impact on l envi-
ronment. Based on these considerations, 
fertilizer plants, using Bombay High 
Oal, have been located/are to be set up 
at ThaI (Maharalthtra), Hazira (Gujarat), 
Guoa (M.P'), AonJa, Jaadishpur, Babeala 
and Shahjahanpur (all U.P.) aud Sawai 
Madhopur (Rajasthan). A gas-cracker 
complex is also proposed to be set up in 
Railad District of Maharashtra. 

L.P.G. agencies In Nagpur 

2254. SHRI BANWARI LAL 
PUROHIT : Will the Minister of 
PETROLEUM be pleased to state: 

(a) the number of LPG agencies of 
different petroleum companies presently 
functioning in NJgpur (Maharashtra); 

(b). whether there is a p;:oposal to 
open more LPG agcncie~ in Nagpur 
durina the Seventh Five Year Plan 
period; 

(c) if so, the details thereof; and 

(d) Keeping in view the shortalc 
or LPG in NallPur, when the proposed 
aaencies will start functioning ? 

THE MINISTBR. OF STATE OF THE 
MINISTRY Of PETROLEUM (SHRI 
NAWAL KJSHORB SHARMA): (a) 
21 LPG distributorships of different oil 
compr.nics are fUDctioning in Nagpur. 

(b) to (d). It is proposed to open 
8 more LPG distributorships in Nagpur 
under the Oil Induatty's Marketing 
Plans upto 1985·86. Out of tbese 
8 distributorships, 6 are likel, to be 
Qommissioned durin, 198 5- 86. 

Recommendations of tile Sarht Committe. 
on TelecoaaDllUlleatlou . 

1.255. SHRI M. RAOHUMA 
RBDDY Will the Minister of 
COMMUNICATIONS b!) pleased to 
state : 

(a) wb ether some of the recommen-
dations of the Sarin Committee on tele-
communications are still to be imllio-
mented; 

(b) whether Government ,have 
accepted .these pending recommenda-
tions in principle; 

(c) if so, what is holding up the 
implementation of the recommendations; 
rnd 

(d) the details of the pending reco· 
mmendations ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
(SHRt RAM NIWAS MIRDHA) : (a) 
Yes, Sir. 

(b) 378 out of 437 recommendations 
of the Committee have been accepted 
in principl e. 

(c) The accepted rec0mmendatioDS 
have either been implemented or are in 
the process of implementation. 

(d) The recommendations which are 
yet to be rejected/accepted pertain to 
formation of Zonal set up in the field, 
splitting of ITI, Integration of Tele-
sraph traffic and Bngineering divisions 
and converaion of Combined OffiCe' into 
Departmental Telegraph Offices. 

[Translation] 

Govel'DBle8t quarters to P • T Stafl' 
III Vannasl cUvlaloa of U.P. 

22.56. SHltI RAJ KUMAR. RAJ : 
Will the Minister or COMMUNICA-
TIONS be pleased to stato : 

(a> whether it is a rlct tbe t t,here 
aro no 00 vernment quarters '''ailable 
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for the POlt and Telt"lraph staff 
working in Varanasi Division of 
U.P.; 

(b) If 10, tbe reasons therefor; 
and 

(c) the time by which the facility 
of Government quarters will be provided 
to tbem ? 

THE MINISTBR OF STATB OF THB 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA) : (a) 
No, Sir. 155 staff quarters exist in 
Varanasi Division. 

I (b) Does not arise in view of 'A' 
above. 

(c) Does not ari~e. 

ShortaAe of Inland letter cards and 
envelopes in Post offices of Azam-

garh District, U. P. 

2257. SHRI RAJ KUMAR RAI: 
Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether it is a fact that inland 
letter cards, post cards and envelopes etc. 
are not available in the post offices in 
rural areas of district Azamgarb; 

(b) if so, the reasons therefor; and 

(c) the action being taken by Govern-
ment to improve the position? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI RAM NIWAS 
MIRDHA): (a) to (c). There have 
been no reports reaardinl shortage of 
Inland letters, cards, Post Cards and 
elQbo~e.s envolops in post office8 in 
raraJ areas of Azamlarb Disttict. There 
may, however, be some isol~ted cases of 
trmporary shortales of some items 
in some offices due to distributional 
difficulties. These have betn taken 
~ <>f an4 Post Master General, UP 
Cite1e his bcon iAstructed to ensure 

sati.ractory supply of various items" of 
po,talatationery to all the offices. 

ConIIrmatlon or dally wage workers II 
Deihl Telecommunleatlonl 

22S8. SHRI RAJ KUMAR RAI: 
Will t he Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether it is a fact that tho daily 
wale workers in Delhi Telecommuni-
cations have not been confirmed even 
after eontinuous employment of seven to 
eight year~; 

(b) if so, the details thereof; and 

(c) the time by which Government 
is likely to confirm them 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF C01\fMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) Yes, 
Sir. 

(b) Approximately S,OOO casual 
mazdoors are working on date. 

(c) Out of (b) above, a total of 
about 700 casua 1 mazdoors are being 
considered for regular absorption al~tnst 
the regular vacancies in cadre of regular 
mazdoor, Peons, Lineman, Wireman, 
Gateman/Chowkidar etc. in 1984 
recruitment. The otbers will be absor-
bed as and when the vacancies come up 
in future. . 

Opening of Post Ofliee at KarJdda .. R ....... 
Saral Village, Dlstriet AJamgarII, U.P. 

22 S9. SHRt RAJ KUMAR R.At: 
Will the Minister of COMMUNI" 
CATIONS bJ pleased to state: 

(a) when approval was Jiven to open 
a post office at Karkbia-R.ultom Sarai 
Village, Dist tict Azamprh, Uttar 
Pradesh; 

(b) the aetion being takeB by GoVero-
men t to open this post office; and 

(c) bow 1001 will the local people 
bavo to wait for it 1 
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THE MINISTER OF STATE OF 
THI! MINISTAY OF COMMUNICA-
IONS (SHRI RAM NIWAS MIRDHA) : 
(a) Opening or Post Office at village 
Karkhia tlustam Sarai d\strictA z;lmgarh, 
U.P. was cpproved in principle un 
19-12·1984. 

,(b) and (c). Action for opctiing the 
post office will be taken when the 
economy erders banninl the creation of 
DOW poat. is lifted. 

{ 1J'iII,lIj/tJ 

Deposit money collected by Lohla 
Machines Ltd 

2260. SHRl R. M. BHOYE: Will 
the Minister of INDUSTRY AND 
OOMPANY AFfAIRS be pleased to 
state: 

(9) t~e total amoQnt collected by Lohin 
)4aQbines Limited .. Kanpur by way of 
deposit money for bookin.S orders at Lhe 
rate of Rs. 500/. per scooter; 

(b) the number of applicants on the 
waiting lists maintdined by the Company 
as on lst April" 1 98 5 and how m'.\ny 
years it will take to clear the pending 
orders; and 

(c) the number of scooters so far 
released and the criteria adopted for 
~boir distribution '1 

THE MINISTER OF STATE IN THE 
MlNISTR Y OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THB 
MINIS~Y OF HOME AFFAIRS 
(SlUtl ARIP MOHAMMAD KtlAN): 
(a> The company bad reported to h:lVe 
cQ1lc~ted an amount of Rs. 11 S crores as 
~its for bookina of orders for 
scooters, 

(b) The I.llunber of pending orders .. on 1.4-1985 was 21 la~hs and tbe 
c;ompany e~ects to clear these witbio. 
6-7 years. 

(0) The company bas reported to 
have 'despatched 31~ 200 scooters till 
31·'·198 S. The allotment of scooters i • 
• a40 ares. wise (numberiri S 3) in ~ho 
'olloWinl mannor : 

(i) 2 S% of annual production i, 
aUotted by draw of lots to deben-
ture holders; 

(iiJ 3 S% arc allotted as per area wise 
priority lists generated on com-
puters; 

(ijj) 3 5}~ are aUolted by draw of lots 
areawise every quarter; 

(iv) Upto S% are for allotment 
against manufacturers quota. 

Expansion of companies 'Without 
permission 

2251. SHRI K. PRADHANI: Will 
the Minister of CHEMICALS AND 
FERTILIZERS be pleastd to state: 

(a) the names of the dru~ companies 
(both Multinationals and Indian) whicb 
have expand .. d their units without 
Govrrnment·s permISSIOn and thus 
violated the provisions of the Industrial 
(Development and Regulation) Act; 

(b) the particulars 
produced and marketed 
panit s as a result of 
expansion without 
approval; and 

of the drugs 
by these com-
their capacity 
Government's 

(0) what penal action bas been or is 
prop:>sed to be taken against these defau-
lting o~rnpallies. 

THE MINISTER OF CHEMICALS 
AND FERTILIZBRS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL) : (a) to (c). 
The information will be coli eote<! and 
laid on the Table of the House to the 
extent available. 

Coehla Reftaerles 

2266. SHRI V. S. KRISHNA IY!R : 
Will the Mini'ter of PETROLEUM· be 
pJeased to stat e : 

(a) whether it is a f~ct that duo to 
frequent closure of Cochin I\eftneries. a 
i.rJe nUl11"t of, 'killed "raonael, lift 
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the country to wurk in lulf countries for 
lucrative jobs; 

Cb) if so, how many persons have 
left and gone to gulf countries during the 
last three years; and 

(c) the steps Government propose to 
take ,to stup brain drain occurring as a 
result therc:of ~ 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) and 
(b). A total of of 8 employees of Cochin 
Refineries Limited had gOlle abroad from 
1982- 83 to 1984·85 purely for better 
remuneration and not because of any 
closure of the refinery. 

(c) Does not arise. 

Expansion of telecommunication facilities 
in Maharashtra ' 

2263. SHRJ BALASAHEB VIKHE 
PATtL: Will the Minister of 
COMMUNICATIONS be ploased to 
state: 

(a) the plans for expansion of tele-
communication facilittes in the State 
of Maharashtra during the next five 
years; 

(b) th! benefits that will accrue to 
the rural areas/hill areas; 

(c) the areas that will be benefited; 
and 

(d) those areas which will still remain 
uQcovered ? 

THB MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
(SARI RAM NIWAS MIRDHA): (ll) 
DetaUed plans for expansion of Tele-
cOmtnidnicatiol1s facilities in the state 
of Maharashtra for the next five years 
bave not yet been finalised, since alloca7 
tion of funds ror Telecom Department 
ror tbe 7th plan is not decided. However, 
demands are proposed to be faUy met 
in NrtJ ar •• a. 

Wrirttn Answ'rs 

(b) About 200 long distance public 
telephones and small AutomatIc Ex-
chaolcs for fu1fllinS the demands in rural 
areas/hili areas are proposed to be ill8t-
ailed subject to a vailabUhy of resources. l 

The rural areas will derive the follo-
wing benefits out of telephone facilities : 

(i) Improvement in socia ec"nomic 
conditions 

(ii) Control of Rural to urban 
ffi'gration 

(ijj) Reductiog isol.llio.l 

(iv) Substitute for travel 

(c) and (d). All areas are proposed 
to be covered subject to feasibility, 
demands and resources. 

Offer of U. S. assistance for strengthealng 
and modernislnf; Indian defence 

capabilities 

2.264. SHRI BALASAHEB VIKHB 
PATIL: Will t.he Minister of DEF-
ENCE be pleased to state: 

(a) whether as reported in Hindustan 
Times dated and June. )985, the U.S. 
Under SecretHY for Defence bas ,offered 
U.S. assistance to reduce India's depend-
ence on Soviet arms by strengthening and 
modernising Indian defence capabUitles; 

(b) whether Governmeat hav: consi-
dered the offer; and 

(a) if so, their reaction in this 
regard ? 

THE MINISTSR OF DEFBNCB 
(SHRI P. V. NARASIMHA RAO): (a) 
and (b). O.)vernrnent have seen tbe 
reported news itt:~m. No spc~ific offer 
was made by the U.S. Under Secretary 
for Defence PolicY in this reaard dUfina 
his visit to India in May 1985. 

(c) Docs Dot ·arise. 
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, EIMu- of the K. K. Ranlles in Ahmed 
Napr, M_ashtra 

2265. SHRI BALASAHEB VIKHE 
PATIL : Will tbe Minister of DEFENCE 
be plea"ed to state: 

(a) w6ether Government are contem-
plating to expand the K. K. Ranges in 
Ahmad Nagar. Maharashtra; 

(b) if so, tbe details thereof; 

(c) whether Government propose to 
acquire 125 km. for this project; 

(d) if so, what plans have been made 
to rehabilitate the villagers and agri. 
culturists whose lnnd will be acquired; 
and 

(e) bow sOun one person from each 
uprooted family will be given a job as 
per GvvcrnmenCs well established 
gUideline? 

THE MINIS fER OF DEFENCE 
SHRI P. V. NARASIMHA RAO): (a). 
to (e). A proposal to expand the K. K. 
RanleH is only at consideration stage. 
No final decision has yet been taken. 

Pinanclal "requlrement of Gas·based 
FertlUzer Projects ia the Private 

Sector 

126'. KUMARI PUSHPA DEYI: 
Will the Minister of CHEMICALS AN D 
FERTILIZERS be pltased to state ~ 

(a) whether his Min1lltry has roasses· 
sed the financial requirement of the five 
I"s-based fertilizer projects in private 
sector: 

(b) ir so, the total estilllated cost of 
Mch of thoae five gas .. based fertilizer 
plants after reassessment; 

(c) whether some c~)mp~lnies have 
reqUe.1e~ the Government for a highest 
debt-equity rati'o of 6:1; and 

(d) if so, the steps taken by his 
Miniatry thereon ? 

THE MINISTER OF CHEMICALS 
AND FERTILIZBRS AND INDUSTR.Y 
AND COMPANY AFFAIRS (SHRI 
VEBRENDRA PATIL): (a) and (b). Of 
the S companies which have been issued 
Letters of Intent for implementation of 
gas-based fertilizer projects, two are in 
the private sl!ctor and one each in the 
'assh,ted'l the co-operative and the public 
sector. Th e financia I requirements of 
the two projects in th:_! private sector 
and one in the 'assist cd' sector, eati-
mi:\tod to cost Rs. 700 croreS each are 
to be assessed finally by the implemen-
tiog agencies. The Pl'ojcct co sts, and 
consequenthl financial requirements, in 
respect of the public and cooperative 
sector plants are being rc .. computed, 
keepillg in view the abolition of custom~ 
duty on capital goods meant for fertili-
zer projects and ,lther related factors. 

(c) No, Sir 

(d) Docs not ads I.' • 

Construction of State Quarters in 
Keonjhergarb (Orissa) 

2267. SHRI HARIHAR SOREN 
Will the Minister of COMMUNI. 
CATIONS be pleased to state : 

(a) whether Government have taken 
steps for the construction of some 
quarters for the telecommunicatioil 
staff working 10 Keonjheraarh, Orissa; 

(b) if 80, the Dumber of quarters 
proposed to be constructed for the tele-
communication staff in Keonjhergarh; 
and 

(c) the year by which such qUarters 
expected to be completed? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNI~ 
CATIONS: (SHRI RAM NIWAS 
MIRDHA) : (a) Yes, Sir. 

(b) 32 Quart,;rs. 

(c) By ond of 1980 or e~~ly' 19$7. 
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Manufacture of DIgital 
Microwave S,st_ 

2261. SHRI HARfHAR ,SORSN: 
Will the Minister of COMMUNI" 
CATIONS be pleased t~ state: 

(a) whether Government propose to 
manufacture tbe latest digital micro-
wave systems on the basis of imported 
technology; 

(b) whether the project 
undertaken by private sector 
public sector companies; and 

will be 
or by 

(0) the names of tho pub He sector 
undertakings or private companies which 
have been given the ta'lk of undertaking 
the m~nufacturirg work? 

THE MINISTER OF ST ATE OF 
THE MINISTRY OF COMMUNI-
CATIONS (SHRI RAM NIWAS 
MIRDHA): (a) Yes, Sir. 

(b) The project will be undertaken by 
the Public Sector Companies. 

(c) The manufacture of ab,we J:Sys-
terns will be undertaken by Indian 

Pipe diameter Unit Quantity 
(in inches) (in lakbs of tonnes) 

------
" 36 1.52 

36' . 1.01 

30" 1.02 

24" 0.59 

Telephone Indudries Limitcd, Bbarat 
Electronics Limited and Electronics 
Corpjration of India Limited. 

Import of Pipes ·for La,.. 
Gas Plpellaes 

2269. SHRI ANANDI CHARAN 
DAS: Will the Minister of PETRO· 
LEUM b, pleased to state: 

(a) whether it is a fdct that the lico 
pipes required for laying gas pipelinc" 
are being imported ~lnd thoy are not 
adequately available in the country; 
and 

(b) if so, the details of such import. 
with naml!s of countrLs.l amount, quan· 
tity imported and ql1uDlity met from 
dJmestic markets dudng the last five 
years f.or different gas pipeline projects? 

THE MINISTER OF STATE OFTHB 
MINISTR Y OF PETRO LE UM (SHRI 
NAWAL KISHORE SHARMA): (a) 
Yes, Sir. 

(b) In C.1SC of the HBI gas pipeline 
project, the details of ord;~rs placed are 
furnished below: 

To be imported 
from 

Japan 

Brazil 

West Germany 

Italy 

C & F value 
(in US • Million) 

94.04 

51. 33 

56.40 

32.39 
-----------------:-------_ .. _._-------

Total 4.14 

Also, prop~als for purchase of about 
2.6 S 00 Toones of 18" diameter pipes 
fr;m Brazll (C and F value about US • 
15~ 11 million), and of about 22, ZOO 
Tonnes of 18" diameter pipes locally. 
from Steel Authority of India Limited 
(SAIL) are undct cOf\l\deration. Tbe 
imporUd pipes belong to UOB Type, 

234.16 

which are not manufactured in India. 
SAIL produces on~y SW (Spirally 
W.:Ided) pipes. 

Details in regard to other gas pipe-
lines arc not readily available, and are 
Ninl ,coil ected. 
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Supply of Power to Fertilizer Plants 

2270. SHRI ANANDI CHARAN 
DA ~: Will th.., Minister of CHEMI-
CALS AND FERTILIZERS b:: ,pieased 
to state : 

(a) the 0 Jvernment's action p!ans to 
eLlsure the requirement of pJwer supp:y 
to the fertilizer plants in the country; 
and 

(b) what alternative source of power 
is being fJund!proposcd to be fJund and 
the details of projccis being implemented 
to provide natural gas as feed stock for 
the Fertilizer p~ant in O;issa 1 

THE MINISTER OF CHEM[CA LS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL): h) and (b). 
It has bocn decided, ill principle, to 
supply power to th ~ cl!ntral projects, 
inc;uding fertilizers, frolD out of the 
20% unallocated power from Central 
Pow.!r Stations The pi'oblcm of inade-
quat.!/unstable power supply faced by 
some of the existing fcrtiliz~r plants is 
also b-:ingfwould be minimised by pro .. 
vision of captive power fJ.cilities, where-
ever feasibte. Tho new gas .. based ferti-
lizer projects would also have clptive 
power units so th,\t they are insulat d 
from power problem). 

There is no proposll to provide 
natural gas as feed:-;tock 10 the fertilizer 
plants in Orissa. 

Production or Low Ply Rated T yres 

227 L SHRI BHOLA NATH SEN 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state: 

(n) Whether Government propose to 
fix tyre prices and/or to force th.e tyre 
manufacturers to increase product:o:l of 
cheaper low ply rated tyres so t~at the 
consumers m'ly have adequate choice; 

(b) if so, the dctl\ils thereof? 

(c) what is tho contemplation of the 
Government in tbis rOlard; aDd 

(d) what wa 1 the rate df increase in 
the annual productio:l of di.ffdrent ply 
rated lyres in the country during the last 
fi'f'e years ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
ARIF MOHAMMAD KHAN): (a) No 
such proposal is under consideration of 
the Government at present. 

(b) and (c). Do not arise. 

(d) Indian tyre industry manufactures 
a wide range of lyres in more than 200 
different ply rathgq. Statistics of 
diff.:rcnt ply rated tyres for difforent 
siz·';!s and varieties of tyres is not main-
tained. However, there has been an 
overall increase in production of tyres by 
about 31 ~~ during last five years. 

Export of Maruti Cars 

2272. SHRI MOHANBHAI pATEL 
WiH the Minister of JNDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether it is a fact that there is a 
sreat demand of Maruti Car in the 
country; 

(b) whether any foreign country bu 
shown interest in Importing Maruti car 
from India; 

(c) if so, the details thereof; and 

(d) the Government policy in regard 
to export of Maru ti car, if demanded ? 

THE MINISTER Of STATE IN THE 
MIN[STRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THB 
MINISTRY OF HOMS AFFAIRS (SHlU 
ARIF MOHAMMAD KHAN): (~) Ye.~ 
Sir. 

(b) and (c)~ Neigbbourinl COl.lrttti~ 
Uk. Bbut-an J Nepal' and BanlliCh.b aad 
some countries in Bait Europe havo 



Wrltte/( AMW"" SRA V ANA 1$. 1907 (SAKA) Wrillell An.Slut J 25' 

shown interest in the import of Man·ti 
cars. 

(d) Oovernment enc:.uragcs exp:>rt of 
eoaineeling goods includina automobiles. 

Muufacture of Detleensed Drugs by 
Lara. Seale Sector VDiis 

2273. SHRJ PRAKASH CHANDRA: 
Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether it is a fact that 1arSe 
sector units can manufacture a"y or the 
94 drugs recently delicensed from drug 
int'ermodiates; and 

(b) if so, the names or intermediates 
that go itlto manufacturing of these 
drugs? 

TaE MINISTER OF CHEMICAi.s 
ANP FERTILIZBRS AND ~NDUSTRY 
AND COMPANY APFAllS (SHRt 
VBERENDRA PATIL): (a) and (b). 
94 bulk drugs/drug interrnediates recently 
de-licensed can be produc ed by eligible 
companies as per the stan~atd conditions 
attnched t~ the registration issued by 
Secro.tariat of Industri~l approvals under 
the de-licensed scheme. One of the 
standard condition is that the phased 
indigenisation programme will be settleq 
to the satisfaction of the Government. 

UnlQt~ed Proftt of Foreign Companl", 
1/ 

2274. SHRI MANV~NDRA SINGH: 
Will the Minister of CHEMrCALS AND 
FERTILIZERS be pleased to stato : 

(8) the names, quantities aod prices 
at which foreilo companies havins an 
eQu.ity less than 40 per c~t\t have pur-
chaJCd from small scale drug units r~w 
materials below the Government fixed 
price year-wise during the last three 
y.~ 

(b) the unintended profit that has 
occurred to these companies on this 
account: atld I , 

(e), \ho t~\lP~ion of OovOrul1\Ont thero-
or? . . 

THE MINISTER OF CHEM[CALS 
AND F'ERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VeERENDR.A PATIL): (a) to (c). 
About 225 bulk druas arc being pro-
duced in the country. A large number 
of theae are being produced by hundred 
of small scale units. These bulk drugs 
are being sold by such uni:s to various 
Companies including those having foreign 
equity upto 40%. As the number of such 
sal e transactiof'S are voluminous" they 
are not monitered. 

[ Translation] 

Installation of Telephones In Bl'lllm 
Post Oflees at EtM 

227S. SHRI MOHO. MAHFOOJ 
ALI KHAN: Will the Minister of 
COMMUNICATIONS be pleased to 
.tate : • 

(a) whether Government propose to 
instal telephones in Branch Post Offices 
in district Etah in Uttar Pradesh; 

(b) if so, the number of the Branch 
Post Offices where telephones will be 
installed during the current FIve Year 
Plan; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE 
OF THE ~INlST~Y OF COMMUNI-
CATIO}'TS (SHill RAM NIWAS 
MIRDHA) : (a) The Prescnt policy 
of operatir.g LDPTs envisages that 
~elccom. f~cili~y should be provided 
within 5 Kms. of most (If the inhabited 
villages. Some Branch Post Officl's may 
get covered by this. 

(b) and (c). Location of Long Dis-
tance Public Telephones to be {pencd 
during the 7th Plan is beinl flnalised. 

[English] 

DeliceasiDg of life saving drugs In 
short supply 

2276. SHRI BHOLA NATH SEN: 
Will the Minister of CHEMICALS 
AND FERTILIZERS be pleated to 
state: . . 
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(8) whether Government have infor-
mation ab~ut the drugs used in essen-
tlallife saVil'B formulations or other 
drup which were of teD found to be 
in short supply during the past two 
years; 

(b) if SOt .the details thereof; 

(c) whether all tbese drugs have been 
included in the list of drugs which 
have been delicensed recently; and 

(d) if not, the reasons why some of 
the ,drills which are not easily availuble 
have not boen delicensed by the G Jvern· 
ment? 

THE MINISTER OF CHBMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS. (SHRI 
VEERENDRA PATIL) : (a) to (b). 
The bulk drup shortage which led 
to persistant sht,rt supply of the related 
life saving and essential formulations 
during the last two years were Pilo-
carpine Nitrate, Grisoofulvin, and 
Cloribrate. 

(c) to (d). Pilocarpine Nitrate and 
Grisoofulvin figure in the list of deli-
censed drugs. The scheme of delicensing 
is constantly urd~r review. 

Non-Commerclal soft loans for revival 
of sick units 

2218. SHRI PIYUS TIRAKY : 
Will the Minister of INDUSTRY AND 
COMP ANY AFFAIRS be pleased to 
atate : 

(a) what is the responsibility of a 
State Government on the question of 
sickness of industries when banks and 
financjal instituti0l18 have a controlling 
interest in industrial units; 

(b) t he reasons why th (. Industrial 
ROCoDstnaotion Bank of India insists 
OQ State Govornment guarao'ee for 
loana wheDever S ate Government takes 
up the' case and when the primary 
task of revival vests with I.R.B.I.; 

(c) tor how many cases the State 
Government of West BeDlal guarantee 
have beon sought in reviviQI the business 
of sick uni tSj and 

(d) whether Government propose to 
provide noo-commercial loans on the 
pattern of World Bank loan for I:>me .. 
time to sick units for their revival and 
expansion specially in West Benlal? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTR Y OF HOMB AFFAIRS 
(SHRI ARIF MOHAMMAD KHAN,): 
(a) and (b). Normally guarantee from 
any State Government is not asked for 
when a unit is found on assesment to be 
commercial1y viabl e. In those calel 
whore units are not found to be econo-
mically viable but nevertheless the State 
Governments insist on these units beina 
assisted by IRBI, Stat e Governments 
are called upon to provido necessary 
guarantees. However, these guarantees 
are arranged with mutual discussions. 
In those cases where financial institutions 
and a State Government have large stake 
in the form of equity both of them arc 
called upon to subscribe to the equity. 
In case a Sta te Government j~ unable 
to subscribe equity, a guarantee is nor-
ma lly ask ed for. 

(c) Till date only in respect ,of 15 
assisted units has I.R.B.l./l.R.C.I. 
souabt luarantee from Government of 
West Ben~al. This is exclusive of cases 
where Ouar~ ntee from Gc vernment of 
West Bengal was necessary ~s a pre-
requisite for declaration of the con-
cerned unit as relief undertaking by the 
State Government for keeping the liabi-
lities of the units suspended for a speci-
fied period in tho interest of revival of 
tbe unit. 

(d) There is no luch proposal 
under considerati~n of Government at 
present. 

Manufaeture of L.P.G. c, ...... 
2279. SHRI O.M. BANATWALLA : 

Will the Minister of PBTROLEU~ be 
pleased to stilte : ' 
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, (a), the tO,tal number of units in tbe 
country (indicating the States in whicb 
they 'pre located) which manufaQture 
L'.P.G. cylinders but have not received 
Any orders from nationalised oil com-
pa~i~s despite baving obtained all 
cl~rances required by the oil com-
panies; 

(b) the reasons for the import of 
oy.iinders when indigenously manufac-
tured cylinders were readily available; 

(c) wheahcr any, sch eme has been 
tvolved to give approved unit status by 
placing trial orders with the new units; 
if so, details thereof; 

(d) the number of units, State-wise, 
with which trial orders have been 

"placed; and 

(e) whether no trial orders have been 
placed with Kerala units and if so, what 
action is being taken to see that Kera la 

, units do not continue to remain idle and 
be adverscly affected? 

THE MINISTER OF STATE OF THE 
MINISTRY OF' PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) 
Therc arc 11 units in the country which 
have been approved by the Chief Con-
troller of Explosives for manufacture 
of LPG cylinders, have not received any 
order from the oil companies. The 
State-wise details are as follows: 

Biht'r 1 

Oujarat 1 

Hi'Dacbal Pradesh 1 

Ketala 1 

Maharashtra 2 

Rajasthan 2 

Tamil Nadu 2-

Uttar Pradesh 1 

11 
..,-.... 

(b) Import of cylinders WJlS decided 
upon in 1983 t(,l meet t~, .shortrall ' in 
availability from IndilenoUl8ourcca. 

(c) A trial order is plaood on a 
cylinder unit after it bas obtaioec:i all 
clearances. 

(d) 37 new units have been liven 
trial orders, by the oil companios. 
State-wise details are given in tho state-
ment below. 

(e) Orders for supply of cylinder. 
h~l'.e not been placed on tho Kerala 
units because no development orc:lcrs 
have been placed on or executed by the .. 
nor had they been approved by the Oil 
Ind.ustry Techni~al Committee beforo 
April, 1985. Placement of order. on 
these units may be considered by tho 
oil industry when finalising purchases for 
1986.87. 

Statement 

Name of the No. of 
States Units 

... _......",..._,,-----
1. Andhra Pradesh 9 

2. Bihar 1 
3. Gujarat 2 
4. Haryana 2 
5. Jammll 1 
6. Karnataka • 
7. Madhya Pradesh a 
8. Maharashtra 1 
9. Orissa 2 

10. Punjab 2 

11. Rajasthan 2 

12. Tamil Nadu l 

13. Uttar Pradesh 5 

14. Welt BenpJ 2 

Total; 37 .. • .. .. 
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MatHara&re or Brushless Altematers 
rot AutolllOblies 

2280. SHRI G. M. BANATWALLA : 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
atate : 

(al whether the Kerala Electrical 
and Altied Enlineerinp: Company Limi-
ted a fully owned Government of Kerala 
Undertaking, has applied for an indus-
trial licence for the manufacture of 
Brulhless Alternaters for automobiles; 

(b) if so .. whon was the application 
tec.ived; 

'(c) what are the details on the basis 
tif which the, industrial licence has been 
lought; 

(d) whether it bas been noted that 
the said company has wide experience, 
superior technology and the performance 
of its product has been acclaimed by 
the railways; 

(e) whether the company has offered 
to set up the industry in the Malappuram 
diatrict, which is a notified backward 
district of Kerala; and 

(f) whether the grant of licence 
will be expedited and if so, when the 
licence is expected to be granted? 

THE MINISTER OF STATB IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS 
(SMaI ARIF MOHAMMAD KHAN) : 
(a) Yes, Sir. 

(b) The application was received On 
~6.6.1984. 

(0) The company proposed to diver-
sify into auto electrical lector for 

Year 

1981-82 
1982·83 

1983·84 
1984-85 

Titanium Dioxide 
(Anatase Grade) . 

10628 
9813 
7287 

12396 

which they sought an Industrial licence 
for the manur,\c hue ot Alternators fot 
a capacity of 1 lakh· Nos. per aonUm 
and with a proposed investment of about 
Rs. 45 lakhs.. The Company proposed 
to. locate the unit in Tehsil Quilon. 
District Quilon, and no foreian collabo-
ration application was filed. 

(d) The company hold an indusUial 
liccr.ce tor the manufacture of Brtishlell 
alternators for lighting, airconditiooiol 
and battery charglD~ in Railway coaches. 
Nothing adverse have come to the Dotice 
of the Government regarding company's 
product and technology. 

(e) No, Sir. 

(f) The auto arcillary industry bal 
since been delicensed and the company 
has already been advised to seek neces-
sary registration of their unit rrom the 
Secretariat for Industrtat approval •• 
Department of Industrial Development. 

Annual production of Titanium Dioxide 

2281. SHRI .SURESH KURUP 
Will the Minister of CHEMICALS AND 
FER TILIZERS be pleased to state : 

(a) what is the present annual pro-
duction of (i) Titanium Dioxide <Anatase 
grade)" Oi) Titanium Dioxide (Rutila 
grade); and 

(b) the production break up in 
each of tho years from 1981.82 to 
1984-85 ? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFArRS (SHRI 
VEERENDRA PATIL): (a) and (b). 
The requisite information is as under: 

(Figures in tonnes) 

Ti taoium Dioxide 
(Rutile Grade) 

Total' 
.... --. " ... __ . __ ----

321 
714 

1 

10949 
10527 

7Z8S 
123'6 
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STD faclUty in Vazhoor, Ker.la 

2282. SHRI SURESH KURUP 
Will the Minister of COMMUNICA. 
nONS 'be pleased to state: 

Whether Government propose to 
connect the telephone exchange at 
Vazhoo.r with the proposed microwave 
station, at Ponkunoam and provide STD 
facility in Vazhoor 1 

THE MINISTER 'OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA) : 
There is no plan to have a Microwave 
Station at Ponkunnam and Vazhoor in 
Kerala. STD facility at Vazhoor has 
also not been proposed during the 7th 
Fivo Year Plan. 

installation of 200 Max exchanges at 
Vazhoor telephone exchange Kerala 

2283. SHRI SURESH KURUP : 
Will the Minister of COMMUNICAT-
IONS be pleased to state: 

(a) whether any steps have been 
taken to instal a 200 Max exchange at 
Vazhoor telephone exchange, Kerala; 

(b) whether any property has been 
acquired for this purpose; 

(c) whether any estimate has been 
prepared for the construction of the new 
building; and 

(d) if not. whether adequate meas· 
ures will bo taken to prepare the esti-
mate and start the construction of the 
Dew exchanac building soon 1 

THB MINISTER OF STATE OF THE 
MINISTR Y OF COMMUNICATIONS 
(SMRI RAM NIWAS MIRDHA): (a) 
Yes, Sir, 200 Iiue automatic switching 
equipment has been allotted f\)r Vazhoor 
ulder f 983-8 4 supply prolramme. 

(b) Yes, Sir, 40 cents of land has 
been purchased. 

(c) No, Sit, 
I \1' , 

(d) Yes, Sir, the construction of 
building is likely to be started 1 m 
198G" 81 after call of tenders an4' award 
of work. 

Microwave statiOD of PoaklllUllm, 
Kottayam, Kerala ' 

2284. SHRI SURESH KURUP : Will 
the Minister of COMMUNICATIONS 
be pleased to st~te : 

(a) whether there is any proposol to 
start a microwave station at Ponkunoam. 
Kottayam District. Kerala; and 

(b) if SOJ when will the station start 
functioning 1 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA): (a) 
No, Sir. 

(b) D .. les not arise. 

Postal Service in Maalpur 

2285. SHRI N. TOMBI SINOH: 
W ill the Minister of COMMUNICAT-
IONS be pleased to state: 

(a) whether Government are aware 
that essential items of stationery bave 
been funning short in the main and 
branch post offices of Manipur for tho 
Jast few months causing grave inconveni-
ence to the people; 

(b) if S0, the r ealons thereof; aDd 

(c) the remedial action taken by 
Government in this regard ? 

THE MINISTER OF STATB OF THB 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRl>HA): (a) 
to (c). No Sir:. No shortage of items 
of stationery has been reported. There 
may have heen lome isolated cases of 
temporary sbortaae.of SOIllQ items or tbe 
other. Those are b~iog atte~~· to 
under the arrangements of P.o,t, ~t,r 
General, North Bast Circle who 'bal 

been directed to take suitable measures 
to ensure ,atista'ctory supply 01 various 

itequ of st., ionery. 
, I 
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,M_"""" b, West Beag.1 Assembly 
~ , ,Deleptlon r.,..slag problems of 

HIDdustaD PertlUzers Corporatioa 
at Raldla 

22 If;' SHRI PIYUS TIRAKY : Will 
the Minister of CHBMICALS AND 
FERTILIZERS be pleased to ~ tate: 

(0) whether the aU party West 
Benlal Assembly dc)egat ion submitted a 
memorandum to his Ministry; 

(b) whether the problems of Hindustan 
Fertilizer Corporation at H,lldia were 
hiablishtedj 

(c) the main points raised by the 
delelalion alongwith suggestif.)ns to the 
Ministry; and 

(d) by what time the decision as to 
the strategy to be followed in respect of 
sick industries will be taken? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VBERBNDRA PATIL): (a) and (b). 
Yel, 'Sir. 

(c) and (d). The delegation from 
West Benlal bas submitted a proposal for 
tbe revival of sick indu~tries in West 
Bonia I. The proposal touches upon 
various matters such as industrial sick-
nell' in West Bengal and the role of the 
Industrial Reconstruction Bank of India, 
participation of successful public sector 
units, future of units taken over under 
tbe Industries (Development and Re&ul-
ation) Act, settinl up of the Board for 
Industrial and Financial Reconstruction 
(BIPR) and other steps for reviving lick 
unita. Tbese matters are receivina the 
attention Qf tbe concerned Departments. 

A.eddeat Ia RamaauncIaai fertilizer plant 
ofF. c. I. In Andhra Pradesh 

2287. SHRIO. BHOOPATHY : Will 
tbe Minister of CHEMICALS AND 
PSltnLI%BRS be pleased to state : 

I, (a) the caUIC for the eerious accident 
and breakdown in Fertilizer Corporation 
of I~ .. Fertilizer Unit in Ramaauodam 

in Andhra Pradesh on 16th July, 198 S 
resultinl in the closure of the Plaot; 

. '. 

(b) the Clxtent of damage to the Plan.t 
and workers. and measures taken to 
provide relief to the affected workers 
and persounel; 

(c) the cost and time required for 
the repairs and replacements to restart 
the Plant; and 

(d) in view of the seriousness of the 
accident whether any judicial enquiry 
will be held to avoid 'Bhopal type 
accident' in the area '1 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL): (a) The likely 
causc of fire was leakage in a welded 
joint in the steam line, which led to a 
repture in the oil pipe line, igniting the 
gushing oil. Exact cause is expected to 
be known after the enquiry, being con-
ducted by FCI, is completed. 

(b) Some damages have occured to 
the synthesis gas cJmpre~sor aDd 
ammonia refrigeration comprc~sor. One 
worker sustained burn injuries and, later 
on. succumbed to the injuries. Compen-
sation under the Workmen Compen .. 
sation Act, F:l death benefit 'scheme, 
Group Accident Insurance Scheme, etc. 
is being paid to the bereaved family. 

(c) The repairs, estimated to cost 
Rs. I.S Crores. are likely to be 
completed within six weeks. 

(d) In view of the enquiry beina 
conducted, a judiCial enquiry into the 
accident is not consid ered necessary at 
this stage. 

Accumulation of Salt in Gularat due to 
shortage of 'Wagons 

2288. SaRI AMARSINH RAT-
HAWA: Will tbe Minister of 
INDUSTRY AND COMPANY AFFAIRS 
be pleased to state : 

(a) whether it is a fact that a hUle 
quantity of salt has been accumula.ted 
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ill' Oujatat and could not be romoved 
due to shortall of wagons; 

" (b) if so, the details thereof and whether 
any approach has been made \0 the rail .. 
w"y authorities to allot more waaons so 
that tbe salt may be shifted from the 
sito before the monsoon starts; and 

(c) the re2.ction of the railway 
authorities thereon and other measures 
takea for removing or preserving the 
salt before the monsoon? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF INDUSTR Y AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS 
(SHR[ ARIF MOHAMMAD KHAN): 
(a) Accumulat ion of stock; of salt in 
Gujara t is 11.48% more as compared to 
tbe corresponding period of the prcced· 
i.lg year. This is mL\iniy due to risc in 
production of salt which is 21% more 
this year (upto May, 19~ 5) as compared 
to the corresponding p~riod of the last 
year. Wagon-supply hJS been more or 
less same as in the preceding year. Due 
to higher production, mure indents were 
placed with the Railway Authorities and 
out of them some are still pending. 

(b) and (c). "The Railway Authorities 
have been approached regularly to meet 
the requirements and they have assured 
that they would meet tbe requirements 
to the extent possible. 

Setting up or Galvanising Plant by P & T 
Departmeat at Calcutta 

2289. SHRI BHOLA NATH SEN: 
Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether the State Government 
of West Bengal has Objected to tbe 
commislionin, of the Zinc Oalvanisiol 
Plant set up by the Posts lInd Telelraphs 
Department at their Telecommunication 
factory complex near th" t ace course at 
Calcutta; 

(b) · if so, what arc the points of 
dispu~e between the P & T au thorities 
aQ4' the State Government; aad 

(c) the atops taken/proposod by tb~ 
P & T authoritie. to ensure that the 
Zinc Galvanising Plant would not disturb 
the environment? 

THE MINISTER OF STATB OF 
THB MINIST&. Y OF COMMUNI-
CATIONS (SHRI RAM NIWAS 
MIRDHA) : (a) and (b). The Statt 
Government hav~ requested not to 
commission modern Galvanising Plant 
beiD& set up in replacement of the exist-
ing plant till they are satisfied that it 
would not cause environmental problems 
in tbe surrounding areas. 

(c) One of the main obj~ctive of 
replacing the existing plant was to 
reduce the level of pollution. The new 
modern plant has safegu.1fds to control 
pollution of air and ~.ffluents. An appli. 
cation has be~n submitted in January t 8S 
by T decom factory autborities at 
Calcutta to the Environmental Central 
Board of Government of West Bengal 
for issue of 'No objection Ccrhticate' 
for commissioning (If the new Ga1vani" 
sing Plant. ExpJrts of the State Pollu-
tion Central Board have visited the 
factory and studied the new pl-lnt 
regarding pollution central measures and 
their effects. The cert ificate is recci ved 
f, om tbe State Government. 

Expenditure on Haldia Fertilizer factory 

2291. SHRI NARAYAN CHOUBEY : 
Will the Minister of CHEMICALS 
AND FERTILIZERS be pleased to 
state: 

(a) the amount spent by Government 
for building the Haldia Fertilizer 
factory; and 

(b) the amount paid to the employee. 
so far in respect of salary, overtime, 
bonus and other items? 

THE MINISTER OF CHEMICALS 
. AND fBRTIUZERS AND INDUS1R Y 
AND COMPANY AFFAIRS (SHRI 
VEBRENORA PAnL): (a) Tbe expcndi" 
sure on Haldia Fertilizer Project of 
Hindustan Fertitiz'!r Corporation upto 
311t March; 1985 -work1 out to aroun(1 
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a •. 404.3 S crOTes includinl financinl 
charles. 

(b) The amount paid to the employees 
in respect of salary" overtime, bonus and 
other it ems upto 31st March, 19 8 5 is 
around Rs. 2S. 41 crores. 

Libera Ilsation of Dorms for granting 
approval for appoiatment of Managin& 

Director etc. 

2292. SHRI P. R. KUMARMAN-
GALAM :' Will the Minister of 
INDUSTRY AND COMPANY AFP-
AJRS be pI eascd to stat e : 

(a) what ar e the norms that the 
Department of Company Affairs h adop· 
ting in the mllter of granting approval 
for apPOintment of Managing Uirectorl 
Executive Director of Public Limited 
companies; and 

(b) whether these norms have been 
libel alised to ensure that Munaging 
Director/Executive Directors of sick 
companies are not permitted to head 
other companies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDU'iTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI ARIF MOHAMMAD KHAN): 
(a) Appointment of ~ Manalin. 
Director or Whole-time Director of a 
public limited company or a private 
company which is a subsidiary of a 
public limited company, is 
approved by the Department of 
Company Affairs under Section 269 of 
the Compantps Act, 19 S6. This section 
broadly en lists the norms for granting 
approval which are as follows: 

(i) whether it is in the interelt. of 
the company to have a Managing 
Director or Whole-timc Director; 

(ii) whether tho proposed Managing 
Director or Whole-time Director 
of the company is a fit and 
proper person to bo appointed as 
such and his appointment is Dot 
.,.inat the public interest; and 

(iii) whether the terms and cooditiol)s 
of appointment 01 the proposed 
Managing Director or WholC'"" 
time Director are fair and reason-
able. 

(b) The above norms arc adequate 
for the purpose. 

Production of armaments by 
Indian Ordnance Factories 

2293. SHRI BALASAHBB VIKHE 
PATIL: Will tbe Minister of 
DEFENCB be plcased to atate : 

(a) whether it is a fact that prodqc. 
Hon of armaments by ladian Ordnance 
Factories has over the years recorded 
an impressive progress; and 

(b) if so, the details thereof for the 
last t hr ee years ? 

THE MINISTER OF DEFENCB 
(SHRI P.V. NARASIMHA RAO): (a) 
Yes, Sir. 

(b) The value of production in Ord-
nance P.lctories for the last three ycars 
was as follows : 

(i) 1981-82 Rs. 787 crores 

(ii) 1982-8 3 Rs. 869 crorcs 

(iii) 198 )-84 Rs. 1017 crores 

China's interest In IIIdla's rock 
phosphates 

2294. SHRI JAOANNATH PAn· 
NAIK: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased 
to state: 

(a) whether it is a fact that China 
bas shown intorest in India's rock 
phosphates mining aod bODefioatiou 
techno}oIY; 

(b) if so, whether any Cltilacse 
delop,tion has alio recontly. vieited 
India in this COQQOctiQll tp ....... ~" 



potential and capabilities in this field 
and held discUlsion$; and 

(c) if so, the details thereof? 

THE MINISTER OF CHEMICALS 
AND FSttllLlZERS AND· INDUSTRY 
AND COMPANY AFFAlI.s (SHR.I 
VBBRENDRA PATIL) : (a) Yes, Sir. 

(b) and (c). The delegates from China 
v i.ited Indin under UNDP Technioal 
Cooperation scheme for assessing the 
e.fi'orts being made by India for benefi-
elatiag and utilisat ion of low grade 
rock-phospbate. wbich are sedimentary 
in orilin as that available in China. 

Tbe Chinese del eption consisting of 
five Engineers visited Delhi on 1 i/12th 
June, 198 S and held discu$sions with 
Pyrite 8. Phosphates and Chemicals 
Limited (PPCL). They were apprised 
of the efforts being made by the Com-
pany for beneficiating the Mossoorie 
Rockphosphate and u tilisillg tbem as 
straight phosphatic rortili zers. 

tnata to by oil from Algeria 

2295. SHRI HAR.IHAR SOREN: 
SHRI RADHAKANTA 

DIGAL: 
Will the Minister of PETROLBUM be 

pleased to state: 

(a) whether Government have a 
proposal to buy oil from Algeria; 

(b) if 10, the total quantity of 
oil proposed to be purchased ftom 
Algeria; 

(0) whether any agreement baa been 
stped between India and Algeria for 
that purpose; and 

(d) if 80, the details of the alree-
ment'l 

THB MINISTBR. OF STATB OF THB 
MINISTRY OF PeTROLBUM (SHRl 
NAWAL KISHOR.B SHARMA): (a) 
Ye., Sil'. 

~o, fooorded. 

Written ~nlwlf' 

(b) The proposal is to buy O.S MT 
of crude oil from Algeria. 

(c) The 81recment is not yet con-
cluded. 

(d) Docs not arise. 

SHRI BASUDEB ACHARIA (Ban-
kura): Sir, I bave given noti ce of a 
callina attention on atrocities of the 
CISF on 21st July. 

MR. SPEAKER : I will find out 
facts and then consider it. Not allowed; 
over .. ruled ... l will find out tbe facts. 

SHRI BASUDEB ACHARIA: It is 
a very serious malter. 

MR. SPEAKER: May be, it could 
be. I am not denying anything .••• 
Not pl1owed. Over-ruled ... it is [lot 
a point of order. Absolutely over-
rulled. 

(lnrerruptlons)** 

I am only allowing Shri Datta. Mr. 
Acharia, do not do like this. I will 
consider it .•• 

SHRI BASUDBB ACHARIA 
have got photographs with me ... 

I 

MR. SPEAKER: You might have 
lot anythinl .. · Do not do like this. 

(Interruptions) 

MR. SPEAKER: D" not d() like 
this. This is not your job. 

(translation 1 
I shall listen to you. Do not act 

perturbed. 

(1 flterr up,16",) 

... .•... ...... _ ........... ----------
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[English] 

MR. SPEAKBR: I am loina to l~ 
ten to you also. 

SURI AMAL DATTA (Diamond Har· 
bour): Yesterday, an issue was raised 
by me relarding demotion of an officer 
of the Railway Board. I. have given 
Dotice today. 

ldR. S~.EAKER: It is Jlot c.: rreet. 
I have lot the notice. I have 'shewn it 
to you also, and I am satisfied 
that there is nothing wrol1g •.. Not 
allowed. 

SURI AMAL DATTA: I would li~e 
that to be a property of the House. 
What you have shown me, let it be a 
property of the House. 

MR. SPEAKER: There is no ques-
tion of property of the House .••. Nothing 
is loing on record. I am satisfied; over-
runed, not allowed. 

(Interruptiolls)"'· 

MR. SPEAKER: What do you want 
to say ••. 1 am satisfied. There is nothing 
to warrant this thing .•. If you read the 
rules.. you will be satisfied. Not 
allowed. Do nol argue with met when 
I give my ruling. 

SHRI THAMPAN THOMAS (Maveli-
kara): There is a news item that the 
police in TrivandruOl have committed 
rape on the mental patients staying in 
the mental hospital. Samething bas 
happened in Agra, Calicut and other 
places earlier. 

Mit. SPEAKBR: You live me ill 
writinl and I will consider it. 

SHRI THAMPAN THOMAS: I have 
already livon "otice of a calling 
att.ootion ••• 

MR.. SPB4J{BR: You come to me 
and I will see to it .•• 1 will get tho facts 

··Not recorded. 

aod then talk ~o you •.•. Nothing JOCS OD 
record. There are other peopJc a)'so. 
Por God·s sake,' sit down. . '.' 

(InterruptlOlls)*· 

SHRI·C • .k. 1(UPPUSWAMY (Ooifa-
batbfe: Spo'ke in Tamil. 

MR. SPEAKER : Not allowed; 
without notice, you cannot apeak 'like 
that. ' '. 

. SHRI VAKKOM PURUSHOTHA. 
MAN (AlJeppey): He says that Tamil 
community students in Delhi are not 
getting admission in schools in Delhi. 

MR. SPEAKER.: Let him live some 
notice; I will find out. . 

[ TranJlatlonJ 

SHaI OIRDHARI LAL VYAS (BhiJ-
wara): Mr. Speaker, Sir, this callinl 
attention may be converted into dis-
cussion under Rule 193. This is very 
important matter. 

(Interruptions) 

SHRIMATI KRISHNA SAHI (Beau-
sarai): Mr. Speaker, Sir, Patna is the 
Capital of Bihar. More than one thou-
sand telephones are lying out of Ol'der 
for th e last ten d'ays thoro. 

MR. SPEAKER.: You aive me in 
writing. There is nothing important in 
it. 

SHllIMATI KRISHNA SAHI : Morc 
then one thousand telephones are lyinl 
out of order ••• 

[English] 

MR.. SPEAKER. Not allow~d. 

Over-Julled. 
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[ rrqnllatlon] 
, " 

Y-ou Jive me in writi~. 
(lnttrruptlons)* 

[English] 

MR. SPEAKER: What is the point 
of order? 

DR. KRUPASINDHU BHOI (Sam· 
b:ilpur): I have got a submission and 
I hope the whole House will agree 
with me. Today, there is a callina 
attention notice in the name of four 
distinguished hon. members. But the 
subject is so important as it concerns 
atrocities OD Scheduled Castes and 
Scheduled Tribes and we request that it 
may be discussed under Rule 193. 

(Interruptions) 

MR. SPEAKER: I cannot hear what 
you are saying. I cannot follow any· 
thing. 

THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS (SHRI H. K. L. 
BHAGAT) : Government have no 
objection to convertini the Calling 
Attention to discussion under Rule 
193. It may be posted for the next 
week because the subject needs more 
time. 

MR. SPEAKER: We bave done it 
ear Ii er and I can do it now. I ha vo no 
problem if the Members want it. 

SHRI H. K. L. BHAOAT: Aoc1 the 
members who gave the notice will lot 
,pr ecedonce. 

(Int e rrupltons) 

MR. SPBAKER: One submission. 
All tbe members who are slated as a 
result of the ballot, will have the pre-
cedence first and then all th e 0 thera. 

SHRI M. RAGHUMA REDDY (Nal. 
aonda): Sir, uranium worth R.I. 1 S 
Jaths ..• 

( Interruption,) 
,r', 

:fdl, SPBAKER.: Have you liven 
notice? 

SHRI M. RAOHUMA REDDY : 
Yes, Sir. I have given notice for a Call-
jog Attention. 

MR. SPEAKER: I will look ia(o 
it. 

SHRI C. MADHA V "REDDI (Adila. 
bad): Sir, I oppos: the conversion of 
this Calling Attention ... 

MR. SPEAKER: We have done it 
ns the House 80 desired. We have done 
it earlier also. Five or seven times, wo 
have done it. I have not d.)ne anything 
against rules. 

(Interruptions) 

SHRI C. MADHA V REDDI : But 
this was agreed to in the Business Advi-
sory Committee and the Parliamont bas 
agreed .•. (lnterruptions ) 

MR. SPEAKER: That is what we 
always do. With the concurrence of 
the Hou se, if the House desires it, we 
do it. There is no harm in it. 

PROF. MADHU DANDAVATB 
(Rajapur): . The political lame ie very 
clear. 

SHRl V. SOBHANADRBESW ARA 
RAO (Vijlyawada): Whon we asked 
for discussion under 193. you did Dot 
allow it S ir ... (Jnttrruptions) 

Mil. SPEAKBR: We arC not takina 
awayanybody's riahts. We are allow. 
iog both tbe sides. 

'SHRI V. SOBHANADREBSWARA 
'R.AO. : W'neQ we asked for discussion 
andet. Rule 193. you said that only call-
ing attontion ~oulc1 be discussed. 

MR. SPBAKER.: That IS what I 
said. But tho House so dOliros ••• 
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SHill V. SOBHANADRBBSWAkA 
RAO: On tbat day. the House desired 
it. You did not permit. . 

MR. SPEAKER: Just on the Ooor 
of the House, it bas been done. 

SHRI V. SOBHANADRBESWARA 
RAO: On that day, when I asked on 
the floor of the House .•. (Interruptlons) 

MR. SPEAKER: If 90 to 95 per 
cent of the member s want it, if the 
House can find time, I have no pro-
blem. It is only a question of time, 
that is all. 

(Interruptions) 

SHRI S. M. BHATTAM (Visakha-
patanam): Here I am on a point of 
order. We have given notice of this 
it em. It b,\s been there on the agenda 
also. And at this stage, just at the time 
of discussion .•. (lnterruptlon,,) 

MR. SPEAKER Over-ruled. 
Bhattam 8ahcb, it is over-ruled. 

Now, Papers to be laid. 

12.09 hrl. 

PAPERS LAID ON THE TABLE 

(English] 
Cantonment Fund Senants (Secoad 

Amea4meat) Rules, 1985 

THE MINISTER OP DEFBNCE 
(SHRI P. V. NARASIMHA RAO) : 
I bea to lay on the Table a copy of the 
Cantonment Fund Servant. (Seoond 
~mcmdment) Rules, 1985 (Hindi and 
English versions) published in Notifica-
tion No. S R.O. 97 in Gazette of 
India dated tbe 11th May. 1985 under 
sub-section (3) of section" 281 of the 
Cantonments Act, 1924. [Placed in 
Library. See No. LT-la60/8S]. 

Design (Amendmftit) Rules, 1985, Notl.-
8eatloas ua4er Moaopolles aacJ Restric-
tive Trade Pr." Act. 1969 lad 

CoDlJNUlY Act, 1956 

THB MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI ARIF MOHAMMAD KH-'N): 
I bel to lay on the Tab! e-

(1) A copy of the Designs (Amend-
ment) Rules, 1985 (Hindi and 
English versions) publisbed in 
Notification No. 8.0. 448 (8) 
in Gazette of India dated the 
6th June, 1985 issued under 
section 77 of tbe Desians Act, 
1911. [Placed in Library. See 
No. LT-1261/85] 

(2) . A copy of Notifltation No. S.O. 
408 (E) (Hindi and English ver-
sions) published in Gazette or 
Irdia dated the 22nd May, 1985 
regarding exemption to certain 
industries or services specified 
in the schedule to the notifica-
tion from the provisions of Sec-
tions 21 and 22 of the Mono-
polies and Restrictive Trade 
Practices Act, 1969 for a period 
of five years from 22nd May. 
1985 under Sub-Section (3) of 
Seotion 22A of the said Act. 
[Placed in Library. See No. LT 
-1262/85]. 

(3) A copy each of Notification Nos. 
G.S.R. 506 (E) and 507 (Hindi 
and English versions) pu bUshed 
in Gazette of India dated the 
24th June, 1985 regarding 
delelation of powers and func-
tiODS of the Central Govern-
ment to the Regional Directors 
and the Relistrars of Com-
panies with a view to stream-
tine a,d decenttaliae the decision 
makinS power with the field 
organisations, under sub-Section 
(3) of Section 637 of tbe Com-
panies Act. 1956. [Placed in 
Library. See No. ~T-12631 
8']. ' 
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(4) A oopy of Notification No. G.S.R.. 
576 (E) (Hindi rnd English 
versions) published -in Gazette 
of India dated tbe 16th July, 
1985 making certain alterations 
to schedule X of the Companies 
Act, 19 S6 so as to delete 
"Part III-General and Item No. 
I 5 together with entries relating 
thereto under sub-Sectiton (3) of 
Section 641 ('If the said Act. 
[Placed in Library. See No. LT 
-1264/85] 

Eighty-ninth Report or Law Comlllissioa 
on the Limitation Act, 1963 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICB 
(SHRI H. R. BHRADW Al) : I beg to 
lay on the Table a copy of the Eighty 
Ninth Report (Hindi and English 
versions) of Law Commission on the 
Limitation Act, 1983. [Paced in Library 
See. No. LT-126S/SS) 

Income Tax (Fifth Amendment) Rule, 
1985 and Notiftcations under Customs 

Act, 1962 

THE MINISTeR OF SrATB IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOIARY): I beg to 
lay on the Table-

(1) A copy of the Income.t3X, (Fifth 
Amendment) Rule!J. 198 S (Hindi 
and English versions) published 
in Notification No. S. O. S68 
(E) in Gazetto of India ddted 
the 31st July, 198 Sunder 
Section 296 of the Income-tax 
1961. [Placed in Library See. 
No. LT-126618S] 

(2) A copy each of Notification Noa. 
O.S.R. 616 (8) and 611 (e) 
(Hindi and English versions) 
published fn Gazette of India 
dated the lit August, 1985 
together with an explanatory 
mcmoran~um re,cinding Notifi-
cation No. 46-Customs da.ted 
tho 1st Matc:h t 1979 and male ina 
certain amendment to Notifi-
cation No; 1 5 i-CustolDl dated 

the 24th May, 1985 so as to 
withdraw the exemption of 
basic and auxiliary duties of 
customs on power tillerS, under 
Section 1 59 of tbe CUl)torns Act, 
1962. [Placed in Library. See. 
No. LT-1267/S5] 

12.10 brs. 

STATEMENT RE: NEW OIL 
STRIKE IN CAUVERY BASIN IN 

TAMIL NADU 

[EngUs" ] 

THE MINISTER OF STATB OF 
THB MINISTRY OF PETROLEUM 
(SHRI NAWAL KISHORB SHARMA): 
Sir, I am happy to make this statement 
about a signifieJnt oil strike in tbe 
Cauvery Basin in Tamil Nadu. 

Oil and gas have been struck in an 
exploratory well, Narimanam- J, by 
deploying ONGC owned rig E --760 
which wa~ drilled to 2321 metres. The 
well is situated in Thanjavur dishict of 
Tamil Nadu at a distance of about 
10 kms South"West of Nagapattinam 
town and about 11 kms Sou(h.South 
west of K~ raikal and was spudded on 
28th on March, 198 S. Initial flow of 
I S,400 cubic metres of gas and 2 SO 
barrels of oil per day has been observed. 
ProdUdtion testing is in progress to 
ascertain the .stabilised flow rate. 

This is the set-ond hydrocarbon strike 
in Onland Cauvery Basin in recent 
months, the first being much smaller 
one in January, 1985 in Kovilkalappal·t 
well about 10 kms from the present 
location. These oil strikes in the lower 
tertiary sediments in the Karaikal· 
N(tppattinam area enhance the petro-
leum potential in tbis sub-bati,o and 
more discoveries can be expected in 
similar geological conditions in the 
buin. 

Currently, two rip aro drilling ill 
Cauvery onl.nd and ODe more rig is 
beina added shortly to increase the paco 
9f oxploratory drilling. 

---
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MATTERS UNDER RULE 377 

[ Trans/otlon] 

(I) Supply ·of good quality coal by rail 
to mec1ium-scale industries in AUgarb 

SHRIMATl USHA RANI TOMAR 
(Alfgarh) :. There are a number of 
medium scale industries in Aligarh but 
due to non-avaHability of electricity 'and 
coal, production worth crores of rupees 
has beon stalled. Coal transported 
through trucks costs more. M0reover, it 
is difficult first to get railw,IY w~gons 
and even those who get wagons somehow 
are supplied sub-standard coal. Sir, I 
would request the Central O\lvernment 
to make arrangements for the supply of 
lood qu:,lity coal through railway:;. 

(ii) Demand for a new railway line along 
Indira Canal 

SHRI BIRBAL (O(lnganagar): Mr. 
Speaker" Sir, ~ want to raise a matter of 
urat:nt public importance in the House. 
A new railw'lY line should "be laid along 
the Indira Canal. The length of this 
line will be about 500 Kms and it will be 
the most important I ine in the country 
in terms of security and revenue b~usc 
the Indira Canal is one of the most 
important Canals of the world. The 
capacity of this Canal will b~ 18,500 
cusecs of water. Therefore, the area 
irrigated by Canal will become the 
granary of foodgrains and fodder. 
Moreover, valuable wood will also be 
available from th,s area. A large stretch 
of hilly area in Rajasthan will also be 
covered by tbis Canal and stones of 
many varieties are found jn abundance 
tbere. So, tbis railway line will prove 
vital for tho transportation of foodgrains, 
fodder, valuable wood and Slones to all 
parts of tbe country. This railway line 
will connect six districts of Rajasthan, 
namely, Sri Gangnagar. Churu, Bikaner, 
Jaiselmer, Barmer" Jodhpur and scores 
of other bi~ citi~s. I would, therefore, 
like to draw the" attention of the Govern-
mont Ilnd . the hon. Railway Minister 
towards this vital railway 1 ine and request 
him to make..an announcement in this 
rcaard in the HOUle. 

(Ill) Etrectlve steps needed to save 
Mongbyr and Begusarai ia Bihar 
from the fury of floods every year. 

SHRIMATI KRISHNA SAUl 
(Begusarai): Mr. Speaker, Sir, due to 
the 8udden and devastating floods in the 
Ganga, Keol and Harohar rivers in 
Bihar, soil erosion on a large scale is 
taking place and there has b~en heavy 
loss of life and property. This is tragic 
happening in the history of the last m:my 
ye(\rs. Thousands of acres of land has 
been reduced to sand and u~eles mud 
has' been submc::rged, D!le to soil erosion, 
thousands of houses have been washed 
away. B.!sides, about SO to 60 thousand 
peoplc bclonginS to Khutaha Ram chan-
drapur, Mohanput', WaIipur" Rahatpur, 
Akbarpur, Bijliya, Khabhi arC:1S 
of Monghyr and Begusarai D~strtct 
nre facing starvation and hOllsing pro-
blems. A grave crisis of transport" 
drinking water and medical aid has been 
created in tho viUages coming under 
Panchayats of Reartal. 

I have becn drawing the att'.!ntion of 
the State Government of Bihar to these 
tragic incidents in Bihar Legislative 
Assembly from 1972 to 1977 and I have 
also been bringing this to the notice of 
the Government of Illdia from 1980 to 
1984. In the absence of a long-term 

. and time-bound progrumrn c, this has 
become a national problem. Although 
the Centre and the State GOvernment 
have spent crores of rupees under the 
shorl-term and emergency sc'h:;mcs to 
save the life and property there but the 
common man did not get any assistance. 
Instead, they have benefited only the 
engineers and the contractors. So, I 
would like to draw the attention of the 
Central Government and request that a 
long-term effective scheme be formUlated 
to give relief to the people affected by 
soil erosion caused by the rivers in the 
districts of Monahyr and Beausarai. 

(Iv) Promoticm of tourism 10 Jammu 
and Kashmir 

PR.OP. SAl FUDDIN SOZ 
(Baramul'a) : The tourist industry ill 
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1ammu and Kashmir State is in a sham-
bles. Most of the house boats and botels 
Me vacant. It has become extremely 
d,fficult for the house boat ownerS and 
the hoteliers to pay ·off the loans· to tho 
banks which they had raiseQ over a 
period of past sevon yeau to rUll their 
trade. 

Numerous industries which flourish 
only when the tourist industrY is viable 
such as wood c'lrving, papermicbine 
embroidery, crewel, carpet makinb and 
shawl making are facing the w~)rst slump. 
There has been fall in the Dumber of 
domestic tourists visiting the State for 
obvious reasons. But there is no reason 
why there should be fatl in the number 
of foreign visitors to tbe State. One 
docs not understand as to why only 5 per 
cent of the international tourists that 
visit India corne to Kashmir. 0.1 the 
basis of the facts that arc known to me, 
Kashmir is not being told as a tourist 
destination to internationll community 
through our tourisl offices in the world 
Capitals. 

I would propose the foJ1owing :-

1. That Government of India take 
vigorous measu res directed to-
wards recovery of tourist industry 
in Kashmir. 

2. A group or experts may be 
deputed to Middl e East couotri es 
for attracting tourists to Kashmir 
and Ladakh. · 

3. Srinaga r Airport may be declared 
as an ioternati onal airport. 

4. All tourist offices working abroad 
must be asked' to check up' 
brochures/pamphlets etc. on 
tourism in India and indicate 
Vaisbno Devi, Kashmir and 
Ladakh as toumt destinations. 

s. . That Government of India may 
4eputo a senior experienced 

. officer to Srioagar to aSSess the 
prflsent position of slump in the 
'~oW'ist in4~t,r)' and sUIJest 

measures to promote tourism ill 
Kashmir. 

(v) Need to take effective steps to baft 
manufacturing and testing of all 
Ducletr weapons to acbieve complete 

disarmament in the world 

SHRI K. RAMAMURTHY (Krishna-
girO! Tod:'\y, the 6th August, 1985 
is reminding tho entire world and tbe 
humanity the 40th anniversuy of the 
worst-ever Atomic bombing by tho 
UJlited States of America of Hiroshima 
and NagasJki during Second World War. 
The whole mankind jncluding the people 
of U. S. A. and other nuclear-weapon 
producing countries are opposing the 
usc of nue1 car weapons. If t here is any 
nuclear warfdrc in future, it is certain 
that there will be nob.:>dy to cdebrate 
the victory of the nuclear war. 

I congratulate the He~ld of State of 
the S,)Viet Union for having ~nnounced 
unilaterally that his country will not 
resort to any further nuclear tests from 
6th August, 1985. I believe that this is 
the first and vital step towards banning 
of nuclear weapons. I ~~ppeal to the 
President of USA for similar announce-
ment banning all nuclear tests by the 
United States of America. 

The NAM under the Chairmanship of 
Prime Minist er of India could alone 
m:lke the entire world to desist from 
nuclear warfare and also star war pro-
gramme envisaged by the President of 
USA which wilt not only affect and 
destroy the earth but also the outer 
space. 

The recently concluded six- Nation 
Summit's· apPJal to the Super Powers 
and the prompt initiatives of our Prime 
'Minister by having fruitful dialogues 
during his recent viSits to the Soviet 
Union and the United States of America, 
have paved the way for their enluing 
Summit meetinl at Geneva on 19th 
November, 1985 over the question of 
Nucloa r disarmament. 

I appeal to the Chairman of NAM to 
take further effective steps in banning of 
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manufrcturlOg and testing of all nuclear 
weapons and ultimately to' achieve 
'Complete Disarmament' in the whole 
world. 

(vI) Sulfidellt fuacls Deeded for early 
completion of new Railway line from 

Mankburda to Belapur 

SHRI S. O. OHOLAP (Thane) : It is 
a fact that BJmbuy is overcrowded and 
therefore unless New Bombay is develo-
ped newcomers cannot be accommo·· 
dated. The Prime Minister has also 
said that new cities should be created 
round about old cities. New Bombay 
is coming up but there is no Railway 
line and thereforo it is quite essential to 
complete the Railway hne earlier. There 
is already a proposal to have a Railway 
line from Mankhurda to 8elapur. But it 
is a fact that a very sm111 provision is 
rnlde in the Budget. It is the urgent 
need of the time that more funds should 
b" p ·ovided to complete the same 
railway line. Therefore steps· should be 
taken by the Central Government to 
provide more .funds for the said line 
from Mankhurda to Belapur. 

MR. SPEAKBR : Dr. Rajhans. You 
can afterwards continue and have your 
say. 

(vII) Boosting the exports of Madhubaai 
Paintings to U.S.A, Canada, Fraace 
etc. and also to promote export of 
otber handicrafts of Mitblla region. 

DR. O. S. RAJHANS (Jhanjibarpur): 
There is a tremendous possibility for the 
export of no.-.-traditional items from 
North Bihar, particularly Mithila region. 
At one time Madhubani paiotiol was 
very popular in (oreian countries, parti-
cularly in the U S.A, Canada aDd 
Prance and it earned handsome foreign 
exchan&e also. But gradually its export 
declined substantially. As a result, . this 
art is virtually dyinl in the region of its 
origin, that is, Mithila. It is. therefore, 
requested that the Commerce Ministry 
should make fresh efforts to boost the 
export of Maohubani paiotinp in the 
above ,countries. In tbis connection 
oft'ort should be mado to exhibit Madhu· 

bani paintings in Bharat Meta at prosent 
beiDg heJd in the U S.A. aDd France. I!t 
the same time, efforts should also be 
made to p,romote tbe export of handi-
crafts of Mithila which bad attraoted the 
attention of the (oreigners in the past. 
There is also a good deal of scope to 
exp:')rt either mangoes or mango pulp to 
,ulf countries from tbis region. It is 
requested thaI the Commerce Miniqtry 
should explore this possibility also 

U.12 hrs. 

SUPPLEMENTARY DEMANDS 
FOR GRANTS (GENERAL), 

1985 .. 86-Contd. 

[ English] 

MR. SPEAKER: The House will 
now continue discussion on Supple-
mentary Demands for Grants. Dr. 
RajbaDs, you have to carry 00. That 
is what I said. You do not have to take 
the trouble of sitting and again getting 
up. 

[TraM/atlon] 

DR. O.S. RAJHANS (Jbanjharpur) : 
Mr. Speaker. Sir, as I was sayiog yes· 
terday, there should be monitoring of 
the funds which tbo Government pro-
vided to the States. It has been stated 
at paGe 4 of the Supplementary Demands 
for Ora ots that-

[Englllh] 

Budaet includes Rs. 400 crores for the 
R.ural Laradless Bmployment Guaran-
tee Prolramme. As a result of post-
Bud.ef decision, additional funds to 
the extent of RI. 100 erores for cons· 

truction of houses for Scheduled Cast esl 
Scheduled Tribe. will be provided to 
State Governments under tbe pro-
,ramme. It has also beet' decided to 
release additional amount of Rs.t1 0.34 
crores to the State Oovemments for 
distribution of food,rains at subsidised 
ratea under the prolram_ durin, the 
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.,..... Accordin.slY, a SupplcJDOotat, 
Grant olf a •. 110.34 crores is IOUaht· 

[Tronslil.tiDnl 

Similarly. it bas been stated at another 
place tbat- ' 

[English] 

Budset provides Rs: 230 crores for 
tho National Rural Employmont Pro-
.ramme. It bas been decided to release 
an additional amoant of al. 11.21 
croto. to the State Governments durmS 
the year for distribution of foodgrains 
at subsidised rat es UDder the Pro-
gramme for which a Supplementary 
Graot is' souabt• 

12.23 Ian. 

[MR. DEPUTY SPEAKER In the 
Chair]. 

Mr. Deputy Speaker, Sir t it is all 
right if the Government want to pro-
vide subsidy and other facilities by 
briDling the Supplementa ry Demands. 
Money bas been asked for a number 
of schemes. But as I was sayina yes· 
terday, grants should be given but it 
must also be seen where the money goes 
and who sets it. 

I want to reiterate tbat those people 
are Dot aetting the benefit of these pro-
grammes for wbom they are meant and 
it i. very unfortunate. I would like to 
draw your attention to pago 11 under 
tbe head "Education" : 

[EnglUh] 

"Budlot inol-udes a provision of 
Rs. 221 crores for Central Sec-
tor Plan outlay on Education. 
A further amount ot .Rs. 108 
crores il required fo·r expansion 
of prolrammel such as oponins 
of model schools, non-formal 
education, univcrsaUsation of 
elementary education, Itr enatboD-
inl of t·h, teachers' trainilll pro-
Fammo, oponin. of community 
polytcoUioa, fonaulaltioa of 

• 

schemes for delink-inl of jobs 
from degrees, etc." 

[ Translation] 

The purpose for which this Suppl .. 
mentary demand bas been bro .... ht is 
praiseworthy but we should also be in-
formed abOl1t the proposed loca lion of 
these model schools. Will these model 
schools be opened in the ,backward 
areas 1 It is prop:lsed to L elink jobs 
from degrees. But, we should also 
know what steps the Government 
propose to take in this direction 
and when the proposed national educa-
tion policy would be formulated. Tbe 
entire country is calerly awaitina tho 
details of this policy with much expec-
tations. 

Funds have been asked for the tea. 
chers' training. It is load that teachers 
will be given training but if we go aad 
see what is happening in the rural 
areas we find that there are schools 
without teachers. Somewhere. if 10 
teachers are appointed in a school, only 
one attends and he too is busy for six 
months in a year in his fields. This 
situation is causing grave concern. 
Whatever amount is spent on education 
tbat is justified but the funds shOUld 
be judiciously utilised. The Centre 
cannot get away by merely saying that 
it is a State Subject. If it is a State 
Subject. then why grants are being 
given 1 If grants are givln, why these 
arc not being monitored. 

I would like to draw their attention 
to page 1 2. where it has been stated : 

[English] 

.CThe Supplementary Grant is 
required to moet additional 
exponditure on enhanced pay· 
ment of rewards for seizure 0,( 
smuggled goods as part of the 
drive for intensification of 
anti-smuaglira measures." 

[Tr.""lDllon) 

It is welcome and more funds should 
be spcat on tbil ~got. It 11 load 
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as I have already said that hoarders 
and merchants have been apprehended 
following the assurance of the Finance 
Minister and the currency notes and 
diamonds that were seized were sbown 
on IfDoordarahan". I had never seen 
10 much.money and diamonds earlier 
in my life. Sir J 1 would, therefor'c, 
request that if smugglers arc apprehon ... 
de<! they too shou \d be shown on 
~ .. 'Doordarshan" so that the people have 
the satisfaction that the Government 
are doing something. Similarly, with 
regard to education also, the peop~c of 
thil country should know what the 
Government are doing so that they 
feet latisfied. If we go on spending 
like this-which is not in the right dire-
ction-it will be of no use. 

I would also draw your attention to 
pqe 14 which is most important. It 
bas been stated : 

[EngllJh] 
"Import of 2000 million pieces 

of coins to meet a part of shor-
tale of coins in the country. 
There will be no net cash outgo 
as the expenditure will be 
more than offset by receipts 
when the coins are put into 
circulation. " 

[Translation] 

What can be more unfortunate than 
importing coins from abroad. Govern-
ment behaved as a helpless spectator 
whilo' the hoarden cornered all tho 
small coins and even th e beggars were 
Dot spared. Government were unable 
to comprehend what was happening 
and they were left wondering while the 
hoarders were taking advantage of the 
lit_tion. Government should act like 
.tbe Riol Master's whip. Thouah the • 
whip does Dot have much in it, yet 
everyone presumes that it haa an elec-
tric current within. Yot that whip does 
Dot have any such thina. But that is 
tbe general apprehension. Similarly, 
there should be fear of the authority in 
the min4s 9f tile people so that they 
foci tbat tho OovtrQDlOQt would' not 

spare aaynoe who doeS a wrong deed. 
Sugar and coins went underground '8Dd 
the Government were unabJe to do 
anything. Inspite of big talk: the 
Government could Dot do anything abou 
tbe black money. All the coins hay t 
gone underground al"o that is why thee 
are importing them. Let us think ove" 
the injustice done to the people or 
this country when the hard .rnedf 
foreign excbaoae is being was ted on 
importing coins. Government may 
import the coins but at the same time, 
they should try to know where they 
have gone. It should' be ser iously oon-
sidered. 

At page 1 S. it is stated that funds 
are needed to convert 90 per cent over-
draft by the States into medium-term 
loans. I think there can be no better 
decision than this. There has been 
wide ranging discussion on this issue 
in the country and it is a welcome 
decision. 

At page 16, it is stated that funds 
to the tunt of Rs, 20 lakhs are required 
to give grant in-aid to the Administra .. 
tive Staff College of India. It is further 
stated: 

[English] 

"The Supplementary Demand is 
required for payment of grant-
in-aid of Rs. 20 lakhs to the 
Administrative Staff College Qf 
India, a management research 
institution, for expanding its 
hostel accommodation to cope 
with the increased training 
requirements of personnel drawn, 
Inter-alia, from ,the public 
sector orlanisatioDs, Govern-
ment soctor banks and insurance 
companies, etc." 

[ Translatio,,] 

I hbve to make only ODe submis sion 
here and tba t is, that yo" may, allocate 
the necessary fuodl but thi. iQatitution 
should tum ou.t lucb olicerl~be they 
buroaucr.ats, tbe public .eotQr ,manalors 
or othote-who aro .ladiiDiaod Inc) Qot 
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mental slaves of the B:itillihers in their 
outlook and they should be made to 
understand that if they are serving the 
public sector they should give good 
results 81'ld if they are unable to do so, 
their services would b~ terminated at 24 
hours' notice. 

At page 18, it is stated that fundi are 
required to procure machinery ~nd 
equipment for All India Institute of 
Medical Sciences. We know that earlier 
equipment was b mght for Ram Mana-
har Lohia Hospital also and, as the 
prcs~ had exposed the scanda1, it is 
not known where the entire equipment 
h~'s gone. It is stated that through 
these Supplem~ntary Demand~, lUore 
facilities would be provided to the 
patients and new equipment has to be 
bought. Let them buy new equipment 
but great injustice is done to the people 
when they do not get proper treat-
ment at the AIIMS. Those who bring 
influence and pressure to bear, are ta ken 
cue of and others who arc at their 
mercy arc made to run here and there 
and are ill-treated. I would like to add 
that there should b~ a separate discus. 
sion here on the working of the All 
India Institute of Medical Sciences and 
I would write to the Hon. Speaker in 
this connection. If new equipment is 
being bought for this Institute, it should 
be put to proper use and the poor pJti-
ents should get the benefit. 

At page 22, it has b:.:en stated that 
funds are required for '''Non-Industry 
Districts". But have the 'No·Industry 
Districts' been identified by the Govern-
ment 1 North ·Bihar is a 'No-Industry 
district'. In South Bibar, everything 
is available but justice is not being 
done there. Bihar has a 11 the raw 
material but there is no industry there. 
In conclusion" I would request that the 
benefits of these grants should reach the 
people. 

[English] 

SHRI S. JAIPAL REDDY (Mahbu b· 
nagar): Sir. in just three months the 
Finance Ministry hal come forward with 
tho first batch of Supplementary 

Demlods. H.)w is it that the Govern-
ment did not know about these deve-
lopments ju·;t t,wo months back? Was 
this Government so incompetent, lack-
ing in such im.\ginatioll as not to anti-
cipate these developments, or was the 
Oovernmen t deliberately dabbling in 
deception? To my mind, it is all exer-
ciso in plrliamentary deception because 
none of the items tha t have been brought 
forward here could have been unanti .. 
cipated. I will also ta ke this oppor-
tunity to draw Your attention to the 
fiscal indiscipline that this Government 
has been indulging in. Now this is 
the first batch. In N Jvember you will 

'have'the second batch. In February you 
wi 11 have the third batch and in March 
perhaps you will have the fifth batch. 

SHRI RAM PYARE PANIKA 
(Robcrtsganj): Ours is a developing 
country. 

SHRI S. JAIPAL REDDY: Can 
there be a more glaring illustra tion of 
what may be called fiscal and budge-
tary deception ? 

Now, let U8 take the question Qf 
Budgetary E~timates, As wo all know 
the subsidies on food, fertilisers and 
ex"ort promotion-these three item~­

aC';OUilt for four-fifths of the total sub-
sidies of our Government" and the 
figures in respect of these three subsidy 
heads were deliberatelY played down at 
the tim ~ of ·the presentation of the 
Budget so as to prev~nt the people and 
the Parliament from understanding the 
true extend and the vast extent of the 
widening deficit in the Budget. 

Subsidies on these three heads dur-
ing 1984·85 went up from Rs.2,556 
crores to Rs. 3,512 Crores. The in-
crease was by Rs. 95 G crores. But 
in the Budget Estimates of 1985-86. 
what was the provision kept? It was 
only Rs. 3,524 crores. That means 
the increase shown for this year was 
only Rs. 12 crores. What other exam-
pte do you need fJr the deliberate 
under-estimation of the figure of subsidy 
iQ reaard to these three items? 
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Now, I will take one item after 
the other in regard to these three heads. 
Of these tht ee, fertiliser subsidy is the 
largest accounting fOf S 1 per cent or 
the total subsidy. 

SHRI RAM PYARB PANIKA: 
There is no escape. 

SHRI S. JAIPAL REDDY: Accord-
ing to revised figures for 1984-8 S, fer-
tiliser subsid y went from up Rs. 1,080 
crores to Rs. 1,832 crores. That means 
only in regard to the hcud of fertiliser 
subsidy, the incrense was marked by 
Rs. 752 crores. But the estimates in 
the Budget for 1985-86 h only 
Rs. 1.801 crores. (n other words, it 
is Rs. 31 c,'ores less this year than 
what was kept as the revised figure for 
1984-85. 

According to revised figures fur 1984· 
8S, the food subsidy went up from 
Rs. 8 SO crores. to Rs. 1 ~ 100 crorcs. 
But this year the Budget estimate was 
Rs. 850 crOTes. That means the Govern-
ment in March thought that the food 
subsidy this year would only be of the 
order of Rs. 850 crores. In two months, 
the Fit.ance Minister came forward to 
ndd tbe figure of Rs. 250 crores as a 
part of the first batch of the Supple. 
mentary Demands. 

To contain the inflationary pressure 
on consumer commodities, this Goverll-
ment will be obliged to spend more on 
food subsidies this year then what it 
did last year. 

Now, you take the head of Export 
Promotion Subsidy. The revised figure 
of 1984-85 was Rs. 621 crores, but 
this year the figure hils been fixed at 
Rs. S 80 cror es. That means Rs. 41 
crorcs Jess than the last )ear. Since 
the Government has granted generous 
fiscal concessions for export, the figure, 
in fact, should be more than what 
was aupposed to be for the revised 
estimato of last year. 

All these figures were suppressed 
because the GoverD.ment did not want 
the people and the Parliamcnt to know 
the true extent of deficit. For example, 
even the supplementary budget docs 
not refer to the full implications of the 
increase in the cost of living and conse-
qUl!nt DA increase to the Central 
Government employees. When the 
Budget was presented, many figures on 
many heads have been suppressed. 
Even as the first batch of supplemen-
tary demands are being presented the 
deficit as on date is of the order of 
Rs. 7200 crores. It was Rs. 3400 orig;-
nally in the budget; Rs. 3800 is added 
to it as part of the sUPllcmentary 
demands. Our Finance Minister Mr. 
V.P. Singh gave a very clever reply in 
regard to the deficit. Quoting the 
figures of 1984-85, he said that the 
budget estimated deficit in 1984·85 
was Rs. 1 773 crOres. The deficit of the 
supplementary budget ~ns Rs. 3612 
crores. The total' therefore came to 
Rs. 5385 crores. But the act ual esti-
mate or the actual figure was only 
Rs. 3742 crores. Therefore, his argu-
ment was that our deficit this year 
would not be of the order of Rs. 7200 
crores But, Sir, even if you gO by his 
logic, the actual deficit as compared to 
the total estimated deficit turned ou t to 
be 70 per cent. If the same per c ~n­
tage is to be given for this year's 
deficit, this year the deficit would be 
of the order orRs. 5100 Cfofes. 

MR. DEPUTY SPEAKER 
conclude. 

Please 

SHRI S. JAIPAL REDDY: I am the 
only person from my party. 

MR. DEPUTY SPEAKER: Mr. 
Krishna Iyer has given his name; he 
wants to speak. You have already taken 
10 minutes. 

SHRI S. JAIPAL REDDY: When the 
Burlget was presented last year there 
was reason to ~ssume that the pr"jected 
pubJic seotor investment in the 7th PIa.:: 
would have to be reduced. The figure 
projected was Rs. 1,80,000 Q[orCi. 



I· 

293 Supplementary SRAVAN A 1 S) 19CJ7 (SAKA) Gr~"ts (General), 
1985-86 Demands lor 

After the budget was presented, our 
Prime Minister clarified to the Planlling 
Commission that the figure would be 
retained. 1 do not know how this figure 
can be maintained. I am for this figure 
to be maintained. I want the Govern-
mont to explaill· as to how this amount 
can be raIsed the Government docs not 
want to encourage public sector. But, 
for rcaSOllS of public consumption, the 
Government does not want to appear to 
be let ling down the public sector. They 
don't want to state their attitude cate-
Gorically. in the word:) of Alexander 
Pope, the attitud0 of this Government is 
one of being ~'wiJting to wound the 
public St'ctof, but afraid to strike" 

Sir, I would li ke to know as to how 
the Finance Minister hopes to bridge the 
n~sources gap in the 7th Plan. Econo-
mists have estimated that the f(;;sources 
gap w.mld be of the order of Rs. 40,000 
to 60,000 crores. As we know this gap 
is the direct product of vulgar private 
consumption and gargantuan Govern-
ment growth. 

MR. DEPUTY SPEAKER: Please 
wind up. 

SHRI S. JAIPAL REDDY: I am the 
on1y Speaker from my party. 

MR. DEPUTY SPEAKER 
It minutes are allotted for your party. 
They are adjusting their time also. Please 
try to wind cp. 

SHRI S. JAIPAL REDDY: I am 
Speaking on the Budget, Sir. 

MR. DEPUTY SPEAKER. : Wha t can 
I do? Even if YOU want one day I 
can allow it, but there is no time no time. 
The Time factor is there. 

SHRI S. JAIPAL REDDY: The 
Government takes away 50 per cent of 
the saving pool. It is important to note ... 

(llllerruptions). 

SHRI C. MADHA V 
(Adilabad) : ... At least, let 
Reddy speak. 

REDD! 
Jaipal 

MR. DEPUTY SPEAKER : I am 
giving time. But if he takes more time, 
what can I do 1 

SHRI S. JAIPAL REDDY: Sir, you 
take away from my next year's time 1 

MR. DEPUTY SPEAKER : No, no. 

SHRI S. JAIPAL REDDY: It is 
important to note t hat three-fourths of 
the saving pool comes not from the 
industrial sector, but from the household 
sector. The Government generates only 
one-fourth of the GNP, though the 
expenditure is obout one-third of the 
GNP. The fa tio of the Government 
expenditure and GNP, idealJy speakillg,: 
should not exceed 25 per Cent. During 
1984-85 this expenditure of the Govern-
ment was of the order of Rs. 68,000 
crores, though the GNP was only 
Rs. 2,}0,,000 crores. Government expen-
diture both at the Centre and in the 
States in India has been increasing for 
several years now by about 15 to 20 per 
cent every year at current prices. Due 
to reckl essness in non-investment expendi-
ture, real plan expenditure has been 
eroded. 26 per cent saving rate was 
aSl,iumed origimdly for the Seventh Plan 
outlay, but the latcst reports arc that the 
Planning Commis~jon itself now assumes 
that savir.g percentage would not be 
more than 24 per cent. This would 
only incr ease the problem of resource 
crunch for the Seventh Plan because the 
saving percentage for 1984-SS was as 
low as 23 per cent. Even this 23 per 
cent for a developing country is flatteri-
ngly high. But tben We often tend to 
forget that this high saving rate is due 
to two factors-fiscal regressiveness and 
black economy. Now that the Report is 
there on black ecol'omy, we will discuss 
it separately. According to one famous 
economist, Dr. Brahmallanda, this 
Government in its budget has given 
a way fi seal conc~ssions of the order of 
Rs. 1000 Crores. The other day our 
Fin~nce Minister, Mr. V. P. Singh, was 
saylOR that be gave away only Rs. 200 
crores In direct taxes. Yes, but Rs 420 
crores j n the caSe of customs and 
Rs. 165 crol'cs in the case of excise. I 
do not want to refer to many other 
smaller items, there is no time. 
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I have two c\)ncretc suggestions to 
make. The Governmt'nt mu')t take some 
steps to sec that the conspicucluq consu-
mption by the dirty rich in the country is 
controlled. Look at the proliferadon of 
Five-Star hotels. Tho money is being 
provided from our institutions and they 
were meant for foreign tourists and we 
hardly find foreigners in those five-star 
hotels. You also find bL1Ck m';)Dcy being 
concealed in sprawling mansions. I there-
rore, suggest a ceilling must be fixed in 
regard to the plinth area of the new 
buildings. 

During lanata regime, or.e Commi-
ssion on expenditure was set up, but it 
wus abolished. I propo~e that his 
Commission on Government expendl ture 
be n!vived so that our Oovctnment 
expenditure is properly regulated. 

Coming to the resource position. I do 
not know whether the Finance Minister 

. has noted, during the first quarter of 
the current year Rs. 400 crores have 
come down on the COUllt of foreign 
remittances as compared to the corres-
ponding period of I he last year. 

Sir, now take State oveidrafts. I am 
opposed to fisc.tl Indiscipline or!. the part 
of the Slates also. But fiscal ,indiscipline 
cannot remain the exclusive monopoly 
of the Central Governmcnt. I respect 
of fiscal indiscipline, as I have mentioned 
earli\. r, the Oov~rDment of India is the 
biggest and the worst offender. Sir, I am 
happy that some more money has been 
allotted for Vizag Steel PluDt. The 
figure in the brdget was only Rs. 215 
crores. Now it has been raistd to 
Rs. 700 crures. But I may submit to you 
tbat tbe ViZ'll Sleel Plant needed rupees 
fifteen hundred Crorcs. I want you to 
allot more to the Vizag Plant not 
because it is in Andhra Pradesh but 
because we cannot allow sucb big plants 
to take morc time than necessary. 

I would like to say one word in regard 
to the imported coins. Tb·;rc cannot be 
a more glaring example of bankruptcy 
of the Government than this. We ha\o'c 

to import even coins also. At this rate, 
in our country we will have mdigenous 
coins and imported coins and We will 
only require to impDrt the Finance 
Minister as well. 

[ Translatid'n] 

SHRt ZAINUL BASHER (Oazipur): 
Mr. Deputy Speaker, Sir, I am happy to 
see that the hone Minister of State in the 
Ministry of Finar.ce, Shri Janardhana 
Poojary is piloting this Supplementary 
Budget in the House tod~iY, Shri Poojary, 
as I know him, belongs to the weaker 
section and is a great sympathizer of 
the poor. During the past few years, he 
has wo. ked a lot ar.d is :-,till doing so to 
provide opportunities to the poor, the 
exploited and the weaker sections 
through banks and the Finance Depart-
ment. It is really praiseWorthy and I 
take this opportunity to express my 
appreci::tt ion for him. 

Sir, the most important achievement 
of the Guvernment bl:twecn the present-
at ion of the main Budget and the Suppl c-
mcntary Budget has been the Punjub 
Accord. The Punltb issue was causing 
grave concern to the country. It was 
unfortunatc th .. t a lot of blood was shed 
over this issue ill thc country. The 
greatest sacrifice was that of our late 
Prime Minbtcr. This problem had 
assumed grave proportions. When the 
country went to the Lok Sabha polls, 
~lections could not be held in Punjab. 
In 1980 elections were rot held in 
Assam also but two or three members 
were elected to the ' Lok Sabha from 
there. But this time elections had not 
been held at all in Punjab. It was 
unfortunate that when the Lok Sabha 
discussed the Punjab Bud,et, lIot even a 
single representative from Purjab was 
there in the House. There is no Assem-
bly in Punjab and no representative of 
the State in Lok SabhiJ. This had caused 
a great danler to the unity and 
integrity of the country. I would like to 
congratulate Hon. Prime Minister and 
also the leaders of the Akali Dal.. parti. 
cularly, Sant Longowal, whose good inten-
tions, efforts nnd farsightedness brousht 
about the Accord. 1 am happy that 
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this Accord has be~n hailed througbout 
the country, particularly by all the 
sections in PUDjib. But still there are 
some elements who want to create 
disturbances in the country. The people 
have heaved ~ sigh of rolief, seeing the 
way it was hailed and welcomed. This 
has been the most important achieve-
ment of Rajiv Gandhi's G\)vernment 
during the las: swcn months after the 
Main Budgtl was p:·csented. This wou!d 
b\! written in g;.)ldcll letters in the history 
of our country nnd w~l\ be remembered 
for ever. 

... 
Sir, the HOll. Primo Minister paid a 

vi~a to the USSR, USA, Fr~nce and 
other countries during this period. It 
was Shri Rajiv G4lIHlhi's first official 
tour as the Prime Minister aGd all of us 
arc ghd at the way he presented tho 
country's fvreign po:icy and the way he 
tried to build up the country's im~\ge .•. 

[ English] 

SHRI S. JAIPAL REDDY: Sirl is he 
speaking on the Supph:mcfllary D~m,tOds 
for Grants 7 

SHRI ZAINUL BASHER: When we 
discuss the Supplementary Damands for 
Grants, anything under the sun can be 
discussed. 

SHRI S. JAIPAL REDDY: He is 
speaking on everything except the Supple-
mentalY Budget. 

SHRI ZAINUL BASHER: It is 
general discussion. 'Ve can discuss any-
thing under the Sun. 

SHRI S. JAIPAL REDDY: We did 
n)t have the time to discu&s even rele-
vant things! 

SHRI ZAINUL BASHER: In the 
budget discussion, everytHing is relevant. 

[Transla.t Ion} 

Mr. Deputy Speaker Sir, the Hon. 
Prime Mi nister's foreign tour wa..~ 
su;;;ceasful. , The country is fortunate and 

pr~ud at the W.'Ly he has built up the 
image of India-whether it was in the 
USSR or in USA or while developing 
and renewing contacts and establishing 
rapport with the other Heads of Govern-
ment. 

I take this opp:ntUllity to heartily 
praise him and would like to convey my 
compliments to the Prime MlOister for 
the great success which he has achieved 
on his foreign tour. 

Mr. Deputy Speaker, Sir, the most 
outstanding and praiseworthy point in 
this Supplementary Budget, which has 
been presented now, i\ the provision of 
more funds for the abolition of poverty 
u'1der 1hc anti-poverty programmes. 
Whil!} spcakihg on tbe m.lin Budget" I 
h:td criticised the Government and the 
Fin,ancc Minister for allocating less funds 
this y ar under the head Anti-Poverty 
Programmes in comparison with Jast 
year. At that time, the Hon. Finance 
Minister had got up nnd said that the 
Government had not yet rccciv cd reports 
from the States regarding these pro· 
grammes and whell the reports were 
received, Government could make 
provision of more funds in the Supple-
mentary Budget. I am happy that he 
has now made allocation of more funds 
for these programmes, as promised. 

Sir, the anti·p:>vcrty programmes, 
such as the National Rural Employment 
Programme or N.ltional Rural Landless 
Guarantee Programme are revolutionary 
progrmmes. Only yesterday, the leader 
of TeIugu Desam Party, Shri Madav 
Reddi was saying that there was no need 
of these programmes. I do not know in 
the what way these programmes are beina 
implemented in Andhra Pradesh. But in 
the States !1bOllt whice I have information 
and particularly in my State where 
these programmes rre being implemented 
inspite of their not beina implemented 
properly alld having some shortcomingS, 
a revolutionary change has come about 
because of them. These programmes have 
helped a number of persons to raise 
themselves above the poverty line 
Besides, through these programmes, 
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permanent assets like roads, schools, 
houses for Harijans and Adlvasis are also 
being built. These programmes are 
realiy very revolutionary because they 
are also creating jobs for the people. 
There are no two Qpinions that the 
Government have made a great revoluti· 
onary beginning to eradicate poverty 
thtough these programmes. Whatever 
money is given for these programmes, it 
wvuld be inadrquate and I am not satis" 
fhd with the present p;ovision even, 
Still. I welcome whatever has been 
provided out of the limited resources. 
However, I wou:d like to reiterate that 
1h:!re ill need to make provisioll for morc 
money. Besides, I wou~d urge the hon. 
Minisler of Stah~ in the MinistlY of 
Finance, Shri Poojary, that there is need 
to remove the bottle necks and plug 
the loopholes in the implementation of 
these progn1mmcs. .. 

[Ell}; fish] 

MR. DEPUTY SPEAKER: One 
minute morc. 

SHRT ZAINUL BASHER: Shall I 
contjnue after the lunch, Sir? 

MR. DEPUTY SPEAKER: You have 
alreadY taken ten minutes! 

SHRI ZAINUL BASHER: It will aU 
depend on your pleasure, Sir. 

MR. DEPUTY SPEAKER: We will 
reasslmble at 2 p. m. after lunch. 

The Lok Sabho then adjourned lor 
Lllnch till fourteell 0/ the clock. 

The Lok Sabha re-assembled after 
LUllch al six minutes past fourteell of 

the clock. 

{MR. DEPUTY SPEAKER: in the 
Chair! 

SUPPLEMENTARY DEMANDS 
FOR GRANTS (GENERAL) 

1985-86 -Cuntd. 

[English] 

MR. DEPUTY SPEAKER: Shri 
Z:linul Basher may continue his speech. 

[T,ans/ation] 

SHRr ZAH..:jUL BASHER: Hon. 
Deputy SPCt\kCf. Sir, I wns speaking on 
the implementation of N. R. E. P. and 
N. R. L. G. P. Efforts should be made 
to t'cm',)Vc deficiencies in these progra" 
mmes at the State level and particul-
arly at the district level. I suggest that 
more and more representatives of the 
people should b~ a~sociated with thcst 
programmes and their cffl.:ctivc 
rolu in the implementation of these 
programmes sholl ld be en5urcd. Unless 
this is done, complaints of this type will 
continue. Crores of rupees are being 
spent on these programmes and these are 
very good progrr,mmcs. As I have 
already said. these bringing ab,mt revolu" 
tionary changes in the SOCiety and in the 
economic structure of the country. 
Therefore, their implementation Bhould 
be made equally effective. The poor and 
the weaker sections of the society h'lve 
great expectations from these pro-
grammes. Their aspirations should not 
be allowed to be fraustrated. Recently, 
the Prime Minister visited the tribal 
areas of Madhya Pradesh and Orissa. He 
visited the villages and went to the 
houses of the people and made an assess-
ment of their poverty, problems and 
difficulties. A lot of improvement can be 
brought about in these areas by imple-
menting these programmes and their 
lot can be improved. More 
money should be allocated for these areas 
so that the lot of the people"could be 
improved. I would suggest that the 
Hon. Prime Minister should also visit 
some Harijan localities. He visited the 
tribal10calitics and it hu made a tremen-
dous 1mpact. The poor, the weaker, 
the down"trodden, the Harijans ,and the 
Tribals of the country have started 
expecting that their needs will b~ leoked 
after well by the Prime Minister. They 
have reposed their uoftinchirg faith ill 
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him as they had on Shrimati Indira 
Gandhi earlier. He should also visit some 
Hari)ln localities, particularly in Eastern 
Uttar Pradesh and Bihar where there is 
abject poverty. The Prime Minister 
should include these areas in his tour 
programme. The morale of the people 
will rise then by and the agencies cop-
Ied in thc developmental work. will be 
encouraged and they will also havo somo 
fear in their minds. 

Mr. Deputy Speaker, Sir, in this 
BUdget allocation bas been made to open 
100 model schools. I welcome this stt:p. 
The details of the changes proposed to 
be brought abotlt in the education policy 
have not come before us yet. I hope 
some worthwhile and revolutionary 
changes will bc made. In my opinion 
our prescnt education system does not 
give equal opportunity to all the people 
in the society. I have time and again sa;d 
that equality of opportunity cannot be 
ensured between students of the Public 
schools ~nd those from schools run by 
municipalities in the villages and towns. 
They cannot get equal opportunities. I 
would suggest that model schools should 
be opened in the backward districts. 
Only those students should be given 
admission in these model schools who 
belong to the poorer sections of the 
society ar.d who are economically and 
socially backward. The upper class 
people can admit their children in the 
public schools and good schools. Since 
the poor" the economically weaker and 
p ople living in the villages cannot edu-
cate their childrer in the pubHc schools, 
,therefore a beginning should be made 
by giving admission in these schools to 
the students of the poorer s(ctions of the 
society" whether they are backward 
socially and economically. They should 
be a ceiling on inC(lme in the matter of 
giving admission to students in such 
schools. I rcpr esen t o,hazipur districts 
of Uttar Pradesh which is a backward 
district. The people of this district had 
mnde great sacrifices during the freedom 
struille. I would, therefore, suggest that 
one mood school shoqld also be opened 
thete. 

In conclusion, I would say something 
about my constLuency. A steel fabri·· 
cation plant was approved to be set up 
at Gharipur. A meeting of th'~ Minister 
of Finance, the Minister of Steel, the 
Minister of Planning and the Minister of 
Ifldustry was held in May-June 1984. 
Approval was given to this p:-oject in 
that meeting. We do not know why it 
was entrusted to a committee later on 
for study again. Probably that committee 
bas biven a fl!port that it is not a viable 
proposition. Previous\y, al'Pfovel was 
granted to this project in the meetjng of 
so mlny Ministers and it was also anno-
unced on the Radio and in the Press. 
One Crore rupees were provided for this 
purpose in 1984-85. If dt:cisions are 
cbanged in such a way, it would give 
rise to acute frustration and agitation in 
the minds of the people. The hon. 
Finance Minister is prescnt here. The 
decision was taken in his presence that 
this fach.)ry would b~ set up at Dildar 
Nagar of Ghnzipur. A sum of Rs. one 
crore was also sanctioned for this project 
in 1984·l$S. If at' atL:mpt is made to 
alter this decision somehow, it wou~d be 
vcry unfortunate. I would like to draw 
pointed attention of Shri PO()juy to this 
matter and request him to personally 
look into the matter. 

[Englisb] 

SHRI G. L. DOGRA (Udh~mpur): 
Sir. I am here to suppcrt the Supple-
mentary Demands for Grants (Oeneral) 
for 1985-86, Sir, Mr. Reddy O1<'n-
tioned that this would nd be the first 
instalment of Supplementary Grant but 
there would he many more such ino;;tal-
ments of Supplemcntray Demands for 
Ora nts which would be brought (orwa rd 
in this House by the hon. Finance Minis-
ter. I do not know how far this state-
ment is correct. I thjn·k he has not 
understood the enormity of the prob-
lems which the Finance Ministry and 
tbe hon. Finance Minister have to face 
especially during this year. Sir, this 
year our country was faced with un-
precedented droughts after the· General 
Budl!t for the yet'r 198 5·~6 was 
passed in May last. Now, for the 
last two months tbere are unprecedented 
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floods in many parts of tbe country. 
Then there were ccrt,'tin political pro-
b'ems to which my friend referred, 
particularly what happened in Punjab. 
Some time back there were armed 
clashes between two States in the North· 
E'Rltern region. In this country when 
some similar things bappe~, do you 
think that additional expenditure wIll not 
be required? As and when the p~opJe 
need money, as and when the Central 
Oovernment has to help the local 
Oovernmen t" the State Government, or 
a particular section of people at a parti. 
cular place, money will have to be 
spent and they will com e to Parlia-
ment to gets it sanction through Supp-
lementary Demands. If the Government 
is very responsive to the situation, if 
the Government act'i as a responsible 
Government, responsible not only 
to the legislature, but also to the 
people, and it does its duty to the 
people, and spends morcy and comes to 
the Parliament to get its sanction, what 
is wrong in it '1 My hon. friend said 
that the defiicit is very large and it 
wou'd lead to infhtion and, therefore, 
it is bad. But if t he deficit leads to 
increased productivity, better social 
scrvices and it does n()t add to infla .. 
tion. it is very good. Even if you 
borrow money, you have a deficit budgd, 
but if y.ou maintain proper monetary 
control, what diff",rencc does it m3kc 1 
The question is, for what you are spend-
ing the money. That is what we have 
lot to see. Simply saying that bec~u:e 
it is a deficit bud.l!et, therefore, It IS 
bad, is not correct. Old",o days are gone. 
We arc no t running a police Stak, nor 
are we running a capitalist State; we 
are running a welfare State. We have 
to see the welfare of the people. I 
fail to understand the critiCism that 
bas been levelled by my friends on the 
opposite side. Probably they do not 
view these thinas broad-mindedly. A care-
ful Finance Minister will not do these 
things unnecessarily; he will make pro-
vision when it is absolutely needed. I, 
t berefore, say that what the Finance 
Ministry is doins is correct and also 
ita t echn iquos arc quito .ood and 
hOlUby. 

But r have also a complaint. The 
Central Government gives money to the 
States for implementation of 20·Point 
programmes and then forgets. My 
friend has referred to IRDP, NREP, 
ICDS, 'TRYSEM etc. All these pro. 
grammes are launched by the Central 
Government, but the money is given to 
th(.~ St ates, and whclt the States do, no-
body bothers. This is where the finan-
cial and administrative control is lack-
ing. When the Centr~l Government 
provides mt'ney, they must watch its 
utilisation, somebody must go there, 
and check whether the programmes are 
being implemented on the spot, or are 
just shown on the pape.. There may 
be certain States, where it is being 
implemented very well, but otherwise 
everybody is complaining abt'ut it. I 
do not say that all the States are doing 
injustice to the programme. but most 
of the States are doing that~ and in 
my State, this programme is a tntal 
casualty. Either the money goes to the 
pocket of certain Deputy Commissioners, 
who arc the Development Commissio· 
ners of the districts, or it is bdng 
utilised for some other purposes. In 
our Slate we have got a c1ass of 
ndmjni~trators. who are treated sUllcrior 
to the Indian Administrative Service. 
The young lAS officers ure not allowed 
to handle the administration of the dis-
trict, they are not allowed to serve the 
people. People Who have started below 
as clerks have sano tip by promotion 
and they are put incharge of the dis· 
tricts. My friends on the other side 
shout w~en my friend, Shri Namgyal 
says something. Choubey Saheb" you 
please listen. Certain clerks and petty 
administrators are given senior pay 
scales, and they are put in important 
positions. Young lAS officers who are 
better trained and patriotic, are not 

.. put incharge or tho districts. It was so 
earlier alid it is continuing now also. 
Many posh wit'h regard to the impte· 
mentatirn of 20·Puint Programrne 
particularly. I.C.n.S. are vacant. They 
aN not filled These programmes are 
very good but they arc not implemented 
properly. So, ltly request is that 
8Omotbina must be done in this roaard. 
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So far as aariculture is concerned. 
a lot of money is being Jiven for ani-
mal husbandry. It is very good. In 
the agriculture sector, money is being 
fairly provided. But we must also see 
that the Department popularises the use 
of more milk in rural areas. Some-
thing should be done to provide milk to 
poorer people at subsidised rates. Our 
people arc under-nourished and mal-
nutrition is a big problem and' without 
milk nothing can be done. 

As regards education, it is very good 
that we afe going to have a model school 
in every district. And we are going 
to have a' new p:"licy on education. Sir, 
my request will be, we must have a 
uniform curriculam. Whatever you 
may do, please consult the States, take 
them into confidence and so far as the 
curriculum is concern<!d, see that it is 
uniform. Otherwise, backward States 
will not be able to develop. Admis-
sion to professi.Jnal colleges depends 
on the basic curriculum and if the cur-
riculum in a particular State is diffe-
rent, the children of that State will 
not get admission in profcssklDal colleges. 
We have been suffering because of that 
ar.d our children arc not getting admis-
sion in good inst itulions. So, there 
should be one uniform curriculum and 
it should be finalised after consulting 
the States. Regarding the education 
policy also, the States may be con-
sulted. 

As far as food is concerned, public 
distribution system is lacking in the 
Coulltry. State Governments are failing, 
the cooperatives are failing and sub-
sidised food stocks, ultimately sellinl· 
through the black-marketters who have 
no respect for old human values. Our 
Government must see that States set 
the cooperative system aright and go 
in for a very good public distribution 
system. 

Now" I cC'me to medicines. Sir, you 
are a young man and you need D\)t 
10 to a medical Centre. But people 
like me have to $0 to tbem very 
Often. 

MR. DEPUTY SPEAKBR: We are 
also going. 

SHRI O. L. DOGRA : There are 
many spurious drugs. The doctors pres-
cribe certain medil .. in'es and we got· 
something else. Moreover, the Depart-
ment goes in for bulk purchase of 
medicines, aed the same are thrust 00 
us. Secondly, So far as the facilities 
in the All India Medical Institute are 
concerned, they are. welcome. But one 
institute is not sufficient for the whole 
country. Therefore we have to see 
that similar facilities are given in other 
areas also. We must ~]so see that a 
good medical syst em develops in botb 
rural and the urban areas; particularly 
in State capitals. Sir, as far as indus· 
tries are concerned, a lot has been 
done to promote the sman scale indus-
tries. I would only say that certain 
concessions are given for a limited time 
by the States and actually what happens 
is that as 800n as the period of five 
years pa8~es" tht~ new units, I would 
say always push out by t11e older 
ones" bec2use within a period of five 
years, a unit is not able to stand on 
its own feet. They cannot compete. 
Therefore, the problem is to be studied 
in depth. But I have no solution. 16 
or 17 per cent is the Sales Tax and 
Sales Tax cGncession is given to cer~ 
tain new units. 16 per cent is a very 
big amount. The older units to whom 
wo g:lve certain facilities to make 
them to stand OD their feet are imme-
diately wiped out because of the com-
petition by the new ones. 

Sir. the Petroleum Ministry must see 
that Kerosene Oil ,is amply provided 
outside, unless, we have a good lot of 
electricity outside. But Kerosene Oil 
is not very easily available. 

As far as Scheduled Castes and Scbe-
_ duled Tribes are concerned, I must lay 

that more attention is required to bo 
paid towards them. 

I again come towards this 2G-point 
programme. We have to compel tho 
States; r[l.ther we have to persuade the 
States to work with this 20 polD' 
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programme very seriously, very honestly 
and show the results. Unless this 20 
point programme is implemented.. the 
lot of the poor is not going to improve. 
In far flung areas, in those areas which 
are cut off, it is only the 20 point 
programme.. if implemented honestly 
that will help aod make the people 
feel that they are also part of this 
great country. Some people on the 
other side say that these programmes 
are thrust upon them. They c~\me from 
plains. They do not know the pro· 
blems of the cut off areas. If they go 
and see what type of life the pcople 
are leading. they will know the real 
conditions. It is only, if this thing 
is implemented properly that the livinS 
conditions in the cut off areas can be 
bettered. But it cannot be implemen-
ted properly unless officers do not go 
on tour and if some officers is not 
serious and honest, he will not spend 
money ~ivcn to him or he will misuse 
it. So this has got to be implemented 
in a very honest way and the Central 
Government must have some machi-
nery to check whet h er this programme 
is working properly or not And they 
must see that this is properly imple-
mented. 

MR.DBPUTY SPEAKER 
wind up. 

Please 

MR. G .L. DOGRA : I thank you 
Sir, for you agreed to give me this 
much time at my request and I thark 
you again. 

snar NARAYAN CHOUBEY (Midna-
pore): Sir, before I go into the Suppa-
lem~ntary Demands I request the hon. 
Minister to consider all these things. 
As you know all the State Chief Minis-
ters has assembled in Delhi and they 
aleed to have some Consignment Tax. 
But it' has Dot yet been done. I 
hope tbat you will consider this 
point. 

Sir, the shortage of small coins is go· 
·tng oft In this country for the last more 
"'_ two yeaTS and now that We arc 

loinl to import the Ci:oins-I do not 
know wbether it is for the first time, we 
are importing the coins-and that too 
from countries like U.K. and others 
where the labour charaes arc much 
more than that of India, whether we are 
spending more on them or not has to be 
looked into and this problem of small 
coins should be immediately solved. 

Then Sir, I beg to submit that you 
have, for problem villages sanctioned 
some funds. There are problem villages 
fixed by the Government some years 
back and this fixation of problem villages 
probably 10 years before new _ problem 
villages have come up. Some methods 
should be found, so that this list of pro-
blem villages is updated. 

Regarding water supply to these 
problem villages, there are two schemes: 
one, about what the State Govern-
men ts should do under the Minimum 
Needs Programme. All State Govern-
ments have this programme. There is 
also one accelerated programme for 
which Central Government gives match-
ing grants. It so happens that many 
States cannot spend as they deserve due 
to paucity of funds though some alloca-
tion is made by the Centre. Since the 
States cannot spend, the Centre also does 
not spend that mC'ney. So, thi s match-
ing grant system in the accelerated 
programme .. should be done away with. 
The Centre should spend the money, 
irrespective of whether the States can 
spend or not, as was done in 1984, the 
election year. 

Thirdly, the ban On the r'ecruitment 
to posts in the Central Government 
Services is going 00 for near! y two years; 
and it is causing havoc in the Centl'a\ 
Government Services. I request that 
this ban on recruitment to Central 
Government Services be withdrawn 
immedia tely. 

I also find that no money has been 
allocated here for Irrigation, as if tbis 
department does not roquire any funds. 
You are findina that in Olost partl 01 
tbo country-nort h, lOutb and ovory. 
where-thoro arc floods. You will 
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alain come forward for Supplementary 
Demands for Irriaation in tbe near 
future. 

I would like to mention that from 
West Bengal, there is demand for two 
projects. One is the Tecsta project. 
You should give enough funds for the 
completion of Teesta project, because 
the more you delay it, the more you 
will spend. 

Another project for which West Ben .. ' 
gal is fighting is the dam on the 
Subarnarekha river at Basraghat in 
Midnapore where the irrigation faci-
lities provided are not for more than 6% 
of the area. 

About the Supplementary Demands 
which you have brought in l I do not 
want to repeat what other hone Members 
have said; but I am sure that there will 
be 2 or 3 more sets of Supplementary 
Demands coming during this financial 
year. The cost of Hving index is show-
ing a rise. Only in May, you released 
one D.A. The index will again show 
a rise. You have not stated what 
amount you want to sperd for givinl 
D.A. to Central Government employees, 
because you want to hide it. 

I do not find anythioB in the Supple-
mentary Demands, in respect of Defence, 
because you want to show tbat your 
health is good, whereas it is not so. 
You have to come again with Supple-
mentary Demands to meet expenditure 
on Defence. You have to purchase 
helicopters for ONGC, you have to buy 
1 Smm. guns. You have to purchase 
Bahter humbers, either Mirage or MIO-
29. You are not saying these things 
in the prescnt Supplementary Demands. 
Perha.ps you will be comina UP with 
another SuppJ ementary Demands, or 2 
or 3 moro of them. 

Tben about overdraft.. You have 
turoed overdraft. into loanl. Wben-
ever thi. question overdraft. arose in the 
House durin. 1982, 1983 and 1984. 
you alway.. talked about West Ben pI 
bema tbo ft tit. Now W cst Bonlal is 
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not the first. U.P. is the first. ,But 
the States are compelled to take over-
drafts. (Interrup:ions) All the State. 
ha vo to do th eir job like hospitals, 
medical sericC:8, roads, education, irri-
gation etc. which are under tholr 
charge. From where will the, lot 
money for these works 1 You mop up 
resources from the States. 

SHRI G.L. DOGRA (Udhampur) 
Th,~y have their own sources. 

SHRI NARAYAN CHOUBEY 
Their sources arc much limited. Because 
there is a National Conference Govero· 
ment in your State, you are speaking 
like this. But people from U.P. will 
not. 

Between March and 21st June, you 
have taken RBI credit for a greater 
amount than last year, i,e. to the tune 
of Rs. S2~O crores more than last 
year and for the last four weeks, from 
21.6. 1985, your credit is Rs 3,106 
crOTes. S(), you are borrowing more 
and more from t he RBI 'f and you advis~ 
the others. Your health is not so lood 
as you pose. Of course, in the mean-
t imeJ advance from the RBI to States 
bas come down by RI. 3~4 crOfes. 

Unemployment will grow further. 
Already you are inviting foreign multi-
na(ionals in your country. You have 
already given 200 items of capital 
goods under OGL by which you are 
importing hydro power plant machinery, 
thermal power plant machinery, textile 
machinery, jute textile machinery and 
you are killing BHEL. So, there b 00 
doubt that unemployment will grow 
further. 

The other day, the contract for Gas 
Pipe from Hijapur to U.P. was livea 
to an Italian company. A paper report 
says that the Electricity Board at OuJa-
rat bas given a contract for desalioa· 
HOD plant to a French Plant at the 
coat of Indian firm and Indian know-
how. Had you taken Indian know-how 
you could ha,vc laved 10 million dollar. 
in foreilQ cJ.Chanae. 
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You are taking money for your 
&'tQeraJ revenue from public borrow· 
illl; tbat means gradually from public 
borrowing you arc bavins money for 
.netal revenue; you are mortgagina the 
future of our couotry. 

I do not want to speak on black-
money. Somebody says it is Rs. 32,000 
crores. Shri Vasant Sathe says, it is 
Rs. 54,000 crores. I do nc. t know who 
is oorrect. By living concessions to 
to these great people, people of money, 
you thought that you wil1 be collecting 
more money; it bas prov~d to be in-
correct. For the last few months, your II 
collection ha~ arisen only by 8 per 
cent, although your target for 1hc whole 
year was 20 per cent. lfYl)ucollect 
8 per cent within five' months, you CJn 
never reach your collection by 28 per 
cent. 

Even the President of the Calcutta 
Chamber of Commerce said 1 i ke this 
the other day in front of the Finance 
Minister, Shri Vishwunath Pratap Sing.h. ae said, 

"The conecf>sions to black money 
do not persuade the hoarders to 
surrender i:Iegal accumulations 
nor to confine themselves to 
honest wealth and legal enter-
prise. tt 

So, this is what you are achieving 
at. When you had placed the Budget 
before us in the month of Morch you 
said that it will usher in a new era. 
We will go to the 2 lst ccntuilry which 
will be much more prosperous. But, 
actually, what you are prescnt ing, it 
is a aatewny to national disaster, happy 
field of e",ploitation of the multinatio· 
DaIs. You kindly reverse this p~1icy 
p.nd be pro-national l more anti-mu1tina" 
tionals. be pro-Indian, more anti-multi-
natioDals. Otherwise, more unemploy· 
ment will grow. Already children have 
becn sold in l{al.ahafldi. Already, we 

. are aeeina tbat lakhs and lakhs of people 

are unemployed. We are first in the 
matter of unemployment; we are first in 
the matter of illiteracy in the world; we 
are first in tbe malter of people liv-
ing beyond tbe poverty line. Even now 
if you don't stop it, people will have to 
fiabt. 

Even your party people - they are 
along with us-are going to organise a 
movement for these things, for opening 
mills which have b~en closed down, for 
getting more aid from the Centra1 
Government. On the 12th of Septem .. 
ber there will be a total Bengal 
bandh in which INTUC leaders are also 
a party. I am tharkful that they also 
understand that they have to combine 
with us to face the Government of 
India's ar.ti-people policies. It is goil g 
to happen in this month, or in SlP-
tembcr, 1985, and I think by at least 
September 198 G 11'e whole House 
will be united for changing the present 
anti .. people policy. If you do f.ot reverse 
your policy, you wilJ be made to listen 
to the voice of the people of India. 

MR. DEPUTY SPEAKER: Shrimati 
Basava Raj'e~wuri . 

[Translation] 

*SHRIMATI BASAVA RAJESWARI 
(Bell41ry) : Mr Deputy Speaker, Sir, I 
feel greatly privileged to support supple-
mentary demands for grants for' the year 
1985-8G. For the first time in this 
current year we are 
supplementary budget to 
387 2. S 4 cror cs. 

dIscussing the 
the tune of 

Many States have taken overdrafts. 
OUf Finance Minister has enabled the 
States and Union Territories to get rid 
of this malady of overdraft. An amount 
of Rs. 1628 crores has been earmarked 
as mid term loans to the Statos so that 
they can avoid overdrafts. But now it 
is for the States to see that this assist-
ance is utilised properly to the maximum 
extent. I hope that at least hereafter 
the States will be highly 'reap'" nsible and 
avoid overdrafts . 

. _--- ... _ .,,, .... ~ .......... , . -_ .. ,.--.--~-----.,..~ .... ~~ ........................ 
·Tbe speech was originally delivered in Kannada~ 



113 Supplementary 
Demands lor 

The Central Government is spending 
huge amounts for the development of 
Sta teSt But I feel that the expenditure 
is too high both at the Stat e Jevel and 
Central level. In all most all the Stat es 
tbe Non-plan expenditure ·is much more 
than plan expenditul e. This has to be 
stopped. Regarding non-J)Ian expenditure. 
I want to be very critical and I hope 
our hon. Finance Minister will not 
mistake me. 1he Government may give 
severa) reasons like payment of dearness 
instalment, interim relief etc. for the non-
plan expendHure. But in spite of that 
I am of the opinion that the non-p1an 
expenditure should be reduced to the 
maximum extent. Out of the total 
amount of 3872.54 crores 2516.71 
crores is for non-plan expenditure. For 
plan expenditure it is only 1355.83 
crores. This kind of sItuation bas to be 
avoided and it should be seen that non-
plan expenditure is less than the plan 
expenditure. 

W -.; have our hon. Prime Minister as 
the Chairman of the Planning Commis .. 
sl0n. Our hon. Finance '.~inister and 
other finance experts are on the Planning 
Commission. This Commbsion allocat cd 
funds to various fi eJds according to the 
requirements. But it is equally important 
to see that these allocated funds are utili-
sed properly. Good guidance and proper 
supervision is very essential to see that 
the funds are 6pcnt appropriately. An 
expenditure commission has to be set up. 
Thorefore, I urgc upon our hon. Finance 
'Minister to think about this matter of 
setting up of an expenditure Commis· 
sion. This Commission will take 
preventive measureS to see that there is 
no misuse of' funds in extravag ~nt expen-
diture. 

An amount of 12 I crores has been 
allotted for constructing houses to 
weaker sections of the. society like 
Schedu1ed Ca~te aDd Scheduled tribes. 

About Rs. 121 crores has been sought 
for constructinl houses for Scheduled 
Caste and Scheduled Tribe people. But 
the houses that are being constructed for 
these people 'are of no usc. It has beeD 
done in a 'Slip shod manner. Tnese con-
structions will collapse within a period 
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of two years. Therefore, it is very 
essential to see that some permanent 
arrangement should be m:ldo while conS· 
tructing the houses. A cluster of villa,es 
must be taken up and good and strong 
houses must be constructed for them. 
In addition to construction of good 
houses oth'Cr facilities like drinkios 
water, s;hools, good roads light etc. 
should be provided to thelll. Then only 
they can also comt' up in the society and 
live like any other group of people with 
respect and happiness. 

There orc severa) programmes like 
NREP, IRDP, RLEGP I APDP aDd 
others for the emancipation of poor 
people. But unfortunately the money 
that has becn a]Jocatcd for such pro-
grammes is being misused. Only about 
20% of the amount allocated is being 
used for the purpose. Anti-poverty 
scheme is not functioning satisfll.ctorily. 
There are several Programmes for impro-
ving the life of women. 

Huge amounts are being spent by the 
Centre to the States for those pro-
grammes. But I regret to state that the 
money il\ not being utilised properly. I 
urge upon the bon. Finance Minister 
to enquire into this matter and do the 
needful. I request him to involve 
Membe."s of Legislat ive Assembly and 
Members of Parliament and to set up 
Cl'mmittees to look into the working of 
these various programmes. These Com-
mittees will avoid the misuse of the 
funds and hl!Jp the programmes to go on 
in the desired directions. 

About 60 crores hay\! been allocated 
for the agriculturists to buy good sowit'& 
seeds, mi;!nUreS etc. Crores of rupees 
are being given to agriculturists ill the 
form of subsidy. In spite of this the 
condition of the farmer is not satis-
factory in our contry. His condition i, 
miserable because he is not getting 
remunerative prices for his produco. 
About 80% of our population are 
farmers. Agriculture is an unQfganised 
sector. The farmer's voice is being heard 
from the nook and corner of tbe country 
for remunerative prices. Unfortunately so 
far the farmer bas Dot been looked after 
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properly. Our Government should look 
into tbe problem') of farmers sympathe-
ti.;:ally. 

We have achieved self-sufficiency in 
the production of foodgrains. But we 
continue to import some commodities 
like oil seeds, sugar, pulses etc. and 
spend c rores of rupees for this. If the 
farmer gets remu1erative prices and 
other encouragement I am sure that he 
would grow aU the commodities and we 
Can save previous foreign exchange worth 
several crores. 

An amount of 1. 5 crore rupees has 
been set up for the const1 uction of buil-
di ng for the installation of super com-
puter in the Indian Institute of Science, 
Bangalore. Tho actua 1 amount that 
is needed for this purpose is Rs. 40 
ccores. Therefore~ I urge upon the 
Minister to allocate more money for this 
immediately and to av,,- id the escalation 
of cO.1Struction prices. 

Karnataka people hal to bear maxi-
mum tax bur den in the whole country, 
still it is insisting on implementing consIgn-
ment tax which is burden to the public 
and is brealing the back of the people 
in the State. 

There are certain projects which have 
to be started immediately. Vij1y Nagar 
Steel Plant should start functioning soon 
without any further delay. MaDlalore 
Refinary also should begin to work at an 
early date. Certain private industrialists 
are also comilli forward to toke up such 
projects. They should be encouraaed 
to sec that these major units starts func-
tioning as early as possible. I hope our 
hon. Finance Minister would m'lke all 
his efforts to see that Vijay Nagar Steel 
Plant and Manlcllore Refinery would 
start immediately. 

An unit of digital plant has been san-
ctioned to Ultar Pradesh. In fact 
Karnataka was e~pcctinl this diaital 

unit. Now the Centre is alsurioa us 
that the second unit of IbiS plant would 
be installed in Karnataka. I hope that 
this would be done early. . 

Our hon. Finance Minister has taken 
various measures to curb hoard ina. black 
marketing and bring in stabili:)ation of 
prices of all essentia I commodit:es. The 
Wanchoo Committees report on black 
money has to be considered and the 
recommcndat ions contained in the recent 
study of the premier institute bas to be 
implemented. 

I take this opport unity to congratuJate 
our hon. Finance Minister who has 
taken severa) steps to put an end to 
black money. I hope his sincere efforts 
would enable our Government to wipe 
ou t black money which is playing havoc 
in our national economy. J thank you 
for giving me lhis opportunity to speak 
and with thesr words I conclude my 
speech. 

·SHRI R. JEBVARATHINAM 
(Arakkonam) : Mr. Deputy Speaker" Sir, 
in support of the Supplementary 
Demands for Grants for 1985·86" I wish 
to make a few suggestions. 

On 2-8-1985. our hon. Finance Mini-
It"r has assured the House that stringent 
steps would be takon to ensure that 
prices of essential commodities would be 
kept under check. . Similarly, he has 
also announced tha t a DeW financial 
policy is under rormulation and it will be 
announced shortly. If the price.spiral is 
to be prevented, than the activities of 
anti-Social elements, particularly, tho 
black·marketeers, the profiteers and tbo 
hoarders, shoUld be eliminated from tbe 
national scene. They are holding the 
economy of the country to r.1DSom. Puni-
tive action should be onsured for these 
people thr~uBb a spe.ific law, if 
required. 

Duriu, the past two years, throu.bout 
tho country there is one-rupee Doto 
ahortaac and tbe coin sbor tale 
is widespread. In the capital city 
of Delhi the D. T. C. is .ivillJ ooup.OQs. 

-The speech waJ orialnaUy delivered in Tamil. 



317 S"ppI8""lItar, 
Demands/or 

SRAVANA t 6, 1907 <SAKA) Grants (Gtrreral), 
1985.86 

318 

Whother it is small shop, or Supor Bazar 
or a big sbop or a retail ,botel-nut shop, 
the balance is not given because there is 
no small coin. Whether the value of a 
rupee is just 1 6 paise. you can imagine 
the steep fall in the purchasing power of 
our people. They are now distraught on 
account of continuous coin shortage. 
Our bon. Mini.ter Shri Janardbana 
PooJari bas stat.ed recently that Rs. 4S 
crores worth of small coins are loinl to 
be imported to m wet this coin shortale. 
I want to know how soon this would 
be dono. Bearinl in mind the huge 
population of the country, I demand 
that Rs. 145 crores worth of small coins 
should be imported as early as possible. 
Sir, under the vt:ry nose of Centr~l 
Government, in front. of R· B. I. In 
Parliament Street, a discount of Rs. 10 
is taken for. giving small coins to 
Rs. 100. Why should action be not taken 
against these people? Small coins have 
become a profitable business propo.sition. 
I want that effective steps should be; 
taken against such hoarders of small 
coins. 

Under the Demand entitled Currency, 
Coinage and Mint, the Government has 
sougbt the approval of the House for 
Rs. 5 5.38 crores to establish a new mint 
near New Delb;. Some fmc back, the 
hOll. Minist er of State Shri Janardhana 
Poojari had stated that two new mints 
would be set up. The proposed new 
Mint near New Delhi should be set up 
soon. The second Mint should be set 
up in TaQlil Nadu, because .Tamil Nadu 
is a secure place for a Mint. 

Recently, our Minister of State for 
Finance bas stated that new Rs. 500 
note would be print ed soon. I demand 
that Rs. 200 note besides two-rupee 
Dote and one-rupee note, should be 
printed in abundance to remove one-
rupee and two-rupee shortage. 

The Reserve Bank of India has di~e. 
cted that no branches of commerlal 
banks should be opened in rural areas. 
At the same tim e, we do not ba ve bran-
cbes of R.egional ~ural Banks in all the 
diatrlets of the countlY. Out of 460 
districts we have branches of Regional 
ltt&r&i Battb only' in 2~O 'district.. for 

exampl e. in Ttl mil Nadu onlY in two 
districts we have branches of Regiona I 
Rural Banks. When there are no comm-
ereinl banks and no regional tural banks. 
naturally the rural people are denied 
the required flnancial infrastructure. If 
the Government is keen- to ensure agri-
cultural growth, then the branches of 
Regional Rural Banks should be establi-
shed in all the districts of the country. 
The hon. Finance Minister should direct 
tbat this should be done without delay. 

The rural development proj ~ct8 like 
IRDP, TRYSEM have not yielded full 
benefits to the rural folk. According to 
a recent Report of R. B. I. only 20% 
benefit from these schemes has rcached 
the poor people. Our young and dynt1mic 
Prime Minister dUl ing his recent visits 
to Madhya Pradesh tribal areas and 
Orissa tribal areas has seen that this 
is so. He wanted a monitoring (.ell to 
be set up at the Central level exclusively 
for this purpose. The Centre is also 
preparing a revolutionary programme 
for eradicating poverty in the country. 
This should be announced soon and 
implemented effective with verve and 
vigour. 

In these Supplementary Demands, for 
rural development and for agriculture a 
sum of Rs. 121.54 crores and a sum of 
Rs. 60 crores respectively has been 
provided. I want to have c larificatioDS 
regarding these schemes and 1 want also 
to wbut States this money would be 
allocated. 

The unemployme nt problem among 
the educated young men is becoming 
endemic. ]n 1980 the registrants ill 
Employment Exchanges numbered about 
162 lakhs and by the end of 1984 their 
number has gone up to 236 lakhs. 
Thloughout the country, the Unemploy· 
ment Guarantee scheme should be imple-
mented, under whicb these unemployed 
educated young men and women should 
be given monthly stipends. Then only we 
can save these young people from frust-
ration and annoyance. 

Und~r Demand No. S 8, 
aam of R.I. l7. SO crotOS i. 

Industry. a 
beiDa pro-



~19 Supplementary 
Dtmandsfor 

A QOUST 6, 198' Oranls (O'ne'J). ... 
1985·Sb 

320 

[Sbri R. Jecvarathinam] 

vided for no·industry districts in the 
country. This is the First Group of 
Supplementary Demands. I am sure 
that there will be a second group of 
Supplementary nA:mands during the next 
session. At th at time, I demar.d that a 
sum ofRs. 90 crores should be sp"cifi-
cally provided for the expansion projects 
of B. H. B. L. at Ranipcttai in T~ml \ 
Nadu. With this submissipD, I cor-chIde 
my speech and I thank you for the 
opportunity given to me to say these few 
words. 

15.00 brs. 

[English] 

SHRt N. TOMBI SINGH (In ner 
Manipur): Mr. Deputy Spe~ker" Sir, 
I support the Suppt ementary Demands 
for Grants for expenditure in 1985-8; 
spreading over 26 Grants. We are discu-
Bsintz this Suppl ementaTY Budget in the 
38th year of our Independence and 
36th year of our Republic and also in 
the transition from the Sixth Pl::ln to the 
Seventh Plan, al'd from the Seventh 
Finlnce Commission to the Eighth 
Finance Commission and also on the 
tloor of this Eigh1h Lok Sabha. Hence 
the significance. Therefore, it is high 
time that when we disscuss the Supple-
mentary Grants, we look back to our 
performance. 

Before I go to some of the D;!mandsJ 

I would like to make some general 
observations. In spite of our best ir'lten· 
tions and efforts over the last decdJes" 
we have not been able to remove the 
relional imbalances. As we progressed, 
there is undoubtedly wonderful prOlreS! 
in our country in the scientific sphere, 
in tl1' industrial sphere and in the agri-
cultural sphere, and in almost all the 
spheros we have advanced generally al\d 
there is no duubt about it the gaps be'· 
weco the region have become wider. We 
have also to note that the concentntion 
of infrastructure for development and 
concentration of developmental activities 
in certain regions is increasing very fast. 
Sir. I reprosent a resion known as the 

North-Eastern reJi~n. In .fact this word. 
'North-Eastern' is a very vague and 
meaningless word. Just as we cannot 
sa y that '1 am taking Care of the South. 
and to plerse Tamil Nadu, Kerllu, 
Andhra Pr~\dcah and KG'rnataka we 
have to see South State-wise and lingui-
stic ,roup-wise', in the same manner 
we have to ~ec the North East Slate· 
wise About North too, when I say, 
'I am taking care of the North', 
Halyana will not be pleased, U.P. will 
not be satisfied aDd Bihar too will not be 
reconciled. We have to see the North 
State-wise. In the same manner, when 
we say 'North"East' it is a very very 
complex and knotty area because here 
so many small States and Union Terri-
tories co-exist. 

15.02 hrs. 

f SHRIMATI BAS A VA RAJESW ARI : 
in the CIealr] 

Madam. I will give a very recent 
exnmJ11e. The 110n. Textiles Minister, 
Chandrasekhar Singh Ji" pr()mh~d 
during the bst Session that he would be 
taking cur~ of the North-East and he 
would go to see the North-East to see 
the prob1ems of the handloom weavers. 
Perhaps he had been to Shi \long under 
the wrong impression, under the wrong 
notion, that Shillong means the entire 
North-Bast. Some people will see 
Gauhati and say, 'Yes, I have seen your 
North-East and I have taken care of it .. 
Similarly, aome VIP (Very Importa:1t 
Person) or a knowledgeahl e person 
otherwise will say, 'I have seen 
Agartata, so I have seen the entire 
North-East. t It is not always money that 
fulfils the aspirations l.f the smal:er 
States. Money alone will not satisfy 
those people. Ther e are many other 
aspects. Here, I will make a refer.!r.ce 
to certain aspects which the Home 
Ministry can look after. For instance, 
some States and Union Turitories in the 
North-Bast and some linguistic Iroups 
in that region aspire that their lanauage 
shJuld be in the Eighth Schedule. It is 
not merely in the sentimental sphete. 
What is happenina actually is that a 
laDluqe not boiDa in tbe Biptb Sobe~ 
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dule meat'll 8'uppfession of that laftluage 
in marty respects. As a tleAt exa'lript"~ 
we t8 ke tbtr 'National' Film Aw!rdt. ' 
B'enaali films ure camp'eting' anton, 
Bengali films, and Marathi films are 
competing amo'ng Maratbi films'. ,J' 

Tamils and Teluges ate aU competing 
among themselves with their, respectIve 
languages, in the name of regional films. 
But Konka'1i has to compete with Mizo. 
Mizo 'bas to compete with Khasi; Kb~si 
has to compete with "Manipuri; and 
Manipuri has to compete with Chuo. 
It is becallse t her e is no money to be 
spent on awards for the small Jengu· 
ages seJ'arately. The Films' DivisioD ,in 
the I & B Ministry suys that it bas ,no 
money. The constraint is finance aDd 
they say RI. 20,000 has been earmarked' 
for tbe best film produced among aU 
these regional langtlages in the Sahitya 
Akademi list but not in the 8th Schedulo. 
If there are no sufficient films produced 
in thele languages, let there be no· 
compet ition no awards given. But when 
Marathis are competing among them-', 
selves, why shou Id a Manipuri film should. 
compete with Konkani '1 What is t~{ 
cornman background ? This is very very 
wrong. The regulations have ' to ' be 
obanged. Madam, I am giving this 
example just to draw thc attention of 
tbe pioa ~lce Minister that we shou.ld· 
spend wisely and also to fulfil tho aspita-
dons of the different .mal~ communities, 
linguistic communities, backward, 
classes, Scheduled Cclstes, Scheduled 
Tribes and Adivasis. The linguistic 
c(lmmunities demand that tbe number of 
languages in the Eighth Sch.}" 
should be inoreased to satisfy. tboir 
aspirations and to meet the eGQS of 
justice. Then, tbe reply from the Hom,e 
Ministry or the Law. Mini,try is that 
practically there is no restriction to til" 

, laD&U8gel not listed in the Biahtb Sche-
dule to have their owa 1eaitimate 
facilities. But there are.to many tostri~ 
tions. For in'taucc, in tbet publio 
service commission, io the Kavi. Sam-; 
molan on tbe occuion of republic ck" 
the Independence day in. I tbe Ala .• lId; 
TV ·and so mallY other IuncUont. ,daere.' , 
are rcUrictioD8. .Oaly, the , laaauaaea 
mentiOlle~i,in Uw Ei,btb, ~~ule' ,aro 
takioa par~ aad leUinl tbese faoilitiCi 
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in functions andi.e-m'datl: il ,If 16u ":. 
not like to inorcase the number of laolU. 
ales :in}the Bigbtfr sbhedule, Jet lther~ _'. 
no' re1;tricHol'l to other languages aV8I&I" 
all these facUities .. ! This "'ill:sati~ me \ 
aspirations ,'of tbe' sman ·lan·f4sa,e· If 0..,. . 
alit! there' will be recO'DClfffttiOft. ·Sut1thal I 

is a1sd! not happening:" 1'11'e onl,.·' '."q~;, 
noW is to amend the 8th' S,chedule. " . , ;\' 

Madam.-, in t'hle sph'ere of cu1ture~ m6st, 
of the smal'l com~nities 'and SalaU' 
Statr;s, ta~e their owri culttire( sdrioq.'~ly:':: 
O'ne"o( the reasons why the sm.dll' ,Sf~}F." 
like ManipurJ NaSaland and, MeahaUtra' 
h~ve b,ecome separate States in spife 6f" 
tbe,ir small size or small poputation'6r I 

lit·tle ,resources is thflt they 'are not in .. : 
positi9n to be meraed with 'any other" 
neiglll)ourlog' State be'cau:se o( thelt;1 
cultural and traditional backaround. i 

That has to 1'e recognised. Otberwi8c, 
the 'discontent among the yOungbr 
generation' will continue .. 

.Madam, I reeen the' remarks of· the 
lat~jl Prime Minister while addreutnl' 
a I, conference of the Northeasternd 

Coancil. She clearly said : ~ 

"I und~rstand why the YO~I 
, people in the Nortb.ea~terq 

region are angry is that they" 
ha~e 8e~n the prosrcss elsewhere 
and they have seen also tbe lack' 
of progress in their own re,io~.·· 

Naturally, Madam, this'! ba.s tO ' ; bo 
rectified. 

MR:~ CHAIRMAN ~ Hon . Member's 
tiine is up. 

l, 

sl·n~i~ N. TOMBI SINGH ~'l 
Maqam, ( am the only man reprc.eQ-j:" 
ting the enllr~ area in thi, debate.!' 
Assam ~ a~ pot ,repres~~t~d., So, 1', 
m.ay bo gi'foD:a few moro 'PIoute&.. 

. ·Q110 "of tM} domandJ of:" 
Supp1emeetaf)' .. :,Budp rola~.\ t. ~, 
arant&, ~o:: the All ,I04ia IQstitut", G( l' 
Mod.. ,Sci.eacoa f~ .,tho PJlrqba., 01, 
cc;.rtain eqQipmeAt, t" ,mak~ it ~a, 'b~,terN 
' .... ,: J:in.t~,tc. "W~ lWe.lComo th,-, ,_,., 
There bas been certain accuatioa 
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."inst ,tbe All India Instit'lte of Medical 
ScioBtes that it is Dot doina justi~ to 
t~l .. iont.. I do not like to sba:e 
t ..... t view ~cause thi. Illltitutc i. 
already over",burclened and it cannot do 
jasU,o to all Jlatienta. We ahould see 
tbat similar io.litu.tions aro oponed in 
different reaions while this molY continuo 
to be the best institution in the country. 
We should start similar institute in the 
rOQlOte rogions of the country. in tbe 
Squth, in the Northeast. in tbe East and 
hi tbe West. Ours is a vast country, 
alld' ~11 the people needina special care 
hive necessarily to come and crowd 
b~re iD this All India Institute of 
Modical Sciences. So, we should have 
owre facilitiosl more institutions of this 
pattern. 'in the different regions. 

I would like to make a special reference 
to my region. 1 think, the Government 
of India is proposing to start an 
institution of a similar pattern in t.bat 
N. E. reaion I 4eman~ that tbis should 
b" located in Manipur because the 
RelionaJ Medical Ca1leae, Manipur, 
wouJd provide the infrastructure for it. 
A report says that it is being located in 
Sbil'ODg. Shillons is tbe headquarters 
ot the North Eastern Council and it 
Is also the headquarters of tele-communi-
cation aod other thinp- •• It may forlo 
certain facilities. 

MR. CHAIRMAN: Please try to 
conclude. 

SHRI N. TOMBI SINGH: Finally 
I would like to make 11 reference to 
FCI particularly before. I conclude. 
We have been dc~andin. that the FCI 
offices .!hich !~are now located in 
Agartala, Manipur. 'Maialand. etc., 
should 'be railed to regional status. 
Nbw, one office located in Shillon, 
looks after them and the rest of the 
branches are called district oftices-
*"ipUr District Office, Alartal'a 
Di'etriel Ofli()e. otc." Manipur i. DO 
mbre a distritt;, it Ita. many districts. 
Similarly" Tripura ... man,' district •. 
When :Naaalan4 is bam, more than 
~~ pt, nine .iatricta. wby aboald 
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the Nalaland office be treated as ,. 
e Diatri ct Office' '1 It is not a matt er 
relating to cost. Ooly tho norqenclature 
should be chan.ed. But the Food 
Ministry is not listening to this demand. 
I hope there will be second thought on 
th e su bject . 

We should take care of tbese small 
thin,s 10 that the aspirations of the 
small States and Union Territories in 
this backward area nrc fulfilled. Then. 
I think, the much-needed chanae in 
our outlook will follow. 

[Trans latlon] 

SHRI OWAISI (Hyderabad) : Madam 
Chairman, the House is now 
discussiol the Supplementary Demand.s 
ror Or ants presented in the House. 
When provisions have been made for 
various projects. including the 20·Point 
Programme, it is also necessary that 
due attention should be paid towards 
the opening of Urdu-medium schools, 
because Urdu has been in use in Ind.ia 
for a 10Da time. There is much 
agitation in the minds of the Urdu-
speaking people because it has no patron. 
Urdu had made its contribution during 
tho freedom strulla1e in India. I think 
in the intClrelt of Urdu, the President 
should grant officinl recognition to tbo 
Urdu languagc by exercising the 
pi>wen conferred on him by the 
Constitution. Only then the problem 
of Urdu wilJ be sol ved . 

There are problems cODcernipg the 
minorities, tho Urdu language and the 
Muslims, but Urdu is being utterly 
nealected since independence. We do 
not feel secure and go to sleep with 
the anxiety as to wbat may happen to 
us the next day. We do not feel that 
our life and property is lafe, because in 
India, any problem-it may be the issue 
or relerva~ion in Oujarat-could be given, 
tbe shape of riots. When the issue is, that 
of resocvation, . why then our peopl care 
beina maesacrcc:l. If they have to 
fight tb. reservation ilSUe, let them. 10 
in for oel0tiations or relort to alitation. 
We tbaH not have objectioD to that. 
Merely to crush the alitatioo, it ahould 
POt be 000114«04 tbo _i,. wa, to aiM' 
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it tbe shape of commuoal riots to 
de8tn,)y the life and ,property of tbe 
Muslims., This is wrong- I feel the 
riots would cetainly have come to an 
end within 2' bours; had the Central 
Government so wanted. If the Central 
Government bad told the, Chief 
Minister that be would be dismissed 
by ned morning jf he failed to put an 
end to the riots, tbe riots would 
definitely have come to an cod. The 
result is already before us. The Chief 
Mini<;ter was removed and the situation 
bas ~inee returned to normal there. 
Are we h\)stages to be made scapegoats 
in ever y issue ? We flil to understand 
that. It is a matter or r~gret and we 
have seen what hld happened in 
Gujara t. Riots broke out in Sahlranpu,r 
also. Therefore, it is necessary that 
the people belonging to the minority 
community the Muslim; are inducted 
into the police forc~ and the number 
of Muslims therein should be increased 
in order to prevent atrooities on 
them. 

Madam, I would like to point out 
that in the Constitution of India, the 
reli ,ious freedom bas heen provided for. 
But, with the recent judgement of tbe 
Supreme Court, tho process of 
interference with tho Muslim Porsonal 
La w has started. That judpment is 
most unfortunate and such a thing bad 
never happened ev~r since the inception 
of Islam during the past 1400 years. In 
tbe Supreme Court judgment, it bas been 
stated that a divorced woman should 
be given maintenance a~lowance even 
after the p~riod of lddat. It is totally 
against the tenets of Islam. Till now 
such a thing has never happened in any 
country of the world. The situation 
has already deteriorated considerably 
and I feel the OoverDlDent Ihould 
enact a comprehensive lClislation to 
clolO this controversy forever and to 
brina about an end to the interference 
witb the, Muslim Personal Law for 
lood. 

Tbo . percentage of Muslims ,iu 
the services is ne&ligible. It is Dot evoa 
two per Cent. The Minorities Commission 
aubttdta h. reports In tbis ro.rel. 

But th e Commission bas .Qot ~teD 
given statutory status. If 'such' a 
siatus had be.en· cOQferred .ppon 
tbo Commission, I feel that maorI '. 
probloms would h.ve ,been aolve4 1 

automatically. But it bas Ilo,t, bcCQ, 
givC1l statutory status. I~ evory ISl'~e. 
Minorities Commission is thero., Ia 
Andhra Pradesh also thoro is sucb a; 
Commission but it has no .ta~utot', 
status. It merely submits itl reports,. 
Four reports have so far corne, but nq 
action bas been takon 011 them aa )Jet. , 
I would su,blDit that Similar rop'.)r~ 
will conti 11.:" to be presented but ,>,tho 
condition of the minoritie,s will, never' 
improve. I, therefore" submi.t tlaal 
the Minorities Commissh..'D should be 
given statutory status. 

So far as the Public Service Cornmia-' 
sions are concerned" the Centre hal lot 
the right to see whether examinationa 
are being conducted regularly or Qot and 
how they are funtioning. Th e powers 
cd the Public Service CommissioR in 
Alldhra Pradesh have booo taken away. 
It is the respontibility of tile Ceatro 
to provide re,er vatioll for us ' 
proportionatoly in the services. Yo" 
know bow things are going 00. 

Naw, I CJQlO to the law and order 
situation. Law and order situation ha., 
ooosiderably deteriorat"d in Aaclbra 
Prudesh also. I caD show you tbo 
pbotographs which have appeared in 
the pross also. The fJah-hook w.s' 
inserted in the wlina and tben ,put". 
These people shOUld f~l asbaaud of .t. 
Bven then they. say that tbe law aoct 
order situation 18 very satisfactory. 
Have such thiDas ever happened. in aDY 
oivlli!cd Goalltry , The fisb·hoot •• 
inserted 111 the valina and then pall .. 
and ever tbon it is said tbat tho law 
and ordor situation is satisfactory. It 
is·a matter of roaret and tbe OovoromOdt 
Ihoukl pODder oVer it. 

Similar stops should be 'taken io tbe 
field of educatiou allo. I am, thaOtt.l 
to you for aivina tne time to ~k. 

'; 

·DR. PHULRBNU aUHA. (Conta')": 
Madam Chairmu. I wolcome this suPPle--

"~e speech wa. oriliaall, delivered in DonlaJi. 



I {Dr. Phulrenu Ouht*, ' 

mtmary demands for ara,nts. Many' of 
Oa'T ,friends on the other side 1hink that' 
tHe presentatlbn of a' suppkmentarY 
bld,e:t so '~rly reftects,the inoompetence 
or'tlJe~'~Govetndtent. But I db not think 
SO~· I think that th'erd has been a short-
ate of funds 'because the OoVern~nt 
has .. oried with speed rcinltibl in fast 
ext»'etr.iture. That' is ',vhy they need 
more funds and have come befor e this 
HOUle with these supp' ementay demands. 
Tie Government need mone')' '~'11' tHe 'time 
to neoute various work and pr'Ogr.lmmes. 
nae 'more funds the Government ean 
nlCJtMlise~ ~e more devefopm(mtal work 
wRlprogress In OUr country the' feco .. 
very of I;icorne tax JS not upto the mark. 
Many people do not pay their income 
tax 'pr()lpol'ly and honestly. As a result 
of tbat t h.e amount of money that shoulJ 
have come in the Governm mt coffers. is 
riot comil1:l thus cC'uling a shr.J{tale of 
resources. Added to tbat, smU'lIling js 
rampant in, tbe COUl1try. Ali" sorts of 
r~ ;goods arc being sbid,at a caea, 
pt.... ,I have seeD smuggling foreign 
&Gods being freely sold by the' l10adt siJe 
at' 'Siliguri and ·Mirik ill W~st Bengal" 
The same situatio'l ,prevails, in all the big 
cities like Calcutta. Bomb.ty, Delhi etc. 
Tbino, Imngglcr'l _II goods w rth crores 
til • 'rupees! wHhObt payillg any rtaxes ,to 
tta. Cic1vernment, and the Oovornment, is 
d:eprh~e4 of huCe amount of revenue. If 
*hese:_ aetivities a .... stt)pped, tben it wiil 
1M .. ' possible to coUect iat8~ amount of 
rtoda ~in tbe ,QovCfQp1ent coffers. AI, 
my aime is ~ery bbort~ I ,will no' go into 
Iwt,her details rClal'ding tbe smuggling, 
aot.ivitiOS ,but will oontine Ill\)' speech to a 
f_ _bj.cts J;~e R.ural, DJvoloprnoat .. 
iWucl.\tioa . J ' aad f Health ' ~ . Family 
•• If,re." ':: ' " 

, ":1' 

,. M~,lChairmani yn know that 
thore was. tiale when Indit*,i\id not ,pro-
duce even a sewing aood\o. aut, today, 
within 38 years of independence our 
to.tenUsti have lteen' ablo to 10 to the 
lIMP" ln4ia bas ma4e ,such, rapid pro· 
IrCSl in ,maay other fields that we feel 
proud about it. But I regret to say that 
eye" now "a' large >Dumber 0" people in 
our' country are li~inl be,low ,tltC', PG,"erey 
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tirte. Large number of :children have no' 
facilities of education. Large number 0' 
young men are unemployed. Many 
women ar~ \eadi", a very hard life due 
to eC,?Dom:c rct\sons. ,Every day they 
have to travel 7 or 8 miles to fetch 
water and fuel which nre essential and 
i:ldc8pensable for living. Millions of 
women in our country are living such 
bird and miserable lives. Madam we 
have a department of 'rural develop-
menf but the development of our vitta-
gel; i~ far awav. 1 will draw the 
nt'cntion of the hon. Mbister to my 
constituency, Contai. There many villa-
ges are withl)ut water. No medicine is 
avaihtble in many hospitals and dispen-
saries. If you gO to the villages you 
wilt See hundreds of small children roam-
ing about. It will appear that the famiiy 
planninl programmes' have not be en 
particularly successful, On the one hand 
hundreds of villages are without water 
but on the other hand out of the amount 
allocated for water supp ly projects, the 
West Bengal Government has returned 
Rs. 8 crorcs and 67 lakhs of rupees 
unutiliscd. They failed to utilise the 
amount allocated for implementing the 
water supply ,schemes in the pr('blcm 
vit1ages. Again, Madam, Rs. 30 Crores 
were lilocat'!d for rural development in 
West Bangal. In my opinion this alIo" 
cation was very inadequate. But I 
TCgret to say that even this amount could 
not be utiliscd by the West Bengal 
Government for rural development work 
and they have retut!ned more than twenty 
five 'crores llnutilised. I will like to know 
from the ,bon. Finance Minister what 
action can be taken against those State 
Governments who cannot utilise and 
return tbe money nllocated for specific 
schemes. 

Mttdam~ I (M'8'ny areas of Midnaporo 
distriCt of'WeJt Beng:+l produce very ric'l\ 
crops. If sutBcient water can be made 
available tbere, then the farmers can '0' 
in for two crops In' a year. This Will not 
only increase the food production consi-
derably but the economic condition of 
tbe farmers"will also improve immcuely. 
This may kindly be kept in view.' Tbe 
Weat, Bongal Government bas forwarded 
the '8hagawaftpur*Nuodiaram master plan 
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to the Contral Government for approval. 
I will oarneltJy request for tbe earJy 
approval or this scheme. 

Most of the children in th" rural areas 
lack nutritious food and opportunities 
of education due to various reasons.' 1 
will request that an all out effl)rt may be 
made for the alround development of the 
poor Inral children. Then voluntary orga-
nisations should be extended all assistance 
in this r,·gaad. It is not possible fOG the 
alround Government alone to achieve 
d·evelopment of the rural children. The 
Government and th~ voluntary organisa-
tions should work tog !thcr as comple-
mentary and su~plementary to each other 
tow.lrds lhis end. Without the spread 
of education it is not possible to achieve 
progress of the country, specially of 
rural Indin. Many voluntary organ isa· 
tions are keen to undertake this work but 
the State Governmel\t~~ do not f\lfward 
thoir appHcations to the Central 
Government. I am saying this from my 
personal exp ~rier.ce. I had many other 
tbing' to say but there is no time. In 
conclusion I will request th~ hon. 
Finance Minister to take etft!ctive steps 
to improve the lot of the paor widow 
and destitute women, \ he poor widows 
and those who h:tvc been deserted by 
their husbands and are living in extre-
mely difficult conditions. Such of those 
worn.,n who do not pay incame tax, 
sbould be paid and additional 3?;;; i.1terest. 
The condition of such wo nen is very 
pathetic all over the countrY. Let us 
all strive together to ameliorate their 
d;stress and agony and to wife their 
tears as' fdr as we can. This is our 
mpral duty. With tbr~t I conclude. 

SHRI UMA KANT 'MISHRA 
(Mirzapur) : Madam Chairman, I rise 
to support the Supplementary DJmands 
fo·r Gralnts and oonsratulate the hone 
Fiaance Minister for making special 
budgetary proviSions for the rural deve-
lopmeat programmes. 

Only yt"sterday an Opposition Member 
h3c1 said that the funds provided under 
the Nation,l Rural Employment Pro .. 
Iranlrb! and Rural Landless Employment 
GUarantoe Programl11e were thrust. upon 
the States and they spent these funds as 
thf)Y dosired. Therofore, thes C! program-

mes should be 1YOUDd up. I caul4 not 
understand what be wanted. Ru'ral 
Employment and Rural Landless Bmpl~.r-. 
mellt Guarantee Programmes and Rural 
lotcsrated Development PiograrnUl~ 

cqme under the 20·Point Programrno. 
All these prolrammes were introduced 
by the l&:te Indi ra Gandhi. She was a 
great Jeader of this couatry. Sbe kqow 
that if the rural areas are not dlo}veloped, 
poverty 10 the rural ar~as will not b~ 
eradicated. If rural people are not 
lifted '~b\Jve the poverty line, this coun.~ 
try will witness an armed rebellioJl. 
That was why she h1d introduc~d tbe 
20·Poillt Programme. The IUlin aim. 01 
the 20 Poir.t Programme is to increaso 
production, to ensure proper distribution 
and to lifl the poor farmers, poor wor-
kers, Adivasis and Harij.:los livirg in the 
rural areas above th'! poverty lille. St>, 
to say that such programmes should be 
wound up wilt be ag'linst th¢ interests 
of the C'Jun try and its people. 

NREP is a very good programme 
under which lakhs of rural people get 
employment under this programme rural 
dcvcl 'pment works ar~ undertakcta, link 
rOJds are b.Ii It, school bUildings are 
constru ::ted, sources of irrigation are 
developed' and plantation of trees is 
undertaken. Thus, mlny important 
programmei C00le llndC!r it. It is re~t.lIy 

strange to say Uut such a good pro-
grammo should be wound up. 

Funds given to the districts under the 
National Ru.ral Employment Programme 
are utilised for convcnin& meetings ill 
the districts. The representative of tho 
people are invited to these meetings. 
But, for the funds given under R.L.B.O P. 
the Stat e Governments c.lll for reports 
from the district authorities directly. 
The district autborites send the propo· 
sals and the .proposals come before the 
Central Government and arc approveQ. 
III my district, Mirzapur, an amount. of 
Rs. 3.5 crores was given under Ol~ 

head only. Under R.L.E.G.P .. an amount 
of Rs. 3.5 crotes was liv~D fo~ Boil 
conservation only. The work of soil coa-
serV.ltioD is in progress, but many other 
useful programmes have been left out 
like construction Qf the link roads~ Had 
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lbis amount of Rs. 3.3 crores been spent 
on development of the vH1ages, their face 
would have totally cbanged. I had given 
a IUlle.Uon that the representatives of 
the villages may be associated with these 
programmes. They may be invited to 
a meeting to decide where Hnk roads are 
to be constructed, where means of irri-
gation are fo be provided and where 
sCbool buildings are to be constructed. 
An these thing; should b! decided before 
the proposahi are sent I hope the pro-
posals to be called for by the Central 
Government this year would be finalised 
only after consulting the district repre-
sentatives. 

Also, when the Central fu 'ods arc u~iJi­
sed in the villllges, the poor get employ-
ment along wLh the dCvelopmental 
works. With these funds school build-
ings, link roads, canals, culverts and 
barrales etc. should be constructed and 
p 1ant a.tion of tre~s should be undertaken. 
There should be all round development 
in the rural areas. 

Smt. Indira Gandhi bad introdu~ed 
another programme. This prog~~m~me 

was meant for educatt:d unemployed 
pers'Jns. The number of educatt:d unem-
ployed presons is increasing rnpidly. 
They are wand.}riug about aimlessly and, 
sometimes, they indu_lgc in und(sirable 
and criminal activities 0 She had int:·odu. 
ced another programme for th~m under 
which they can gtlt )oan~ of Rs. 10,000 
to Rs. 2 S,OOO from tb~ banks to enable 
them to start their own busmcss, increase 
produc'ion and earn their livelihood. This 
profJramme has proved to be a great 
success. About 7S to 80 per cent of 
the people who have received loans under 
this prosramme are doing their own 
business. No orders have been issued 
in respect of this programme this year 
Dor any budget provisioll has been made 
SO far. 1 would like to submit that 
adequate funds may b) provided for the 
programm'es meant for eduC4ted unem. 
ployed persons. 

Now, I shall sp~ak po;nt.wise in bricf. 
Uttar Pradesh is a very big SlR tee SOl11e 

Crants (Oelte",h, 
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of its areas exp~ricnce drouaht, the others 
(ace floods and sdrno otbers face some 
other calamities. MirzJpur district aod 
its adj,Jining areas witnessed droua,ht. 
You will be surprised to knQw that ~hi8 
acea witncslled drou~ht in spite of heavy 
rains. fberc hus been rainfall there on~y 
3 or 4 days ago, but bow can p.iddl 
crop be sewn now? Maiz~ cannot bo 
sown, 'Bh:d li' crop has withered ~\way. 
Maize and Sawan have also withered 
away. 'Bhadai' crop has been damaged. 
Maize and paddy crops could not bo 
sown. Such drought conditions were 
witnessed there. When it has rained 
now, the remaining 'Bhadai' crop has 
got damagt:d therebY, Mirz;Jpur District 
and its adj.Jining districts of Varanasi, 
Allahabad and Jaunpur are in the grip of 
drought. But now the h"avy rains ha,'e 
damaged the remaining 'Bhadai' crop 
also. Whenever any area in the country 
is affected by the natural calamities, a 
Central study team vists, tha t area and 
submits its report. Bllt after the report 
is submitted, there is a lot of delay in 
pr0viding assistance" Recently, a Contral 
team visited the drought. hit area and it 
has submitted its report that there is 
drought but no drought relief has so far 
reached thore. The Central Government 
should lake immediate steps to provide 
assistance to the di&tricts affected by the 
natural calamities in Uttar Pradesb, 
particularly Mirzlpur District and ita 
adjoining districts. OnlY then the rural 
people would be able to earn their liveli-
hood, otherwhe a very serious situation 
might develop thero. 

I would like to mention Eastern U.P. 
again. The Minister of Industries is 
present here. Population in Easter.ll 
U P. is in creasing rapidly and DO indus-
trial development ia taking place there. > 

At least one industry was to be set up in 
'110' industry districts' like Jaunpur and 
B.Lllia But no work has so far started 
there. Mirzapur is a very Jarsc district. 
Even a single Tehsil of Mirzapur is equal 
to one district. Sadar Tehail of Mirzapur 
is also equal to one district. I, therefore, 
f\!cl that biS industries should be set ~p 
there, but no action has been tak~ 'in 
that direction. The population of Eas-
tern Uttar Pradesh is' very 1acae aad 
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pressuro of population is increasing and 
the people are fteeing to other ,Slates. 
People are migrating even to Arab coun-
t ries. Seven ty per t: ent people of the 
total population 01 five crores in eastern 
U.P. are poor and 60 per cent of the 
people aro livinS below the poverty 
line. It is, therefore, necessary that pro-
Irammes should be undertaken to pro· 
vide employment to the jobless and to 
lift them above the poverty line. 
loclustries should be set up there. Incen-
tives should be given to the handlC'oms, 
Carpet industry, Banaras Saree industry 
and utensil industry in Mirzapur. In 
addition, according to Shivaraman 
Committee's report, each tehsit and each 
block should be declared backward and 
industriel) should be set up there. 

A lot of discussion has already t!Iken 
place in the H0use on rising prices and 
I do not want to discuss it any morc. 

But I would like to say that the prices of 
essenti~l commodities like salt, Vanas-
pat i, match-boxes, coarse cloth, etc. have 
risen slightly, but the Budget of the 
Centra] government is not to blame for 
that. The local- administration is to 
blame for that. I would request the 
Central Government to direct the State 
Government to strengthen tb e district 
administration so that it could take strict 
measures so that profiteers, hoarders and 
smugglers cou!d not exploit the people. 

Madam, several Members have made 
their speeches today in their own motber-
tongue and listening to their speeches, 
it appeared that thi s Lok Sabha is now 
the Lok Sabha of Indit.1 in the real sense. 
You made a speech in Kunnada and one 
hon. lady Member spoke in Bengali and 
many other Members made their speec-
bes in Tamil. It app:ared to me today 
that we are sitting in the House of the 
people as representr:tives. I would )ike 
to express, my thanks for Siving me 
opportunitY to have my say. 

[ENglish] . 

'SHltIMATI JAYANTI PATNAIK (Cut-
tack) .: Madamt I riae to support the Sup.. 
p)cm entary Demands for Grant. The 
F~~"~$)' }4,inistty is PQder tremendous 

pressure from tho public sector, educa-
tion sector and 80 on to increase tbe 
a1locations. It has realised that with 
tho sum provided in tho budget, some 
pub} ic sector projects cannot be kept 
loing. 

The Supplementary Dl;!mand ,Includes 
proposals for a gross additional expendi-
ture of Rs. 3872' 54 CrOfes. The Don-
Plan expenditure of Rs. 2516.17 includes 
Rs. 1628 crores for loans to States for 
clear'ns part of the overdrafts. The 
G~vernment has decided to Convert 90 
per cent of the overdrafts of the States 
as on 28th January, 1985 into medium 
term loans. 

For the first time in recent years, the 
Finance Ministry b.1S sr)ught Supplemen-
tary Demands for ways and means 
advances to States having tt.lmost totally 
exhausted Rs. 800 Crores provided in 
the budget. There is no increase of 
Rs. 400 crores for ways and means. 

Of Rs. 1 3S 5.83 cror es for Plan 
expenditure, Rs. 991. 13 crores goes to 
the public sector. 

We are glad that the Supplementary 
Demand has put Rs. 290 crores for 
'NALCO. But NALCO has asked for 
Rs. 500 crores over and above Rs. 412 
crores provided in tbe Budget. It is 
pointed out that wi tbout the additional 
allocation, NALeO will not be able to 
meet the completion schedule. Its 
bauxite mit1e will have to become opera-
tional this ye'!f nnd phase one or 80,000 
tonne capacity alum inium plant is expec· 
tcd to commence production by next 
year. 

The cost of total project has already 
lone up from Rs J 242 crores to 
Rs. 2218 crores. So, with the amount of 
Suppl cmcntary Grant of Rs. 290 crore. 
instead of Rs. SOO crores. it is appr~'­
hended that the project may aet delayod 
and it may not be completed within tho 
schedule. 

Also, you must have hrard about tho 
~hilllDe)' collapse case. We: haw beea 
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.told tbat the case is under in;vestiaation. 
How much 1088 it is going to involve, we 
do not know. I would like to know, 
how we are goina to expedite this 
project. 

The .Finance Minister should give 
au~ient allocations for completing the 
pn)ject immediately. Backward States 
.. t be aiven some industry so a8 to 
cuble them to develop. OriFsa is such 
a State and it made Sf'me progrl'ss in 
industrial development and this tr\.nd 
should be maintained and more industries 
should come up in the State. 

In order to· make up the shortfall bet-
ween demand and availabilitYI we are 
impressing upon the Government to take 
up the TaJcber Super-thermal plant in 
the Central Sector and the power plant 
at the IB Valley in State sector. But 
there is no metion of these in the budget 
as also in the supplementary demands. 

I am glad that NREP and RLEGP 
have been given more emphasis. When 
we consider all these, we should sec that 
relional disparities are removed. With 
tb.t view only all the programmes and 
.11 the plans shou~d be taken up. 

Orissa is such a State where 38 per 
~qnt of the population belongs to Sche-
duled Castes and Scheduled Tribes and 
where all the natural crlamities occur 
~very year. It has lost Rs. 1 60 crores 
and the Fin~nce Commission declared it 
as a revenue deficit State. Such States 
Ihould get the maximum assistance over 
and above the State plan. 

. Madam, when we talk about educa-
tion, we should consider the aspects of 
tribal people's education and education 
61 women. In Orissa, jn a modest scale 
~tabli.hment of at least one boarding 
school in every tribal Pancbayat bas been 
Introduced. However, the aim should 
be to cover all the children. This may 
came under a national plan and should 
BOt be left to the State, which cannot 
impt •• nt it beoauso of :jnadequrcy of 
funda. 

SupplemCUltary Demands for Grants 
havo fixed a loan assistance of Rs. 1 
C$'orea for Paradeep port to tide over the 
financial difficuldCfi. South Korea hal 
offered credit and technical belp to dee. 
pen the Paradeep Port so as to enable 
the Port to accommodato vessels or hi.,. 
ber capacity. With the deepeninl of 
the port, export of iron ore will be 
increased to 6 miJ1ion tonnes as alainst 
2 million tonnes at present. . The Project 
Report submitted by the Hynndai Cor-
poration should be considered by the 
Ministry ·of Shipping The Finance 
Minister should also take up tbe 
expansion of infrastructural facilities in 
the Paradeep Port. For this) foreign 
credit may also be taken and MM rc 
also may give part of the cost of resour-
ces. 

Madam, expansion of minIng activity 
after deepening of the Paradeep Port 
will greatly benefit the tribal people 
because these mining areas are located 
in the tribal belt. 

In the' Supplementary Deolands, we 
have not seen anything extra for women's 
welfare. As regards, work ins women's 
hostels the allocltion made this year is 
much less t han the last year. This year 
the International Decade of Women is 
coming to an end and moreover, we have 
created a separate Ministry for the wol-
rare of women. So, I request that they 
should take up the issue of 'workins 
women·s hostels. 

Besides other plants, the Daitri Steel 
Plant which is loinl on for a lonl time, 
should also c .. )me up. Since new techno-
logy has been found out for electric 
furnaces and other things, it will ·be profi-
table f<'r the nation and hence this plant 
should be taken up. 

Construction of Paradcep Pishing 
Ha rbour, which is banginl in the air for 
the fast ten years, should also be taken 
up. Orissa has got a yast fishin. 1'Oten-
Hal IS it baa a vast stretch of coast,at 
line. So, I reQuest that tho fllhin. ;har. 
bout should be coQatruct ed. 

Lastly, I submit that tho PiIIaaoo 
Minister should ooalidor tbo 0110 of 
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backward States like OriS81 sympatheti. 
cally. 

(Translation] 

*SHRI R. ANNANAMBI (Pollachi): 
Madam Chairman, on behalf of my party 
the A.I.A.D.M.K. I wish to make a few 
suggestions on the Supplem.mtary 
Domlods for Grants for 1985-86. 

At the veL'Y out')t;t, I exteild my 
support to Suppl ~m~.l tary Demafld 
No. 3S. This D~mand seeks the appro-
val of the House for a sum of Rs. 5S.38 

croros to import 20JO miUL>n pieces of 
coins and to set up a new Mi'lt in 
NOIDA near Delhi. The import of small 
coins should be expedited. The sm'dl 
coin shortage is assuming volcanic pro-
portions. The commOil people are 
distraught. The afHu~nt SlJctiOllS are 
able to tide over any such crisis, but it 
is oot so in the case of common people. 
This has become a question of survival 
for them. fhe paucity of small coins has 
been spreading like wild furest fire 
throughout the country. 041C rupee Dote 
is n'Jt therc at all. Th.; n~w Millt should 
be put into operation sooo, Some months 
back there was a news item that the 
Centre proposes to set up now two Mints. 
But I find that there is provision fOf only 
one Mint in these Supplementary 
Demands. When the decision to set up 
the SCCL)od Mint is taken, I wish that 
the Centre allots it to Tamil Nadu. 
Unfortuna tely the small c:.>ins have be-
come a pi.lything in the hands of hoar-
ders. This should be enquired into and 
the hoarders of small coins should be 
brought to book. A last ing solution 
for this should be found out without any 
further delay. 

Under Demand No. 38, it is proposed 
that a sum of Rs. 1628 crores would be 
liVen as medium term l~.lans for the 
States which have outstanding overdrafts. 
So far as Tamil Nadu is concerned, our 
Chief Minister, Puratchi Thalaivar 
Dr. M.O.R. is against indiscriminate 
rea'ort to overdrafls from R.B.I. Presen-
tly there is no outstanding overdraft in 

the case of Tamil Nadu, It i. resretta-
ble that this loans f'lCility is being given 
to States which have resorted to over-
drafts from RBI frequontly, It is reported 
that the Finance Ministry has directed 
the RBI to stop overdraft facility to the 
States. Ac; the States have inelastic 
sources of revenue, they are compelled 
to approach RBI for overdrafts. The 
revenue resourCes which are like miJQb 
cows are under the charge of Central 
Government. I sugaest that in the case 
of States which take overdrafts only 
in ullavoidable circumstances but which 
manage to repay them in full on time 
should be allowed to avail of this over-
draft facility. I am sur~ that the hon. 
Finance Minister should look into this 
and pa'iS a ppropriate orders to RBI io 
this regard. 

Under Supp1ementary D.!mand No.8, 
there is prOVision of Rs. 100 crares for 
construction of houies to SC and ST 
people. I want to know which States 
will get allocation from this provision. 
In 1985-86 General Budget, a sum of 
Rs. 400 crores was provided under this 
scheme. Since this scheme is now being 
expanded, the additional provision of 
Rs. 100 is bein~ given under this Supple-
mentary Demand. If m::>re money is 
required for this worthwhile scheme, the 
Centre should not husitate to come be-
fore for additional provision. This is 
only first batch of Supp!ementary 
Demands. I am SUfe that during the 
next SessionJ the second batch of Supple-
mentary Dem1nds would Com! befl)fe 
the IJJuse. If necessary, mJre money 
should be alloeated than ror construction 
of houses to SC and ST people. 

I find that a sum of Rs 300 Croros il 
being provided under Demand No. 83 
for Visakhapatnam Steel Plant. I wol. 
come this. Shri VaSl,-t Sathe', our Stocl 
Minister, announced recently that Sllem 
Steel Plant in Tamil Nadu woalct ,be 
expanded. But no provision has bO.tn 
made for expa.nsion scheme of Salem 
Steel Plant in these Supplemenatry 
Demands. [want to know how this hal 
hapJjended. I demand that funds should 

"'he speeQh' WN oriSiDaU1 4.Uvered in Tamil. 
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be made ava.ilable for the expansion 
project of Salem Steel Plant. 

In 1985·86 General Budget, there was 
a provision of Rs. 60 crores for giving 
subsidy to the entrepreneurs who wish 
to set up new industrial units in no· 
industry districts. Under Demand 
:No. S8, a sum of Rs. 25 crores is being 
provided for this purpose. I support 
this and I suggest that the Centre should 
adopt the policy of having ncrindustry 
block which alone will ensure equitable 
distribution of industries throughout the 
country. 

The small coins are distributed through 
RBI Offices located in Ddhi, Bombay, 
Calcutta and Madras. It means the 
metropolitan cifes arc bett cr than other 
cities and rural arcas. If pJssiblc, RBI 
offices should be opened in all A Class 
cities. Otherwise, it should be ensured 
that small coins are distributed through 
branches of public sector b.lnks locat('d 
throughout the country. 

In Western countries, particularly in 
U,S.A. you will find in all street corners 
booths with machines through which the 
people can get small coins after inserting 
the not ea. This averts hoarding of smull 
ooins. We should also try to have such 
machines in tndia also. This will avoid 
.uch a shortage of small coins in the 
CQuotry. The men.lce of hoarding can 
also be ended. I want the hon. Minis· 
ter of Fin~nce to examine the feasibility 
of doing this forthwith. 

The Finance Ministry issues directives 
to public sector Banks that they should 
extend loan facility to weaker sections 
of society. But they do not comply 
with the,e directives. I have seen this 
personally in my Constituency at several 

places- Kinathukaduvu, Pol1achi. Va\parai 
Ponaalur, Darapuram and Udumalpet. 
I 'SUllest that the Finance Ministry 
should issue directives ngain to these 
Banks that they should sanction loans to 
wetlc.er sections of the society, when such 
loans are recommended by people's 
rcpresentatives-M.Pts. and M.L.As. 

With tbe$e word. 1 (foQclude my 
,poech. 

SHRI DILEEP SINGH BHURIA 
(Jhabua): Madam Chairman, I rise to 
support the Supplementary Demands for 
Grants. India is a dcvelopioa country. 
After independence, Wl~ have made Jot 
of aehi ev~ments. India has always been 
a peace loving country and it has believed 
in peace. On this d,.lY, atom bomb was 
dropped on the Hiroshima city of Japan. 
At that time, 1,40,000 people had lost 
their lives. Today, the people of the 
world want peace. MilDY countries 
of the world today arc in developing 
stage. Many of these countries are 
facing famine and war. We should make 
an appeal to all the peoples of the 
world that all of us have to lIve in 
peace and we ~annot rise with the help 
of atom bombs. Government have 
provided roads, electricity, drinking 
water, hospitals and education and many 
other facilHics in the villages. We want 
to do more work in this direction. But, 
a lot of money has to be spent on 
defence preparedness. We are very 
happy ovor the agreement on Punjab 
signed by Hon. Prime Minister and 
Sant Longowal and it has b!en 
welcomed by all the pcop:c throughout 
the world. I would Hke to expr.:ss my 
thanks for the same. The people 
of PunJ\b arc I11PPY with this 
agreement because this problem has 
been permanently solved. The people 
of the State want that their 
representatives should go to Lok Sabha 
and the State Assembly because the 
people of Punjab and the people of the 
country believe in democracy. The 
people of the State want that the 
Government of elected representatives 
should be form!d in Punjab. The 
people of Put'1jab believe in bringing 
about prosperity of the State as also in 
the unity and int egrity of the countries. 
Therefore, this agreement bas brought 
about a wave of happiness throughout 
the State. That is why e1ections 
should be held in Punjab. 

Under these Orants, sufficient funds 
have been allocated for industries. I 
come from Madbya Pradesh and Madhya 
Pradesh is very rich in minerals. Many 
industrj~ ;aloeS 9Q those miacra1a could 
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b} set up there. The Minister of 
Industries is present here and he is aware 
of the fact that our SLate is backward 
in every respect. No industry based on 
such minerals has been set up there. 
The districts which I represent here is 
generally affected by famine and drought. 
It is affected by drought even now. The 
former Prime Mini ster had laid I h~ 
foundation stone of a Polyester Fibre 
industry in my constituency on 23rd 
October last year. This factory would 
come up with an investment of Rs. 75 
crores, but basic amenities have not been 
provided for the setting Ul" of thi,; 
factory. One ycar is going to pass. but 
facilities like roads, water and electricity 
have not so far been provided there. 
Even funds have not been provided. I 
would request the hone Minister of 
Industries to look into this matter. There 
are many such districts, tribal districts 
and backward di~tricts in Raj.lslhan, 
Madhya Pradesh and Gujarat which are 
generally faced with such siLU.ltions. 
Cattle die due to non-"vailability of 
water. Even drinking water is not 
available. P,-,opl", do not have aQY em-
ployment. They do not have any means 
to earn their livdihood. Government 
would hwe to chalk out ambitious 
schemes and set up big projects in such 
areas. One of the re .. sons for this situa-
tion is that the people of such areas can 
work as labourers only. People are 
not much educat cd there and hence they 
cannot do any other job. I would request 
the hon. Industry Minister to consider 
my suggestion and take suitable steps so 
that the people of these areas could 
earn their livelihood. Irrig<ltion dams 
c,:,uld be constructed there and it is also 
necessary to lay railway lines there and 
similar other projects could also be 
undertaken. 

I would also like to submit that our 
Government bave formulatl~d many pro .. 
arammes likc N. R. E. P.~ I. R. D. P. 
etc., but it has beon our dr.\wb:.lck that 
the people are not getting thu desired 
benefits of all these programmes. Tbe 
type of development agency which .we 
sblJuld have is not there. Wilat!s hlp· 
pelling today is tnat tbe,';} agencies are 
being tno.litored by tbe State OoverQ" 
'meots and these aaencies havo beea 

totally left at the mercy of the Sta~e 

Governments. Th ;re are many State 
OovernmcIlts which are workiol in their 
own manner. Indiraji bad brought tbo 
2 , p:}int programm'} bebre the country. 
Its objective is to bring about prosperity 
in the countryside. This prolramt1l~ 
was formuL.lteJ to bring about a revlJ-
lution in the vjllag~s. WoJ have baeo 
returned to P.uliamcnt i 1 such a larsc 
nurnber due to thil programme only. It 
is the victory of this p:ogramrne. I 
would also like to advise my friends in 
the oppositi()!l that they should d~sist 
from opposing this programm!. If they 
do not desist from opposing t his pro-
gramm:~, their strength in the Hou" 
would go no dimillislung. They shjuld, 
therefore, welcome this programme, be-
caUiC the poor h:l ve appreciated this 
programme everywhere. They want this 
prugramrne, bccau;e it hlS c()ntributcd 
to the upllftmcnt of many pe<Jpie. 

Madam, YJU also often talk about tb" 
farmers. Ac.;:ordlUg to an orJer of the 
Centr.ll G~wernm~nt, a rule has beCla 
framed for the Central G;)vcrnm~nt em-
ployees to work only five days in a week 
and working hours each day h.we b~en 
in creased. For the remaining two dlYs, 
offices remain closed. I am happy at 
this decision of the Central Government. 
But what is the eO'1dltion of oar fumers 
today. We should lo;)k at their condition 
also. He works along with his wif..; and 
children, but has he Cl)me above the 
poverty lille ? whether it is cold winter 
or hot summ.!r, whether it is rainY seac;on 
or autumn, he has to work found the 
Clock., but eV0n tllen he continues to be 
poor. I wvuld like to submit to you 
that some soheme must b.;: formulated to 
lift them above the poverty hne. Sohemel 
must be formulated .0 help them. If the 
farmers also start working fiv~ days in a 
week like the Central Oovernrnettt 
employees and if they also do r.ot do 
their work for two d 1Y8 it1 a WJck. this 
country will I') to the dag~ and n\)b~y 
would b~ ab!e to sav,;: ollr CjUlltry. 
Eiahty p.:r cl!at p~oplc of our co\utry 
are either fJrmJcs or are connected with 
agriculture. 01 the one h lod., w ~ pay 
pllblic lU)ncy to th )Sc p=ople wh) work 
ouly for five days in a we~k and talce 
rest for two days" this public mODoy i. 
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oollected from the people by levyjng 
tues and on t he other band, we do not 
pay attention to the farmers. If we took 
tnwards the coodition of the farmers, we 
would find that the farmers have to pay 
hiaher prices for fcrtilizl:rs t agricultural 
implements and other agricultural inputs. 
Have w: ever thought about it ? Many 
representatives of the farmers have been 
returned to this House. I would, there-
fore, reque st that mudmum subsidy 
should be grven to the farmers so that 
tbe damage to his crops could be com-
pensated to some extent We should 
consider all such measures so that the 
falmers cl-uld march forward. We see that 
~ubsidy is given to the big industries, why 
then should the farmers nol be given the 
subsidy so thtlt they CQuld make progress 
and prosperity could be brought abou'- in 
the country? 

I would like t~) submit to our hon. 
Finance Minister that our cOu;ltry is 
d.ependent on climate. If there arc suffi· 
cient rams in our country, there could 
be prosperity iu our country and price 
rise could be arres·cd. But, if there is 
drought or there are floods in the country J 

there is poverty and disease in the 
country and there is price rise and 
devastation in th,_, country. I would. 
thercrort', request lhe hon. Finance 
Minister to provide maximum facilities 
to the farmers. 

With these words, I support. these 
Demands. I would like to expre S8 my 
thanks to you forgiving me an opportu· 
nity to speak in the House. 

{ English] 

KUMARI MAMATA BANERJEE 
(Jadavpur) : 111 fsupport of this Bill 
I would like to raise some important 
points. I think this is an appropriate 
time fOf U8 to raise important issues of 
leneral importanco and at the same 
time" we can also make some 
observations about the Jocal problems. 

We are 16 Members belonging to the 
COD,fOSS Party, out a total of 42 
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Members ('If Parliament coming from 
West Bengal. I am very sorry to say that 
we sixteen Members are not getting any 
facilities from our State Government. 

AN HON. MEMBER: What facilities 
do you want? That cannot b" raised 
here. (Interruptions) 

KUMARI MAMATA BANERJEE: 
This is the proper place, so I would liko 
to raise it here. 

MR. CHAIRMAN You please 
address the Chair. 

KUMARI MAMATA BANERJ~B : 
The Government gave suffic ent at.t ention 
to the General Budget 1985-86 to see 
that India could be advanced economi-
cally in this age of competition and to 
generate employment opportunities. It 
was also told that the poor would be 
benefited by it. And for this purpose 
the Government had to imp0se further 
taxes and it was natural that the prices of 
certain commodities would risc, and at 
t he same tjm(.~ it was also expected that 
the Government would make efforts to 
control thl~ prices of such commodities. 
The prices of daily commodities arc being 
raised speedily. It is, therefore, neces. 
sary that some immediate scheme should 
be devised to control the price rise. 

Secondly, I want to raise another 
important point. Our Government is 
committed to provide employment 
opportunities for the unemployed youth. 
Self-employment schemes are to be 
started. We are very sorry to say that 
the poor youth arc not getting any 
facilities for startina :-1uch selr-employ-
ment projects, because the loans meant 
for them are being given to some other 
families which are not en'titled to the 
same, but who arc supportir.S the Left 
Front Government in West Bengal. They 
are being given the opportunities or facm-
ties from the yl U.!l p.o~r. mme!, at the 
Cost of those who really deserve it. So, 
J would like to request the hOQ. 
Minister to check up this from the State 
Goverr.ment, arId to sec that the pro-
grammes are utilitcd for the benefit of 
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those for whom it is meant. To imple-
ment this thing. Government should 
set up an Advisory Committee. All the 
M.Ps should be the M embers of this 
Committee. Then they can look 
after it seriously. This beit'g the Inter-
national Youth Year, [ would request the 
Minister to specifically see that the pro-
grammes meant for the youth are proper-Iy 
implemented. This i~ an International 
youth Year. So the Government 
should chalk out some new poliicies, new 
projects, where the Y()u~h should be 
absorbed. Then, it will be the greatest 
achievement in the International Youth 
Year. 

Thirdly, some factories in West Bengal 
are closed down and this is specially true 
of those manufacturing steel and allied 
products. This factory has been closed 
for the last five yt:ars and 2,000 workeis 
are afl'ccted. 

16.04 brs. 

[SHRI SHARAD DIGHB ill the Chair] 
Thl! conditll n of tlll'se workers is 

miserable, and they are livir' g like street 
beggars. They are n,)t ewn gl tting 
proper food, and th';":Y are starving I 
wou\d therefore request the hon. Minister 
to look into this. I do not know whe 
ther it will be pos~ibJy for the Govern-
inent or not but they shou Jd approve 
some project where these 2,000 poor 
people can be absorb~d, They are about 
to die. They are just 011 the road. If you 
do not help them, they will die. I met 
Mr. Jyoti Basu, our Chief Minister, but 
he just told me that he could not do any 
thing. Wh:n we, the Members of Parlia-
ment, meet our Chief Minister, he 
,imply says he cannot do anything. I 
met the Industry Minister of West 
Bengal Government also but he also said 
that he could not do anythiol So, we 
are helpless. We cannot do anything 
for these workers through they are· 
approacning us like anything. So, please 
put up some proj\.cts where these pC("Iple 
can be absorbed.. O~ly you can save 
these peopl("o This is my request to 
you. 

Fourthly, ill West Deliga) there are so 
many areas where there are no means of 

communications. Even a prcgn::.nt lady 
cannot go from one pJace to another due 
to lack of c:>mmuilications. There are 
so many places where there is no water 
facility. The people who are living 
in rnral are~s, in West Bengal, are not 
getting even drinking water. So, this is a 
Hry s\!riou.i problem I am mentioning 
\ 'lese because this is the proper forum 
where we can raise our impJrtant issaes, 
where we can raise the problems of our 
people. 

Go vcrrmcnt has announced 20-Point 
Programme for the upliftment of the 
poor. There are number of schemes 
like NREP, IRDP, RIEGP, etc. Wc are 
gratLful to Shri Janardhana Poojary that 
last m()nth he camz to West Bengal to 
disburse m~:ss loans to thc poor people 
in Midnapore district. I would request 
the Minister to come to West Bengal to 
save these ruml people also because the 
State Government has become bJnkrupt, 
they arc not interested in the rural 
peop'e, they arc interested only in their 
own pcop' e. We, the Members of 
Parl ament, are totally helpless. We afe 
not gt:tting any help from these people. 
IRDP, NREP, RLEGP, and DRDA, all 
these schem.s are totally captured by 
these people. Only the Marxist are 
get! ing all the facilities and the general 
people arc not getting anything. So, I 
support these Deman·,ls and just request 
the hon. Minister to see t hat proper 
monitOring of these schemls should be 
done ot.bcrwise it is vel y diffkuIt to 
so lve the probl em of the people. 

[Tronslation] 

SHRI SHYAMLAL YADAV 
(Varanasi) : Mr. Chairman, Sir, Supple-
mentary Demands for Grants have been 
presented in the House and detaiJe(jl 
discussion on them is going 00. As a 
mltter of fact, srecial cilcumstances had 
arisen after i he presclltation of the Bud-
get and in m·der to meet thos~ circumst-
ances ei. b~r additional funds were spent 
from the Contingency Fund of India or 
additional provision has been made under 
certain heads. I would like to coogra-
tulate tbe hon. Finance Idinister for 
the same and I would like to refer to 
two points specially. 
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Under N. R. E. P., inadequate funds 
were provided for all t he programmes 
aimed at removal of poverty, but under 
these Supplementary Demands for 
Grants, adequate funds have been pro· 
vided. I hope that pfter the approval 
of these demands, a 11 th'~ programmes 
would be undertak en speedilY after the 
rainy season is over and the people 
would be able to get sufficient benefit 
as a result of these progrClmmcs. I wou'd 
like to make only this scbmissi on that 
various projects are being undertaken 
under N. R B. P., but special emphasis 
should be laid on taking them up on a 
regular b~sis. Responsibility for such 
pro grammes Ii es on the S ta t e Govern-
ments. 

There are Gov,",rnments of different 
parties in various States. Just now I was 
listening to the speech of an han. lady 
Memb::r. She was speaking abJut 
Bengal Other hon. Members have spoken 
about other States. I would like to sub-
mit that the Central Government should 
monitor tho progress of various 
programmes bcin~ und~rtaken in 
different States and should make a 
review of the benefits accrued to the 
people and the results achIeved. It would 
be better if the Central Government set 
up a machinery to monitor the Imple-
mentation of these programmes. 

I do not mean to sny that agency 
should keep a watch on the functioning 
of the State Governments but it sh')uld 
see whdhcr the funds that have been 
sanctioned are being properly utilised or 
not and whdher the benefits are perco· 
latina to the descrving cases, because it 
sometimes happens Urat tho funds are 
u-;ed by State Governments in their own 
way. Sometimes the State Governments 
divert the funds to other schc:mes that 
arC approved at thei r own level. Thou~h 
the funds on the one hand provide 
employment to the j )bless and the 
workers but on the other hi:1Dd it is no 
permanent solution to the problem. We 
should try to see whether it wou!d be 
beneficial in the long run or not. 

Each vill"ge will have to be linked with 
a metalled road; canals will have to be 
constructed fQr irrigetion ,lnd they have 
to be lined where they are not so const-
ructed. Theil, there is need to prOvide 
drinking water fa~iljty. Thcr! is drinking 
water problem in the villages today and 
it b~comcs grave especially dUring the 
summ a se:lson. It is a serious problem 
in north IndiJ. It is observed that 
during summer season when the situation 
is gruve, haDu·pumps and taps are imme-
diately installed but a permanent 
solution to the pfllblcm will have to be 
found out. Drinking water will have to 
be made avaibble to each villare 
through hand-pumps. 

Sir, provision hJS particularly been 
madc for education in the Supplemontary 
DCffi'inds for Grants Education is in the 
Concurrent Li 8t at prescnt and it is a 
wdcome step. It bccJmcs obligatory 
on the P~Ht of the Government to pro· 
vi de sufficient funds and make other 
provisions for education. The State 
Governments have played a great role 
in spreadlng primary, higher secondary 
and collage education and the situation 
is s.\tisfactory at present. The Centre has 
speCially cmp~lasjzcd the need for 
primary education and has allocated 
special gr::lOts for it. Besides that, emph-
asis is being laiu on adult education , 
women education and on providing 
education to nco-l\terates. 

The plight of primary education in the 
States is not good today. The, primary 
'Schools in the vi1lages or town do not have 
buildings, they arc ill-equipped and do 
Dot have enough space for children and, 
therefore, we see the mad rush for the 
public schools these days. There is a 
mushroom growth of nursery schools. 
There are schemes to oper model schools 
in every district and funds have bee" 
allocated, which is praiseworthy. I hope 
t hat wherever such schools can be 
opened, they wi1l be immedi ately ope" 
ned. 

It remains to be seen who will 10 to 
these model schools. Priority is be~DI 
given to educate children of the State 
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Government employees and just now an 
hon. Member was saying that a large 
amount of money was being spent on 
this scheme. All the people and political 
parties demand the release of additional 
dearness allowanCe- The State Govern-
ment employees. children are being 
educated in most of the Kendriya Vidal" 
ayas and naturally it is their children 
who would get admission to these model 
schools. So, in a way, only the State 
Government employees arc being helped. 
I would request you ro provide admis'" 
sian to the children of middle class 
families and to those who live in the 
villa@;es and who do not get education 
facility and to those whose parents are 
not Government employees. The children 
of the O(.'vernment employees can go to 
other colleges also. They are fortunate 
citizens of this country and they also get 
more salary. So, jf their children are 
to be admitted to these schools it will not 
be of much help. Instead of this, the 
children of middle class families and 
the Weakl?T sections should be allowed 
admission to thcs: schools. The Central 
Ooverlllllct't have recognised three' year 
delree course. The 10+ 2+ 3 system 
was introduced and the Central Univorsi-
ties implemented it but the State Ooverr.-
monts are not in a p09ition to introduce 
it. For instance, in Uttar Pradesh there 
is two-year degree course. If it is to be 
made three-year degree Course, more 
teachers will hav~ to be provided. Tbe 
U.G.C., the State Government and the 
Central Government will have to allocate 
special grant. for this, and only then this 
three year degree course can be imple-
mented. Otherwise, it would create great 
anomaly. The Banaras Hindu U niversi ty 
has three year degree course and if anyone 
110es not hold a three year degree course 
hetcannot seek admission to M.A. course. 
In other Universities of U. P" the two 
year degree course is in force. A link 
course was introduced last year but it is 
beill8 abandoned this year. This is caul-
ina disorder. I would, therefore, request 
you to sanction more funds to the 
de,reo colleaes and the universities to 
a40pt this sChettle. 

The efForts of the Governmtnt to 
ttaearth bla~k money have borne aood 

results and I hope these efforts would 
continue in futUte also. 

In the end, I would like to say ~ome· 
thing with regard to Health. Some 
fund~ have been allocated for Health 
also. As an hon. Member from North 
Eust p.:>inted out-and I agree with him-
that the All India Institute of Medical 
Sciences, New Ddhi, is serving a great 
deal ~ nd its role is praiseWorthy, but 
such Institutes should be set up in other 
parts of the country also. One such 
medical institutt' is att~ched to Banaras 
Hindu University in U. P. The funds it 
is gettina are inadequate. Many able 
and eminent Professors arc . teaching 
there but they do not have equipment 
and facilities. The per bed ratio of money 
allocated is very little. There is no 
provision for medicine and for other 
facilities. So that Medical Institute is 
not able to serve as is expected of tt. 
The common people believe that bl illg 
a Medical Institute it must be gettiog 
good amount of funds and grants and 
they axpect lot of help there but they 
do not get it. I would, therefore. 
request the Government to encou;age 
Medical Institute at Banaras and such 
other already established In"titul es which 
are getting funds from the Central 
Government so that these Inditutes could 
serve the people well and in a better way. 

With these words" I support the 
Demands for Grants. 

[English] 

SHRI G M. BANATWALLA 
(Ponnani): Mr. Chairman, Sir. we have 
the first Suppicmentary Dernands for 
Grants before us. It is hardly four 
months since the commencement of the 
present financial year and we have 
demands whi(:h represent a massive 
inst1l1mcnt. 

Sir, we find that tho Supplementary 
Demand:l would involve a net additio-
nal expenditure of Rs, 2,876.25 crorOl, 
a very huge amount within just four 
months of the commencement of the 
prosent financial year. 
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It would involve Q net additional 
expenditure of Rs. 2,876.25 crores. 
Compare this figure with the dt!ftc it we 
had in our present Budget for the year 
1985-86. We find that the deficit was 
Rs 3349 crores. So, while the budge-
tary deficit was Rs. 3349 crores, now 
on the top of it, within a matter of four 
months, we have this massiv-! ins:alment 
of an additional expenditure that wIJuld 
involve Rs. 2876 crores. Sir t I must, 
therefore, submit that this is making a 
mockery of Budget. It is rendering the 
exercise of presel"tation of tbe Hud ]ct 
irrelevant and meaningless. This is not 
a critichm from any Party point of view. 
This is the criticism in order to prevail 
upon the Govenmcnt for grtatcr caution, 
for great..!r care in the prcpara tion of 
Budget. 

Sir, I must specifically take exception 
to such items included in the supplemen-
tary demands for grants as could have 
been easily envisaged and visualised at 
the time of preparation of BudQet. 
There arc so many itt"ms here which 
could have bel:n easily imagined and 
visualised at the time of preparation of 
.Budget "nd could have been included in 
the Budget, giving the nation a proper 
picture of the Budget, the eConomy of 
the country. I will give you examples 
later. While I say so, I do not mean to 
object to those dema nds. That 
is not the point. I am not objecting to 
those demands. My obj~ction is to the 
reckless manner of fiscal .md budg( tary 
control. For example, you have a good 
item. You have an item here for Cuns-
truction of houses for the Scheduled 
Castes and Tribes and the demand is for 
Rs. 100 crores. It has not come up 
overnight. Hardly a few months have 
passed after the m~ill Budget and the 
exercise was on, and the matter could 
ha.ve been visualised at the time of pl'e-
paration of the Budget. I support the 
dt:mand. But my point must be pro-
perly understood and that is, that th ~ 
Bud,et should not be deprived of its 
meaning. 

Similarly, we have so many other 
items. We !lave aq it~Jlt h~r" f9r Rs. 7' 

cror~s which are required for 6 ps 
turbine units in D~lhi. The. scheme or 
the programme was visualised a year ago. 
Why was there such a delay? Why this 
scheme was visualised a year ago, you 
could have easily visualised the it em at 
the time of preparation of your Budget 
and provisiohS duly made. So many 
items are th~rc. 

Therefore, I must emphasize" in tbe 
first instance, my dissatisfaction and my 
taking exception to this method of fi)cal 
and budgetary control that makes a moc-
kery of our Budget. 

First we had a deficit (Jf Rs. 3j 349 
crores in our Budget which deficit was 
90 per ceut higher .tban the envisaged 
deficit of 1984- 8 ~ of R:;. 1 t 7 62 crores. 
I say this in order to emphasize that we 
are having such a massive dose of Supple-
mentary Demands within a mat t\ r of 
just four months of the opening of this 
fiscal y car. 

I now refer to Demand No. 25. An 
amonnt of Rs. 108 crores is required for 
expansion of programm:':8 with respect to 
Education about which bon. Member 
Shri Shyam Lal Yadav was speaking. It 
is a go:)d demand. You want more 
money for Education. Education 
demands more money. But just look at 
the, position. The BUdget included a 
provision of Rs. 221 crorlS for the Cen-
tral Sector Plan, and within a matter of 
four months you are corning forward 
with additional demands, Supplementary 
Demands, to the tune of 50 per cent of 
tbe total budget provision. That shows 
the poor mclnngement and poor foresight 
in the functioning of the Various Depart-
ments in the Governm~nt. We are asked 
to vote Rs. 108 crores for expansion of 
educational programmes. A good thing. 
But the new Education Policy is still not 
in sight. All provisions are being made, 
and one docs OCtt even know what has 
happened to the new Educa tion Policy 
and the way in which this am.ount would 
b~ spent. A reference was made here 
to model schools, and hon. Member 
Sbri Shyam Lal Yadav made . a very' 
laudable auaeltion that tho doors of 
tQcse lIIo4el tchools should ~ 'bro,wo 
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open for the people in general. Here a 
sum of Rs. 108 crores is wanted. We 
are being told tbat the new Education 
Policy is on the anvil and yet, theril' is no 
sight of that new Bducation Policy. I 
must, thererore, emphasize upon the 
Government one thing. The Government 
says that it is a Government th~t not 
merely works but works faster. Then, 
Sir, let it work '0 faster in the interest 
of the nation. 

When an additional amount of Rs. 108 
crores is wanted for various educational 
programmes. for opening model schools, 
polytechnics, and so on and so forth, I 
must also remind' the Government of a 
suggestion that hfld been made or the 
directive that had bfen given by the late 
lamented Prime Minister Shrimati 
Indira Gandhi or about the 11 th day of 
May, 1983. A directive was issue'd by her 
on our representation to her that more 
and more schools, colleges, polytechnics, 
etc., should be opened in those places 
where there is a concentration of the 
minorities. That was her direction in 
the year 1983. I am sure that, when 
you have come forward to ask for addi-
tional funds in order to open more poty-
technics, and so on and so forth, this 
direction will be duly observed. 

I might refer here to a Demand-
Demand No. 52-with respect to Delhi. 
The Demand is for Rs. 75 crores which 
are required for six gas turbine units of 
30 Megawatts ea.ch in replacement of 
the old units of DESU. The Demand 
is most welcome. But, as I said. the 
scheme was finalised last year. Why";s 
it so late '1 

Because the Government is so late 
in makinl provisions, the people suffer. 

Sir, in Delhi we have frequent power 
break downs and the break downs here 
in some places last (or as many houtS as 
twelve to fourteen. It sefm8 incredible. 
But Sir, over one thousand breaJc downs 
and eiahty thousand "no current" com-
plaints were received from various parts 
of tbe city in tbe month of June alone,; 
Dot to talk of a 1arle number of Imall 
break downa wbidl bIlvo ,ODO unrepor. 

ted. Sir, DESU takes aU the blame for 
this load shedding and break downs, but 
the Government is also to bbme., to 
blame for its laxity in finalising tbe seh. 
mel, in al'proving the schemel and' 
making provi~ion for the fund. Thit i. 
the snail's pace at which th e Government 
is working. This is a cause 0' If-
hardship to the people. 

Sir.. before I conclude. I may welcome 
the demand incorporated bere viz., -to 
intensify the drive against smug.linl ...... 
The Government has decided to set up 
three funds, to provide seccarity, wel-
fare and inoentives to the officers and 
st~ff of the Customs and the Central 
Excise Department. The reward is also 
sought to be increased to our custom. 
people. This is quite a welcome move 
and every effort must be made in order 
to intensify our drive against the smuggl-
ing. It must be undentood that the 
value o.L gold seizures has increased at a 
very snail's pace i.e., from Rs. 2,22 
cror es in 197 S to hardly Rs. 7' 8" cro· 
res ir 1984. See the pace with whicb 
we have been going on. The value of 
the seizure of gold, watches, synthetic 
fibres, dhmonds, etc., in 1983 came to 
only Rs. 90 crores and in 1984 to ooly 
Rs. 9 S crores. This is despite the pro-
fitability in gold smuggling baving increa-
sed from Rs. 48 per 10 grams of ,01d 
in 1983 to Rs. per 10 grams by Novem-
ber 1 984. With such great increase in 
tho profitability in lold smuggliDI OQe 
can imagine the necessity for proper 
intensificSltion of the smuAling drive to 

, check smuilling. I, therefore. heartiy 
welcome this provi sion. Not ooly tbat, 
I may even urge upon the Govern.,.t 
to further augment tho fundi that have 
been created by more and more contri-
butions, especially the fund that i. there 
to look after the security of the custoqal 
people who face Ireat risks to their 
lives and security. 

Sir, I conclude by referrin, to Demand 
No. 49. An amount of RI. 12 l.leba i. 
required for a Commislion 0 r Inquiry 
set up to inquire into the violoace io 
Delhi foUowing the asaasaioatioJ\ of Smt. 
Indira Gandhi. Thit tbows that: ..... 
OovcnunCQt II responsive to pubUo 
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demand. Tbere was a great dema.ld for 
such ,.n inquiry. The Government, 
without standing on any quest Ion of 
prestige, haa responded to that particular 
demand, Therefore. the Gover~ment 
should be congratulated f0r bemg so 
responsive to the public voice. Here, I 
would only say a word that every relief, 
.~ccour and rebabilitation should be. pr? .. 
vldcd to all the victims of the not 10 
De1hi. At thG same time, Sir, similarly, 
every relief, succour and rehabilitation 
should also be provided to the unfortu-
nate victims of violence in Gujarat. 

In Oujaiat things are in a very bad 
Condition, DS far as the relief work is 
concerned. You will be shocked to 
know that the refugee camps were 
evacuated under strict orders of the 
police and by the Police itself, that the 
refugees had no place to go as their 
houses were burnt down. They were left 
homeless. Such is t he attitude of the 
Government towards our own citizens. I 
must, therefore, emphasize upon the 
Government not only the necessity for 
.proper security of life, honour and pro-
perty but also ao adequate provision of 
relief, succour and rehabilitation of the 
unfortunate victims. 

With these words I tbank you. 

SHRI J. RAMA RAI (Kasaragod) : 
The supplementary demands give a mas-
live dose of deficit financing. Anyway 
we have to take consolation in the fact 
that the present administration is very 
keen and anxious to give employment 
.nd succour to the down-trodden people 
of the society. We s.!e that Rs. 121.55 
and 'Rs. 42.49 crores arc allotted for 

· Rural L2ndless Employment Guarantee 
· I'rolramme and National Rural Employ-
· merit Programme, and for Rural Func-
tional Literacy Programme, etc. But 
there is a sayin., in Kannada : 

D~vttr Kodru, Pujarl beda 

It says that even if God is i~c1ined to 
Ii,e you something, the PuJari m \y not 

:' 'llow it to give . to poor peo~le, 
" I 

(Interruptions) I am sorry, I am not 
meaning our Mr. Pooj('ry, the hon. 
Minister. He has admitted that the 
bank officials and the bank staff arc not 
working upto the mark. It is nn admit. 
ted fact and I will come to that aspect 
a little later. 

Under most of these programmes, 
viz." NREP, RLEOP, etc. tbe Central 
Goverl1lilent is giving 100% grant. So 
we have to sec that the rural poor peo-
ple get the jobS and get employment 
opportunities in the Jean months of the 
agricultural period. 

When you say about these program-
mes and other things, our Prime Minister 
recently visited Orissa. We could read 
some news that even now there are peuple 
who depend on boiled leaves for their 
food and there are pcople who have to 
sell their ehildrcJ1 to maintain themsel-
ves. A woman wall forced to sell her 
sister-in-law for Rs. 40 so that she 
could feed the other family members. 
Therc are so many instances of this type. 
Of coursc, India has achieved much but 
evon with these achievements, it is a 
shame that such things still happen in 
our c~')untry. So we have to go ahead 
and we havc to see that the programmes 
are implemented properly aud people 
who arc Jiving below the poverty line 
~lfe lifted as far as possiblo and in quic-
ker pace. 

About the rural employment program-
me scheme I wanted to give a sugges-
tion. When planning and other tbinas 
are made, it is better to study the clima-
tic conditions of each State because India 
consists of so many States and so many 
regions of different climatic conditions. 
One day we hear news about floods and 
the next day we hear news about drought. 
So these climatic conditions mllst be 
taken into account before chalking out 
programme~ and p1ans for these NREP 
and RLEGP work. Especially tbe 
unorganiscd labour classes in the aaricw. 
tural sector in the village side have to 
be looked after. Their interests hav~ 
to be )()9ke~ after, - , 
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A word about tho non-plan expen-
diture of converting 90% of overdrafts 
of the States as on 28th January 198 S 
into medium term 10a.ns. 

Here again 1 want to point out that 
there are some public seClor Corpora-
tions and Board, run by the State 
Government which are crippling the 
financial condition of the State. These 
Corporations and Boards are run at a 
great loss thus making it very difficult 
for the State Government to cope up 
with the losses. They are a white ele-
phant to the State G~)ycrllm~n~s. ~e 
must emph:lsise on better admllllstratlOn 
of these BO~\fds. Certain conditions have 
to be put so that the~c Corporations and 
Boards are run on profitabh: b:l.sis. 

Sir, in Kcrala we h,tvJ L~\1t Electricity 
Board and the RoaJ Transport Corpora-
tion which are all running at a great 
less thus adding to th~ financial crisis of 
the State. A word ubout the nationali-
sed banks. We ara going to spend 
Rs. 4,000 crores on the nationalised 
banks. It is a well known fact that 
most of the nationalised banks after 
nationalisation their working has not 
come upto the mark especially in the 
implementation of the 20~point program-
me. There is already a regular racket 
specialising 10 pilfering the development 
loans allotted under 20.point program-
me. In that even the bank officials also 
collude and the poor people ore usually 
duped. There arc so many· instances 
when subsidies are kllowked out by these 
people. 

Sir, I do not want to take more time 
and will conclude only by saying that 
even if there is a deficit budget, I think, 
the Government is keen on looking after 
the interests of the down-trodden. I 
",ould like to make one more sugges· 
tions, that is, some special grant or aid 
must be provided for the u 1fortunate 
victims of natural calamities in Kerala. 
Government must consider this aspect. 
With these words, t conclude. 

SHRIMATI VYJAYANTWMAl..A 
BALI (Madras South): Mr. Cbairman, 

Sir, I am gra.teful to you for givia, me 
this opportunity to say a few words. 
While I welcome the BW, I wo ... ld Jilce 
to express my views on the deterioratinl 
social and moral values all over the 
world. OUf country is also CalliD. a 
prey to this evil and dlseaso of druis and 
narcotics. Drllg addictiol is spreadiol 
like cancer in the lives of young and 
tender school going and collese going 
students. In olden days our gurus used 
to take their stud-Jnts under their tute-
lage and impart training and education 
while 10oki!1g after their growth and 
development Recently a week back, there 
Was a sfwcking neWs item in the 
newspapers that teachers and professors 
a re peddling in drugs. )t has been stated 
in the newspaper:; that a lecturer of 
Political Science in Dayal Singh College, 
was arrested one morning for being in 
possession of a special variety of heroin 
'Thailand Powder' worth Rs. 10 to 
12 lakhs in the international market. 
Today we are all talJdna about the 
various developmental schemes. But ill 
reality we arc finuing it difficult to 
implement them. Instead of giving the 
young necta.r of educa.t ion, they are 
giving them poison. What a come down 
my c0untrymen ! Sir we are all respon-
sible for this state of degradation and 
degeneration. (Interruptions) 

PROF. SALFUDDIN SOZ (Bara .. 
mulla): Sir, I hoi ve a point of order. 
Will she stick to her remark that today 
professors and teachers, a. a class, have 
taken hero\n 7 She can say that SQalO 
teachers and some professors are iodul .. 
aing in this, but not the Whole commu. 
nity. Will she stick to the romark 
made by b er tha t today teachers and 
professors are taking heroin? That i. 
the point. Let her say 'some toaoherl 
and pro fossors' • 

SHRIMATI VYJAYANTHIMALA 
BALI: I acn quotioa from the "owa-
paper. I do not know haw many a~e 
in duling in tbis in our country. I CijlJ 
only referring to the Dews item th~ 
appeared in the news paper. Sir, we 
havo ruined the system of educatloo 
by apina tbe West without keopina tbe 
most important and sacred pat t ~t ~l*, 
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own culture and heritage as an integ-
ral part of our system. The so-called 
freedom given to young boys and girls 
in their teens when they are so impres-
sionable and vulnerable coupled with lack 
of close contact with their parents has 
Jed to the spread or thi 8 menace. 

The burning point today is that this 
alarming use of drugs and narcotics 
amona the college and school students 
outside the school premises and cam-
puses invaded by illicit use of drugs 
spreading like wild fire and this 
should be stopped immediately. D_,:ug 
abuse is more prevalent among the 
stud :nts belonging to higher income 
group familie'1. These drugs arc avai. 
lable very easily and at very cheap price. 
The minds of our young men and the 
youth are poisoned. We do not kllOW 

if there is any conspiracy in this drug-
trafficking and I think there is a plot 
in this to change the minds" to lure 
the minds of our young and to CUL'b 
their progress in our society and make 
them abllolutely helpless and useless 
citizens of our country. 

rrug abuse was more prevalent among 
the students. A survey was conducted in 
1976 in Bombyy" Hyderabad, Sccundera-
bad, Jaipur, Jabalpur, Madras, Delhi and 
Varanasi. It revealed that the hishest 
rate of drug abuse was in Varanasi, the 
res!)ectod and sacred holy city of our 
CouDtry. In Delhi and Allahabad Uni-
yorsitic'1, about 33% of the students 
are drug addicts. In Allahabad Uni-
Versity, about 1/4 of the stud~nts who 
are drug addicts are girl s. Tod;lYJ the 
number of girls who aTe drug addicts 
is more than that 01 boys. The girls 
outnumber the boys in this respect. 

The reaSons for taking drugs arc 
many and varied. It is because of plea-
• ure that i. beiDI derived by repeated 
consumption. Then, tbere is tho phyf.i-
cal reason for it. The students take to 
drug consumption in order to keep 
awake for studying; it stimulates them 
and sharpen. tbe insight. 

Another reason for it is the frustra-
tion. The competition for education 
and work has increased tremendoully 
tod.\y. Detter education and less pro-
fessional avenues and desire to achieve 
t he ends quickl y ha vo resu lted in frus· 
tratios in the minds of our students. 
Today, the youth is looking for ways 
of escape through drugs; he wanta to 
relieve himself from tension, bor~dom, 
lonliness ard so on through the use of 
drug~. Even the school children are 
not spared; they are also led Into this 
kind of disease because tbey are also 
given candies, sweets and lollypops, 
which is another form of drugs, and tbe 
innocent children take them and their 
minds get affected and their future gets 
broken. 

The societ y seems to have accepted 
this dangerous trend and consequences 
of narcotics addiction. Unless the 
Government takes a very serious ard 
firm stand to curb this drug menace 
through proper education, througb 
proper propaganda, there can be po 
cu:-e, no remedy to the dangerous situa-
tion, our country is facing today. We 
are all awaro that our country is suffer· 
ing from this mo~t dangerous disease, 
the tendency to drug and narcotics addic-
tion and we must all put our heads 
together to end it. 

PROF. SAIFUDDIN SOZ (Dara-
mulla).: Mr. Chairman, Sir, I will 
briefly participate in the discussion 00 
the Sllpplementary D~mands for Orants, 
but before I speak, I want to say wi th 
a certain amount of seriousness, that 
although I have great respect for my 
colleagues, VyjayanthimaJa J i, and. she 
made very good poin tst yet she should 
not have made a very sweeping remark., 
that the teaching community bas taken 
to heroin. I expect ed tha t she would 
apeak in a responsible way .• • (lnterrup· 
tions). But it happens that from that 
side some people do not exhibit res-
ponsible behaviL ur som..;:tjrnes, but we 
show our larae heartcdnesi. What 
else, in fact, can we do ? 

I shall react on some of the Demands 
briefty. One is the Demand for Rut al 
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Development. Tho intentions of the 
Government are certainly laudable. I 
must lay. Unfortuoately. the Minister 
for Alriculture and Rural D.!velopment 
is Dot here, and I th ink. Shri Poojary 
is representing all the Ministers. 

You have put forth these demands and 
certainly the~e will be voted . •• (lnttrrup-
lions). Bar Her also in the discussion 
pertaining to natural .alamities we 
said that your good intentions shou Id 
trickle down to the district level, to the 
tcbsil level and to the village level. There 
is a lot of corruption' and your Minister 
admitted it. There is lot of leakage 
and wastage. So far as my State is 
concern ed, I - must t ell you in all 
seriousness the scene in my State is very 
horrible. I do not know what Shri 
Namgyal is thinking about it. He will 
talk about it later. I tell you, corrup· 
tion is rampant ard for whatever money, 
be it subsidy, be it loao, people have 
to struggle for that and they have to 
greas e the palms of people who are 
incharge of these scht:mes. Public men 
are not associated with these schemes 
at all, because of political dift'erepces. 
Political differences have to be there. 
But in Jammu and Kashmir, an over 
whelming majority of the representa-
tives in tbe State belon, to the Natio-
Dal Conference and tbey are not asso. 
ciated at the block level and they are 
not associated at the district level. I 
bappen to be a member of the District 
Development Board. But the 'Shah' 
Government chose not to invite me 
to those discussio:1s and the di strict 
plan is made and passed. The Ministor 
of Agriculture has committed that tbo 
representatives of people Will be invited 
to participate in the formulation of 
IObemos and they will invite us to 
uses. tho implementation of tbe schemes. 
Therofore, for future there is a comit-
ment and we will see it. 

After all, you ahould be interested 
not only in aettilll' the mODt;y san~ 
don ed, but you should also havo a sys-
tem of evaluation whereby it can be 
ensured tbat this money really loes down 
to those people 'for whom it is meant. 
Now I tell 10u about a ache me wbere-
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by you can get a jersey cow. The 
value of the cow is about Rs. 4500/-
and ail amount of Rs 3000 is sanctioned 
as a loan and an am~)Uot of Rs. 1500/-
is sanctioned as subaidy. But, to get 
that Rs. 1 SOO usually, the farmer has 
to spend about Rs. 1800/- in rural 
Kashmir. Perhaps, it must be the sarno 
io other places also. I do not say that 
Kashmir is a different State. This 
may be happening in Uttar Pradesh as 
also in Bihar. But this is my personal 
experience. For getting a subsidy of 
Rs. 1500/. a person has to spend 
Rs. 1 800 by way of bI ibes to those 
agencies which are involved. It is not 
a complaint that has come to me alone. 
The Public Accounts Committee went 
recently to Kashmir and they went to 
the villages sometimes no t under the 
escort of a Government selvant. 

[Translation] 

SHRI GIRDHARI LAL VYAS (Bhil. 
wara): The subsidy is fifty-fifty. It 
has been raised to Rs. 1 800 in your 
States. 

PROF. SAIFUDDIN SOZ: He has 
to give Rs. 1 800 as b .. ibe in order to let 
the subsidy of Rs. 1500 1 irvite you 
to come there and see for yourself. 

[ English] 

So, this is happening in Kashmir in 
Jammu province. And one particular 
oistrict with the most difficult terrain .. 
i. e. Ladakh is in much gr ea ter diffi-
culty. Take Kargtl for instance. It 
bas a working season of four months. 
Yesterday I received a lettor from Kari 
Mohammad aDd he said that these new 
developmental projects have not yot 
started there. But what do they do? 
When the working season is over, 
either the money Japses or it gool to 
the pockets of some people. In Ladakh 
district it happened. There were ima" 
BinarY roads because the money allo· 
cated for them bas gone to certain 
pockets. Both KargiJ and Ladakh are in 
very areat difficulty. KargH does not have 
a pacen all-wheatber link road and there 
is a need to have a tunoel under J ojila, 
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so that we can have an all wheathcr 
road to Kargil and those p~op1e living 
there can also participate in the drama 
of development that is taking place in 
the breadth and length of India. So 
felr as Ladakh is co(}cerned, you can 
coonect Leh thr. ugh Manila. Jammu 
and Kashmir has so mlny provinces. 

17.00 brs. 

But so far as rural development is 
concerned and in Government of India 
has laudable schemes. And the intention 
behind asking thioi money is very g,)od. 
I give support to that. But you don't 
take slock of the situation as it obtains 
at the district 1 evel and you don't 
evaluate whether this money goes to 
the people for whom it is meant. Are 
you prepared to have a survey in 
Ladakh district? You arc not. I was 
talking about Kargil and Leh. What 
about Zanskar which is a very difficult, 
highly i.laccessible area where recently 
we had elect ions at 37 booths. There 
were no agents on behalf of the 
National Conference because it was 
under a thick cover of snow and much-
much hanky·panky took place there ..• 
(Interruptions) 

I am not bringing it here. I am not 
talking about that. ... 

(lnterruptionJ) 

SHRI P. NAMOYAL (Ladakh): I 
bave a Point of Order Sir. 

MR. CHAIRMAN : What is your 
Point of Order ? ... 

(Interruptions) 

MR. CHAIRMAN: Let me under-
stand what is your Point or Order. 

MR. P. NAMGYAL: My Point of 
Ord er is Sir, he- is discussing the Elec tion 
Commission. 

PROF. SA1FUDDIN SOZ: It is 
Got a Point of Order ••• (lnterrllptloltl) 
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MR. P. NAMOYAL: Whatever he 
wanted to say be can s.ly that before 
the Election Commission. and there is a 
petition about that and it is sub-judice, 
I must say. So he cannot raise such 
things in this House. 

MR. CHAIRMAN : There is no 
point of order. Mr. Soz, please stick 
on to the dcm lnds. 

MR. P. NAMGYAL : This sub-judice. 
This is my point of order; 

MR. CHAIRMAN : There is no 
point of order. Mr. Soz please confine 
yourself to the demands. 

PROF. SAIFUDD IN SOZ: That is 
what I have told you, Sir. There is no 
point of order. He want cd to make a 
point, anyway Sir .... (lnterruptlons) 

MR. CHAIRMAN: Please confine 
yourself to the demands before the 
House. 

PROF. SAIFUDDIN SOZ I stron-
gly plead the case of Jammu and 
Kashmir State, which has remained 
backward in various sectors-be it 
Railway or be it industrial develop· 
ment. Unfortunatoly, Mr. Arif Moha-
mmad Khan is not here. Earlier he 
was here, being a youDg man, he should 
not have been absent. So in these rural 
developments, these are laudable schemes 
and the Jammu and Kashmir State al.o 
should derive benefit, particularly the 
Ladakh district which is very back. 
ward. 

I would take the next demand, educa-
tion. Now education is a lubject-I 
will make a very brief point. But 
tbis is \lery important point. Of cour8e, 

I will represent you also. Sir so far 
as ... . (lnterruptions). 

MR. CHAIRMAN : Please address 
the Chair. Your time haa exhausted.· •. 

(lnt.rruptlons) 

P·,ROF. SAIPUDD,IN SOZ : Wh~ 
tbore is an bon, Member like 
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Prof. Ranga, I have to look to him witb 
respect. Sir I education bas no priority 
witH the Central Government. That is 
known to all of us. It is a lamentable 
situation that education carries only 
3 per cent of the Budlet. Yet out of 
this meagre amount, I have no figures 
to say, but so far as different sectors 
are concerned. I plead it bere on the 
floor of the House that out of this 
meagre Budget available for education, 
tbere is lot of leakale and thero j" 
lot of wastage. And recently, when I 
had an occasion to talk in the Consul-
tative Committee, I raised an objec-
tioa to your Adult Educa tion Pro-
gramme. That should be scrapped al-
together. Even in the Supplementary 
Budget-I have some facts and figures-
an amount of Rs. 4 crores it being 
asked for voluntary organisation. I am 
r~isinl a question about the formal 
lector. At tht, elementary stage, there 
is 60 per cent drop out ratio. This is 
the fiaure quoted by the Bducat ion 
MiniIJter. Now, the formal sector is 
in jeopardy. The formal sector is suffer-
ing for want of funds. In the formal 
sectors of the elementary stage, we have 
54 per cent drop out rdte. You are 
still wanting the people to become lite-
rate through Adult Education! Last 
time a figure was quoted, by 1990 as 
to how nllny people wiJ1 drop but of 
that nonfqrmal se ctor. So you are pum-
p ina funds tor no advantage. And I 
make a strong plea-may be 10 years 
after, we will be debating, whether 
Adult Education is good or bild, but, 
I feel OD the basis of the facts known 
to me that Adult Education and other 
schemes, J am not opposing tbe func-
tional literacy programme·. But Adult 
Education as a scbeme is being 
opeTated is a wasteful activity and a 
very mealf. amount 'of money is avai-
labl" for education and part of that is 
wasted. 

SHRI PRIYA RANJAN DAS MUNSI 
(Howrah): This programme is' doing 
very wen, in OU,r State. 

PROP. SAIFUDOIN SOZ: Now 
about industry. I want Mr. Artf 

Mohammad Kh!tn to listen to me. 
When I want S()me fundS, some friends 
raise objections. I do not say that 
development h1s not taken place io 
my country. I do not say that 
nothing has been done in Jammu and 
Kashmlf State. But so far as indu~tr:Y' 
i~ concerned, it is a totally neglected 
State. For h1~tance, in public sector 
industries, we have never received any 
share. Our abare, as per figures quoted 
by the Finance Ministry, is O. O~/o­
the amount that you sp~nt in institut-
ing the Hindustan Machine Tools fac-
tory there. During the past 30 years .. 
Rs. 25,550 crores were spent on public 
sector industries. I raised a Question: 
'What is my State's sh(1rc 1 The 
then Finance Minister Mr. Pranab 
Mukherjee said : "0. 06~~," because it 
was Rs. 7 crorcs. This is why I 
wanted Mr. Arif Khan to listen. 
Not only that. Only one unit of 
HMT was established in Srinagar, and 
that amount of nearly Rs. 1 crores 
meant 0.06%. 

I want you to know furrther from 
me that some auxiliary units support-
ing the HMT unit at Srinagar had to 
come in the private sector, and those 
auxiliary, supplementary industri es did 
not come up. (Interruptions) This is 
not corrcct .... (Interruptlons) 

AN HON. MEMBER : What about 
I.T.I.1 

PROF. SA(FUDDIN SOZ : It comes 
under a different scheme. You don't 
understand. 

This is a figure I got from Shri 
Pranab Mukherjee. When I talk 
allout development; my responsibility is 
doubled now· Not only that. J repre-
sent my State, the entire State. My 
responsibility is double, because there is 
a Government which cannot and does 
not speak for the people. I wolnt to 
remind you, Mr. Chairman and tho 
hon. Members of this House, that.-
come to lalandhar two months ago .•• 
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MR. CHAIRMAN 
self to the Demands. 

Confine your-

PROP. SAIFUDDIN SOZ: He came 
to lal&.ndhar and held a Press Confe-
rence or he called the Press peopJe; 
and one of the things he 52 id there 
was this-you did not pay any heed. 
He said : "We are beggars. How can 
we have a confrontation with t he Ceo'" 
tre? We cannot do that. We arc 
beggars. Whatever little they can give, 
tbey can give." 

This is the speech or words 0 r a 
person who has not been elected by 
people. How can I say I am a 
beggar? I am an honourable citizen 
of India; this great country. (/nterrup-
tlorlS) So, I must have a legitimate 
share. Our Stat«' mu~t have an equal 
share. ** May be a b.!ggar. (Interrup-
lions) 

SHRI PRIY A RANJAN DAS 
MUNSr: I am on a 1)oint of order. 
In tbis very House you gave a rule 
ing. 

MR. CHAIRMAN Your time is 
over, Prof. Soz. Now the next speaker, 
Shri Bharat Singh. 

SHRI PRIY A RANJAN DAS MUNSI : 
On a point of order. 

SHRI BHARAT SINGH rose 

MR. CHAIRMAN Mr. Dbarat 
Singh. please. Your time is over, 
Prof. Soz. 

I Translation] 

SHRI BHARAT SINOH (Outer 
Delhi) : Mr. Chairman, Sir, I rise to 
lupport the Supplementary Demands for 
Grants. You know when tho Budget 
was prepared, at that time in the cntire 
country .•• 

[English] 

SHRI PRIYA RANJAN DAS, 
MUNSr: I am on a point of order. 

PROP. SAIFUDDIN SOZ: I will 
finish iLl a while. 

SHRI PRIYA RANJAN DAS 
MUNSI : I am on a point of order. 

MR. CHAIRM~N : Kindly resume 
your seat, Mr. Boz. Mr. Das Munsi, I 
will listen to the point of order. 

PROF. SAIFUDDIN SOZ: Half-a-
minute, Sir. 

MR. CHAIRMAN 
point of order ? 

Whet is the 

SHRI PRIY A RANJAN DAS 
MUNSI: The point of order is that 
in this very House, it has been decided 
earlier by the rulings of the Speaker 
and the Chairmen, i.e. about the 
leader of a legislature in a different 
Stat e, who is not a Member of this 
House. that his comments and refe-
rences should not be discussed on the 
floor of the House here. So, what. 
ever he has said, should not 10 on 
record. 

PROF. SAIFUDDIN SOZ : I was refer 
ring to that speech. I wa, not discu_in, 
it. 

MR. CHAIR.MAN: If there is 10111«> 
thing objectionable, we sball sco, and 
then expunge it. 

SHRI P. NAMOY AL (Ladakh): My 
point of order i, that the name of ,the 
person who is not a M ember of this 
House should not be takea, because· be 
cannot defend him8eJf. 

MR.~CHAIRMAN: I have already 
said, if there i. AOY objectionable 
matter, we shall consider and expunae 
it ir necessary. Prol. Soz, pleato .it 
down. 
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PR.OF. SAIFUDDIN SOZ : Should I 
Dot conclude it ? 

MR. CHAIRMAN: No, Sir. You 
have already concluded it. Kindly sit 
down. Kindly resume your seat. When 
I am on my legs, You ple~se sit down. 
Kindly sit down. 

PR.OF. SAIFUDDIN SOZ: Not like 
this. I must conclude my speech. 

MR. CHAIRMAN: I have already 
called the next speaker. 

[ Trtlndat ion 1 
SHRI BHARAT SINGH (Outer 

Delhi): Mr. Chairman, Sir, much has 
been said about price rise and it has 
also been said that the budget has fur-
ther fanned tho increasing trend of the 
prices of commodities. There is no 
doubt that the prices of some commodi-
ties like sugar, pulses, milk etc. have 
increased but I would like to add that 
the budget is not solely responsible for 
this price rise. The prices of these 
commodities have riscn due to shortfall 
in the production of these commodities. 
If their production increases the 
prices will not rise. So, eff?rts should 
be made to incrt,ase production. Take 
for instance the sugarcane. If the 
Government encourages cultivation of 
sugarcane crop and provides facilities 
so that the SUllrcane crop is not affec-
ted by disease and the area under sugar-
cane cultivation is enlarged. the prob-
lem of sugar will not be there. When 
the crop L ready, the fal mer gets only 
B.s. 21.S0 or Rs. 22.50 per quintal 
which is far below the cost of its 
production. The fanner waits for the 
Whole day at the doors of the sugar 
mill along with the loaded sugarcane 
carts and then his turn comes to get 
his IUaarc,lne weighed. Even lh.e price 
of wood is Rs. 40 to Rs. 1)5 per 
quintal today and the price of Bugar-
cane is far Jess than that of Wood. If 
the farmer gets remunerative price for 
IU prcane, it is obvious, be would srow 
it more end the supr production would 
also rise. I would add bwc tbat be-
.id~ &{Owing more sUgarcal'e we 8hou~d 
"lIa Itook: 1'1101'0 Nld lQore aupr lQ 

our godowns 80 that at tho time of 
scar~ity, we may release it and thereby 
control its prices. 

The Pa;r Price Shops are no doubt 
selling sugar at control price, but tH 
problem is that sugar is not atwa,. 
available at these Shop.. These' Shop. 
owners do not have sufficient funds to 
lift sugar from the gocfowns. So, wb'ea 
the fortnightly period of distribution i. 
almost over they Uft sugar on the 14th 
of the month and distribute till tbe 
next day and similarly it happens at 
the end of the month. If these Shops 
are given loans by the banks at lower 
ra te of interest this problem can be 
solved and they oan always keep tbo 
sugar stocks in their Shops. 

Thirdly, mention bas been made about 
pul ses and many farmers are cultivating 
them and !lett 'ng a third crop in a 
year. If pulses are sown just after tbe 
harvesting of wheat, it would inorease 
then production. You must bave o~ 
served that just after the nationalisa-
tion of banks the farmers worked 
hard and incroased wheat pruducholl 
with the belp of tubwells and other 
means of irrigation, quality seeds and 
mechanisation. When the population 
of tbe country was 40 crores. wheat 
used to be import ed, but today when 
the population is 70 croreS we arc 
self·sufficient and feeding all and 
still sur'plus produce is left with us. 
I would suggest to cultivate more 
su~arca.ne and a third crop of pIuso. 
in a year. 

The prices of milk have also risou 
and this is beoause of the ahortfa II in 
milk supply. I would suggest that 
10lin8 should be given to the landJ e.ss 
to buy two to four buffaloes each. Tbc 
loan should be aiven at low rato qf 
interest so that unemployed may lOt 
lelf employment and contributo towar4s 
iDcreuins milk production. If tbo 
production is more, the prices will 
automatically come down. 

I would poi nt out two or three 
problema of tho rural areas. So fir 
.. the pnoratioD of electrioit, in Delhi 
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il concerned, it is far sbort of the con-
lumption. Attention should be paid to 
this 80 that the requirements of increas-
iDa 'POPulation of Delhi could be met. 
We find tbat there is no power cut in 
Ne~ Delhi while there is no power 
IUpply for two to three days at a 
• reldt aD the rural areas. The power 
failure is sometimes attributed to 
at") e fault and sometimes to the fused 
transmitter. I would sugsest that 
electricit~ generation in Delhi should 
be increased. There are two thermal 
JOwer stations, one is the Indl'aprastha 
thermal power Station and the other is 
Badarpur thermal power statiun but still 
the po wer generation is far less than 
the consumption and, this it has to 
be drawn from other States. I would 
lUI. Cit that ODe more thermal power 
.tatian should be installed in Ddhi 
to meet the full requirements of its rural 
areal. 

17.16 brs. 

[MR. DEPUTY SPEAKER in the 
Chair] 

There are no two opinions that much 
bas been done in the villages for the 
farmers, tbe workers and the landless. 
Roads, schools. hospitals, post offices 
and many other facilities have been 
provided there but I would suy that much 
still remains to be don e and ollr dream 
of independence is not yet fully realised. 
The sugarcane cultivators received a 
jolt in 1977-78 When they had to burn 
their standing crops in the fields. If at 
that time .. the surplus sugarcane had been 
converted into sugar, the· farmer would 
have been encouraaed and he would have 
produced more and the shortage of sugar 
that we are facing today would not have 
been tbere. The farmers want more 
incentives for cultivation of sugarcane. 
They live in slums near the mills and 
'they do Dot let their dues from mills for 
six to eight months. A farmer is happy 
if be gets cash price. I would suggest 
that the banks should provide them 
necessary funds and when'the farmer 
socs to tbe mill, he should get money 
io cash 10 that ho is .encouraaod to pay 
'~\~'I,~~~~H~!,.!~.'r~~!~~_'~~~!~~ crop .~ 

future. It should be ensured that the 
mills produce more and more suaar. 

The Kucha roads should be made 
pucca so that the fanners ar e facilitated 
in carrying their produce to the cities. 

Unemployment is becoming a grave 
problem these days and on the other 
hand there is ban on fresh recruitment • 
The schools do not have adequate num-
ber of teachers. When we ask for more 
teachers. it is said that there b a ban on 
fresh recruitment. 40 schools have been 
opened but not even a single teacher has 
been appointed. My point is that if the 
children are not properly educated how 
will they be successful in future? So far 
as school buildings are concerned, many 
schools do not have their own buildings. 
Many schools do not even have tents 
and thousands of children just wander 
?bout. Moreover, children are not gett-
Ing admissions and the parents are facing 
great difficulty in this respect. Atten-
tion should be paid to this aspect also. 

I would also like to say that the 
inhabitants of the resettlement colonies 
also need the civic amenities like drink· 
ing water, electricity, to live in hygienic 
conditions as others ure living. Harijans, 
backward classes and lar!dless people 
have been a1lotted plots free of cost 
under the 20-Point Programme, the 
value of which calculated at Rs. 100 
per yard would work out to an enormous 
amount. The Gram Panchayats have 
given lund to the landless Harijans ami 
the people belonging to other backward 
classes for house sites under the 20-Point 
Programme. The plots given to them 
by us lack in civic amenities like roads .. 
sewer, drains, etc. Attention should be 
paid to this also. 

It is gratifying that Government have 
allotted one acre land to. each landleS'!J 
Harijan family and they are no doubt 
growing crops on this land dnd I, being 
a villaler myself, know that Delhi 
Administration has installed State tube-
wells and bas been supplying water free 
of ;harge to them and the Harijans are 
able to earn their livelihood by srowina 
crops throuahout the year. ' 

I thank you for aivins me an oppor-
tunity to speak. 
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SHIU ANOOP CHAND SHAH 
(Bombay-Nnrth) : Mr, Deputy Speaker, 
Sir, I rise to support the supplementary 
demo:tnds presented to th~ HouC)e but 
would like to put forth certain poin t 
before the hone Minister. 

The demands include a sum of Rs. 250 
crores as subsidy for F.e.!, where"s the 
main budget already h3d a provision of 
Rs. 11.00 Crl)reS und.:r this head. 
Shall we go on subsidising like this? 
We subsidise thing., to ensure that the 
goods procured from the farm~rs are 
made available to the consumers at 
reasonable rates. We purchasa wheat 
from the farmer at Rs, 1 52 per quintal 
and supply that to the COllmmer at 
Rs. 192 per qumtal, Rs. 4 per quintal 
are incurred as tr~nspor1ation and ad-
ministration expenses. Th e consumer does 
not receive as m'l'..:h relief from this 
subsidy as he should. We should try to 
bring down the administrative and trans-
portation cost. So, my ~ubmission is that 
the working of the F .C.I. essentially 
required to be reviewed. 

The issue of rising prices and sugar 
prices have been discussed in this House. 
We are allotting imported sugar to the 
States for supplying it to traders for free 
sale and the traders sell this sugar in 
black market. In todays newspapers the 
sugar price of imported sug.lr has b~en 
quoted as Rs. 700 per quintal. 1 would 
plead that unless you ensure hundred per 
cent distribution of sugar by F.C.l. 
through t be public distribution network. 
the prices of sugar will not come down. 
It is not going to make any substantial 
difference. I have predicted in May 
last that sugar prices would jump up to 
Rs. 10 per kg. U 111ess you take cor-
rective steps. U lliess you m')Ve in the 
right direction, the prices of sugar will 
touch the height of Rs. 10 per kg in 
October. 

Then I would like to say a few words 
the the hon. Minister of Petroleum because 
the Supplementary Demands include 
provision under this hctld also. The hon. 
Minister had said during the discussi.on 
that oat of the kerosene qu~ta. allotted 
to the States, they would not allot more 

than 2S 0 ki lolitres to any distributor. I 
would request you to reduce the quota 
of those distrib"'tor~ who have the quota 
in excess of this limit and grant liccocos 
for the same to the scheduled aastol, 
sch';lduled tribes, disabled persons and 
educated unemployed J)ersons. You JwI 
such n scheme. In how many cases quota 
was reduced by you? In Bombay, diatri .. 
butors are baving 1000, 1200 and 1 SOD 
k.1. quota and they have m~)Qopolisoci 

this business. You should review these 
C]ses and ensure effective implementr 
tion of our policy of restricting the quota 
to 200 k.L. and consider the applicatiou 
of the scheduled castes and scheduled 
tribes, disabled persons, educated uoem-
ployed persons pending with you in this 
connection. 

The Shipping Corporation has advan-
ced h>ans amounting to Rs, 600 to 700 
cror es. What is the pJsition of that 
loan? As far as I know the entire 
amount of Rs. 300 crores advanced to 
the private sector is going to be declared 
as bad debt. I demand an inquiry into 
this. The loan giv~n to the shippilll 
industry is not likely to be recovered. 
This has been our experience. 

In the end, I support the demamd for 
giving awards to the Customs and Ceo-
tral Excise Officers. It is a justified 
deaund and I welcome it- Just now, 
the hon. Member Shrimati' Vyjayaothi-
mala has drawn the attention of the house 
to the abuse of heroin and narcotios. I 
shall go a step further. Today tbis evil 
is confined t(J tho school and colle,e 
studeot~. but the dlY is not far wben It 
will reach top bureaucrats and military 
personnel and the future generation win 
face a very disturbing situation, and tboac 
who could not defeat us in the battle 
field are attempting to defeat us by winl-
ing in such things tbrouab smullli ... 
We sba.l1 have to take very atroDI steps 
to com batt tbis evil. So. tbe offices who 
stake their lives in checkiDa this .. vil 
must be rewarded. 

I am happy that a sum of R I. 11 0""· 
res has been provided for tbe Delhi 
Development Autbority. Tbe De)hi 
administration is direct\y controlled by 
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the Oentre. It is our obligation to meet 
ita requirements. But provision should 
al&o be made for the other States as per 
their requirements. I would like to say 
*ollethinl especially about Bombay. 
ThUG wal a question here by Shri Murli 
Deora yeaterday abou t the number of 
bouses that had collapsed and the num-
IMr of penODS killed during the mon~oon 
in Bombay. You know a sum of 
Its. 1000 crores was sought ror repairs 
ahd reconstruction of the houses and 
clearance of slums it' Bombay but we 
'have been given a paltry ~um of Rs. 50 
«ores. This needs reconsideration. You 
wilt not be required to give funds to 
Bombay always, because we have already 
taken in hapd the slum clearance scheme 
in Maharashtra. I hope you will 
reconsider this demand and make some 
provision. 

With these words, I thank you for 
living me an opportunity to speak. 

·SHRI AMAR ROYPRADHAN 
'(Cooch Behar): Mr Deputy Speaker, 
Sir, only a few days back wh~n it was 
pointed out on the floor of this House 
that the Centre was showing step mot-
herly attitute towards West Bengal, the 

,Members on the other side became 
very vocal and raised a hue and cry. But 

, looking to this supplementary demand!' 
'''for irants I want to say very strongly 
'and with all the emphasis at my com-
mand that in this supplementary budget 
all the demands and requests of the 
West Benlal Government have been to-
tally neBlected. This supplementary 

, budKet has without and doubt shown a 
, step. olontherly attitute towards West 
Benaal.' 

Mr. Deputy Speaker, Sir, it has not 
'!Jeen ,ossible for the West Bengal 
~Oovernment 'to rehabiliate the lakhs and 
taths of refugees in West Bengal over the 
long period between 1 9 SO and 1985 only 
due to the step mothorly a ttitude of the 
Central Government. The Wes Benaal 
Ootcrnincllt had demanded a sum of "I.. 750 crores for the refugee rehabili-
tation thore. But it was turned down. 

Whose rCdponsibility is it to solve the 
refugee problem? Is it tbe responsibility 
of the State Govcrnmen t or that of tho 
Central Govt. ? Who was respoilsible 
for the partition of the country? AI a 
result of the partition of the country, 
after losing their hearth and home, beins 
totally uprooted and in pitiable destit ute 
conditions came over to our country and 
set foot on the soil 0 f West Bengal. 
They came over here with biBh hopes 
and aspirations Mr. D~puty Speaker, Sir, 
can you imdginc the plight and distress 
of all those peopl e who are coming over 
to your State after fleeing from Sri lanka? 
In West Bengal we have witcsscd the 
same thing year after year. Today you 
may stand here and II.1Ugh away this 
responsibility. But the then Prime 
Minister of India, Shri Jawaharlal Nehru 
did not ceny this responsibility. Here 
in the Centrnl Hall of Parliament he was 
heard to say, "They are our brothers" 
they are our sisters, they are our kith 
and kin. They have the right to come 
over to India. They have the right to 
stay in India." Where have those com-
mitments gone 1 They have all blown 
away in thin air. Today you have for-
gotten all that. Since 15th August 1947, 
through the partition of the country the 
crisis that has been created in West 
Bengl(, th:lt has turned today for a mere 
problem to that of a last breath. There 
is no room today even to breath freely. 
The Centra 1 Government only can 
save West Bengal from this crisis if they 
discharge their responsibility and com-
mitment'. The demand of West Banlal 
for an assistance of Rs. 7 SO croreS of 
rupees have been i&nored. Therefore, I 
cannot support these d emnnds. 

I cannot support these demands also 
because in 1956 tbe Centre decided 
upon a freight equalisation policy. Can 
you thirk that the distance of Calcutta 
from the coal producing area of Duria-
pur is only 200 Km. But the price of 
coal at far off places like Amritsar and 
Chandiaarh is much cheaper than that in 
Calcutt a. Tb~ Goverr.mcllt does not 
allot railway wagons for carrying coal 
from Durgapur to Calcutta on the 
pr~te"t that the distance is iess than 200 

~---------------------------------- ---------.. ,_,.-.. _ -

*The speech was oriainally deliyered in Ben&ali. 
~: "J' I, ~ 'fA "I '~ J~ 'I, '1i "i .. "J'<, 'I,' \", " ,. I 
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Kma. But ir coal has to be transported 
tbroDgh trucks, tb en you can well ima· 
rine the escalation in price. Only saying 
tbat 'India is on'~' is not enough. We 
arc Indians and we also firmly believe in 
that. But why should this be applicable 
only In the case of coal and steel1 
Why should the same not be 
applicable ill th,; case of cotton or 
in the case of sugarcane 1 There must 
be a unIform rato for all commodities all 
over the country. Sir 9 one issue that has 
been rdised in this House again and 
alain, is about the price of jute. Jute is 
grown in many States like West Bengal" 
Tripura" AssnOl, Bihar, Orissa and in 
s')me places in Andhrn.. But West Bengal 
in the maj,1r producer of jute. In this 
State jute cultivators number over 40 
lakhs. But these jute cultivators do not 
get just and remunerative price for their 
jute. You will be surprised that even 
the Britishers, who exploited the jute 
growers all along" who refused to under-
stand the condition of jute grow;r8, they 
set up a commiSSion in 1943 to fix up 
the price of raw jute. Acc)rding to the 
report of that Sahu Commission they 
decided that the price of one maund of 
jute should be equal to the price of three 
maunds of p.\ddy. If we take into consj .. 
derat:on today's price of paddy which is 
Rs. 200 per quintal, then the price of 
jute today should be Rs. 600/-per qUintal 
according to that formula. But you are 
not giving that price. What have you 
done? You h~ve Olily set up one Com .. 
mittee after anot.her and one Commission 
after another. You have not done any-
thing for the benefit of the farmers. I am 
a~kinl you Mr Finance. Minister, what 
have you done for the juto cultivators 1 
Your have set up Committees, you have 
formed tho jut e Corp')ration, you have 
created the post of jute Commissioner. 
Tbat's all. 

In 1une 1974, you formed the Chakra· 
vartby Committee. That Committee 
au.tosted that the minimum price for 
jute sball have to be fixed. To save the 
poor jute arowers," the primary need 
was to give them loans and adwnces. 
Further to eitable them to get remuraera-. , . . 
tive price, they should have tbo capactty 
to bold tholr produce to sell their pro· 

duce at the proper time. If loans C9n be 
advanced to tea gardens, to cotton and 
sugarcane growers, then there is the 
objection in giving loan to jute growers? 

The Reserve Bank got infuriated when 
the question of giving loans to jute 
growers was raised With them a.,d it was 
pointed out that loans were being advan-
ced to tea gardens, cotton and sugarcane 
growers etc. The C'Jmment of the 
Reserve Bank was, "tea garden is one 
whole gard-:n owned by one person, 
wherea~ in the case of jut e there are 
small holdings." This was a wonderful 
argument indeed! You arc giving crores of 
rupel!s as loans and advances. You have 
allocated 80 crores of rupees to the jute 
mills in the name of moderndisation. 
But the poor farmers with small holdings 
who need the help most, are denied tbe 
help. You are prepared to give money 
to the tea gardens, to the jute mill 
owners, to the big stockists of cotton 
and to the sugar mill owners. But you 
are reluctant to give money to the poor 
farmers, who are destitutes who till their 
soil with their blood and sweat. You 
have no thought for them! Sir, the 
Pubiic Undcrtaking~ Committee calcul-
at cd in 1977 .. 78 what should be the 
minimum pricc of jute. After de tailed 
calculation they said that the minimum 
price 0 f jute should be Rs. 447.65 per 
quintal. According to today's price level 
tbat naturally would be much hijher. 
Taking into consideration all the pro· 
cesses and inputs in jute cultivation like. 
seeds, fertilizers, po"ticides, washing and 
transportation of jute to the market etc. 
plus the cost of labour of the cultivator •• 
tbe West Bengal Government hal 
demanded a price of Rs. 600/-per 
quintal for jute. The Central Govern-
ment has not acceded and has ignored 
that demand. Therefore, I cannot support 
tbis demand for supplementary IIl·antl. 

SHRI' MANKURAM SODI 
(Bastar) : Mr. Deputy Speaker, Sir, I 
consider the Supplementary Domands 
presented by the bon. Finance Minister 
essential because many of tbe develop-
ment works taken up by us are lying in-
complete and the Supplementary 
Demands for arants have been sousht to 
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ensure their completion. The present 
ation of the Supplementary Demands is 
nccessi tated whca with a little more 
expenditure on development works we 
can d~rivc more benefi t in the interest 
of the people and the country. 

In his speech the hon. Finance 
Minister has paid fuil attention to back-
ward areas of the country, The b:lckward 
orcas consist of the trib]] areas and the 
areas predominantly inhabited by the 
HarijJns. You have given a serious 
thought to them and your approach is 
that of seriousness. If YOll go through 
the exp~nditure figures shown on papers 
and comp1.re them with the actual work 
done, you will come to know the differ-
encc. The experience gained so far and 
the evaluation made 80 fn . indicate that 
some sort of lacun~\e is left somewhere. 
So, we sh:l1l have to strive hard to 
remove those shortcJmings, otherwise 
we shall not be able to remove them. 
Unless we impll!ment these development 
works in a plaflned manner, the condi-
tion of these backward areas, the rural 
areas will remain the same a. it was 
hundred years ago no m').tter how mucb 
amount we go on spending on th em. 

We find that the greatest hurdle in 
the way of development of the backwa Id 
areas is the lack of education and the 
people b~ing illdterate do not take 
advantage of these works. We hav.! 
constructed schools and collage on road-
sides which open between 1 1 and 1 2 in 
the Doon and if you go into a little 
interior, you will firld that schools hardJy 
function for 15 days iii a month, what to 
speak of openi.18 on time. We formed 
village committees and tried to improve 
tbe functioning of schools, we requested 
tbe teachers to be punctual but they 
came out to be more clever. They lot 
the signatures of the committee members 
for six months or onlY year in advance and 
obtained certificate to be able to draw 
their salary. So we shall have to look 
into it. Secondly, the t ~achcrs deputed 
to these interior and backward :lreas are 
most inefficient and shirker". Such 
teachers cJn prepare their stuJents only 
to become a peon or a clerk. $0, com. 

ple-tion of roads is a pre·condition for 
accomplis hment of educational pro-
gramme. No. sch~lllc will succeed there 
and we shall n()t be able to ~omprebend 
any scheme unless we speed up the 
educal lonal progress. 

Then, there is the problem of drinking 
water. We have rot been able to 
arrange drinkhg water supply even after 
spending crOfes of rupees. The Central 
Government are nlaking efforts. the 
Stat e Government are also. making all 
out efforts, but still there are places in 
our area having no proper arrangements 
for drinking water. People complain of 
contaminated water, stinking water. 
All these things confront our area with 
the onset of monsoons. Recently, 300 
persons have died in Bastar district and 
nearly 60 persons have died in Kutlu in 
Madhya Pradesh after drinking contami-
nated water. So, my submission is that 
unless we make adtquate arrangements 
fJr drinking water, we shall not be able 
to dovelop these backward areas. 

I would also like to dwell on the 
means of communications which aro 
badly needed in our area. There are no 
road links to enable us go to to inspect 
the progress of work done or the constr-
uction of a school or a well, onCe 
award~d to the Village Panchayat under 
the 20 P..,int Programme, or lRDP or 
NREP. The Sarpanch of that Viilale 
pancbayat or his depu ty visits tbe bloCk 
hC-'adquarters to let payment for the 
work done, but he does not receive the 
payment evon after visiting block head-
Quarters thrice because there the 
people demand commission money, 
The work 0 f oonstruction of a 
school or a w ell is aw.arded on 
approved rat os and there it DO que.lion 
of over-estimation or ovec-billing; bow 
can then the Gram Panchbyat pay com-
mission m.>oey ? Tha t is why you .find 
the reports of collapse of such ,choal 
buildinlS immediately after inauauration 
So .. this is the result of demand ,for 
commission m-Joey, ScQondly, we are. 
unable to supply foodgrains to fait· price 
shops in time due to dHBcult terrains. 
The local middle-man takes advantage 
of this situation. He curse. the Oovern-
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ment and tella the people; whom he has 
aJI atool been exploitina. that what sort 
of your OQvoroment is; it hal opened 
fair price shops, but there arc QO supp)ie~. 
This way, these poor people are aaain 
let befooled by him. Tne same mrto then 
makes a deal for their standing crops 
on low rates and after harvest, tak.es 
food,ra.ins rrom them 00 the salUe rates 
and thus exploits theln. 

It is this region which deserves your 
sincere attention. The officer or emp-
loyee deputed there by you should be 
conversant with the atmosphere there 
and sympathetic tow~ud,; the people and 
also he should be intelligent. He shoUld 
have the Qualities of a local coordin-
ator. But the fact is that you always 
seDd condemned persons there. How 
can such a person help develop this 
backward area? HiS attitudct will always 
be to spoil thillgs in this way or that 
way to such an extent that the people 
tbere after bein(f, fed up with him demand 
his immediate transfer. This will in turn 
be a boon for him as he will be trans-
ferred nearer to his home and that place 
will not definitely be worse in any way. 
Such are the arraolements there todayr 

As regards medical facilities, even if 
you app0int some doctor and he is forced 
to 10 to this backward area of ours to 
his dismaYI be finds that there is no 
house for bim to live in, there is no 
place for dispensary. The position is if 
medicines are available, the doctor is oot 
there; if doctor is there, the medicines 
are not available and the compounder 
is not available. This is the position 
obtaining in our area. Nobody cares to 
see to it. Government must ensure 
that the benefits of the schemes form-
ulated so far or of those beiDg formula-
ted for this area r each the people and 
reach adequately. With these words, I 
conclude. 

DR. B.L. SHAILESH (ChaiJ): ~r. 
Depu~y Speaker, Sir, I am greatful to 
you for. aiving an opportullity to take 
part iq this debate. 

Through you, Sir, I congratulate the 
boa. Pinanoc MlDiator for preaentin, 

such a unique budget which is really 
unprecedented in our history. I extend 
full support for it. 

The price rise in the context 0 f the 
Budget has been discussed at length in 
this House and the hon. Finance Minis-
ter has placed before this HOUle and 
before the country the deta iled factors 
responsible for the price rise. He has 
also indicated in details the stringent 
measures being adopted by the Govern-
ment to combat the price risco I trust 
that we and our countrymen rising 
above party politics, would extend full 
cooperation to the Government in 
makill& anti-price rjse measures a 
success. 

It is my pious duty to invite the 
Government's attention to my constitu. 
ency Chail, Allahabad, which is a back .. 
ward area. The representatives from 
this constituency before me did Dot 
do anything concrete for the develop. 
ment of this area and indulged in poli-
tical gimmicks by feeding the poor 
and the distressed electrorate on assu-
rances which were never fulfilled. There 
is nothing like development in my cons-
tituency. I feel that under the dyna-
mic leadership of our Hon. Prime 
Minister.. Shri Rajiv Gandhi, we shall 
come out successfull in our pious 
bat tie against povertv and succeed in 
mitigating the sufferi~gs of our people 
in the shortest possible time and my 
electorate and I earnestly hope that 
the Government would make efforts to 
8alva~e this area from poverty by imple-
menting special schemes. 

I am really sorry to say that even 
after 38 years of independence t we have 
not been able to so.ve the basic civic 
problem of drinking water in my cons· 
tituency. Sir, it is a fact that 90 
per cent \illages in my con1tituency do 
not have drinking water facility fQr 
which I feel very disturbed. I trult 
the Government of lnd ia will provide 
special financial assistance and al,o 
give maximum economic heJp to the 
State Government for arranging drink-
itt, water supply in m,. coDstituoo",. 
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This area is totally devoid of means 
of communications also, having no 
roads, no link roads, approach roadfi" 
culverts and bridges. Therefore, through 
you, Sir, J appeal to the han. Finance 
Minister to allocate special funds in 
the Seventh Plan for my State for the 
constructil.l!l of roads, approach 
roads, bridges ar~d culverts in my cOllsti· 
tuency. 

Sir, according to Chanakya, a weI .. 
fare State is tha t which provides its 
people with inexpensive medical (.lci. 
lity, inexpensive education and true 
justice. The misfortune of my consti-
tuency is that nobody has even attemp· 
ted to provide medical and educ<1tional 
facilities th-:re, what to speak of their 
being extensive or inexp!nsive. I~ is 
a matter of surprise that instead of 
providing medical facilities to the people 
of my area, lethal weapons have ,been 
inducted on large scale to create panic 
and to spread discord and fear. So, 
I plead that the Government of India 
should provide special assistance under 
some special plan for construction of 
schools and hospitals with a view to 
providing educational and medIcal 
faciJities to the people of my consti. 
tUOQcy. 

Same is true of rural electrificatioQ. 
There is utter absence of canals, tube-
. wells and minor irrigation schemes. 
The distribution of essential commodi-
ties like diesel, kerosene. sugar and 
foodgrains is also not satisfactory. 
There is no factory wort h the name 
there. A coach factory was to be set 
up there, but the same is reported to 
have been shifted to Punjab. I hope 
tbe conditions will improve as per 
the assrrance liven by the hon. Finance 
Minister and special financial assistance 
allocated for the all rourld prolress and 
development of my constituency. 

Sir, 1 am arcateful to you for giving 
an opportunity to speak. 

*SHRI SRIHARI RAO (Rajamundty): 
Mr. Chairman, Sir, I welcome' the in-
creased allocation being made in the 
Supplementary Demands for various 
Public Sector Undcrtakinls. I am happy 
about it. But I am quite unhappy 
about the way this money is beinl 
spent. There is no systematic way 6f 
utilising our resources. There are many 
States of which have been neglected and 
especially the State of Andhra 
Pradesh. 

Sir, my State, Andhra Prad esh bas been 
negl ected very badly. A lot of injustice 
has been done to my State Andhra 
Pradesh abounds in many natural 
resources. I am proud to say that tho 
natural resourceS available in my State 
are much mOre than any other State. 
You should not 'orget the fact that 
Andhra Pradesh is an integral part of 
the country. So far no etJ'ort has been 
made by the Central Government to 
utilise the abundant natural resource~ 

available in Andhra Pradesh. The ear-
lier plans prove my contentions. J am 
sorry to say this. 

The budget makes' it clear that the 
Central Government h:iS failed once 
again til make use of the resources 
available in my State. I will live 
you an instance. Polavaran Project 
in Andhra Pradesh is one such project 
which benefits ~ot only that State 
but the entire country. With less ex· 
peadit ure invesment lhis proj cct can live 
us immense benefits. This project can 
be completed with just Rs. 1230 crores. 
The left canal of this project, if com-
pleted, links Vansh~dhar8: and Mala-
vaIi goes upto Orissa bri n aiog a vast 
stretch of area under cultivation. The 
right canal will be I inked with riv~r 
Krishana, tbu~ taking drinkiPI watC(r 
upto Madras to quench tbe thirst of our 
Tamil brother •. It helps to brinl the 
entire Ruyalascema area under cultivat on. 
Rayp laseoma, which happens to be a 
chrooic 4ro".bt prone area wiJI turD 
Into lush greeo pasture. Millions of 
acres of land thus, can be cultivated 
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upon the completion of this project. 
This irrigation project which casts not 
much and benefits both the State and 
the country alike. More paddy can be 
grown to feed the hungry in the en-
tire country. The food production 
in the country can 110 up. Such an 
important project has been once again 
neglected in this Supplementary budget. 
It is most unfortunate tha t despite 
its national importance it has not been 
taken up as a national project 
in spite of repeated requests. There is 
not even a token provision made for 
this project. 

Sir. the countries which have emerged 
independent after us, hav~ overtaken 
us in the matter of development. 
When compared with India these COUll-
tries bavo very much less manpower 
and natural resources. 

Yet they have developed. Though 
we have got plenty of manpower and 
abuI)d.\ nt natural resources we are 
lagging far behind. I am ashamed to 
say this. Is it due to the wrong 
policies pursued by the Government '1 
Or is it due to our dcfecti vc planning 
which has fail cd to . pool our man-
power and n l tural resOUrces for the 
progress of the country '1 I want the 
Government to ponder over this seri-
ously. OUf planning appears to be 
very much defective This is not an 
issue confronting one State or one 
party. Every State is a part of the 
country. So the natural resources 
must be made use of irrespective of 
the State in which they are a vailabfe. 
Only the Government which is capnbl e 
of pooling Hs resources well can take 
tbe country forward. Though the 
Govern·mept of India bave taken up 
many irriga tion projectes in different 

. States as national projects not even a 
single project has been taken up in 
Andbra Pradesh so far a8 a national 
project. I hope and trust that tbe Contral 
Government will take up Polavaram 
project as a national project and execute 
it immediately. This project is very much 
useful to tbe country. 

Sir, It is unfortunate that tbo Govern-
IQOQt i, Dot ,. t all l)lowins aD)' iotor. 

to develop our ports. particularly 
Kakinada port. So far no steps have 
been taken to dev~lop this· important 
port into a major part of the couatry. 
Visakhapatnam port has already be como 
congested. Discmbarc~tjon of goods is 
being affcc:ed due to congestion in Viz'ii 
port. The best way to reduce the burden 
of Viz'lg port is to develop Kakinada 
into an alternativo tn1jor port. Thero 
is no problem of workers in Kakinada. 
Iron ore and marine products are beinl 
already exported through this port. No 
allocation was made in this year's 
general budget to develop Kakinada into 
a maj()r port. I regret this neglect and 
hope at least in future the Government 
will come forward with necessary grant, 
to develop this port. 

Sir, Hyderabad is one of the major 
and important cities in the country. 
Thou')ands of persons who are working 
in the gulf proceed through Hyderabad. 
Vegetables are bei~g exported to the 
Gulf countries from this place to earn 
valuable for eign exchange. Muslims go 
on 'Haj' pilgrimage in thousands from 
this place every year. Above all, Hyd~ra­
bad happens t() be the "gateway of the 
South." It is regrettable tbat this promi-
nent city has no International Air port. 
A survey was conducted earlier to convert 
Hyderabad domestic Airport into an 
intern~tional air port. So far nothing 
bas b .!en done to upgrade this air port 
and accord international status to it. I 
earnestly request the bon. Finance 
Minister to have all the npcessary steps 
and allocate fUDds to develop Hyderabad 
air port into an international air port. 

Sir, I take this' opportunity to plead 
with the Government to declare Visak. 
hapatnam as a Free Trade Zone. It is 
rot only a major port but also centrally 
located in the east coast of the country. 
Its ideal location makes it possible to be 
the nerve centre o.f trade in the east 

. coast. Foreign trade will bloom. Tral'ls· 
port facilities are very good here. So, 
by declaring Vizaa as a Free Trade Zone 
like Kandla in Gujarat, we can boost our 4 

foreiao trade and thus can earn much 
more foroip excb anle. Moreover, It 
will be a ,~o tQ tbe toeal ~ple.· I 
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hope, the Government in immediate 
future, will declare Vi sr kba-patnam as a 
Free trade zone. 

Sir" a survey was conducted lome time 
back to establish a nuclear power 
project at Nagarjunsagar and found the 
)btation moat suita ble. Talugu people 
relt vcry happy and were looking forward 
for the day of its commissioning. But, to 
U,is dismay this Government chanKed 
ita decision and shifted the project to 
IG.arnataka. We don't grudge the 
Karnataka people gettina this atomic 
power plant as they are our brothers. 
But Sir, we too have a very "enuine 
claim for it. Nagarjunsagar is the most 
suitable place for it. The Government 
has raised the hopes of the Tolugu people 
to dizzy heiahts by conducting a survey. 
Now they cannot and should not 
abandon the project dashing to ground 
all tbe bopes of Andhra people. I earne-
stly hope that the Government will stick 
to itl word in establishing a nuclear 
power project Nagarjunlagar. At least 
in the next Budget. I hopeI justice will 
be done to Andhra Pradesh by giving 
this atomic project. 

Sir, Kotipalli-Kakinada railway line 
was in operation during the days of 
British. The earning was quite aood 
.wen in those days when the population 
was mere 3 lakhs. Later on, during the 
Second World War this line was abando· 
• d. No effort was made to revive this 
line so far. Now the population is 
around 1 S lakhs. All the necessary 
infrastructure is available. Bund bridges 
and -buildings are already there. All that 
the Government have to do is to lay the 
track and run the train on it. Expendi-
tUre is quite negligible in reviving this 
line. We are not able to make use of 
the Une which was alrel!dy there. What 
lort of pr08reas it it? What is - the 
development that we have achieved so 
tar? We arc not able to make use of 

• the infrastructure which 11 already avail· 
able JUlt to lay a line and run the train 
on it, let alone going for new line by 
~eatinl irfrastructure. One must feel 
lOrrY tor this kind of lad state 0' affair •• 

With minimum investment Government 
can earn maximum profits, In fact, it 
should be the policy of the Government 
to take up projects with minimum invest-
ment to earn more profits. The policy 
pursued now is in reverse direction. Tho 
Government investments ere' more and 
profits are very less.' With the result, 
the Government is loing bankrupt. If 
the country has to'prosper the Govern-
ment should have to change this policy 
Let it be any region, any step. Please 
take up only such projects whjch are 
eCOnomically viable. I have no hesita-
tion in saying that KotipalJi-Kakinada 
railway line is one such, which, with less 
investment can yield maximum profits. 
I hope the Government will revive this 
line immediately. Sir. the Telugu Desam 
Government tn Andhra Pradesh devised 
a new scheme known as "single window 
system" to help the farmers. Under this 
scheme farmers will be in a position to 
get loans without any harassment and 
under one roof. This scheme has got to 
be sanctioned by R. B. I. Hence Prime 
Minister was requested to sanction this 
scheme. But unfortunately, it has not 
been sanctioned so far. I don't under-
stand why this inordinate delay lfl sanc.ti-
oning this scheme which benefits the 
farmers immensely. Am I to understand 
that this extremely useful novel scheme 
brings credit to Telugu Desam party and 
hence has Dot been sanctioned by the 
Centre? Let no onc forget that TeJuau 
Desam is part and parcel of Bharat 
Desum. I request the Government to 
sanction this scheme at the earlielt . 

Sir, I cOt'clude my speech thankina 
you for givina me this opportulli ty. 

[English) 

MR. DEPUTY SPEAKER : Now it is 
6 p. m, and there are still many more 
hon. M embers who want to speak. There-
fore, if the House agrees we can lit half 
an hour more alld finish it. 

SOMB HON. MEMBERS: We ftaree, 
8ir~ 
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*SHRI C. K. KUPPUSWAMY: 
(Coimbatore) : Mr. Deputy Speaker, Sir. 
I am grateful to you for giving me this 
opportunity to participate in the discuss-
ion on the Supplementary Demands for 
Graat q , 1985 86. 

My parliamentary constituency, 
Coimbatore, is the biggest industrial 
town in the State of Tamil Nadu with 
more than 100 textile mills and more 
than 2 lakhs of textil~ workers, besides 
numerous foundries. Presently 10000 
textile workers are on the verge of star-
vation because many textile mills are 
rcmaining closed for the past several 
months. I appeal to the bon. Finance 
Minister that he should endeaveour to 
to have these textile mil1s re-opened by 
providing necessary fU:1ds. He should be 
the saviour of 10000 textHe workers and 
their families in Coimbatore. 

ThrOUGhout the country there are 
7000 banyan factories. In my native 
place, Tiruppur, there are 1300 blnYtln 
U1lits. Banyan unit is a small scale uni t 
with very little investment. But it bas 
provided job.> to 1,40 .. 000 people 
in Tiruppur. The industry has earned 
Rs. 38 crorcs last year in foreigll ex-
change by the export of this under-gar-
ment. Tiruppur is now internationally 
known. Previously a cess was being 
levied by the Textile Commissioner in 
197 S. Now the Text Be Commissioner 
has ordered with the removal of this 
cess. Since the Government has not yet 
issued Notification in this regard, the 
cess is still being collected. I want that 
the Centre should issue the necessary 
Notificatioll immediately so that this 
cess is not collected from the banyan 
industry. 

The Hogenekal Power project was 
conceived during the time of late Shri 
Kamaraj when he was the Chief Minister 
of Tamil Nadu. Similarly, the Punoanr 
puzba-Pandiyar Project was also concei-
ved at that time. The PunD ampuzba-
Pandiyar Project will SUW" water to -tho 
parched earth of CoimbatoJ'e District 
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and t~e HogenekaJ Project will supply 
electnc power" when they are imple-
mented. I want that adequate fu04s 
~hould be made available to theso pro-
Jccts for early completion. 

I am happy to note tbat the Centre 
is taking steps for solving the shorta.c 
of small coins throughout the COUDt1')'. 
The worst-hit are the common people. 
This problem must be sol ved soon. This 
has assumed alarming proportions. 

We .have been talking about recurring 
~oods In the North and recurring drou&ht 
In South. For example .. drinking water is 
a perennial p;'oblem ill my constituency. 
In fact it is so throughout Tamil Nadu 
and in adjoining States. Weare talking 
about Ganga-Cauvery link up .for so 
many years. We should implement this 
within a fixed time-frame of S years or 
10 years. This will strengthen national 
unity and everyone from Kanyakumari 
to Kashmir will feel that he is an Indian 
first and last. The Centre should tako 
immediate action. 

It is becoming difficult to get seats in 
Schools and Colleges all oy~r the 
country. Those who have money can let 
admission anywhere and everywhere. Tho 
Scbools and Colleges are overcrowded. 
Their growth has not kept pace with tho 
growth in bur popu lation. The Central 
Government should come forwe.rd to 
open Schools and Colleges where admis-
sion has become an acute problem. 

I also demand that Centre SbOllld 
allot more public lector undcrtakiop to 
to Tamil Nadu .. as the pro.blem or un~m· 
plo),ment arnona the edl1C8ted has be-
COme endemic in Tamil Nadu. . 

A Railway over-bridae in North 
Coimbatore has been tho lonratanclial 
demand or the people. Similarly, on 
Coimbator e· Tiruchi rappall i Natioaal 
Hi.hway, an overbridge in Olldipu'''· 
SiDlanaUur area must be cOD8tract_. In 
Tiruppur junction, tlaere i8 a dilapidated 
ovcrbridge buHt duriDI British p.edod. 

----------.----------------------~-----------------------'-----
*The speech was ori,inal1y deJivo.(od in Tamil. 
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A. new bridge was sanctioned some tcn 
years age. Yet this has not been taken 
up for execution. I want the Finance 
Minister to en sure financial allocation 
for these works which are in public 
interest. I am sure tha t the hon. 
Minister will give serious consideration 
to the suggestion I have enumerated. 

SHRI RAM PUJAN PATEL 
(Phulpur): Mr. Deputy Sper ker. Sir, 1 am 
grateful to you for "Howing me an 
opportunity to express my views and to 
support the Supplementary Demands 
for Grants presented by the hon. 
Finance Mini~ter. 

As the Supplementary Demands 
pertain to many departments, J shall 
invite hon. Finance Minister's attention 
to some major points. It is imperative 
to strengthen the economy of the country. 
As 80 per cent of our people 1 ive in the 
villages, it is through the rur""l dev.elop .. 
ment that we can f('cie the country 
ahead. The farmer works in his field at 
least fOI 18 hours a day and if the entire 
labour put in by him is wo,·ked out. I 
think he incurs los9. I am sorry to say 
that prices for his foodgrains arc fixed 
ooly after they have reached the 
lodow.ns of the traders. The prices of 
foodgrains in the open market rise to 
such an extent that a common consumer 
cannot purchase thell'. 1 shall quote an 
instance. When the falmer brought his 
wheat produce in market, it fetched 
a price of R~. 1 20 to Rs. 140 per 
quintal wbile the Government fixed the 
procurement price at Rs. 1 57 per quin-
tnl. Now, when tbe farmer had sold his 
entire produce, the price went upto 
Ra. 180 or Rs. 190 per quintal. So, tbe 
Government should announce procure· 
ment price well in advance of the arrival 
of grains in the market, so as to enable 
the farmer to sell his produce at reason-
able ratea. The official procurement 
oentres should have strict instructions to 
porchase the produce because, as you 
know, official machinary is very callous 
to tile farmers and does not purchase 
their produce. 

Ye8terday, discussion was held in the 
House on the production and price& of 

sugar. At that tiane, I .was not allowed 
to speak for want of time and today also 
the time is short. But I would like to 
draw the nttention of the Hon. Minister 
to one point. The price of sugar is 
increasing whccas sugarcane is produced 
abundantlY in the country. The main 
reason for the increase in the pricC'ls of 
sugar is th'.it the price fixed for the 
sugarcane produced by the farmer is 
low. The sugarcane is not crushed and 
its growers are not paid its prices in 
time. In this way, their morale goes 
down and the production of sugarcane is 
adversely affect cd. And when the pro-
duction of sugarcane goes down then we 
shall have to import sugar. I would 
submit that the prices of fertilizers 
shou\d be' reduced because if its prices 
arc not reduced then the farmers will not 
use them in adequate quantity and that 
will be ad versely affocting the production 
of sugarcane. 

Besides this, I would like to say that 
we should pclrticularly pay attention 
towards the secu rity of the country. At 
present, democratic set up is not there 
in our neighbouring countries. For the 
projection of the democracy, jt is neces-
sary that we should increase allocation 
for defence in our bud get so that the 
Jawans in the country are looked after 
well and their morale goes high. 

Electricity is very important for the 
development of the country. There is 
need for a comprehensive schemes for 
the generation of power through hydro, 
therm:\l and solar energy systems. 
Besides agricultural and industrial deve-
lopment, the standard of the rural people 
will be raised thereby. The p0wer has 
an important role in raising the standard 
of the rural people besides helping in th e 
process of agricultural and industrial 
development. 

Today, the whole country is facing 
the problem of drinking water. Efforts 
should be made on war footing to solve 
this problem The facility of dr.inking 
water should be providrd to the SChedu· 
led Caste and the Sch~duled Tribe 
people on priority basis. . 

I would like to submit to the H()n. 
Finance Minister that since the linkins 
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of rural development schemes with banks 
dishonesty and corruption has become 
rampant in the banks. Banks are pro-
viding Joans to the educated unemployed 
youth. The persons whose names are 
sponsored by the district level commi-
ttees to the b:.mks become victims of 
corruption of bank employees. We want 
that sOll}c concrete steps should be taken 
in this regard so that those persons whose 
Dames are sponsored by the district level 
committees, could easily get loans. 

I would like to say a few words abotlt 
the education policy. There should be 
a uniform education policy in th~ Coun-
try. The present education policy is 
responsible, to a great extent, for the 
disparity between the poor and the rich. 
It creates a feeling of high and low bet-
ween them. This situation should b! 
rectified. 

With these words, I support the Sup-
plementary D!.!mands for Grants and hope 
that measures would be adopted by the 
Government in the interest of the coun-
try. 

SHRI C. JANGA REDDY (Hanam-
konda) : Mr. Deputy Speaker, Sir, from 
the speeches made by the Metnbers in 
their mother-trmgues it seems that what 
the Central Government are doing in the 
matter of providing facilities like driuk-
ing water, irrigation, education, rural 
development, etc. is not enough. Regal d-
ing the farmers, every Member has said 
in his speech that they are being fleeced 
and exploited. It has been just mentioned 
that aUJar is beina imported. Why this 
happens? There is no dearth of water. 
agricultural land and 8ugareC1oe growers. 
Iospite of this, the production of sugar-
cane is low and there is scarcity of SUlar. 
The reason for this is that the industria-
lists pay less money to the farmers for 
the sugarcane, as a result thereof the 
farmers have to face great difficulty. The 
Government of the Januta Pa.rty had 
bridled tbe lap betwoen the consumerS 
aDd ,the, farmers to a great extent. They 
paid more price to the farmers for 
suaarcane. At that time, sugar was 
carriod on the cycle rikshaw8 for sa,le at 
as. 2 aQd .20 paise,per ItS. Today, when 

the people are in need of sugar, they 
think of the rule of the lanata Party and 
when they think of the Congress Party, 

'tears well up in their eyes. We should 
go into the reasons for it. Today, th;) 
farmer is getting very Jess price and he 
is not doing his work happily. He bas 
land and means of farming. As he has 
to earn his livelihood, he is doing work 
under compulsion. He is not getting 
any incentive from the Government. 

There has been good crop of cotton 
in Andhra Pradesh. Only 4 or 5 lakh 
bales of cotton are export ed. Out of it) 
the share of Andhra Pradesh for export 
is 15J OOO bales. What is the reason 
that the rates of cotton, sugarcane and 
other fdrm produce have yet not been 
fixed? B::cause the rates ha vo not 
been fixed, the farmer has sown the 
crops under Compulsion keeping ill view 
the rate of the last year. These days the 
agriculture has become a kind of gamble. 
Sometimes the prices of farm produce 
go down and someti11i\es they go up. The 
farmer has no control over them. It is 
only in the hands of th~ industria lists 
and not even ill the hands of the 
Government. Because of this situation, 
the f.trmer is perforce ready to give up 
cultivation. 

A farmer's son told me that he has 
30 acreS of land the price of which is at 
least Rs. 10 lakhs. He expressed his 
desire to give up his 30 acres of land 
of the job of a messenger is secured for 
him in a bank. Why sw:h a situation has 
developed ? why he thinks in this 
manner, we shlll have to think over 
it. A number 0 f agriculturists are 
elected to tho Lok Sabba and the legisla-
tive Assemblies, but once thoy become 
Members they do not think about the 
farm';,rs, they rather think more about 
the oonsumers because they have to act 
votes from them. When they are elected 
tbey think and work on party lines. 
The Members belonging to the ruling 
party have spoken keeping in view tbe 
prinCiples of their party. What I want 
to say that they should make the welfare 
of the farmer as thl1ir principle. 

.. Otherwise, we shall have to im~It 
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wheat and paddy from other countries 
in future. 

. I would like to draw tbe attention of 
the Government towards another point. 
The water disputes arc increasin&. 
Water disputes pertainirg to the 
Pochampadu, the Telugu Ganga, the 
Srise lam" the Echampalli and the 
Polavaram and other rivers are vcr y old. 
They are lying unresolved for lhe last 35 
years. Madras is facing shortage of 
drinking wat cr but Shri Ramkrishna 
Hcgde is obstructing in the wurk of 
diverting water to f hat S tate. The 
surplus water is falling into the sea. 
Even though the same par ty is in 
power at .the Centre and in the States the 
water di sputcs are not resolved. My 
submission is that a commission should 
b, consti~lIted and all the Concerned 
parties should accept its verdict. The 
Central Governm~nt have powers but 
in~pite of this, the issue bas remained 
unresolved. With the result that there 
has b.!ell increase in the cost of a project 
from 20 times to 100 times from what 
it was 20 years ago. The prices of cem~nt 
and iron hlve increased tremendously. 

The work 011 the second phase of the 
Pochampadu which is 248 to 349 Km. 
long Canal has been lying stalled for 
want of clearance from the CentrJ\ Water 
Commissio.l. AbJut 8 lakh acres of 
land OJn b;'! irrigated by digging 65 Km. 
100g canal with a cost of Rs. 200 crores 
but clearance for it is not being grant ed 
even though the State Government is 
prepared to spend money on it. The 
Central Water Commission has been 
keeping file pertaining to it for the last 
10 years. So, my submission is that this 
problem should be lolved a, early as 
possible. We were giveo a note in the 
Consultative Committee about this 
p~oject. The Inchapalli Hydro Electric 
Project pertai:1s to Madhya Pradesh, 
Maharashtra and Andhra Pradesh. Tnese 
three States bad concluded an agreement 
but it has ta ken 30 years to constitute a 
Joint Board which bas yet not been 
constituted. The Central Government 
should immediately call a meeting of the 
Cbief Ministers of these three States and 

constitute the board The. ,C~Dtt41 
Government want to call StIch a meeting 
after consulting the Chi~r Minister. of 
these States. This is noi proper. So. 
my submission is thSlt you should look 
into the water disputes and other pro-
blems of agriculture. If due attention 
is not paid towards it, we shall have to 
depend on th~ foreign countries for food-
Bra ins. This is my warning. 

With these words, I conclude my 
speech. 

SHRI R. P. SUMAN (Akbarpur) 
Mr. Ueputy Speaker, Sir, I rise '0 sup-
port the Supplementary Demands. It 
is a matter of pleasure that our Govern-
ment under the able leadership of Hon. 
Prime Minister, Sbri Rajlv Gandhi, have 
been working steadfastly for the all 
round development of the country. There 
are many good provisions in the Demands 
presented here by the hon. Minister of 
State in the Ministry of Finance. A lot 
of efforts hav\! been mlde for the devel-
opment of the country. 

I will not repeat what has already 
been said. I would like to draW the 
attention of the hon. Minister towards 
one or two things only. One feels satis-
fied after reading the statement made 
by the hon. Minister that a Joan of 
Rs. S ,000 is made available from the 
blnks to the people of the weaker 
sections of the society and the Harijans 
without obtaining any security. He banks 
have been issued necessary instructions 
in this regard. While replying the bon. 
Minister should tell us as to what the 
amount of lo~n that has been advanced 
by the banks io various States to tao 
people of the weaker sections of the 
8o~iety without obtainina any security. So 
far as my iorormltion 100S loans are not 
being given in Uttar Pradesh, partieu} .. 
a~ly in eastern U. P. Even a loan of 
Rs. 1000 or Rs. 2000 is not boiDI given 
without obtain,n, security. This areat 
injl1stice is being done by the banks ·lato 
the people of the weaker sections. 
Weaker sections are not lettis, any 
benefit of this facility. 

Under the Special 'Component Plan 
,ad other devcloprneut scbemes meant 
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fer the welfare of tbe poor, banks ate 
sUPPoled to give 10,&118. I would like 
to sultrn.it that previously a sense of 
honesty was observed in the banks, 
but now corruption is rampant there. 
ODe cannot get any type of amount 
from the banks without paying 
commiSSion. Previously, the comm-
ilSion W31 1 S per cont, then it became 
20 per cont and DOW it baa been ra.ised 
to 25 per cent. Without it no money 
is disbursed by the banks in the districts. 
This is bow. the poor peop 1e are beinl 
exploited. 

Now I come to education. For 
education afl amount of Rs. 221 
crores has been provided. It is meant 
for opening model schools, importing 
iaformal education and imparting 
primary education to all. An additional 
provision of Rs. 108 crores has been 
made for effective implemrntation of 
the teachers' tra.iniog~ programme. 
Where informal educ"tion is being 
imparted? Nobody knows about it. 
It is only on paper. It is nowhere seen 
in far off' places. In our area the 
primary teachers settle their commission 
in collusion with the Education 
Officers, D. I. and S. D. I. etc. The 
entire money is going to them in the 
name of education. This money is 
entirely misused. 

So far as adult education programme 
if concerned, it is no where seen in the 
vil1aats. If any Minister happens to 
visit tbe villages, he will himself see 
tbe position about the adult education 
prOlramme. It is a very good 
programme but it is nowhere 
implemented in the vilJages. 

Besides, a provision of Rs. 400 
crores has been made for Rllral Landless 
Bmployment Guarantee Scheme to 
ensure rural development. Out of it an 
amount of Rs. 100 crores has been 
earmarked (or constructing houses for 
the people of sched1lkd castes and 
scheduled tribes. The Centre allocates 
funds to the States ror hdpin, tho ,poor 
people, but whenever tho question arises 
about in tbis aupst House, it is a.lways 
said tbat tho)' bave no control over 'a. 

State Governments ill this regard. Whrn 
the Centre provides the funds, then it 
should be their responsibility to $. 
whether those funds are being spent 
for the purJ)ose for which they ar'e 
meant. In the States the Harijans bave 
housing problem. Firstly no Houses arc 
constructed and jf they are constructed, 
tbey become unfit for livin, the llext 
year. In this connection I can give 
many examples where quite inferior 
quality of houles have been constructed 
in the Harijan localities. Yesterday, it 
was being discussed in this House that 
D D.A. was building such inferior houses 
in Delhi.. which is the capital of the 
country and where high officers arc 
there. Thon you can very well imaaine 
what type of houses are being constructed 
in the villages. The condition of the 
houses corstructed there is bad. I. 
therefore, submit that you should keep 
a watch on how this amount of Rs. 100 
crores is spent. Are the Harijans gettilll, 
any benefit of its; are houses being con-
structed for them; the drinkinl water 
problem in their localities being solved; 
are schools being opened in tbe tribal 
areas; all these things are to be looked 
into. You have to see that the schools 
are opened not only On paper but in 
reality also. I would like to say about 
girl school particL:larly. In the schools 
located in far off villages, the lady 
teachers come only to draw their salary. 
Such type of mismanagement is to be 
rectified. 

In the end, I would like to. say on. 
thing about the farmers. The assistance 
given to them by the Centre in the forrn 
of flood or drought relief measures has t-o 
paIs through many levels like district. 
tehsil, block and villa'ge. This causes 
great delay in getting tbe assistance. It 
should be remedied. 

SHRI VIRDm CHANDBR JAIN: 
The State Governments are not utilisiaa 
the funds proper)}'. 

SHaI R.P. SUMAN: That is what 
I want to say_ The State Goverlunenta 
are not utilising the funds proper),. 
Eitber wo have no control over them or 
tbo, 40 00 care to lilton to us. 11 is 
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only proper that there should not be any 
contlict between the Centre and the 
Stales, but it is the duty of the Certre 
to keep a watch on the utilisation of the 
funds by them. 

With these words, I support these 
Demands and conclude my spoech. 

*SHRI V. KRISHNA RAO 
(Chikkaballapur) : Mr. Deputy Speaker. 
Sir, I wholeheartedly support the 
supplementary demands for grants 
presented by our hon. Finance Minister 
for the year 1985-86. Shri Janardhan 
Poojari is rendering yeoman strvice for 
the upliftment of the poor masses. I 
would be failing in my du ty if I do not 
say few words about his sincere efforts 
to help the poor masses of this country. 
He is a staunch fo)lower of the principles 
laid down by our lat e lamented 1 eader 
Smt. Indira Gandhi. His pragmatio 
approach has given a great impetus to 
the twenty point programme launched 
by our late Smt. Indira Gandhi. But I 
regret to state the Karnataka Govern-
ment has not cooperated at the time of 
loan distribution to the down trodden 
people. This is a serious matter and 
I hope that our hon. Finance Minister 
will think over this matter and take 
appropriate action. For the Rural 
LandI ess Employees Gua rantee pro-
gramme the Centre is providing 100% 
assistance. But what is happening in 
KarnatalQ\ '1 Where is the money going '1 
Is it reaching the poor masses '1 This is 
labour oriented. But unfortunately it is 
loing to the middlemen and contractors. 
I want that there should be an inquiry 
into working of the RLEGP in 
Karnataka. Public Works Department 
is incharge of this programme. From 
PWD it goes to the hands of contractors. 
As far as my knowledge goes only 30% 
ot expected benefits are being achieved. 

Central Government i~ Jiving 50% 
subsidy to the National Rural Employ. 
ment programme. But the poor rural 

1985·86 . 

labourers are not gettinl the benefit. of 
this programme. This programme is not 
servi ng the purpose for which it i. meant 
in Karnataka. 

Drought prone area programme il 
also not serving the purpose in my 
State. The same kind of work is being 
repeated year after year for the last ten 
years. The money is flowing from the 
Centre to the State to help the people 
1n drought "rone areas. This programme 
is nflt going on according to the 
prescribed norms of the Central Govern-
ment. We find about 200 to 250 
workers in one tlus t er and all pro· 
grammes ]ike RLEGP, NREP, DPAP 
and others are undertaken. To take 
up all these programmes at one parti-
ou1ar area there should be at leas{ 1000 
persons. Therefore I urge upon the 
han. Finance Minister to inquire into 
the matter as to how this DPAP 
programme is &eing undertaken. 

Integrated Rural Development pro-
grrmme is one of the most important 
items of the 20·Point Programme. 
Where is the IRDP loan going? The 
loan facility in this programme is for 
the very poor people. But it is not 
reaohin~ the deserving people. There 
are others who are getting the benefit 
of this loan scheme. Many times the 
money lies in the hands of Block 
Devel~pment Authorities. In tbe village 
group panchayat meeting some decisions 
about the loan distribution will be taken. 
But after the meeting the decisions will 
not carry any weight. The loan gocs to 
the people whose names are reco-
mmended by the Iaota Party workers. I 
can Jive several instances of such 
happenings. 

I wonder at the way in which the 
eduoation department in Karnataka is 
working. There is an instance where 
there IS only one teacher for seven 
classes. If the bon. Minister accompanies 
me I am prepared to show him such 
cases. Basepatti which is a part of my 
constituency bas only one teacher in its 

"4 ; t -no spoccb was ,orisiQall), deUvcrocl in KaQD ••• 
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high school. In this' high school there 
are three c1asses but ooly one ~acher. 
Many of the scbool buildings are in a 
dilapidated condhion. Any time the walls 
of these buildings may collapse and fall 
on the students. No repair work is being 
undertaken in these school buHdkgs. I 
do not know where the money given 
by Centre is going '? 

17 district like Kolar, Tumkur, 
Chi tradurga, Bellary etc. are reeling 
under severe drought. Neither there is 
fodder for the cattle nor drinking water 
for the people. Por digging' borcwel1s 
the State Government is spending 
Rs. 60/- 'Der foot. But there are many 
private parties who can undertake this 
job at the rate of Rs. 30/- per foot. 
I would like to know why is this big 
difference in the ratel. 

Pi'nally I would like to speak about 
'Antyodaya' programme. You wou'd be 
surprised to know what is happening to 
this Antyodaya programme in Karnataka. 
Those who are fortun"Me to please the 
Block Development authorities get the 
benefit of this programme. There is 
large scale misuse of funds in this 
programme also. I hope the hon. 
Minister would give a serious thought 
to this problem and see that Antyoday 
programme really helps the poor people 
for raising their level of living. 

As I had mentioned in this august 
hous~ earlier I would like to reiterate 
about the closure of the cooperative 
sugar factory in Gowribidanur. Today 
about one thousand workers are on the 
streets. I hope the hon. Finance 
Minister would com~ to the sucoour of 
the poor workers. 

I urle upon our CODtral Government 
to convert the metre gauge railway 
line into broad gauge betwoon 
Yelabanka and Bangalore. I also request 
tho (Javer·nment to introduce one 
express trai.a between Ban galore and 
TbirupatJd via Guntakal as this i. tho 
hish deolity line. I thank you fot 
liviDS mt this oppot.tuoity aad with tbose 
WO .. ". I eonclude my speecb. 

[EnglJ,tl 

SHRI V. S. KRISHNA IVER : (Ban,-
alore South): Mr. Deputy Speaker, Sir, 
usuafly the Sap'plemcntary Demand~; 'do 
oot attract attention. Bu't this time tlle1 
have generated a special attraction ~. 
cause never before a 'Finance MiniSter -
has brough1 before tbir House luch a 
big amount as Rs. 3,82 crorel in a sUp'p-
lementary grant, that too within fourt 
months after the main budget was' paS-
sed. Out of this nearly Rs. 1,628 crores 
will be towards the overdrafts to tho 
States. But, even then, more tbaG. 
Rs.2,OOO crores of additional expenditure 
is involved. We saw in the mam budget 
itself that there was a deficit of Rs. 3,400 
oro res or so and th~ la~t year's deficit 
was also to the tUrle of Rs. 3,200 cro. 
res I would like to know from the haft'. 
Finance Minister whether this amount 
of Rs. 3,800 crores excess expendi. 
ture will be added 011 to the deficit of 
the main budget. If so .. I would like '0 
know, how he is going to balance tho 
budget. I do not know. 

Not only that; this is only the first 
instalment. There may be many more 
instalments. I would like to hear froni 
the hon. Finance Minister when be 
replies tomorrow how be is ,OiDI to 
balance the Budlet. 

I would only like 10 mention ju~ OtM! 
or two points. Just now our friend Mr. 
Krishna Rao has referred to lome of t_ 
rura 1 development works in Karnataka. 
I can mention one thing, with authority, 
and that is that in Karnataka State, not, 
a singl c rupee has been misus(d. AM 
the funds aUotted for NREP, RLIOP 
and each other schemes are prGlJEtl'lJ' 
utilised. This very Oovernmept of India 
bas given a certficate to tbe Government 
of Kal1lataka that in the 2O-Point Pt~ 
aramme, it lot first prize in ·.b, 1)OIot.,; 
and SOCOQd prize in seyen points.. or 
coursc, only with reaard to the other 
seveo points wo _.ro aot up' to.' titf 
mark. The Karaataka Goverbftlent 'it-' 
lelf has: coooeded this. But therel 1iat 
beon no Ofte of misuse io Xa'fnatab~ 
In otller StattJt it may be' there, bati Il(Yf 
in ,UlI St __ of •• dahl kl. ' . 
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SHR.I V. KRISHNA RAO : That is 
not qUite correct. 

SHRI V. S. KRISHNA IYBR: It is 
correct. Shri Buta Singh himself said 
tba.t IC.amataka has done very well so far 

'.' as provision of drinking wat er is concer· 
ned. I speak with authoJ'ity be'cause tin 
recently I was in the Karnataka Govern-
mOllt. ,There is no misuse of funds at 
all there. 

This Budaet has caused a lot of disap· 
pointment to the people of Karnataka. 

t want to know the mind of the 
Oovernm ent of India with rel1ard to 
certain project8 connected with my State, 
tbat is Karnataka. 

Pirat of all, I would like to know 
whet is the amount tbat is going to be 
allocated for the Vijayanagar Steel Plant. 
.... 300 crores was set apart for the 
Vip. Steel Plant. I would like to know 
from the hon. Finance Min~ster if any 
provision is going to be made for the 
Vijayanaaar Steel Plant. 

Then, I want to know about the 
Mangalore Refinery. I want to know 
whether it will be taken up in the near 
f'1Iture or DOt. Even ,though we have an 
.. aurance from tbe bon. Finance 
Minister tbat be will Dot allow it to be 
sholved, 1 want to know whether it is 
aoina to be started in the near future or 
not. It is very important that he the 
Mangalore Refinery ii started immedi-
ately for the benefit of the State of 
1(0 raataka. 

Then so far as the power situation is 
OOD4Ctned, the hOD. Finance Minister 
bas pwvided a sum of R,s. 70 crores for 
.. power projects in DelhI. 1 want 
to mention that . Delhi is not the only 
~toprolitiaD ~ty in India. The Karana-
&aka Oovernmellt . .have asked for an 
extra provision of a ps turbine for the 
c~t, of BaDgalore to provide power not 
to; tbo people, but to the various oentral 
industries there includlnl Wheel and 
.Axle plant ill Yolabanles. But for tbat 

the Finance Ministry says that it is 'DOt 
economical. Now, you want to instal 
the same gas turbines in Delhi. I req. 
Uelt tbat las turbines may be installed at 
Bangalore as requested by the Govern-
ment of Karnakata. 

About Bharat Gold Mines, Rs. 3.5 
crores subsidy has been provided. I want 
the Government of India to see that 
modern technology is adpotcd there so 
that it could give more gold. And at no 
circumstances it should be closed. 

So far as Bangalore city is concerned, 
there is scarcity of water. It may be. 
come even worse tban what tbe Madras 
city had experienced a few years ago. 
The Government of Karnataka has taken 
up the third stages of Cauvery Project. 
The Ministry of works and Housing has 
already cleared it. But the Minis.try of 
Irriaation has not cleared it even though 
we have stated categorically that we are 
using out of our own share of water. So 
I would request the Finance Minister to 
see that clearance is given to this scheme 
so that the work on it is started imme-
diately. This scheme is posed for World 
Bank and LIC assistance. I request the 
hon. Minister to sec that necessary funds 
are J?rovidcd for this scheme. 

Bangalore is a metropolitan city. Just 
as you have provided Metro Rail for 
Calcuttl1, Bombay and Madras, I earn-
estly request the Government of India 
to provide Metro Rail for Bangalore city 
also, for which a scheme of Rs. 650 
crores to be spend in 25 years, haa 
already been prepared. It is not a big 
amount. Bangalore is a fast growing 
city and the traffic conaestion is terrific. 

With these words, I thank you for 
giving me this opportunity to speak. 

[TranslatlonI 

SHRI,R.AM PY ARE PANIKA (aoberts-
pnj) : Mr. Deputy Speaker, Sir, first of 
all, 1 Itronaly support the Supplemontary 
Demands for grants. So far as the pre-
seDtation of these Demands after the 
main Budaet is concerned. it is true that 
/'rlltlll/flc/. t bis amount appear. to be 
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very higb. but after going through these 
26 'Head'S', you wilI'find that most of 
the amount is due to overdrafts resorted 
to be the States. Besides, there are 
certain unavoidable expenses, for which 
more funds have to be provided. So , the 
Opposition's plea that a heavy sum has 
been sought for in the form of Supple-
mentary Demands for Grants does not 
hold good. They should not say like 

, this. 

The Government, the Finance Minister 
and the Minister of State in the Ministry 
of Finance have mude great efforts 
during the last four months, as a result 
of which huge amounts hav~ been 
recovered which bas given rise to 
high hopes among us. We remember that 
(he Finance Minister has recently held 
meetings of the Income-tax Officers in 
Calcutta, Bombay and Madras and taken 
many active steps in this regard. If such 
efforts are continued, I hope the deficit 
left in the last Budget would be neutra-
lised. Hence, the Members from the 
Opposition shvuld also make a mention 
of the commendab1e steps being taken 
by the Government in this regard. 

Sir J due to the present Centre·State 
relations whatever the Central Govern-
ment want, that is not being put into 
practice intentions of the Centre I want 
to give an example. Under the 
N. R. E. P., 20 per cent funds are being 
allocated to the Forest Department by 
the Central Government. 

The Minister of State for Finance is 
present here. That is why I am sayina 
that nowhere in the Forest Department .. 
minimum wages are being paid. Under 
N. R. E. P., labour is engaged on cont-
ract basis and the adivasis and plantation 
workers are being eAploited to a great 
extent. It should be looked into. 

Many friends havo pointed out and I 
had also given a suggestion tbat a 
monitoring cell should be set, up in your 
Department to oversee the implement-
ation of the rural development pro-
grammes. The law should bo amended 
f9t the purposo. We can no lODler 
depend on the State.. The Opposition 
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says tbat the States should be aiven moro 
powersJ but they do not talk of tho 
achievements. They just put the blame 
on the Centro. I suggest that you should 
set up a monitoring cell to keep control 
over the funds 'to be given by the Centre . 
to the States. Many State Government. ' 
do not spend the funds for the purpose 
for which they are meant. 

The funds given by the Centre for 
rurJ.l electrification are bems misused to 
a great extent. Non-interference in the 
affairs of the Public Undertakinls doe. 
not mean that no walch should be k~pt 
on their functioning. Today, nepotism 
and corruption are rampant in all tho 
undertakings. Their m:magers aro 
b~having \ike kings and emperors of 
olden times. You shuuld have control 
over them. They award contracts to 
their near relatives and provide employ-
ment to the\r friends. An autonomous 
body does not mean that they may be 
allowed to spend money as they like. 

Corruption will have to be rooted out 
from the Income-tax Departm~nt. An 
Income-tax Officer thinks that he will 
be able to amass Rs. 1 croce. There I. 
not a single Income tax Officer who 
has Dot earned illegal money. There may 
be one or two such officers who would 
have worked honestly. Th~ people in the 
country have a fe~ling that high officer. 
of the Income Tax Department arrang" 
lavish feasts in the districts and other 
areas and their children freely Q,e tho 
<?ars of the Income-tax payees. They do 
not recovert he tax dues honestly. 
Strict action should be taken in this 
reaard. 

Farmers are given loans throuab tho 
cooperatives. Now the time has como 
to write-off the loans of those farmer. 
who have suffered duo to drought, floods. 
hailstorm aDd cyclone in hill areu aad 
elsewhere, otherwiso they will not b. 
able to etand up alain. The plisht of 
the farmers has become quite deplorable. 

Several programmes have betQ inolu. 
ded in the Budlet for the walfare of the 
workers. The Central-labour taw. are 
Qot beina implomoutod honestly. Th~ 
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L~i ~ .Pyar.e Pani\ca.] 

St~e Qovermuents are not paying equal 
w .. es .for the equal work anywhere. 
Mtale .ai;ld Cemal e labourers gct different 
wapi. Now, SupPlementary budlct has 
~~ presented in the House. The House 
s~~ld ~ liv~n an assurance that the 
workers would not be a Howed to be 
exploited. There arc four types of 

. labourers in a Government factory 
ll)usterroll labourer, Casual labourer, 
Contract labourer and supply labourer. 
All tbese labourers get different wages. 
Some of them are paid Rs. 30, the 
o~bers are paid Rs. 40 and still others 
afC paid Rs. 16 only. Why is it so? 
You will have to formulate a uniform 
policy in this regard. 

The problem of corruption is the big .. 
gest problem in the country. The funds 
bein, given by the Centre are being 
utilised by the officers in one or the 
other way. Funds are provjded under 
I.R.D.P., N R.E.P. and D.P.A·P. 
You have done a lot to improve the 
working of the b:mks. I. congratulate 
y~u for this. B.lt there is still great 
scope for bringing about more improve-
ments there. In the tribal and backward 
are .. ,. loans are not advanced without 
s~curity and without paying commission 
to the bank managers. You should also 
~old i.nquiry into the conduct of the bank 
Ul.aosgers. 

Witll these words, I support the 
Supplementary Demands. 

fEngli.\h] 

SHRI O. S. BAS A VARAJU (Tumkur): 
Mr. Deputy Speaker, Sir, while I rise 
to support the Firat SuppHementary 
Demands for Orants for Bxpenditure cf 
th.e Central Government, excll1ding 
Railways, I would like to raise a few 
pertinent points also. 

Since the House is to vote now the 
6rst SUPP1~mentary Demands fl)r Grants 
to the ,tune of Rs: 3,872. S4 crores, 
prob.ably we will agaiQ get another 
opportunity to discuss and vote the 
lecond Supplementary D~mands for 

Grants also in the next Session. At tbo 
outset, I would say that the State 
Governments in the country should be 
relieved to find that a sum of 
Rs. 1,628.01 crores bas been given as 
loans to them for clearing part of the 
overdrafts accumulated '0 the last year. 
Sir. it is time that the State Governments 
try to manage their finCloces frugally and 
prudently. I would take this opportunity 
to suggest that the State Governments 
should emulate the Centre's careful 
handling of the available resources, which 
has earned the encomium of the World 
Bank and other international financial 
institutions. 

I sh:Juld oot be misconstrued by tbe 
hon. Finance Minister if I am a little 
bit critical about these Sflpplemen tary 
Demands, in which you will find that the 
non-plan expenditure is double that of 
plan expenditure The Plan exponditure 
is Rs.13SS.83 crorcs and the non-plan 
expenditure is Rs. 2516.71 Crores. The 
hon. Minister will adv;\ncc the argument 
of instalments of Dearness Allowance 
being paid to the Central Government 
empioyees, for the steep increase in non-
plan expenditure. 

Here I would suggest the constitu tion 
Expenditure Commission which should 
be I!Dtrusted with the. duty of curbing 
and curtailing the non.plan expenditure. 

The Central Planning Commission, of 
which the Prime Millister is th.e 
Chairmln, is the apex authority for 
allocating Plan funds to the Centre and 
to tbe States. Similarly, there should 
be ao apex body in the form of 
Expenditure Commission compflsmg 
pre .. e:nincnt economists of the country 
in order to curb urder escalation in 
non-plan expenditure. We cannot 
(ndlessJy endeavour to expand our 
avenues for a.ugmenting resurces, We 
must t:nd tbe anarchy in public 
expenditure. I want that tho hon. 
Finf.\nce Minister should give serious 
thought to this endemic problem of ever 
srowing nan-plan expenditure. 

I would refer to Demand No. 
35-Currency, Coinaae and 



Mint-for Rs. 55.38 crores. I am 
happy to sec that the Government 
proposes to import 2000 million pieces 
of coins to meet a. part of the shortage 
of coins in the country. This is only to 
meet ~ part of shortage of coins in tbe 
country. I do not know whlt steps tbe 
Government proposes to take to meet 
fully the acute shortage of coins 
throughout the country. It is really 
unfortunate that some unscrupulous 
people are ho Iding the masses tu ransom. 
To give an eX"lmple, under the very 
nOSe of Central Government, in front 
of RBI in Parliament Street there is n 
brisk trading in coins-for Rs. 100 
a commission ot Rs. lOis charged (or 
giving coins. Why should not the 
Government take punitive measures 
ag,~inst these • exploit crs of gullible 
people 7 A new Mint is b~irg set up in 
NoiJa. I hope that it will remove the 
paucity of one-rup(;e not cs in the 
country. The Government should also 
initiate measures to invcstigate the cause 
of such an acute shortage of coin~ in the 
country. Under Demand No.8, a sum 
of Ri. 121. 54 crores is being provided 
for construction of houses for Schcduled 
Castes IS cheduled Tribes under the Rural 
Landless Employment Guarantc e Pro-
gramme, for distribution of foodgrains 
at subsidised rates under this programme 
and Under Nationa\ Rural Employment 
Programme. This will be handed over 
to the State Government. Recently, the 
RBI in a rep:>rt has pointed out that only 
20% benefit from such rural d evelop-
ment programme has reached the 
people. Recently, the Agriculture 
Minister has stated about the need for 
setting up a monitoring cell at the 
Central l~vel to ensure that fun benefit 
from such schemes reaches the people. 
The hon. Prime Minister bas also been 
repeatediY stating the need for proper 
monitoring of such rural development 
schemes. After 1985·86 budget, the 
Centre took th~ d!cision to implement 
• scheme for providiol houses to 
Scheduled Castes and Scheduled Tribes. 
for which under this Demand, a sum of 
Its. 100 crares is being provfded. As 
I laid, the Centre sbould not hesitate 
to take punitive steps, if it comes to that, 
against the misu,o of this money by the 
State Govornmonts. . 

Grants <(Jeneral), 
1985·86 

Similarly, under Demand No.2, a 
sum of Rs. 60 crores is being provided 
to tbe State for the purcbase aDd 
distribution of fertilizers and other 
agricuhrual inpuls fJC attaining higher' 
foodgrain production targets. Here also . 
it must be ensured that the State 
Governments utilise this money for this 
particular purpose. Any diversion of 
funds should no t be condoned by the 
Centre. 

Before I conclude, I would say that 
under Demand No. 25, an initial 
amount of Rs. 1.50 Crores is beina 
released to the Indian Institute of Science 
Bang:tlore to enable it to start the' 
construction of building and for other 
preparatory expenses for housing a 
Super-computer. The tot? 1 provision 
of Rs .. 38.60' crores should be released 
on time so tblt the work is completed 
without escalation. 

B:ack marketing, hoarding and tax 
eVlS!On are th.e perennial source of black 
money in the country. The hone Finance 
Minister has assured tbe House that the 
Government is formulating a new 
financial po!icy to root out black 
m'lrketing, hoarding and tax evasion. 
We have the recommendations of the 
Wallchoo Committee in this rcgard. 
Recently also, the Government bave 
got a repor t on black money from a 
premier institution. I request the hon. 
Minister of Fina ncu who is known for his 
pragm(.\tism and dynamism to take aU 
necessary legislative and executive action 
in this matter. 

I would also urge upon the Minist et 
to formulate legislative proposals to curb 
the ever growing speculative and 
manipulative share and atock mark.ts 

. in the country. The stock exchaQlc 
have become the brec:dina around for 
black money. 

[Translation] 

SHRI RAMASHRAY PRASAD 
SINOH (Jehanabad): Mr. Deputy 
Speaker, Sir, first of all 1 would like to 
express my thanks to you for giving me 
aa opportunity to expross my views. 
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Time is very short. Dllring this short 
time, I w luld like to put forw.ud certain 
points relating to my own constituency. 
First of all, I would like to say that du~ 
to devastation caused by the floods every 
year in my area, hundreds of marginal. 
and small farmers are becoming paupers. 
By pauper I mean to say that their 
fertitle lands have been submerged under 
flood-waters and arJ now no more 
suitable for c·.11tivation and thus the 
farmers are becom ing financially 
bankrupt. Even after remaining in 
power for so many years, this Govern-
ment have not been able to cantrol 
floods and the floods are proving to 
be a curse for our area. I would like to 
urge the hone Minister to look into this 
problem, because his reputation ha~ 
created faith that he would pay at tention 
to it. Two schemes relating to my 
area are pending with the Centre. These 
two schemes relate to two very 
dangerous rivers of Punpun and Palagu 
which are causing devastation by causir,g 
floods in the area. If you clear both 
these schemes and provide the necessary 
funds for them you wou Id provide 
protection to south Bihar from floods 
for all times to come and the country 
w\)uld be able to march forward towards 
the path of progress. 

Secondly, you are sponding huge 
funds on education. One thing has not 
been brought to the notice of the House. 
Nobody has paid attention towards the 
condition of the technical education at 
Patna. People sit in the competitive 
examination for the post of overseers. 
There are many T hekedars and agents 

'who are 'extorting Rs. 20,000 eech 
from the C')f"dldates for s~curing success 
for them in the competition. The 
candidates who had left their studies 
three or four years back are passed. 
The candidates who had passed their 
matriculation examination in third 
division and are now sitting idle, are 
declared successful in the competition 
for payment of a sum of Rs, 20.000 
whicb they can afford because they arc 
related to the rich and the corrupt 
people or to the contractor .. or officers, 
and the iutelligent candidates beloDging 

to the poorer sections of the society', 
who could prove to be very lood 
technicians" are 1 eft behind in the race 
as they are unable to pay the illegal 
gratification. You would have to see to 
what extent corrupti on has spread in 
the country under your rule. If you 
do not check corruption, you would 
Dot be able to save this country. 

One basic point is that the corruption 
in the country i') spreading due to the 
wrong economic policies of the Govern-
ment. Your economic policy is like an 
allopathic medicine which cures one 
disease but causes another disease. 
You should, therefore, modify your 
eCJnomic policies so that development 
could b() brought about ,in the country-
side. You have always declared that 
the Government want to devcloi the 
villages. Though I belong to an 
oppostion party, yet I say at every place 
that the 2a-Point Programme can 
benefit the poor, but the M.Ps and 
M.L,As belonging to the ruling party 
are putting hurdles in its impl ement~tion. 
It is never discussed at the district 
level as to how th e 20-Point Pro-
gramme shouid b" implemented. If 
your officers and your plrty·men 
implement it honestly, then many of 
the problems which we points out here 
in the House could be solved. But your 
own people are putting hurdles in its 
implementation. 

I wou1d like to submit that if tho 
two projects, I.e. the Phalagu Project, 
Muhana dam and Puopun Ghaghra 
Irrigation Project, are implemented in 
our area, our area would become a 
aranary_ 

SHRI RAMDEO RAt (Samastipur): 
Mr. Deputy Speaker, Sir, wbile support-
ing Supplementary Demands for Grants 
I would like to submit two points. 
The entire House is aware of the fact 
that our country is a poor country aDd 
Bihar is the Olost backward Slate in tho 
country, thougb there are huge ,deposits 
of minerals in Bihar. Our Government 
serve the entire nation without alJ)' 
discrimination ,and our lato Prime 
Minister, Shrima ti Indira Gandhi, had 
mado oWorts to understand and removo 
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tbe backwardneas of tbe country. Due 
to her efforts, projects in the field of 
irrigation and power are going to be 
undertaken. Through you .. Sir, I would 
like to request the Central G;Jvernment 
that small-scale and cottage industries 
shoutd be er,couraged in our country, as 
we cannot make our country rich and 
prosperous witbout setting up' such 
industries. By utilising the resources 
a vailable in our Stat e of Bihar J small 
industries could be set up and only then 
prosperity could be brcught ab(1ut in 
the country. 

Secondly, I would like to submit that 
there are so many rivers in our State. 
Thore are no less than five rivers 
flow ing any area but we have not been 
able to make proper use of river waters, 
which we should have done. I would 
therefore, like to suggest that a master 
plan should be (",rmulated in this regard 
so that we could make headway ill the 
field of irrigation. The land of Bihar 
is very fertile, but in the absence of 
irrigalional facilitie5:~ we have not been 
able to make . full use of the f-.!rtile 
land. 

Thirdly, our Government want to 
remove poverty from the country. We 
want to lift those people above the 
poverty line who are at present 
living below the poverty line. The 
system of distribution of loans 
through the banks under N .R.B.P. 
and other programmes is defective. 
The local administration docs not have 
any control over it. Banks are working 
in an arbitrary manner. The District 
Magistrate does not have any control 
over them. As a result, tbe people are 
not aetting the benefit which they should 
have got otherwise. I would, therefore; 
like to suggest tbr.t special laws should 
be enacted and the b3nks should be 
brought under the control of the Collector 
and tfle 8.D.0., so that the practice of 
demanding illegai gratification and the 
corruption prevalent in the banks" at the 
time ot sanctioning lonns to the poor 
could be l'ut to an end. Until the scheme or granting loans and assistance for 
purcbasins' cows, buffaloes.. rickshaws, 
!\O,a, •• ~nd ~bOp8 ,~br~uaht under ~be 
'Obutrol . Of tbe Colltc:tof, the poop!' 

would not get the desired benefits and 
the targets in this regard w0uld not be 
achieved. 

With these words, I support the 
Supplementary Demands for Grants aDd 
I expresg my thanks for giving me two 
minutes' time to express nlY views. 

" SHR} GIRDHARI LAL VYAS' 
(Bhilwara): Mr. Deputy Speaker, 
Sir, I rise to support the Supplementary 
Demands for Grants. Members of 
various opposition parties, who were 
expressing their views on Supplementary 
Demands for Grants, have left the 
House now. 

I would like to congratulate our 
Government that they have made 
provision to meet tbe requirements of 
those State Governments which had 
drawn overdrafts in a wrong manner. 
It shows the large·beart edness of our 
Government. The Government of West 
Bengal and other State Governments 
had spent money in a wrong manner .. 
even then our Central Government have 
provided funds to meet the requinments 
of the ov~rdrafts. It is definitely a 
welcome measure. 

The Central Government have 
provided funds for ways, and meant 
advances also. Government have also 
provided funds for the 20·Point Pro-
gramme and for the schemes under the 
2.0·Point Programme, like IRDP, NREP 
and PLEGP. etc. I think if this mo~ey 
is spent in a proper manner" then all 
tho programmes which are going on in 
our country for the removal of p,>verty 
can definitely succeed in achieving their 
objectives. I recently visited certain 
States like Karnataka, Kerala.. Andhta 
Pradesh, Maharashtra and my home 
State R~jasthan. I have seen that these 
programmeS are not being implemented 
properly. and the funds are bei ng 
misused. Such misuse of funds mUst 
be checked. If our Government do not 
take steps in this direction.. tben, I 
think, the policy of the Government 
aimed at removing the poverty from the 
country at this earliest could not prove 
to be 611CCCS.rul. "I would, therefore, 
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request the hone Minister that ro should 
take some concrete ateps in this rcgard 
and stringent act ion should be taken 
.pinst the pcople who misuse the funds. 
If such steps are taken, then it would 
dcfinit ely be a good thina. 

It is your special responsibility to 
atreamline the banking system. You 
are particularly looking a fter this 
Department. The programmes for 
removing poverty are being undert~ ken 
through tbe banks, and suc h pro-
grammes are to be made successful. 
If tbese programmes are to be made 
successful, then the banking syst em 
must be streamlined. The present 
condition of the banks is not good. I 
have made submissions to you in this 
regard many a time earlier also. There 
are no two opinions about it that you 
have visited banks at many places and 
encouraged them to work properly. b~t 
even then the condition of the banks IS 
very bad there is an urgent need to 
'improve their functioning. The, hon. 
Member who spoke just before me was 
saying correctly that there was no 
cbecking authority at the "'strict level 
to remove the minor grievances. If an 
officer misuses the amount of subsidy" 
there is nobody to check it at the 
district level. In the District level 
Committee, no M.P. or MLA or any 
Public representative has been included. 
Only Col1ector or your officers are 
included in it and hence no action could 
be taken against them. In this 
connection, request was made earlier 
a180 that public representatives should 
also be associated with these committees. 
You may not empower them to sa nction 
the loans. You say that if you 
associate them with these committees. 
they would show favouritism to their 
own people. It mi)ht be possibl e, but 
tbere must be some machinery to take 
action aaainst the people who iodulge in 
corrupt practices or illegal acts, so that 
the system could function prop~rly. 

I would also like to' submit that if 
money is advanced to . millionaires and 
w~ it b~IllO$ irr~vel'abl e, actioQ 

alalnst them is delayed, but it a loan of 
Rs. 3000 or Rs. 4000 is advanced to tbe 
poor and if it is not repaid in time, six 
or Seven times the amount of the foan 
is recovered from them. What is th e 
loaie behind this policy of the Govern-
ment ? You say that there i. no law 
regarding this in the banks and they 
eba rge compound interest from thorn. It 
a sum of Rs. 3000 is advanced as loan 
to a person, it becomes Rs. 15000 pfter 
five years. Due to this anomaly, your 
20-Point Programme is not being imple-
mented in a proper way. The lands and 
the houses be1ongin(! to the poor are 
being auctioned and all sorts of injustice 
is being done to them. A law should 
be enacted in this regard, Thero is a 
law in Civil Procedure Code jn this 
regard. The law Mini ster is present here 
and it can be verified from him. Under 
tbe MC'neyender Act, no money.lender 
can recover more than double the amount 
of the loan. Then how have the banks 
been a Howed to rCCOVlr five or seven 
times the amount of loan? Banks do not 
recover five or seven times the amount 
of 10~n from the rich persons who receive 
Rs. S Crores or Rs. 10 crores as loan. 
But they recover Rs. 1 5000 or 
Rs. 20,000 from those persons Who had 
taken only Rs. 3000 as Joan for boring 
a well. The poverty can not be eradicated 
in this manner" it would rather ag8T8-
vate the prob1em. You must look into 
it so that the poor could get some relief. 
You would bcapplauded for it. The 
people would say ta~t the Congress 
Party has done a commendab I e job by 
providing reI ief to the poor. I would 
request the hon. Law Minister to advise 
him in this connection so that a Jaw 
could be enacted in respect of the banks 
in this regard and the poor could be 
saved from exploitation. 

Mcwar Textile Mill in my area b 
lying closed for the last one year. Mean-
while the Central Government had deci-
ded to take it over in consultation with 
the Rajasthan Government. Under tbe 
arrangement, an agreement was sianod 
with the Trade Union that the Trade 
Uoion would not raiae. any demand (or 
wale metcas e durin, the next five yeara. 
Now tbis l.Qattcr is p4Qdin. witla rDBI 
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for Joan. 2500 workers are jobless for 
1 he last one year and if loan is advanced 
tothe mill at the earliest. 25 (}O w(}rkers 

would be ablo to oarll their livelihood 
and provide bread to their rami lies. 

Now I would come tQ regional imba-
lance in Rajasthan. The Central Govern-
ment have rmde a very meagre invest-
ment in Rojasthan. You hav-e provide 
only 1. 5 per cent of funds to Rajastban, 
which is a qui t e meagre. At least 6 or 7 
per cent of the funds should be prc.vided 
to Raja sthan. 

There was a long-.standing demand 
for setting up a Zinc Smelter Plant in 
Rajasthan and a decision has also been 
taken for its installation. Not only of 
India, but Asia's largest deposits of Zinc 
have been found in R~:jasthan. Some 
inlerested people W:H1t installation of 
Zinc smelter 7) or 80 miles away 
from the site of the deposits, but 
intsallation of the plant at such a far away 
place from the site of the deposits would 
incr~ase the cost of transportation. I 
would, therefore, like to submit that 
the Zinc Smelter Plant should be 
installed at Rarnpur-Aguncha where 
Zinc deposits have been found. With 
the installation of this Plant. We wou!d 
be able to save forcgin eXChange to the 
tune of Rs. 30 crOfes per annum, which 
we spend on the import of Zinc and lead 

every year. By saving this money you 
can make a great contribution towards 
making the country self-sufficient. 

There is a long-standing demand for 
setting up a Mica factory at Bhilwara. 
A scheme must be fOlmulated in this 
regard. The mica deposits found there 
is the gift of God for that area and the 
setting up of a factory there would help in 
removing the unemployment in the area 
and we would aJso be able' to save 
for ~ign eXChange. 

With these words, I express my thanks 
to you and hope that the hon. Minister 
would dcfini tcly pay attention to the 
points raised by me. A legislation 
regarding the loans adv ~nced by the 
banks must be b;-ought so that the poor 
could get some relief. 

[English] 
MR. DEPUTY SPEAKER The 

Minister will reply to the debate 
tomorrow. 

Now the House stands adjourned till 
tomorrow. 

SEVERAL HON. MEMBERS: Thank 
you very much. 

19.15. hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock 011 Wedne.fdoy, the 
7th August, 1985/Sral'ona 16, 1907 
(Saka) 
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